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LOK SABHA DEBATES

i

LOK SABHA

Monday, March 29, 1982/C haitra  8 
1904 (S aka )

The Lok Sabha met at 
Eleven of the Clock

[M r . Speaker in  the ChairJ

ORAL ANSWERS TO QUESTIONS

SHRI KRISHNA CHANDRA HAL- 
DAR: Sir, for want of quorum we are 
late by four minutes.

STESTST JTefte? : ifTT WTH |  f a  W

SHRI M. RAM GOPAL REDDY: The 
Opposition has not come. We were in 
lu ll strength here.

MR. SPEAKER: Is it so?

eft P r  f*t f t  jrereft 
•=rff <n ^  fa  |  m  ^  i

fa^TTt «rT5m> :
qrizf qft fir tic z itt |  i

MR. SPEAKER: Shri Chitta Basu. 
•Q. No. 500, Q. No. 499 is under trans-
fer.

SHRI CHITTA BASU; Q. No. 500. 
'The Minister is not here.

STBUST : farT ^  JTft
f t ;  w  ^  m  i

Measures to Check the Prices Of 
Urban Land

500. SHRI CHITTA BASU: W ill
th e  Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Central Council for 
Local Government and Urban Deve-
lopment in its meeting held at New 
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Delhi on February 5 and 6, 1982 m ade 
certain recommendations to check the 
increase in the prices of Urban Land;

(b) if so, the main recommenda-
tions; and

(c) action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOHAN- 
TY): (a) The Central Council for 
Local Government and Urban Deve-
lopment in its meeting held at New 
Deihi on 4th and 5th February, 1982, 
discussed the question of increase in 
the prices of urban land. However, no 
specific recommendations were made 
by the Council in the matter.

(b) and (c). Question does not 
arise.

SHRI CHITTA BASU: Sir, as you 
know, the Government, on various 
occasions, have agreed that there has 
been an abnormal price-rise in urban 
land. In this context, may I know 
from the hon. Minister whether or 
not it is a fact that the Urban Land 
Ceiling and Regulation Act, 1976 was 
enacted with the principal object of 
implementing the Government’s ur-
ban land, policy which consists of so-
cialisation of urban land, prevention 
of concentration of land in the hands 
of a few. prevention of speculation 
and profiteering in the urban land and 
to ensure equitable distribution of the . 
urban land and that Act of 1976 has 
not yet been implemented. May I 
know from him whether the Govern-
ment have examined the drawbacks or 
Shortcomings in. that Act; if SO, Whe-
ther they propose to amend this Act 
and what specific steps have been 
taken in that direction.

SHRI BRAJAMOHAN MOHANTY:
Sir, the Urban Land Ceiling and Regu-
lation Act was passed in February 1976
1o prevent concentration cf land in
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the  hands of a few persons, to bring 
about more equitable distribution of 
urban land and to use the surplus 
lands to subserve the common good 
and to prevent speculation and to 
make use of the gains for the benefits 
of the community.

The act provides for the ceiling on 
vacant land held by the ’persons in the 
urban areas, acquisition of excess land 
on payment of a specified compensa-
tion. It also restricts the transfer of 
vacant land and property without the 
permission of the competent authority. 
This Act is in operation. It has been 
found that this Act is not very much 
effective and so, the amendment to 
this Act is under consideration of the 
Government so us to make it more 
effective.

SHRI CHITTA BASU; Sir, recently, 
about a month or so ago, a Daper was 
prepared by the Ministry of Works 
and Housing. "In that paper, it was 
specifically mentioned—I quote:

‘The measures to control the land
price will have to be both fiscal
and regulatory.’

Therefore, the Government's policy 
was very much clear that fiscal mea-
sures as well as certain regulatory 
measures are to be taken. May I know 
from him what particular steps have 
been taken in this direction of taking 
fiscal and other measures? What par-
ticular fiscal and regulatory measures 
have been taken by the Government 
in that regard? Would the Govern-
ment enlighten this House?

SHRI BRAJAMOHAN MOHANTY: 
Sir, urban land is a State sub-
ject. We have requested the State 
Governments to take fiscal as well as 
administrative measures as well as 
other necessary measures to check spe-
cu la tio n  in  u rb a n  land  prices. ■

SHRI K. RAMAMURTHY: Sir, the
racketing i t  urban land is nothing but 
depositing the bla-ck-money in purcha-
sing those urban lands. The Urban 
Land Ceiling Act, 1976 is very much 
framed with all carefulness but when-
ever it is given to the States for fram-
ing rules this has been diluted from

its scope and objectives. May t  
know from the hon. Minister whether 
the Central Government will enact a  
fresh law with all Its effectiveness and 
direct the State Governments to follow 
in  totoD

SHRI BRAJAMOHAN MOHANTY 
Sir, we are considering some amend-
ments but always it is the option of 
the State Government to get it imple-
mented. So, we cannot direct them. 
In some States like Tamil Nadu the 
Urban Ceiling Act is not in operation. 
They have their own Act. It is also not 
operating in Jammu and Kashmir,. 
Kerala and Nagaland.

SHRI KRISHNA CHANDRA HAL- 
DER: Sir, pending amendment of the 
Urban Ceiling Act may I know from 
the hon. Minister whether Govern-
ment will fix higher ceiling of urban, 
land price in respect of Delhi?,

SHRI BRAJAMOHAN MOHANTY: 
Sir, so far as Delhi is concerned the 
Government of India order dated 
2.5.1961 about acquisition, develop-
ment and disposal of land in Delhi is 
under operation. About 69,000 hecta-
res of land has been notified under 
this Order and it is being disposed of 
by HDA. Commercial plots are put to 
auction and so far as other plots are\ 
concerned they are disposed of on 
pre-determined basis.

5 0 2 . qz r
sft sr tta  :

w r  f tr a r f  w V  i^rr

T O  fa :

(*J) SPTT lyTOTcf TOTK SfK IT
snsra1 tfc faren*rcr fW f |  f a

s m t  f^sTT ^  ^  |  ;

(sr) aflro
w r  i ;
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(*t) *3 r it ^sr 373717 gra  
VRhrrft 3?V *rf

(q-) ?t w t

ffssT *  fan: ^  3r t o  % ftrofa  
% f f t  if ^?r?r | f  | ;

( f ) *rfe f t ,  tfr zrf

^  f ^ r  T O 7 R  3 T C T  ^ T T  + , l 4 ' 3 T $ '  
Gfppft f a  %tfoaf if M'tfK

f ^ r f  it Tt^rT tfcft («ft
sh t t ^  : (^>) «fV, f t  i

(*sT) 7T'5mcT 3T37R T̂ gf^fa fa5fT 
Ifa^TH^ 1982cN7^T%5KT 1 2 8 . 80 
^ rfrf w r  &&  f a q  5tt^ r̂V sc^ rm
| ,  f a ^  ^  ^  ?fM- 5n«r-«fWi trsiff % 

^  n fW fr R  ST̂ FR fi^ft :—

TTfRT̂ r 1 5 .4 0  3Rt? w r

TTW 3 2 .5 1  ^

TP3TFTTJT 5 . 38 WT

(*r) T̂R̂ r qx q^r ?nr?crf
19 8 i  if  f t  *n^rc * r > r  ftn far 3 ? n f -  

3 7 R  ^ I ' f i r f c f  3pY  ^ 3 ^ 7  i f  f 2 R K  f a f T C T  f a * T
*pt t  *rr, frrcrSf ^frrf vrm-tfftft Tr^fr s m

JTf FIWR f w  *F?T *TT fa  t  3VTmT 
TrfjfT % ?TÔ  *TFT 3?T 19 8 2 -8 3  r̂ SfRWT 
3R% cffa 3TRT fa^ff Jr *T *TaR 3RTT Io

qr^Ta, ^  ?TF1% Tt faxTH
f a w  % fa q  f w f  
s r t  cfWr îT̂ r TT^ff % w r  »rf?nff

sfV fonsre, 8 1 3  tp? t o ? r a f  *rf
«ft I TOTcT MftRT TT^ir ^  
1 9 8 2 -8 3  ^TfW *fl5pTTSff f̂ ^T^i 

5R7PTT Ttfa T̂T cf̂ TT 1 9 8 2 -  
83 eptf % fa^  s t r w a  srm Ff 
Tiftr ^  o z t w t t  sp^f % fao;
?ft3RT ^ratrr % ror 53  r̂R r̂ ^  ^ pt t

w r  «tt i TTfrcn^ ' t o k  % ^^Fmt 
1982 jf ^<rar TO7R ^  300 ^ tl?,’

^  q ^ r  f t  f r ^ r  ^ r  f ^  |  i 

(^r) ?f)rc ( ? )  3fr, q f f  i 
i cm Pr, t f h t  ^  ^ n m f % 

! n ^  ^mr w r  q r  w t^ R t ^ r  %
f^Tr TMt 377% ^  Slimr fa tr «TT

t § I  i

?TC?TST *Tf>?^ : q5R?rTq^rT SqT^r 
«rr f a  sfiiJT̂ ff THTif^rTfi qfa^PT qr^fic*
f f .  . . .

«ft f^TT3f^T^ !I?TR> : fa^fT ^
t o r  q 'ft t t  ^  |  i

SHRI MOHANLAL PATEL: The
Narmada Project (known as Sardar Sa- 
rovar) is an important national pro-
ject. It has got significant imjjortance 
in the Indian economy—especially in 
Agricultural Production, Power Pro-
duction, Industry and Employment.

15 lakhs acres of land will be irriga-
ted. 500 M.W. of power is estimated to 
be produced by this project.

The total cost of the project is esti-
mated to be about Rs. 23-13 crores. It 
is proposed to be completed within 10 
years, frfat is, by 1990-91.

According to the Award given by the 
Narmada Water Disputes Tribunal, 
the water supply, the electric supply 
and the cost of the project have been 
distributed among the concerned Sta-
tes—Madhya Pradesh, Gujarat, Maha-
rashtra and Rajasthan.

According to the information given 
by the Minister ‘all efforts are being 
made to persuade them’. But in reply 
to Q. No. 509 the Minister says this: 
‘Provision n ecessa ry  Including 1/3 
share is Rs. 20.44 crores’ whereas 
they have actually made provision in 
1982-83 Budget of Rs. 9-60 crores only. 
Therefore, it is not possible to pay the 
arrears in 1982-83 also. So, I would like 
to know from the Minister ?bout this:
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What concrete steps are you going to 
take for the timely payment of the 
share by the respective States so that 
the work will not sutler? May I know 
whether there is any proposal under 
consideration? Or, will you consider 
to make direct peyment by the Centre 
to the Gujarat Government and the 
amount of the respective States, by 
cutting from their Grants or Revenue 
which the Centre has to pay to the 
States?

SHRI Z. R. ANSARI: It is true that 
this is an important national project 
which will give benefits in the irri-
gation sector as well as in the power 
sector. As you know, Sir, and as the 
House already knows, the- implemen-
tation of such projects is the responsi-
bility of the States. There ire certain 
shares allotted to the beneficiary 
States. It is also true that Madhya 
Pradesh and Rajasthan nre lagging 
behind in payment of their respective 
shares to persuade them to make time-
ly payment. Various steps are being 
taken. The Central Minister of Irri-
gation had taken a meeting with the 
Chief Ministers of these beneficiary 
States. Maharashtra has already given 
Rs. 3 crores. The rest they will give. 
It was decided in that meeting that 
from 1982-83, the total allocation of the 
share of the States should be provid-
ed in their annual Budget, p'us one- 
third of the arrears. So, this was as 
a matter of fact, a sort of agreement 
between the Chief Ministers and the 
Minister of Irrigation. In view of that 
agreement, Maharashtra has already 
given Rs. 3 chores. They have provid-
ed in their Budget. They have provid-
ed their share In 1982-83, as well as 
one-third of the arrears. But, it is also 
a fact that Madhya Pradesh, because 
of certain financial constraints, are not 
able to p ay  the arrears. We have 
taken Up the matter with the Madhya 
Pradesh Government and we hope that 
things will be all right. We are purs- 
suing the matter. This is the what 
the Central Government can do at this 
stage.

SHRI MOHANLAL PATEL: What
about Rajasthan? Their share is about

Rs. 6 crores and they have made avail-
able only Rs. 50 lakh. Now, my se-
cond supplementary is that I want to 
know whether any proposal for get-
ting loan for this project is pending 
with the World Bank. If so, I w’ould 
like fo khow the details thereof in get-
ting it in time.

SHRI Z. R. ANSARI: I do not have 
the details regarding the World Bank’s 
loan readily available with me. I can 
give this information later on.

SHRI NAVIN RAVANI: Is it a fact 
that the Expert Committee of the World 
Bank has visited the site and the opi-
nion of the Committee is that the site 
is an earthquake-prone area? It is 
also said that the design should be 
changed. Has the Government agreed 
to change the site? What is the latest 
position on this? Is there any pro-
posal from the Saurashtra area to 
cover more land under irrigation from 
the Sardar Sarovar by lift irrigation, 
particularly, the Saurashtra region of 
Bhavnagar, Rajkot and Amreli dis-
tricts, if it is not possible by gravity?

SHRI Z. R. ANSARI; The hon. Mem-
ber has widened the scope of the ques-
tion, and also the formation of the 
question while putting the supplemen-
tary. I do not know if the supplemen-
tary put by the hon. Member arises 
out of fEe main question because the 
main question is with regard to the 
shares of the three States towards the 
cost of Narmada Project, i.e. Sardar 
Sarovar project.

SHRI NAVIN RAVANI: Sir. my ques-
tion is still pending. The Minister has 
not replied to my question. Is there 
any demand from the Saurashtra area, 
particularly the districts of Bhavana- 
gar, Rajkot and Amreli for covering 
more land area under irrigation 
from the Sardar Sarovar if that is not 
possible by gravity?

MR. SPEAKER: You will juive the 
information afterwards.

faTW fWTT fa ?  5T3>T : sroTQT 
Trfterr, zfr^T
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t r ^ r  srfrffcr^rr 3?t fa ffr snft | i
q ^ r  3 f t  s N r r f  %  s r r t  J r  * f t  ^  

*ft i *t st  gsr | ^rfer ?rnft»r 
^  f^rr t p t  t t t t  q/Trar «rrar 3?t tft

3rrc?t sî Ar 3t t  fr, frrsRT *rft 3t t f^ -  
3TT tp? ^FTf^TT 3T^T ^

®«T 3  ?TT T^T ^  I JT 'jlM'TI ^T^T |? f3»
jr*hrr *ruft*r ^  'Tmm t o  ^ r 3?^ r| %o
«n t *t 3pf (VhT -h "mi T̂T̂ ft TFT 

f^ra% f ^  3frf ?rff «TT, 3m  

^m rr ^  q r  ^  t o  37T

T O  3?t 3r^rrf 3?t w  3m ^ r r  ? ? 5 #  
srqr ^t *rr«r w  ?rfafrsrfr=rr % 3nrur 

fT'S^r 1 0  *t ^*rr^r 3?te2te<F*ft t  

3ft W P T ife  37T 37TTT ^3T W  | ,  *  tff3?

s n f t  i ,  ? r  < f t e s  s n f o w  I ,  ^T f ^ f t
m  7ft |, *ft T̂ STH t , ^
^ r f t  3r ?Tft *T3r?t, 3?T% f  sff 

*t Tnft '7>T3̂ t f^'jf^t 'T^t fo?ltft % i  

3qi q-'^t sft ^  st^ppt f a  srfafiKtfd'T 
3?t ferRr 3?t ^  37*T a35 3R ?

s r fa fc w  f t n t  w r s ^ r  % 

t r i  q-?m ^  | ,  f ^ r  %^r
f a ^ n f t  s q r s T  k z z  ^ r r  ?

« r t  w h t t V :  * t e *t $ t

J T f r ^ q - ,  ^ * r  ^ r  f ^ a j ^ r  %  < f o r ? r  q r  f t ^  
c4 V < ^ t %  f ? P t  * T ^ t  i f  I 1 2  ? T F T  r R i ,  
g r r t  = s f t #  f o a r ^  %  f a r s r m s f t a  « r r'  Cs

* r r f t  ^^  %  s r r e  t o r
|  I s f r w  3 ?T
h t F t :t  ? f k  5 f r ^ 3 ^  f c r t ?  377̂ 1

37T 371IT | ^  ^  t̂ TV̂ $T 
q m 3 3 :  ^ 3 7 T  f v q ^ J  cT ^T T T  ^ T T c f t  |  I 
TTR̂ fhT ? r ^ r  ^  3ft f e n  | ,
? f t  ^  m  1 

T T 6 '7  S T ^ ? T  %  i 'Q l  %  S i t  J f  3 T >
| ,  ^  st^st  3?t fePBfr?it3r 3rt

c ? T T f ^ r r  s p * f t 9 M “ %  * t  ^ r  ^ r r i f  | ,
55rrT 3fr?rcr |  f3t PrPrf^t

#  w i^niM 5r f5fqi37^hr | ,  
tTT?r 3?T r |  |  fV f3T?r r̂ 

^ r  ^n^r^r 3 t̂ f%in ^14' 1

PROF. N. G. RANGA: This has been 
hanging fire since 1967, whsn there was 
a coalition Ministry there, a non-Con- 
gress Ministry, and my good oJd friend, 
Shri Govind Narian Singh and his foot 
down on it and it obstructed further 
development. Thereafter, the Tribunal 
was appointed, it had detailed studies 
and in the end, it gave its award and 
all the Chief Ministers of the three 
State Governments have agreed to it. 
From time to time, towns like Surat 
come lo  T3e overwhelmed by the floods 
from Narmada. In view of <hese facts, 
would the Government, at least at this 
iate hour, think of the possibility of 
taking It over, the development of this 
valley and this project, instead of leav-
ing it to the tender mercies of the 
changing moods of these three Gov-
ernments and the obstructive attitude 
and activities of the Madhya Pradesh 
Government over decades?

SHRI Z. R. ANSARI: This is beyond 
our control. Irrigation is a State sub-
ject and the Central Government can 
only give assistance and advice to the 
States, but we cannot take over the 
project from the State Governments if 
they do not agree.

IT.N. W ater Supply Decade

506. PROF. RUPCHAND PAL: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether our country is a signa-
tory to the "U.N. Water Supply De-
cide” and committed itself to provide 
adequate drinking water and sanita-
tion for all by 1990;

(b) if so, details of the preparations 
m ade b y ' G o v ern m en t to  m eet th e  ta r -
g e t of th e  said UN declaration; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOHAN-
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TY); (a) Yes, Sir. As a  member of 
the  United Nations, India is committed 
to  the goal of the Decede and will 
strive to provide to the maximum num-
ber of people of the country safe water

and hygenic waste disposal facilities 
during the period lf>81—1991.

(b) A statement is laid on the Table 
of the Sabha.

(c) Does not arise.
Statement

As drinking water supply and sanitation are State subjects, steps have 
been taken to bring to the notice of the States and Union Territories the 
need to take effective measures to com ply with the Resolution of the United 
Nations. The Decade, has been launch ed in this country with effect from 1-4- 
81 The following targets b?ve been recommended for the International
Water Supply and Sanitation Decade:

(1) Urban water suppl

(2) Rural Water supply

(3) Urban Seearage & Sanitation

(4) Rural Sanitation

103% oT‘the papulation to be 'covered by 
March ,91.

100% of the population to be covered 
by March. ,91 ■

. 100% of the population to be covered in
respect of Class I cities and' 50% in 
respect of Class II and other towns.
Over-all coverage in each State should 

be 80% of the urban population by 
moans of sewrage of simple sanitary 
meth-ods of disposal.

. 25% of thfe population to be covered 
with sanitary toilets.

The financial resources needed for achieving these targets is estimated 
at about Rs. 15,000 crores based on 1980 prices. At present the allocation 
during the Sixth Plan has been decided and an outlay of more than Rs. 
3900 crores as compared to Rs. 1030 crores in the Fifth Five Year Plan has 
been provided in the water supply and sanitation sector. Additional alloca-
tions in the V llth  Plan and in the first year of the V lllth  Plan will be consi-
dered at the appropriate time. The material and equipment needs for the 
Decade have also been assessed.

PROF. RUP CHAND PAL: In reply 
to my question, the hon. Minister has 
stated that the Government of India 
is committed to fulfil the target, of the 
Resolution of the United Nations with 
regard to the Water Supply and Sani-
tation Decade. However, I had asked 
for the details about the steps taken 
in this regard. In the Statement, it 
has been stated that ‘steps have been 
taken to bring to the notice of the 
States and Union Territories the need 
to take effective measures to comply 
with the Resolution of the United Na-
tions’. I know that drinking water is 
a State subject and they will say so. 
But even after 35 years of our inde-
pendence, we know the enormity of 
the problem. Out of a total number 
of 5.76 lakhs of villages in the country, 
accord' g to the latest Government 
figure ljot less than 2.30 lakhs of vil-

lages have been identified as problem 
villages. However, in reality, the num-
ber is much more. Also, the criterion 
of identifying the problem villages ac-
cording to the number of persons, and 
excluding the number of cattle, is very 
much defective.

In view of the enormity of the pro-
blem, the Governmeht have announc-
ed the accelerated rural water supply 
programme, and the minimum needs 
programme, but from the figures mode 
available in reply to various questions 
put in this House, it is seen that a very 
little amount has been released to the 
State's to fulfil the minimum needs 
programme. According to the reply 
given by the hon. Minister very recent-
ly, out of a total amount of Rs. 1407.11 
crores for the minimum needs pro-
gramme, the funds released to the
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States were Rs. 84.24 crores in 1980-81 
and Rs. 41.00 crores in 1081-82, and 
fifteen crores for purchase of bricks. 
11 that is the tardy rate  of progress as 
regards this enormous problem, then 
my specific "question is how the Gov-
ernment proposes to mobilise the re-
sources, as it says here, of Rs. 1,500 
crores based on the 1980 figures to 
achieve the target' committed accord-
ing to the United Nations Decane?

SHRl BRAJAMOHAN MOHANTY: 
Sir, as a m atter of fact the programme 
has been placed by the Prime Minis-
ter before the National Development 
Council to devise a machinery for 
launching the Decade. The Hon. Min-
ister of Works and Housing has also 
addressed letters to the Chief Minis-
ters specifying the programme to be 
undertaken. In the year 1980, an Apex 
Committee was formed :mder the 
Chairmanship of the Secretary, Works 
and Housing, to formulate the policy 
and to guide how to. achieve the ob-
jective. That Apex Committee has 
now constituted different working 
groups. And the Working Group on 
financing has recommended Rs. 15,000 
crores—and not Rs. 1,500 ’rores—at 
the  1980 price level to achieve the tar-
gets. The Apex Committee has also 
constituted a Working Committee 
which has already determined the tar-
gets viz.} 100 cent ru ral w ater sup-
ply, 100 per cent urban water supply, 
100 per cent urban sewerage and sani-
tation in Class I cities, 50 ner cent ur-
ban sewerage and sanitation in Class II 
and other towns; and 25 per cent rural 
population with sanitary toilets. These 
targets have been accepted by the 
concerned Urban Development Minis-
ters and also bv the Secretary.

N ow , th e  p rob lem  is w h erefro m  Hs.
15,000 crores come. Perhaps that is 
the point which is agitating tne m in d  
of the Hon. Member. I t requires col-
lective efforts of the State Govern-

m ents and the Union Government. Out 
of Rs. 15,000 crores, it has been re-
commended that around Rs. 13,000 cro-
res will come from the Plan outlay: 
Rs. 2,OOo crores from the special cess 
and another Rs. 150 crores from the

LIC. This has been the recommenda-
tion and rt is under process ct various 
stages by the Finance Ministry and 
the Planning Commission.

PROF. RUP CHAND PAL: Sir, the 
reply given By the Hon. Minister is 
not satisfactory in the sense that on 
the basis of the past experience it is 
clear that the targets committed by 
the Government of India in the case 
of the International Year of tne Dis-
abled; International Year of Women; 
and International Year of the Child 
lagged far behind the pronounced pro-
grammes. Now, in view of the very gla-
ring failure of the Government of India 
to achieve even the minimum of the ta r-
gets set for these International Years, 
may I know from the Hon. Minister, 
whether the Government of India is 
proposing to set up a Central Board 
with regional Offices of sanitation and 
water? whether the Government is 
prepared to consider an y  proposal of 
w ater and sanitation proportionate cess 
on industries and individuals earning 
more than Rupees one lakh per an-
num? Whether the Government is pre-
pared to consider any proposal of 0.05 
savings from wasteful expenditure in 
all Government establishments and to 
public undertakings to meet the re-
quirements of necessary funds, to ful-
fil the targets.

MR. SPEAKER: These are sugges-
tions.

PROF. RUP CHAND PAL: These
questions have come up in this very 
House, to fulfil our requirements, and 
the commitment in respect of the U-N. 
Decade regarding water and sanitation.

MR. SPEAKER: He has taken, down 
the suggestions very seriously.

SHRI BRAJAMOHAN MOHANTY: 
I have already replied to the hon. 
Member about how the finances will 
be arranged, and how administrative 
arrangements have been made; and 
that an apex body has been constitut-
ed, which will guide the State Govern-
ments and help to streamline the acti-
vities. But we cannot interfere; it is a 
State subject. And that is why b u t
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many of the suggestions which hon. 
Member is placing here, State Govern-
ments must note. They concern the 
State Governments. The Working 
Group on Finance is always consider-
ing various proposals. They have re-
commended some proposals.
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SHRI BRAJAMOHAN MOHANTY:
I am sorry I could not place the matter 
very clearly, so that the hon. Member 
could understand it. The problem is 
that we have decided that 2.31 lakh 
villages will be covered within the 
6th  Plan period. They are problem 
villages; and one source of safe water 
supply will be available. So far as
the D ecad e 's  p ro g ram m e is concertied , 
in all the rural areas there will be ade-
quate supply of water, that is the 
distinction.

As everybody knows, in 1972 and 
1973 we calculated our oroblem vil-
lages, and specified them to be 1.52 
lakhs. After covering 95,000 villages, 
even now 2731 lakh villages still re -
main problem villages, on account of 
various factors e.g. droughts coming in,

so that more villages could be located— 
villages which are traditionary water-
scarce areas. This is the magnitude 
of the problem. I hope the dimen-
sions of the problem will be appreciat-
ed by hon. Members.
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SHRI BRAJAMOHAN MOHANTYr 
It is a m atter of negofiations between 
the State Government and Planning 
Commission; and it was the agreed 
figure; and m consideration of the- 
background o l financial constiaints. it
has been agreed to.

Graiit of Housing' Loan to 
Government Employees

507. SHRIMATI PRAMILA DANDA- 
VATE: Will th e Minister of WORKS
AND HOUSING be pleased to state:

(a) the rules presently in force for” 
the issue of loan to Government em-
ployees for the construction of a house 
or for purchasing land;
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(b) the service period required to 
get or procure the loan; and

(c) whether there is any proposal to 
increase the quantum of the loan and 
advance the period of service for ob-
taining the loan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOHAN-
TY): (a) A Government employee is 
granted house building loan for the 
purchase of land and construction of 
house thereon or for the construction 
of house. No loan is given for the pur-
chase of land alone. House Building 
Advance rules are contained in the re-
levant Rules and various orders issu-
ed from time to time.

(b) House building advance is grant-
ed to permanent Central government 
servants or those who have rendered 
at least '10 years’ continuous service.

(c) No, Sir.

SHRIMATI PRAMILA DANDAVA- 
TE: According to the existing rules, 
the Government intends to give loan 
upto 75 months basic pay which is the 
maximum amount which is given to the 
Government Servant, if the flat or the 
house is new. But under the existing 
circumstances, the prices of the houses 
and the flats are rising and it is going 
beyond the reach of an honest Govern-
ment employees to buy a new flat or 
land. I would like to ask you whether 
you wouTd" consider giving loan for se-
cond-hand flats also the valuation for 
which should be done either by the de-
partm ent architect or the Government 
Department. Secondly, the cost of the 
flat should be Rs. 90,000 or whichever
is the maximum, according to the
Wishes of the employees.

SHRI BRAJAMOHAN MOHANTY: 
The loan is advanced under the house 
building advance rules. So far as Gov-
ernment Is concerned, there is abso-
lutely no proposal for reconsideration 
or review of the rules. As a m atter of 
fact, on account of financial constraint, 
the Government cannot go further.

SHRIMATI PRAMILA DANDAVA- 
TE: My request is to consider it for 
the Government employees who would 
like to go in for or buy second-hand 
flats, because it is impossible for the 
Government servants to go in for new 
flats. Therefore, I was asking you this 
question. I would like you to consi-
der this proposal. If it has not come 
to you so far, I would like you to do 
it now.

MR. SPEAKER: The hon. lady mem-
ber has raised it. You should consi-
der it at least; you cannot just throw 
it like that. Please consider it.

SHRI BRAJAMOHAN MOHANTY: 
You can also consl3er this fact that if. 
the purchase of second-hand flats is 
permitted, what will be its consequen-
ces. A lot of manipulation will be; 
open.

SHRIMATI PRAMILA DANDAVA- 
TE: Now, there are no manipulations.

SHRI BRAJAMOHAN MOHANTY: 
The hon. Member’s suggestion is being 
noted down.

SHRIMATI PRAMILA DANDAVA- 
TE: If ,£• ̂ society consisting of minimum 
oi 12-15 members from the Govern-
ment employees comes forward will the 
Government direct the State Govern-
ment Housing Board to construct 
houses for the employees who have 
come together and formed a coopera-
tive?

SHRI BRAJAMOHAN MOHANTY: 
We cannot give a directive to the State 
Governments. There is a federal struc-
ture. They have a little l>it of sover-
eignty under the Contitution.

SHRI G. LAKSHMANAN: The Gov-
e rn m e n t of In d i£  is  g ra n tin g  loan  to 
the Central Government employees. 
As a former Central Government em-
ployee may I ask: would the Govern-
ment consider it and sanction some 
quantity of cement and steel used for 
the construction of houses; would the 
Central Government straightway give 
this quota of cement and steel to the 
Central Government employees?
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SHRI A TA ITlIH A RI VAJPAYEE: 
That is irrelevant; it should be exnung* 
ed.

SHRI BRAJAMOHAN MOHANTY: 
T hat- is a suggestion noted down by 
me.

MR. SPEAKER: I am in a quandry: 
whether to abide by his request for th£ 
Deputy Speaker.

PROF. MADHU DANDAVATE: I 1:
will be withdrawn tomorrow.

Irrigation Projects Sanctioned during 
Last Three Years

t
*508. SHRI RASA BEHARI BEHIU: 

SilR l HA'RIHAR SORF.N:
Will the Minister of IRRIGATION be 

pleased to state:

(a) the total number of major and 
medium irrigation projects that have 
been sanctioned, by his Ministry in the 
last three years; and

(b) how many of them have been 
cleared by the Planning Commission so 
far?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). Ministry 
of Irrigation does not sanction any ma-
jor and medium irrigation projects. It 
only assist- the Planning Commission 
in the process of acceptance of the pro-
jects by the Planning Commission. 
During the last three years from March
1979 to February 1982, the Planning 
Commission has accepted 16 major and 
87 meditTm irrigation projects.

SHRI RASA BEHARI BEHRA: 
I want to know from th e  hon. Minis-
ter, because the utilisable potential 
of waters resources of Orissa through 
major and medium irrigation projects 
estimated a ‘39 lakh hectares and 
till tod*-* only 7.37 lakh hectares have 
beerf brought under irrigation, the es-
timated under irrigation on imple- 
brought vnAer irrigation on imple-
mentation of the major and medium 
irrigation projects accepted by the

Planning Commission in the last 
three years.

SHRI Z. R. ANSARI: I could not 
follow the question

MR. SPEAKER: Please repeat your 
question.

SHRI RASA BEHARI BEHRA: 
The utilisable potential of water re-
sources of Orissa, through major and 
medium irrigation projects is estimat-
ed at 39 lakh hectares but till today 
only 7.37 lakh hectares have been 
brought under irrigation. May I know 
from the hon. Minister the estimated 
cost and the areas to be brought un-
der irrigation on implementation of 
the major and medium irrigation pro-
jects accepted by the Planning Com-
mission in the last three years?

SHRI Z. R. ANSARI: I am afraid, 
I will not be able to give a reply.

MR. SPEAKER: I do not think that 
it calls for such a long question. 
Three years’ statistics, how can he 
give? These things should be in 
the form of written questions. Please 
send it to him.

SHRI RASA BEHARI BEHRA: 
The strategy of the Union, Govern-
ment is completion of On-going pro-
jects and then taking up new pro-
jects; and preference should be given 
to drought-prone and tribal areas, for 
removal of regional imbalances. In 
view of this, what are the salient 
proposals of the Government to in-
crease the irrigation potential or Ori-
ssa in order to bring it to the national 
level?

SHRI Z. R. ANSARI: This also does 
not come under the main question. 
If the hon. Member is interested, I 
will paS9 on this information to him.

SHRT RASA BEHARI BEHRA: 
I am not satisfied with this answtr.

MR. SPEAKER: You are not satis-
fied. He will stand the ans-ws* to) 
you. He will despatch it post haste.
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SHRI BHERAVADAN K. GADHA- 
VI: So far as the irrigation projects 
are concerned, in the new 20-Point 
Programme emphasis is that more 
land should be brought under irriga-
tion. It is the experience of the 
State Government, where two States 
are involved in one project, either 
because one State does not give pro-
mpt attention or because of reasons 
like evacuation of the people and 
acquisition of kand, etc. some major 
projects are getting delayed. There-
fore the objective of the project is 
defeated and implementation is ham-
pered. In this respect I want to 
know if the Government of India ins-
tructs the State Governments to per-
form their part properly and com plete 
their portion expeditiously so that the 
major projects are completed without 
any delay.

SHRI Z. R. ANSARI: As far as 
the inter-State projects are concern-
ed, all the beneficiary States are 
made parties to the agreement, and 
it is under that agreement of those 
beneficiary States that the project re-
port prepared. It is expected that 
they should come forward with their 
share of costs towards the project. 
W herever there is any difficulty un-
solving any problem the Central Gov-
ernment can take up the m atter with 
the State Governments for imple-

mentation. Because, implementa-
tion of the projects is a State subject 
and the Central Government can-
not take over the projects on its own. 
All possible assistance is given to sort 
out their difficulties and the Central 
Government takes up the m atter with 
the States which are the defaulters 
for providing their share of the costs.

S H R I BHERA VA DAN  K. GADH- 
A V I: I simply asked whether the 
Government has got any intention to 
make a special provision or special 
machinery about this.

SHRI Z. R. ANSARI: The National 
Water Resources Council, with the 

Prime Minister as Chairman, has

been proposed to be set up-for that very 
purpose to iQQk .after these prob-
lems.
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Drinking: Water for Problem Village

*510. SHRI KAMAL NATH: Will
the Minister of WORKS AND HOU-
SING be pleased to state:

(a) whether 79,000 more villages 
have surfaced a “problem” villages 
requiring instant attention for drink-
ing water;

(b) out of these, how many are 
in  M adhya P ra d e sh  an d  in  w hich 
D istric ts ; and

(c) when all these villages will be 
provided facilities for potable drink-
ing water?

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS-
ING (SHRI BRAJAMOHAN MOH-
ANTY): (a) Yes, Sir.

2g Oral Answers

(b) A Statement is laid on the
Table of the Sabha.

(c) During the Sixth Plan, the ef-
fort will be to cover all the indentifie 
problem villages with atleast one
source of safe potable water availa-
ble throughout the year.

S ta te m e n t
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S. Mo. Name of District No. of
problem, 
villages 

remaining 
to be 

provided 
with water 
supply ax 

on 31-3-80

1 2

1. Sagar 7 I6

2 . Chhaterpur 397

3. Panna 293

4- Damoh 4 l4

5. Tikamgarh 393

6. Jabalpur 1108

7- Narsingpur 206

8. Balaghat 802

9. Mandla 9 1 /

10. Snoj 646

11. Chindwara 658

12. Raipur 747

13. Rajnandgaon 57£

14. Durg 534

15. Jagclalpur 379

16. Bilaspur 1273

17- Surguja 1045

18. Raigarh 507

19. Rewa 663

20. Satna 839

21. Shahdol 805

MARCH 29, 1982



25 Oral Answers CHAITRA 8, 1904 (SAKA) Oral Answers 26

1 2

22. Sidhi 

23. Gwalior 

24- Datia

25. Morena

26. Bhind

27. Guna 

18. Shibpuri

29. Indore

30. D har

31. Jhabua

32. Khti'gonc

33. Khanciawa

34. Ujjain

35. Railam

36. Mancbour 

37- Dcwis

38. Sliajapur

39. Vid’sha

40. Hoshangabad . 497

41. Jktul . 5] 5

42. Bhoral . 93

43. Raiscn . . 426

4A- Raje;arli . . 633

45. Sehore . 364

46. B istar . . 5] 5

TOTAt. -4944

Mote | Number o'’ problemges i<jen 
in Madhya Pradnsh 
was 14020. No distric 
up is available.

SHRT KAMAL NATH: The Minis-
ter has laid an elaborate statement 
on the Table showing 46 districts and 
.24944 problem villages. There is 
a footnote attached to it which says:

“Note Number of problem villag-
es identified in Madhya Pradesh in
1971-72 was 14020”

This was the number in 1971-72. 
As on 31-3.80, the number of these 
villages had gone upto 24944. This 
is an anomalous position. I do not un-
derstand it.

: "JTW TOT,
Wi-Siff £37 ^7 l”

SHRI KAMAL NATH: So, it seems 
that there is something wrong with 
the basis of classifying problem vil-
lages. I am sure the Minister and 
the Government must have some ba-
sis for evaluating these problem vil-
lages and how to solve this problem. 
I would like to know from the Minis-
ter the basis of this evoluation. Is 
this the final list? May be ten years 
later he will produce another list 
which will show, that in 1982 the 
number of the problem villages was 
24944 and now it is 30,000. I can 
specifically say about Chindwara Dis-
trict which is my constituency, that 
this figures is not only wrong but 
wholly wrong. I would like to know 
the basis and the method of evalua-
tion of these problem villages.

MR. SPEAKER: How can it be
wholly wrong?

SHRI BRAJAMOHAN MOHANTY: 
I have already said that in the year 
1971-72 1.52 lakh jroblem villages
were identified. Subsequently more 
areas were brought to light.

SHRI KAMAL NATH: How? By 
astrological means?

SHRI BRAJAMOHAN MOHANTY: 
Normally it would have been the 
effort of the Government of India to
minimise the number of problem vil-
lages. But the fact remains that 
during the course of drought and all 
that, the State Governments come 
foreard with a statement that more 
villages were suffering from scarcity 
of water and so, they should be id-
entified as problem villages. As a 
m atter of fact, the basis has been
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stated in the answer itself that the 
problem village is that village where 
not even one source of safe potable 
water is available throughout the 
year. In the Sixth Plan, the num-
ber of those villages considered is 
1.90 lakh, if I am correct. Under the 
20-Point Programme which the Prime 
Minister has declared, this figure has 
gone upto 2.31 lakh.

So far as Madhya Pradesh is con-
cerned, the number was 14020 in 1971- 
72. We have covered 9600 villages 
approximately during this period. We 
have not yet received full report 
upto March. We are expecting that. 
I would request the hon. Member to 
appreciate the problem in a realistic 
manner.

SHRI KAMAL NATH: I take his 
advice and appreciate the problem. 
The problem is indeed very grave be-
cause he says that no final list has 
yet come. He is awaiting the final 
list.

MR. SPEAKER: Wait for next year.

SHRI KAMAL NATH: It seems
that the villages which were not pro-
blem villages, are also becoming 
prob'.em villages because the source 
of drinking water during the course 
of the year dries up or fails. I think, 
people drinking water has to be given 
priority number one, as bad drinking 
water leads to infection and diseases. 
And in turn, this leads to demand for 
more medical facilities and more pub-
lic health centres. Considering its 
importance, I would specifically like 
to know whether this issue was taken 
up in the recent meeting of the Plan-
ning Commission in this background 
and whether it hag been given prio-
rity because potable water should 
essentially be priorty number one. 
The Minister has said that ‘effort’ will 
be made to resolve his problem in the 
Sixth Five Year Plan. By ‘effort* 
do-es he mean that a decision has been 
taken or by ‘effort’ does he mean that 
an effort will be made to take a de-
cision.

MR. SPEAKER: Your time will be 
up and you will not be answered.

SHRI KAMAL NATH: Sir, it is a 
very important issue and I would  
request you to listen because this would 
also concern your constituency. So, 
I would request the Minister to assure 
the House that it would be given first 
priority, especially in the districts of 
Madhya Pradesh and this m atter will 
be taken up, if it has not already been 
taken up, in right earnest with the  
Planning Commission.

SHRI BRAJAMOHAN MOHANTYr 
Sir, the awareness of the Government 
is reflected in ' the Sixth Five Year 
Plan allocation of Rs. 2007 crores for 
drinking water purposes, where as the 
allocation in the Fifth Five Year Plan 
was around Es. 429 crores only. Se-
condly, the Government have already 
decided that within the Sixth Five 
Year Plan period we have to cover
2,31,000 villages and the Government 
is also aware of the additional finan-
cial implications involved therein.

SHRI KAMAL NATH: What about 
the assurance?

(In terruptons).

MR. SPEAKER: Question Hour is 
over.

WRITTEN ANSWERS TO QUESTION

Joint-Venture Forest Plantation

*501 SHRI SONTOSH MOHAN 
DEV: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose 
to encourage entrepreneurs in setting 
up joint-venture forest plantation 
and create small productivity forests 
to improve the supply of raw mate-
rials;

(b) whether it is also proposed to 
review the existing legal measures 
for controlling deforestation;

(c) the other fiscal incentives pro-
posed to be made available for forest 
plantation and the details thereof?
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THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN):
(a) The Central Government has no 
such proposal under consideration.

(b) The existing measures for con-
trolling deforestation have been re -
viewed and as a result the Forest 
(Conservation) Act 1980 was passed 
in  October 1980.

(c) The Central Government gives 
50 per cent Central assistance up to a 
maximum of Rs. 1000 per hectare and 
Rs. 250 per 1000 seedlings to States 
for raising and maintenance of forest 
plantations as also for free supply of 
seedlings to farmers and children un-
der the Centrally Sponsored Scheme 

of “Social Forestry including Rural 
Fuelwood Plantations" in selected
districts.
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Sale of Sub-Standard Seeds

•505. SHRI B. V. DESAI: Will the  
Minister of AGRICULTURE be plea-
sed to state:

(a) w hether the Ministry have ex-
pressed great concern regarding sub-
standard seeds being sold in the m ar-
ket and has stressed the  need for 
better quality control; and

(b) whether any directive has been 
issued to the National Seeds Corpora-
tion* and State Farms Corporation of 
India in this regard?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) The Ministry is con-
cerned about the quality of seeds be-
ing sold in the m arket as this is a 
vital input for ensuring higher crop 
yields. Under the Seeds Act, 1966, 
enforcement, of quality control on 
seeds is the responsibility of the 
State Governments. This point has 
been improved upon the States on 
several occasions.

(b) The State Farms Corporation 
of India and the National Seeds Cor-
poration were set up with the pri-
mary objective of producing and dis-
tributing seeds of guaranteed quality. 
They are fully aware of the concern
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of the Government in respect of the 
quality of the  seeds and their per-
formance is continuously monitored 
and reviewed by the Government.

Meeting with Chief Ministers Re: 
Share of Cost for Narmada 

Project

*509. SHRI DIGVIJAY SINGH: 
Will the Minister of IRRIGATION 

be pleased to lay a statement show-
ing:

(a) whether he held a meeting on 
the 28th December, 1981 with Chief 
Ministers of Gujarat, M aharashtra 
and Madhya Pradesh to share the 
cost of the Sardar Sarovar (Narmada 
P ro jec t);

(b) what was the commitment 
made by each State and how much 
did each State actually contribute;

(c) was the shortfall due to the 
Planning Commission not ensuring 
adequate financial provision; and

(d) how is this situation to be recti-
fied?

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z R. ANSARI): (a) Yes,
Sir.

(b) The Chief Minister, Mahara-
shtra stated that during the current 
year (1981-82) Rs. 3 crores have al-
ready been paid and that the pro-
vision of remaining amount of Rs. 
6.68 crores which includes l/3 rd  of the 
arrears agreed to b» paid will also be 
made by the State Government during 
the year 1982-83, The Chief M in iste r, 
M adhya P ra d e sh  w hile  ap p rec ia tin g  
the need for making adequate provi-
sion in his State plans, expressed that, 
in view of constraint of financial re -
sources, the State would not be able 
to provide full amount during 1982- 
83. The Chief Minister of Rajasthan 
was not present in the meeting.

The actual amounts proposed by 
the States in their Annual Plans

1982-83 against the requirements are  
as under: —

Provision Provision 
necessary actually 

including made 
l / 3rd arrears 

share

(Rs. crores)

Maharashtra . 9 -68* 9 -68*

*(Rs. 3 
crores 
already 
released)

Madhya Pradesh 20-44- 9-60

Rajasthan . 6-11 0-50

(c) No, Sr.

(d) This m atter has been actively 
taken up by the Centre as well as 
the State Government of Gujarat with 
these State Governments.

Brahmaputra Board

511. T>B. KRUPASINDHU BHOI: 
Will the Minister of IRRIGATION be 
pljased to state:

(a) the composition of Brahmaputra 
Board constituted in pursuance of the 

Brahmaputra Board Act, 1980 and its 
terms of reference; and

(b) the progress made by the Board 
in its work so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). The
Brahmaputra Board constituted with 
effect from 31st December, 1981, in 
pursuance of Brahmaputra Board A ct,
1980, com prises of C h a irm an , V ice- 
Chairman, General Manager and Fin-
ancial Adviser of the Board and re-
presentatives one each from the States/ 
Union Terriitories of Arunaehal Pra-
desh, Assam, Meghalaya^ Nagaland, 
Manipur, Tripura and Mizoram., and 
5 concerned Central Ministries and 
four Central Agencies of the Govern-
ment of India and the North Eastern
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(c) il  so, details thereof together 
With action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BAlESHWADRi RAM): (a) The Manage-

ment of the Super Bazar is taking all 
possible steps to ensure its smooth 
working and to make available quality 
goods a t fair prices to consumers.

(b) and (c). A statement is-laid on 
the Table of the Sabha.

Written Answers 35

S ta te m e n t

Suggestions received in writing Action Taken

1. Letter dated 28-10-80 from General Secretary, 
Residents Association R .K . Puram. Sector 1, 
New Delhi. : —

Reputable ‘goods such as 'Gliavi' brand 
match boxes and ‘Nandi’ and ‘Sankranti’ 
brand agarbatties may be sold in the Super 
Bazar.

The Super Bazar examined this suggestion 
and was of view that from the angle 
or majority' consumer preference, these 
items need not be added on to the 
inventory, a t that stage.

2. Letter dated 1—10—81 from Dr. A.U. Azmi,
M.P. to theH on’ble Minister of Civil Supplies :

‘Rath* brand safety nntches and ‘Nandi’ Samples have been obtained and are 
and ‘Sankranti' brand Aggarbatties may being leated for quality. The result
lie sold to the consumers by the Super is awaited.
Bazar.

3. Letter duted 14- 2-82 from Dr.-A. U. Azmi, 
M.P. to the Prime Minister

There is need for dem oralisation of the 
management of the Super Jiazar.

Subsidiary Rules for holding a representative 
General ogdy m eeting of the Super 
T3azar an: being finalised. After these
arc finalised, a representative General 
Body meeting will lie held to elect 6 
members lor the Managing Committee. 
Till then the Govt, nominated 9 members 
on the Managing Committee are func-
tioning.

Immovable Property of Rajasthan 
State with Central Government

515. SHRI BHEEKHABHAI; Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that Gov-
ernm ent of India have taken away the 
major portion, of property (immovable 
property—various houses of Rajasthan 
from the Government of Rajasthan;

(b) whether Government of Rajas-
than has requested Government of

India to return all these buildings after 
vacation;

(c) whether Government of India 
are averse to the vacation of these 
buildings and to hand over the same;

(d) w hether Government of India 
are not paying any rent towards the 
buildings occupied by them; and

(e) whether Government of Indin 
have entered into any agreement-with 
the Government of Rajasthan, i l ‘ so, 
when, if not, the reasons therefor?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA. NARAIN 
SINGH): (a) The undermentioned

houses of Rajasthan Government In 
Delhi are with the Central Govern-
ment on rental basis from the dates
shown against each:—

Name of the House Date from which with Central 
Government

1. Bikaner House

2. Udaipur House

3 . Jaipur House

18-7-195O

2 i - i - i 932

i7-4-ig52

Besides the above, the property at 
No. 2 Racquet Road is under requisi-
tion with the Government of India 
from the 15th December 1947.

The undermentioned houses have 
been purchased by the Central Gov-
ernment at the prices and from the 

dates shown against each:—

Name o f the House

1. Jaisalm er House

2. Dhnlpur House

3 . K otah House

Price 
(Rs, in lakhs)

7.34

10.47

i0.07

Date o f execution

t 8-7-1970 

18-7-1970 

18-7-1970

(b) and (c). The Government of 
Rajasthan has been requesting for re-
lease of Bikaner House, but due to pre-
vailing shortage of office accommoda-
tion for tfbe Central Government offlces 
in Delhi/New Delhi, it has not so far 
bf^m possible to release this House to 
the State Government. The State 
Government has been requested to 
allow the Central Government to con-
tinue to utlise this House for some 
time more.

(d) The Government of India are 
paying rent in  respect of B ikaner 
House & Jaipur House. Udaipur Hou-
se is w ith the Delhi Administra-
tion since 28-5-65. Rent in respect of 
this house was paid upto February.
1968 end payment of the same has 
been stopped by the Delhi Adminis-
tration from March, 1&68 onwards.

The rent payable to the State Govern-
ment is adjustable by the Delhi Ad- 
minisration against the expenditure 
incurred by them on carrying out 
repairs to this building. This is be-
cause the Rajasthan Government 
failed to undertake repairs to the said 
building.

As regards No. 2, Recqute Road, 
the ownership of the property is 
under dispute in the High Court of 
Delhi. As soon the ownership of the 
property is decided, the compensation 
will be paid accordingly.

(e) The three properties mentioned 
a t (a) above were taken on rental 
basis on the terms and conditions mu-
tually agreed upon by the Government 
of Rajasthan with the Central Govern-
ment in ft meeting held on 9-1-1953 in 
the then Ministry of States.
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Legislation on Water-Use

516. SHRI SURAJ BHAN:
SHRI RAM PRASAD AHIR- 

WAR:
Will the Minister of IRRIGATION 

be pleased to state;

(a) whether Government propose 
to bring a legislation on the matter of 
water-use in the overall national inte-
rest to put the total water resources of 
the country to optimum use;

fb) if so, the salient features there-
of and reasons of delay; and

(c) State-wise comments received in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) to (c). There is 
noo immediate proposal to bring such 
a legislation.

Export of Rice by MARKFED

*517. SHRI B. D. SINGH:
SHRI RAM VILAS PASWAN:

Will the Minister ol AGRICULTURE 
be pleased to state;

(a) whethej it is a fact that a large 
quantity of rice purchased by MARK- 
FED for export was found to be sub-
standard and that the countries who 
wished to purchase the rice have re-

jected ft;

(b) if so, details thereof slating 
the quantity of the rice found to be 
sub-standard and the value involved; 
and

(c) whether Govenment have 
tnade any inquiry into the purchase of 
rice by MARKFED; if so, details there-
of and the action taken by "Government 
In the matter?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BAUSS35WAR RAM); (a) and (b). 
The matters relating to exports of 

basmati rice are handled by the Minis-
try of Commerce. However, as pet 
Information obtained, a quantity of

about 1,720 MT Sela Basmati Rice 
costing Rs. 95.82 laca procured by 
MARKFED for purpose of export 
through State Trading Corporation is 
reported to have not been accepted by 
the foreign buyer although stocks of 
rice had been certified by the Export 
Inspection Agency as export-worthy.

(c) No. Sir, as far as this Ministry 
ia aware.
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Evaluation of National Policy on Soil

5587. SHRI H- N. NANJE GOWDA: 
Wiill the Minister oI AGRICULTURE 
be pleased to state:

(a) whether it is a fact that at the 
International Conference of Soil 
Science he had stated that a national 
policy on soiil should be evolved;

(b) whether it is also a  fact that he 
had suggested that urbanisation should 
not be done at the cost of agriculture;

(c) whether Government are aware 
that in Delhi more and more agricul- 
ral land is being taken over by DDA 
for the purpose of urbanisation; and

(d) if so, whether Government will 
call a halt to acquiring of agricultural 
land henceforth in Delhi0

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHJtl 
R y . SWAMINATHAN) .(a) Yes, Sir. 
For efficient utilisation of land re-
sources, it was emphasized that land 
policy should be evolved. It was sug-
gested that such a policy should In-
clude the following:

Assessment and inventory of gOll 
resources for all end users.

Optimising the agriculture pro-
ductivity through proper land 
use.

Security of land tenure.
Preventing and combating soil 

degradation through scientific 
water management.

Awareness through educational 
programmes.

Monitoring changes in productivi-
ty and developing warning 
systems and techniques to 
overcome the impending 
damage.

(b) It was suggested that the pro-
posed soil policy must aim at saving 
as far as possible the high productivi-
ty lands for agricultural uses. Urban 
expansion and new satellite towns 
should be restricted to the marginal 
lands.

(c) atad (d). Consistent with the 
essential requirements of land for 
urban growth every effort is made to 
avoid the conversion of agricultural 
land wherever possible.

Working Group on Palp Wood 
Plantation

.5589. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be 
pleased to state;

(a) whether it is a fact that Gov-
ernment had set up a Working Group 
in 1981 to explore the possibilities of 
raising pulp wood plantation as well 
as work out the economics of planta-
tions and modalities of financing these 
plantations;

(b) if so, whether Government have 
received its report; and

(c) if so, its suggestions to Govern-
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE • 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN); (a). Yes', Sir.

(b> The Working Group has not * 
yet finalised its report and the same
awaited.

(c) Question does not arise. >
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Unathorised Construction In P. F. 
C»lony, Malviya Na*ar, New Delhi

5590. SHRI N. E. HORO; Will the 
Minister oi WORKS AND HOUSING 
be pleased to state;

(a) whether it is a fact that because 
of the unauthorised construction in the 
Bhavishya Nidhi Enclave, Malviya 
Nagar, New Delhi (which is a stafl 
colony of the Provident Fund Organi-
sation) the Delhi Development Autho-
rity has refused to issue completion 
certificate to the architect;

(b) if so, is it also a fact that Gov-
ernment have passed orders to remove 
the unauthorised construction and to 
secure completion certificate; and

(c) if so, the action taken in this 
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) Yes, Sir.

(b) to (c). The Delhi Development 
Authority has reported that the Socie-
ty hag been served with a notice to 
remove the unauthorised structure 
indicating that if this is not done, the 
request for issue of completion certi- 
cate will be rejected and appropriate 
action will be taken against the Socie-
ty.

Bustard Sanctuaries

5591. SHRI A. C. DAS : Will the
Minister of AGRICULTURE be plea-
sed to state :

(a) the total number of sanctu-
aries set up in the country for the 
great Indian Bustards;

(b) the name of the places •where 
these sanctuaries have been set up ; 
and

(c) the details about the steps taken 
so far and proposed to be taken by 
Government for the protection of such 
rare species?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI

R. y. SWAMINATHAN) : (a) and
(b). In the following National Parks/ 
Sanctuaries special focus is on tbe 
Conservation of the Great Indian 
Bustard :

(1) Desert National Park (Rajas-
than)

(ii) Great Indian Bustard Sanctu-
ary (Maharashtra)

(iii) Ghatigaon-Kuno (Great Indian 
Bustard) Sanctuary (Madhya 
Pradesh).

(c) The Great Indian Bustard is 
included in Schedule I of the Wildlife 
(Protection) Act, 1972, and is thus af-
forded full protection all over the 
country. In addition, a special study 
on the status and ecoloby of the spe-
cies is being carried out, which would 
form the basis for a long-term con-
servation programme for the species.

Building of Houses on Turn-key basis

5592. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) whether Government have con-
sidered any proposals for adoption of 
new construction technologies which 
could build houses on a turn-key 
basis;

(b) if so, what are the details of 
the proposal; and

(c) what decision Government have 
taken in the matter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) Proposals have been
considered by the Central Public 
Works Department, the main construc-
tion agency of the Govt, for adoption 
of new construction technologies whieh 
could be used to reduce the cost of 
construction. However, there are no 
proposals with the CPWD for construc-
tion on turn-key basis.

(b) The various Research Institu-
tes have been evolving new construc-
tion techniques and materials with &
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view to reduce the cost of construc-
tion. The C.P.W.D., have tried some 
of these techniques like :

(1) Adoption of single brick load 
bearing walls for four storeyed 
construction. They have even 
constructed a five storeyed sin-
gle brick wall on an experimen-
tal basis and the same is under 
observation.

(2) Adoption of single stack system 
of plumbing.

(3) Use of secondary species of tim-
ber for doors and windows.

(4) Termite proof of buildings and 
houses.

(5) Use of under-reamed piles for 
foundation.

(6) Adoption of steel frames for 
doors and windows.

(7) Hallow concrete block masonry.
(8) Stone block masonry.
(9) Use of refined methods of de-

sign including extensive analy-
sis with the help of computers.

(c) The process of adoption of new 
techniques and new materials with a 
view to reduce the cost of construc-
tion is being continued.

Payment of Interest to Allottees

5593. SHRI CUMBUM M. NATARA- 
JAN : Will the Minister of WORKS
AND HOUSING be pleased to refer to 
reply given to Unstarred Question No. 
1174 on 1-3-82 regarding Shalimar 

Bagh, Delhi L.I.G. flats and state :

(a) the dates from which represen-
tations for payment of interest are 
pending (Shalimar Bagh LIG Flats 
A/c) ;

(b) normally how much time is re-
quired for deciding such applications;

(c)' whether any decision on the 
pending applications has been taken' 
till date;

(d) if so, how many of the claims 
were accepted/rejected/pending with 
reasons;

(e) is it also a fact that DDA is not 
issuing conveyance deed to these al-
lottees inspite of repeated requests 
from the allottees ; and

(f) if so, when they are likely to 
be issued conveyance deed as they 
have already paid the full and final 
payment of the flats ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) The D.D.A. has report-
ed that in 3 cases of A /c block, re-
presentations were received on 10-9-81*
15-2-82 and 8-3-82.

(b) The D.D.A. has reported that 
each case is decided on merits and the 
time taken varies from case to case.

(c) No, Sir.

(d) Does not arise.

(e) and (f). The D.D.A. has report-
ed that one flat was allotted on hire 
purchase basis and hence the ques-
tion of issuing conveyance deed papers 
does not arise. In the remaining two 
cases, the DDA has reported that con-
veyance deed papers are under issue 
to the respective allottees for stamp-
ing. It has further reported that ac-
tion regarding execution and registra-
tion will be taken after the receipt of 
documents from the allottees, dulj; 
stamped.

Production and Consumption of Edible 
Oils

5594. SHRI A. NEELALOHITHA- 
DASAN NADAR: Will the Minister
of CIVIL SUPPLIES be pleased to 
state :

(a) what are the main edible oils 
produced in India; and

(b) the details of their production 
and consumption for the last three 
years ?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (XUM- 
ARI KAMLA KUMARI): (a) The
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main edible oils produced in India
_are groundnut, mustard, sesame, cot-
ton-seed and coconut.

(b) The Pr'oduction figures of these
oils during the last '3 years are-as
follows ;-.-

Edible oils~

(Qty. in thousand tonnes)

----"P--'( 'I '" " f
I 'f ••• • f "

I. Groundnut

2. Mustard

3· Sesame

4. Cottonsecd

. 5. Cocounut

Virtually the entire production of these oils is consumed.

, . .Jwtior Engineers in C.P.W.D.

5595. SRRI KRISHNA. CHANDHA
HALDAR ~

SHRI SOMNATH CH-A'rTER-
.TEE :

SHRI ANANDA.PATHAK :
Will the Minister of WORKS AND

!I0USING be pleased to state :
(a) the current position regarding

st/agnation in the .O.P-:W.D. so far as
Junior- Engineers are concerned;

~. (b) W\h.etherthe Department has
since changed tfie rules :in this re-
gard ;

(c) it so, -whether the same' is go-
ing to ease the situation in any Way;
and

(d) it not, the details in this res-
pect ?

THE MINISTER OF PARLIANIEN-
TARY AFFAIRS AND WORKS'AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Junior Engineers
(Civil)' belonging t~ general category
who were appolnfed lii-1959 and those
of them who.belong to Scheduled Cas-
tes and Scheduled Tribes categories
and were appointed in i966 are pre-
sently being considered for promotion
to the grade of Assistant Engmeer
(Civil), as and wlien vacancies arise.
Similarly, Junior Engineers (Elect) of
~eneral ,category who were; .appo~nted

\ .

1978-79 1979-80· 1980-81

, , : .t , , 'I- I

1427 132'1 I156

569 439 687

159 104 136

262 212 269

~62 172 .174

in 1963 and Junior- Engineers (Elect)'
of Scheduled Castes and' Scheduled
Tribes categories appoiiited in 1967 are
now being considered for p.romotio~to
the grade of Assistant Engineers
(Elect) as and when vacancies in that
ratio rise.

(b) No, Sir.

(c) and (d). Do not arise.

Vacant Posts! of AsSiStant Engineers
in. C.P.W.D.

5596. SHRI NIREN'" GHOSH :
SHRI M. M. LAWRANCE

Will the Minister or WORKS AND
HOUSING be pleased to state:

(a) details of the "Assistant Engin-
eers posts Still vacant in- the C.P.W,D.
at the end,of 1981; and

,. (b) what Is Government's plan to
fill those vacancies ?

THE lVllNISTER OF' PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). 29 vacancies
of Assistant Engineers (Civil) and 6
vacancies of Assistant EOgineers (Elec'
trical) lying vacant at the end of
1981 have since been filled by pro-
motion Of Junior Engineer9~
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Employment tlirough NREP in the
country

5597. SHRI AJIT BAG:
SHRI SUBHASH CHANbRA

BOSE ALLURI :
- Will the Minister of RURAL DE-

VELOPMENT be pleased to state :

(a) total number of employment
generated in terms of manda'ys through.
food-for-work programme and Nation-
al Rural EmploymenT Programme in
the whole country year-wise from 1977
to 1981; and

50

(b) total number of employment
generated, state-wise and Union Terri-
tory-wise, during the same neriod ?

THE MINISTEa OF STATE m THE
MINISTRIES OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
BALESHwAR RAM) l (a) arid (bY.

_ A. statement 'indicating the employ-
ment generated in mandays under
Food for Work/National Rural Em-
ployment Progr-amme giving State-wise
figures as also the figures for coun-
try as a whole during the year 1977-
81 is enclosed. .

-Statement

The employment generated under Food for Work Programme/National Rural Emplo yrnr nt
~ Programme during 1977-78, 1978'79, 1979-80, .1980-81 and 1981-82 .

-'------
SI. Name of State/V.T. Employ- Empl6y- Employ- Employ- Period Employ-
No. o ment ment ment ment to ment,

generated generated generated generated which generated
1977-78 1978-79 . 1979-80 1980-81 related 1981-82*

(inlakh (in lakh (inIakh (in,lakh (in lakh
mandays) mandays) mandays) man days) mandays)

1 2 3 4
.

5 6 7 .8

I. Andhra .Pradesh 186.79 o 532.91 476,99 Marchy Sr .231.01

2. ,Assam, 6.11 4.06 115.86 N.R. NIL

3· Bihar .14~76 641.4i 7?3·39 343'9P March,8I '10.72

sOl.OO- 523·.84
,

9·75 March, 81 8:444. qujarat -

,S. Haryana - sO·03 124.19 . 257:17 Marchy Sr ' . N.R.

6. Himachal Pradesh 0.70 2.72 43·47 - 22.44 Dec.,80 . - N.R.
-

'7. Jammu & Kashmir _ 10'9.9 29.83 34.77 March.Br N.R.

E. "Karnataka - 5·02 20.15 12.13 16·32 !o4.arfh, 8I _N.R._'- -. ;..

'9. Kerala . 21·43 __ 46.83 149.18 5.6g- June, 80 27 Sf

10. Madliya Pradesh 44.00 '450.00 , 456.02 661·31 March, 8r ~.R.
1I. Maharashtra ~. 143·00 449.12 430.77 March,87 N.R.
j-2. "Manipur NR. N.R. ~N.R.

'13· Nagaland N.R. N.R. e-, - -N.R.
.14. Orissa 68.69 362,39 552.27 321.67 Marchy Sr 30.28

'IS.:: Punjab 0.14 4g'93 32.28 6,40 March; 81 I 1.71

:16. Rajasthan 6.87 500.74 400,35 154.75 Dec:,80 24.0S

N.R. 0.40
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1 2 3 4 5 6 7 8

18. Tamil Nadu .  . • . 222.54 147.5s M uch, 81 298.61

19.' Tripura 29-65 99-97 77.45 Marchj 81 11-93

*20. Uttar Pradesh 58.19 223-32 819.52 479.36 ■ D ec., 80 NR.

21. West Bengal . 216-43 233-44 540-50 328.51 March, 82 95-35

22. A & N Islands N .R . 2-55 June, 80 N .R.

23 . Arunachal Pradesh 0-33 O.18 March, 81 N IL

24. Chandigarh N.R. N .R .

25. Mizoram 2.00 0.52 N.R. N-R.

26. Pondicherry 1-50 i .26 March, 81 N IL

To t a l 444.34 3538.46 5909.72 3778.83 749 07

N .R .= N o t Reported.

(—^ In d ic a te s  that the State Govt./U.T. concerned did not participate in the- pmgianinie 
daring the year.

* —Information relates to the period ending June/Sept./Dcccmber, lySi.

Scientists Abroad on Deputation

5598. SHRI ANANTHA RAMULU 
MULLU :

SHRI KRISHNA PRATAP 
SINGH :

SHRI K. RAMAMURTHY : 
SHRI BHOGENDRA JHA: 
SHRI KUMBHA RAM ARYA:

Will the Minister of AGRICULTURE 
be pleased to state 5

(a) the number of Indian Council 
of Agricultural Research scholars who 
have returned after completing depu-
tation as well as the number of those 
still abroad after expiry of their term 
during the last three years; and

(b) the details regarding the rea-
sons as well reaction of Indian Gov-
ernment thereon ?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : (a) and
The information about th e  In d ia n
Council of Agricultural Research
scholars \ylio have returned aftor 
completing deputation as well as the

number of those still abroad after ex-
piry of their term during the last 
three years (i.e. Calendar year 1979,
1980 and 1981) is being collected and 
w ill be placed on the Table of the 
Sabha.

(b) Several reasons are given by 
the scientists overstaying abroad, such 
as that their services are further re-
quired by the foreign Government/ 
organisation; they want to complete 
their studies; etc. Another most 
plausible and obvious reason seems to 
be that the jobs outside are much 
more lucrative and accordingly they, 
want to stay as long aa possible.

So far, however, as the ICAR is 
concerned, the policy is to allow 
scientists to avail of the foreign as-
signments/fellowships for specified 
period of time but insist on their 
coming back to the respective jobs and 
contribute to research work here in 
the country. Also the policy is not to 
allow unauthorised overstayal by such, 
scientists. By staying abroad beyond 
the original periods of deputation, such
scientists are not only blocking the
chances of others who are equally 
keen to serve abroad for some time,
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but they are also denying the ICAR 
the use of the expertise gained by 
them during their period of deputation 

^abroad. The reaction of the ICAR in 
such cases is not to permit unauthoris-
ed overstay abroad.

Development of Milk Scheme

5599. SHRI ARJUN SETHI : Will
the Minister of AGRICULTURE be 
pleased to state ;

(a) the details regarding the amount 
allotted for development of milk 
schemes during the last two years to 
different States;

(b) the details regarding the names 
' of the States which failed to fully uti- 
i lise the allotted money during the

above period; and
(c) the number of dairies set up in 

the State of Orissa during the last two 
years and the total number of Dairies/ 
Farms established in that State by

Government Co-operatives or by Pri-
vate farms with foreign collaboration 
or with foreign countries aid ?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : (a) and
(b). The statement showing State/ 
Union Territory-wise details of allo-
cation of under State plans funds and 
expenditure for dairying and milk sup-
ply schemes for the last two years is 
attached.

(c) No dairies/farms were set up 
with foreign collaboration in the State 
of Orissa during the last two years. 
However, two central cattle breeding 
farms are functioning in the State at 
Chiplima and 'Korapet. A dairy plant 
is functioning at Cuttuck. Besides, 
pilot milk supply schemes are in ope-
ration at Puri, Behrampur, Sambalpur 
and Dhenkanal.

Statem ent

Stalfj Union Territory-wise Outlays & Expenditure for Dairying and M ilk  Supply Schemes During
1980-81 and 1981-82 under State Plan.

(Rs. in lakhs)

* State/U. Ts. 1980-81 OO O 
. i -82

Revised
Outlays

Actual
Expenditure

Approved
Outlay

Anticipated
Expenditure

(0 (2) (3) (4) (5)

I. Andhra Pradesh i70.00 i70.00
V

lOO.OO lOO.OO

2. Assam 85.00 46.00 60 00 60.00

3- Bihar 1O9.OU i02.00 16O.OO 16O.OO

4. Gujarat ■ *300.00 302.00 32.00 32.00
5. Haryana i6.00 13-00 60.00 60.00
6. Himachal Pradesh • 85.00 86.00 80.00 85.00

\  7. Jammu & Kashmir • +326-00 361.00 *344-00 344.00
8. Karnataka • 2i0.00 349-00 2 u .0 0 2 n .0 0

9- Kerala ■ i52-Q0 i i 5.00 18O.OO 18O 00
10. Madhya Pradesh 62.00 56-00 80.00 75-00
II. Maharashtra ■ . ♦ 550.00 44g.OO 739-00 740.00
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(0  (2) (3) (4) (5) (6)

i2. Manipur *53.00 53-00 *60.00 60-00

•*3- Mcglialya 16.OO i4.00 16OO 16 00

i4. Nagaland *90-00 88-00 *i0000 lOO.OO

j 5. Orrissa *i6r-00 169-00 *200-00 i70.00

j  6. Punjab *34i .00 331-00 51.00 5i-00

i 7. Rajasllian *32i .00 37r.00 18OOO iSO.OO

iS. Sikkim *92 00 . 88.00 9O.OO ii5 .00

*9-
i

Tamil Nadu 29.OO 29-00 96.OO 43-00

20. Tripura 26.00 20-00 35.00 35-00 ■

2i. U ttar Pradesh *475.00 494.00 203-00 2i4-00

22. West Bengal 192.OO 139.OO 150-00 188.OO

Sun To t a l 3861.OO 3895.OO 3227-00 3219-00

23- Andamans *35.00 35.0 i *50-00 47.O3

24. Arunchal Pradesh *86 68 83-05 9-00 9-00

25*. Chandigarh *2.6i 3-40 *i2-00 n i l
*

26. Delhi 135.00 135.OO 5-00 5.00

27- Goa i2.55 11.11 i5.00 i5.00

28. Lakshadweep . *i4.00 i4.00

29- Mizoram *65.00 65.00 *88.00 88-00

30. Pondichery 5.00 3-78 4.00 1.95

31* Dadra & Nagar Havel i *7-70 6-43 *8.00 9-07

Sub T o ta l : . 349-54 342.78 205 - 00 200.16
Gr a n d  To t a l 42i0.54 4237.78 3432.00 3419.16

♦Including Animal Husbandry Outlays & Expenditure.

Source : (i) Revised Outlays 198O-81 =P.C. (P) 2/7g dated 9-4-81 & 13-4-81.

(ii) Approved Outlays ig8i-82 *= Annual Plan documents.

(iii) Actual expenditure 198O-81 »■= Anticipated expenditure* 1981-82 Sfale Plan Branch
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■v Financial Assistance to Co-operative 
' A*ro-baaed, rffaustries

5601. SHRI CHINTAMANI JENA : 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) tb* number of co-operative agro-
based industries which have been ex-

tended financial assistance by the Na-
tional Co-operative Development Cor-
poration of India during the last two 
years;

(b) whether this Corporation has 
established its branches in the State 
of Orissa;

(c) if so, the details thereof; and

(d) the number of agro-b.ased co- 
opertive Industries that have been, get-
ting financial assistance from the said 
Corporation In the State of Orissa up-
to the end of 1981 ?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (KUM- 
ARI KAMLA KUMARI): (a) The
National Cooperative Development 
Corporation has provided financial as-
sistance to 242 cooperative agro-based 
industries during the last two years.

(b) Yes, Sir. The N.CD.C. has es-
tablished a project office at Bhubanes-
war in Orissa State.

(c) The Project Office at Bhubanes-
war started functioning from 6th Oc-
tober, 1981. This office functions under 
the administrative control of the Re-
gional Directorate, N.f.D.C., Calcutta.

(d) The Corporation has given fin-
ancial assistance to 69 agro-based co-
operative industries in Orissa up to 
the end of December, 1981.

Houses for Ministers

5602. PROF. MADHU DANDAVATE: 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

9

(a) whetEer Government propose ter 
persue the policy of the former Janta 
Government fo construct modem hou-
ses for Ministers; and

(b) if so, when this new scheme is 
expected to be implemented ?



THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) Presently, there is no
proposal to construct new. houses for 
Ministers:

(b) Does not arise.
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Time scale for JJJunior Engineers

5603. SHRI SUDHIR KUMAR GIRI: 
WiU the Minister of WORKS AND 
HOUSING be pleased to state what is 
the maximum time needed for the 
Jun ior Engineer to reach optimum 
of the pay scale in the grade ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : The existing scale of pay
of Junior Engineers in C.P.W.D. is 
R's. 425-15-560-20-700 and the maxi-
mum thereof is reached in 16 years.

Allotment of Surplus Land to Harijans 
in  Delhi

5604. SHRI BHIKU RAM JAIN : 
Will the Minister of WORKS AND 
HOUSING be pleased to state :

(a) whether it is proposed to have 
a  survey of Delhi villages to identify 
surplus land for allotment of house 
sites to landless harijans ;

(b) No, Sir.

(c) Does not arise.

%

Rural Housing- Scheme

5605. SHRI SOMNATH CHATTER- 
JEE : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) total number of Central assist-
ance sanctioned and disbursed, State- 
wise and year-wise from 1977 to 1981 
on account of rural housing schemcs;

(b) total number of ru ra l houses con-
structed or under construction, State- 
wise and year-wise from 1977 to 1981 
separately; and ~

(c) what ax'e the specific program-
mes to cope with the growing hous-
ing shortages in the rural areas ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) The Central assistance
for the State sector plan schemes in-
cluding housing is being given in the 
form  of ‘block loans’ and ""block:a 
grants’ without being tied to any 
scheme. Apart from this, loan assist- „ 
ance for housing is provided by the 
Central Institutions like HUD CO, 
LIC, GIC and the Scheduled Commer-
cial Banks. The State-wise allocations 
made through these institutions for 
rural housing during 1977 to 1981 are 
being collected and will be laid on the 
Table of the Sabha.
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(b) whether it is proposed to set up 
a committee to implement this scheme; 
an d

(c) if so, the details thereof ? .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) Yes, Sir. A survey Is
already under way.

(b) The details of rural houses con-
structed during the different years, as 
furnished by the States Govts., are 
given in. Statement.

(c) The 6tb^Five-Year Plan envisa-
ges Coverage of all the rural landless 
families with' house-sites and more 
than 25 per cent of them  by construc-
tion assistance by 1985; the remaining 
families to be taken care of during the 
subsequent plans.
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Number of rural home* constructed in various States.
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S. No. Name of State
•

1977-78 1978-79 1979-80 1980-81
(Proposed)

1. Andhra Pradesh

•
Nil Nil 2,75,27° a ,20,000

2. Auam . . . . agi 198 736 81

3- Bihar . . . . Ni l 6 26 50,000

4. Gujarat . . . . 42 125 1,703 13,398

5- Haryana . . . . • Ni l Ni l Ni l Ni l

6 . Himachal Pradesh Nil Nil Nil Nil

7- Jam m u & Kashmir . 5 1 I5 I 166 257

8. Karnataka 38,091 73*652 50,2 71 Not
indicated

9- Kerala . . . . "  365 597 928 2, 721'

10. Madhya rradcah Nil 160 436

11. M aharashtra 47,763 34,170 fii,30C 53,800

12. M anipur . . . . No scliemc under implrmcniation during 
thcic year*.

13- Meghalaya Do.

i4- Nagaland . . . . Do.

*5* Orissa . . . . 2,794 3,255 3,576 3.766

16. Punjab . . ' . , ■ Nil 36 742 10,000

*“■ Rajasthan * * Nil 1,200 Nil 10,000 
(under 

construction)

18. Sikkim . . . . Ni l Ni l Ni l

19- Tam il Nadu Nil 7.430 29,o 4 i 40,000

20- Tripura . . . . Ni l Ni l 20 96

21. U ttar Pradesh 445 373 1,809 11,562

22. W eit Bengal *4,577 14,500 19,606 21,098

Implementation of Land Ceilings

5606. SHRI LAKSHMAN MALLICK: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state :

(a) whether his Ministry has col-
lected reports from various State Go-
vernments about the progress made by

them in implementing land ceilings 
(agricultural land) ;

(b) if so, the total area ot surplus 
land distributed by each State Govern-
ments among the rural poor includ-
ing the SC and ST in last three years; 
and

(c) the details thereof ?
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';rHE MINISTER OF STATE IN T~
MINISTIUES OF AGRICU,LTURE
AND RURAL D'EVELOPMENT (SHRI

BAI$SHWAR RAM>:; (ay Yes. Sir.

(b) and (c). A statement is ap-
pended.

STATEMENT

L~d distributi~n by State Go.v~ments amon\g~t the 'rural poor durjn~lilie-Iast three
years under revised ceiling laws.

State/Union Territory Total Land Land Land Period to which the
land distributed distributed distributed information relates

distributed to sas to STs to others
"

Andhra Pradesh- 88,677 37,988 12,465 38,224 1-1-79 to 31-12-BI--

Assam 2,I17 * * * 1-1-79 to 31-12-81

Bihar 6,362 * • •.. 1-1-79 ~o 31-8-81

Gujarat 6,037 4,702 419 916 1-1-79 to 31-12-81

Haryana 15,688 '1>720 7,968 1-1-79 to 31-12-81

Himachal Pradesh 278 35 IIS 125 1-10-80 to 31-IO-BI

Jammu & Kashmir

Karnataka 23,299 II,69B I,Il9. 10,482 1-1,79 to 31-12-B1

Kerala 7,739 3,910 129 3.700 1-1-79 to 31-12-BI

Madhya Pradesh 24,288 7,046 9,235 8,007 1-1-79 to 31-12-81

Maharashtra \ 5,780 • • * 1-1-79 to 31-10-81

Manipur 1-1-79 to 31-7-81'

Orissa 7,228 ~.474 2,799 1,955 1-1-79 to 31-12-81

Punjab 7,572 3,82.0 3,752 1-1-79 to 31-12-81

Rajasthan 1-1-79 to 31-10-81

Tamil Nadu 27,039 ,8,961 9 18,069 1-1-79 to 31-12-81

Tripura 576 159 .198 219 1-.1-79 to 31-,10-81

Uttar Pradesh _38,090 16,337(a) 21,753 1-1-79 to gO-I1-81

West Bengal 19,562 •.. • •.. 1-1-79 to 30-9-81 -;

Dadra & Nagar Haveli 214 . 2 212 1-1-79 t-o 30-11-8r

Deihi 1-1-79 to 31-7-81

Pondicherry 1I3 30 83 1-1-79 to 31-10-81----!--- ---------------
TOTAL 2,80,659 1,04,882(b) 26,703(b) 1,15.253{b)

* details not available.

(a) Includes area distributed to Scheduled Tribes also.

(b) Excludes figures of Assam, Bihar, Maharashtra and West Bengal.
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Indo-Pak tn.lk« on control of Locust

5607. SHRIMATI MADHURI SINGH: 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether it is a fact that talks 
on measures to ue adopted to cont-
rol locust were held between India 
and Pakistan recently; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : (a) Yes,
Sir.

(b) At the Invitation" of the Gov-
ernment of Pakistan, an Indian dele-
gation of four Officers (three from 
the Government of India and one 
from Rajasthan State) participated 
in the Indo-Pak bilateral talks held 
at Karachi on 3rd and 4th March, 
1082. They discussed the current 
locust situation obtaining in India 
and Pakistan, as also in neighbouring 
countries and made an assessment of 
possible developments in the near 
future. They also reviewed the con-
trol potentials in both the countries 
and steps for improving prepared-
ness to meet the locust threat should 
a contingency arise.

Fund allocation for Horticulture 
Development

5608. SHRI K. PRADHANI : Will
the Minister of AGRICULTURE be 
pleased to state :

(a) whether his Ministry are allo-
cating funds to various States for the 
development of horticulture ;

(b I if so, the amount proposed to 
be sanctioned to Orissa for horticul-
ture devlopment in 1982-83; and

(c]i the developmental programme 
proposed to be undertaken in Orissa
in the above year for the promotion 
of h o r tic u ltu re  ?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
260 LS—3

AND RURAL DEVELOPMENT (KUM- 
ARI KAMLA KUMARI) : (a) Yes,
Sir.

(b) and (c). The following Cen-
trally sponsored Schemes have been 
approved for Implementation in Orissa 
during 1982-83 :—

(i) Centrally Sponsored Scheme 
on Coconut including package pro-
gramme on Coconut, production and 
distribution of Tall X  Dwarf hybrid 
coconut seedlings and establishment 
of hybrid seed gardens for D x T 
hybrids.

(ii) Centrally Sponsored Scheme 
on Cashewnut Development includ-
ing laying out of demonstration 
plots and improvement of cashew 
by vegetative propagation in depart-
mental and non-departmental areas.

(iii) Establishment of progeny Or-
chards and Subsidised Cashewnut 
plantation in departmental and non- 
departmental areas and adoption of 
plant protection measures for ca-
shew.

Besides, the Coconut Board has pro-
posed to take up a scheme on coconut 
plantation on canal embankment and 
areas exp? *oion programmes under 
coconut. Allotment of funds for these 
schemes for 1982-83 are to be sanc-
tioned after the approval of the Bud-
get Estimates by the Parliament.

Scale of Pay of Junior Engineers and 
Draftsman Grade U

5609. SHRI R. P. DAS : Will the
Minister of WORKS AND HOUSING 
be pleased to state :

(a) whether the pay scale of the 
Junior Engineers and that of the 
Draftsman Grade Ii are the same i.e., 
Rs. 425k—700 ;

(b) whether it is a fact that the 
post of Junior Engineer is a promo-
tional post ;

(c) if so, is it a fact that some of 
the Draftsmen promoted as Junior 
Engineers in 1974 are getting less pay 
than that of the Draftsman ; and
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(d) if so, the remedial measures Go-
vernment propose to take in the mat-
ter ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) A revised pay scale of
Rs. 425—700 was yiven to Junior En-
gineers in C.P.W.D. w.e.f. 1.1.1973 in 
lieu of the pre-revised pay scale of 
Rs. 180-380, as recommended by the 
Third Pay Commission. Similarly, a 
revised scale of Rs. 330—560 was 
given to Draftsman Grade II in C.P. 
W.D. w.e.f. 1.1.73 in heu of pre-revised 
scale of Rs. 150—240. The demand 
made by Draftsman in C.P.W.D. that 
Draftsman Grade II should be given 
revised pay scale of Rs. 425—700, was 
referred to the Board of Arbitration, 
Ministry of Labour who gave an 
award in June, 1980 for acceptance of 
the demand. Accordingly, orders v. ere 
issued on 10th November, 1930 revis-
ing the pay scale of Draftsmen Grade
II in CPWD to Rs. 425-—-700 nationally 
w.e.f. 1.1.1973, though actual benefit 
was allowed w.e.f. IQth November, 
1978 as per the award.

(b) to (d). The post of Junior En-
gineer is not a promotional post for 
Draftsmen Grade II. Recruitment of 
Draftsmen Grade II to the post of 
Junior Engineers in 1974 was made 
through departmental examination and 
not by promotion. Having come on 
th e cadre of Junior Engineers prior to 
16th November, 1978 those persons are 
not entitled to claim benefit 0 ! revi-
sion of the pay scale of Rs. 425—700 
given to Draftsmen Grade II.
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Foreign loan received by National 
National Development Corporation

5611. SHRI SUBHASH CHANDRA 
BOSE A.TiT.UjRI: Will the Minister of 
AGRICULTURE be pleased to state:

(a) the country-wise break up of 
amount received by the National Dai-
ry Development Corporation as loan 
from foreign countries;

(b) the manner in which the goods 
received by way of grant have been 
utilised;

(c) whether it is a fact that goods 
received from foreign countries by 
way of grants were put to sale; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICULTU-
RAL AND RURAL DEVELOPMENT 
(SHRI R. |V. SWAMINATHAN): (a) 
National Dairy Development Board 
has not received any loan from forei-
gn countries.

(b) to (d). The sale proceeds of edi-
ble oils received by way of gift by 
National Dairy Development Board, 
in pursuance of an agreement with 
Cooperative Leagure of U.S.A., are 
utilised for project investment under 
the project “Restructuring of edible
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oils and oil seed production and m ar-
keting.’’ The gift edible oil receiv-
ed under National Dairy Develop-
m ent Board’s Vegetable Oil Project is 
sold to generate funds for the said 
project.

Drought Prone areas PragraTtirn©

5612. SHRIMATI JAYANTI PAT- 
N A IK : Will the Minister of RURAL 
DEVELOPMENT be pleased to s ta te :

(a) whether drought prone area 
programme is still existing under the 
Central scheme;

(b) if so. the States where such 
scheme is under implementation;

(c) whether that drought prone 
programme scheme is under imple-
mentation in Orissa at present;

(d) if so, the name of the districts 
of Orissa which have been identified 
for undertaking such programme in
1981-82;

(e) whether Government are aware 
that some more districts of Orissa 
have been affected by drought due to 
the failure of crops in the last part of 
1981;

(f) If so, whether any new districts 
have been declared as drought affec- 
ed districts; and

(g) the Central assistance propos-
ed to be augmented in 1982-83 for im-
plementing welafre programme in the 
drought affected district and the de-
tails thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM): (a) to (c). The 
Drought Frone Areas Programme is 
a centrally sponsored scheme the cost 
of which is shared equally between 
the  central and the  concerned State 
Governments. This pattern has been 
in vogue since 1974-75. The Pro-
gramme is in operation in Andhra 
Pradesh, Bihar, Gujarat, Haryana. 
Jam mu and Kashmir,, Karnataka,

Madhya Pradesh, M aharashtra, Oris-
sa, Rfejasthan, Tamil Nadu, U ttar 
Pradesh and Wesi Rengal.

(d) 25 blocks of K a la h a r i  and 
Phulbani districts of Orissa are 
cluded in the Programme.

(e) to (g). No new district of Orissa
has yet been included in the Drought 
Prone Areas Programme. The Pro-
gramme seeks to promote drought 
proofing measures in chronically drou-
ght prone areas and not to provide 
relief in the event of occasional crop 
failures. Such relief is provided 
by the State Government
which, in case the expenditure is ex-
pected to be substantial, seeks an 
advance plan assistance. According 
to information received in the Minis-
try, 3244 villages comprised ,in 9 
districts of Orissa have suffered a 
crop loss of 50 per Cent or more dur-
ing 1981-82. The State Govern-
ment have not asked for any assis-
tance.

Centrally sponsored water Supply 
Scheme in Himachal Pradesh

5613. PROF. NARAIN CHAND PA- 
RASHAR: Will the Minister of
WORKS AND HOUSING be pleased 
to state:

(a) the total amount contributed 
by the Central Government for the 
construction of centrally sponsored 
w ater supply schemes for each one 
of the  12 districts in Himachal Prai- 
desh during the past three years, 
year-wise, separately included in the 
current financial year;

(b) whether Government would re-
lease financial assistance for the 
speedy execution and completion of 
these schemes keeping in view the 
estimated cost for each scheme hav-
ing gone up on account of rise in cost 
of inputs and wages and

(c) if so, the  date by which it 
would be done?



7i Written Answers MARCH 29, 1982 Written Answers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHI-
SHMA N A R A IN  SINGH): (a)
Financial arfstance under the Central-
ly Sponsored Accelerated Rural W ater 
Supply Programme is given for the 
State as a whole and not distriat- 
wise or Scheme-wise. The following 
amounts were released to  the State 
Government for works during the 
last 3 years:

Year Funds released
(Rupees in lakhs)

1979-80 . . . 388 86

1980-81 . . . 561-77

1981-82 . . . 264 50

drinking water to the identified prob-
lem villags. The m ajor effort ha* 
accordingly to come from the S tate 
Governments.

integrated Rural Development Prog-
ramme

5614. SHRI JITENDRA PRASAD: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether Government have se-
lected some districts in the country 
for inclusion under the Integrated 
Rural Development Programme; and

(b) if so, the State-wise details of 
these districts and the annual financial 
provision for 1982-83 for each of such 
districts.

(b) and (c). The provision of drink-
ing water supply facilities is a State 
subject and schemes are formulated 
and implemented by the State Gov- 
ernmecits f ro m , the furies, provided 
under the State Plans. However, Cen-
tra l Gvemment gives grant under 
the Centrally Sponsored Accelerated 
Rural W ater Supply Programme to 
the State Governments to supplement 
their resources in providing safe

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI BALESHWAR RAM): (a)
Yes. Sir- The IRDP has been ex-
tended to all the 5011 develoment 
blocks in the country with effect from 
2-10-1980.

(b) A statement showing the allo-
cation to the various Sfates/Union 
territories, for 1982-33 is a attached.

S ta tem en t

Stf.te-wise allocation of funds for Integrated Rural Development Programme during 1Q82-83
(Rs. in lakhs)

SI. State/Union Territory 
No.

No. cf 
districts

No. of
Blocks

Total 
&Uocafion 
(55 Rs. 8 
lakhs per 
bWck

1

1. Ai'dhra Pradesh

2. Assam

3. B'har

4. Gujarat

5 . Haryana

6. Himachal Pradesh

3 4 5

22 324 2,592

10 134 1,072

31 587 4;6g 6

‘19 218 i ,744

12 87 696

12 69 552
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1 2 3 4 5

7- Jam m u & Kashmir . . . . ■ 10 75 600

8 . Karnataka . • 19 175 i,4oo

9- Kerala . . . . . . . . . • 11 144 V5 2

JO. Madhya Pradesh - - 45 458 3,<;64

j  i. M aharashtra • 26 296 2,368

la. M anipur . . . . . . ■ 6 26 208

i3- Meghalaya. ■ 5 24 192

u4. Nagaland . . . . . ■ 7 21 168

15- Orissa • 13 314 2,512

16. Punjab . . . . . . • 12 " 7 93®

17- Rajasthan • 26 232 CO <7>

18. Sikkim . . . . .  . 4 4 32

"I9- Tamil Nadu . . .  . .. 16 377 3, ° i6

20. Tripura . . . . . . - 3 17 136

21. U ttar Pradesh . . . . . - 56 876 7,000

22. West Bengal . . 16 335 2,680

23- A. & N. Islands . . . . . • 2 5 4o

s4. Arunachal Pradesh . . . . 5 48 334

25- Chandigarh . . . . . - 1 1 8

26 . D- & N. Haveli . . . . - 1 'i 8

27. Delhi . . . 1 5 4o

28. G- D. & Diu . . . . . • 3 12 96

29. Lakshadweep . . . . . - 1 5 4o

30. Mizoram . . . . . • 3 20 160

3»- Pondicherry . . • 4 4 32

A l l  I n d i a • 402 5>011 4o,o88

Drainage system in Vikaspuri, Delhi

5615. SHRI HIRA LAI, R. PAR- 
MAR: Will TRe Minister of WORKS
AND HOUSING be pleased to state:
' (a) whether Vikaspuri, g. residen-
tia cdlony developed by TJDA for over 
six years is a great health hazard be-
cause it has no drainage system | sa-

nitary arrangements so tar;

(b) if so, the reasons therefor; 
and

(c) steps DDA propose to take 
in this regard when the monsoons are 
at hand?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a)



(a) to (c). The Delhi Development Au-
thority has reported that the drainage 
system in the colony is complete and 
only a part of the main out-fall drain 
is kuoha. Action to pave the same 
is being taken. There is no stagnation 
of water in the colony. It is, there-
fore, not correct to say that th colony 
is a health-hazard.

l^sue of letter of intent to Sal Udyog

5616. SHRI B. R. NAHATA: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) when the Letter of Intent of 
Sal Udyog in Bastar of M.P. was 
issued and to whom it was issued; and

(b1! the terms and conditions of the 
Letter of In tent and whether any 
compliance to the letter of intents the 
factory has been established and what 
are the facilities tha t have been given 

to the persons to whom the letter of 
intent has been issued and whether 
those facilities are being continued.

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R V. SWAMINATHAN): (a) 
and (b ). The requisite information 
is being collected from th<j Govern-
m ent of Madhya Pradesh and the 
same will be laid on the Table of the 
Sabha in due course.

75 Written Answers

Lack of basic amenities in Janakpuri 
Market

5617. SHRI RAM LAL RAHI: Will 
the Minister of WORKS AND HOUS-
ING be pleased to refer to the reply 
given to unstarred Question No. 2345
on &th M arch , 1982 re g a rd in g  la c k  
of basic  am en itie s  in J a n a k p u r i  M a r-
ket and state;

(a) whether the facilities men-
tioned in part (a) of the Question 
are in working condition or have just 
been provid>ed in layout plan and if 
these amenities are available how 

many bathrooms are in working con-
dition and how many tube lights have

been fixed and are working in Veran-
dahs of the market;

(b) what is the break-up of the  
amount realised from shopkeepers and 
much amount was paid per shop to 
the contractor and what was the re -
serve price of the shops; and

(c) reasons for nati making provi-
sion of bitumenised approach roads 
in the lay-out plan and whether DDA 
would.now consider making approach 
roads duly mettled with bitumen?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a)
to (c). Information is being collected 
and will be laid on the Table of the 
Sabha.

Appoinment of Civil Engineers in 
DDA

5618. SHRI R. P. YADAV: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) is it a fact tha t in the Delhi 
Development Authority New Delhi, 
fresh graduates in Civil Engineering 
are not being appointed as Assistant 
Engineers directly, but fresh candi-
dates belonging to SCJST communi-

"ties are being appointed as Assistant 
Engineers directly;

(b) if so, what are the reasons; 
and

(c) the total number ot fresh gra-
duates in Civil Engineering belonging 
to SCjST communitip^ who have been 
appointed directly is  Assistant Engi-
neers muy be stated?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS’ 
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a)
and (b). The Delhi Development Au-
thority have informed that direct rec-
ruitm ent for appointing officers the 
grade of Assistant Engineers (Civil) 
against general category vacancies 
has not been resorted to  in the  re -
cent past in order to provide adeP 
quate promotional avenues to the

Written Answers 7 5MARCH 29, 1982
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qualified and experienced Junior En-
gineers in  DDAI However, w ith a 
view to filling up the backlog of va-
cancies reserved for Scheduled Cas-
tes and Scheduled Tribes at the level 
of Assistant Engineers (Civil) direct 
recruitm ent has been exclusively from 
the candidates belonging to such cate-
gories. *'[
_ (c) Ten.

Housing Schemes

5619. SHRI CHINGWANG KON- 
YAK: Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) the details of the housing sche-
mes proposed by Governments of

West Bengal, Orissa, Assam, Mani-
pur, Meghalya, Tripura and Nagaland 
during the last three years; and

(b) the details of schemes sanction-
ed and rejected by the HUDCO dur-
ing the lest three years State-wiSe?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SIN G H ): (a)
and (b). The information is given in 
the statement
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Shortage of Sugar at Fair Price Shops 
of Delhi

5620. SHRI RAJESH KUMAR 
f SINGH: Will the Minister of AGRI-

CULTURE be pleased to  state:

(a) w hether it is a fact that a num-
ber of ration card holders in Delhi/ 
New Delhi have not been getting 
wheat and sugar for the last three 
months due to the short supply of 
wheat and sugar to the Fair Price 
Shops;

(b) if so, whether a representation 
has also been submitted by the Fair 
Price Shops Association, Delhi to the 
Civil Supplies, Department, Delhi Ad-
ministration during the month of Feb-
ruary, 1982 in this regard; and

(c) whether Government propose to 
supply full quota of wheat and sugar 
to the Fair Price Shops in Delhi/New 
Delhi to remove the hardship of the 
ration card holders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 

v RURAL DEVELOPMENT (KUMARI
* KAMLA KUMARI): (a) It has been 

reported by the Delhi Administration 
that some of the card holders could 
not draw wheat and sugar during the 
last three months due to inadequate 
supplies of these commodities to the 
Fair Price Shops. However, no card 
holder !has been denied his fo rt-
nightly quota of wheat and sugar con-
tinuously for three months.

(b) and (c). Yes, Sir. To ensure 
equitable distribution of wheat and to 
cover maximum num ber of food card 
holders, some readjustm ent in issue 

m scale of wheat has been made by the 
 ̂ Delhi Administration with effect from

16-3-82 whereby the issue scale of 
wheat has been reduced from 12 kgs 
per adult per month to 10 kgs per 
adult per month and, in lieu of this 
reduction, 1 kg. of resultant Atta and 
1 kg. of rice have been provide.

IRDP In Dhanbad District of Bihar

5621. SHRI A. K. ROY; Will the 
M inister of RURAL DEVELOPMENT 
be pleased to state:

(a) details of the  IRDP pursued 
in Dhanbad district of Bihar in  the 
year 1981-82 with block-wise break-
up;

(b) total financial assistance given 
and the number of families benefited 
with block-wise break-up;

(c) number of Scheduled Caste and 
Sheduled Tribe families benefited, 
facts in details; and

(d) whether it is a fact that due to  
the complicated procedure of bank 
financing the rural poor fail to take 
benefit of the IRDP, if so, steps taken 
thereon?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI BALESHWAR RAM): (a)
All the 10 blocks of Dhanbad dis-
trict (Bihar) namely Baliapur, Bagh- 
mara, Chandan Kiari, Chas, Dhanbad 
Gibinpur, Jorapokha, Chirkunda, Top 
Chanchi and Tundi are covered by the 
Integrated Rural Development Prog-
ramme since 2nd October, 1980.

(b) During 1981-82 no amount has 
been released so far to Dhanbad dis-
tric t towards central share. 2694 fam i-
lies have been assisted upto Decem-
ber, 1981. The block-wise information 
is not compiled by the Ministry.

(c) Out of 2694 famlies indicated 
in reply to  par (b), 431 belong to 
Scheduled Castes and 500 belong to 
Scheduled Tribe.

/

(d) Based on the recommendations 
of a Working1 Group appointed in June 
1978, the lending procedures in banks 
for loans to  agriculture and allied ac-
tivities have been simplified to some 
extent.
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Displacement of slum dwellers

5622. SHRI K. T. KOSALRAM: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the rate of compensation and 
subsidy being given to urban slum 
dwellers on their displacement;

(b) the rate of compensation and
subsidy being given to rural slum
dwellers on their displacement; and

(c) the amount allocated for the 
two sectors separately in the Sixth 
Five Year Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a)
to (c). The Scheme for Environmen-
tal Improvement of Slums is being 
operated by the State Govmments un-
der the Minimum Needs Programme 
in the urban areas. The Scheme does 
not cover the rural slum dwellers. 
The Scheme is aimed at provi-
sion of basic services in slums and 
not at displacement of slum dwel-
lers. In case improvement works 
sometimes involve displacement affec-
ted households are usually provided 
with alternative sites. A sum of Rs. 
151.45 crores has been provided for 
Envionmental Improvement of Slums 
in the Sixth Five Year Plan.

Pure Drinks to Run Hotels

5623. SHRI JAGPAL SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Pure Drinks Limit-
ed would be capable of running the 
Hotel industry satisfactorily and pro-
perly when they have no previous ex- 
periene in the line; and

(b) what are the exact terms and 
contditions of the payment of the 
licence fee to be charged by NDMC?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SIN G H ): (a)

The New Delhi Municipal Committee 
and the Department of Tourism have 
reported that the hotel project would 
run satisfacoriiy as M[s Pure Drinks 
(New Delhi) Ltd. have entered into 
a working collaboration with Mjs So- 
ciete des Hotels Meridien Paris, a 
reputed h-otelier of international stan-
ding.

(b) The NDMC entered into a 
licence agreement w ith M|s Pure  
Drinks (New Delhi) Ltd. for cons-

tructing, furnishing and commission-
ing of a five-star hotel at the site al-
lotted to the NDMC at the crossing 
of Raisina R'oad and Janpath, at the 
Company’s own cost, and °n payment 
of a minimum guaranteed amount of 
Rs. 2.68 crores per annum or 23 per 
cent of the gross turnover from the 
said hotel for every financial year,, 
whichever is higher. The NDMC have 
also granted the Company a morato-
rium  on payment of the annual 
licence fee due in the years 1982 and 
1983 in order to facilitate construction 
of the hotel. The licence fee Tor the 
period of moratorium is payable in 
ten half-yearly instalments commenc-
ing with the annual licence fee fal-
ling due in tfte year 1984

Financing: Fishing Trawlers by 
SFDC

5624 PROF. P. J. KURIEN: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) whether Shipping Development 
Fund Committee is continuing to fin-
ance fishing trawlers;

(b) whether Government are aware 
of the depression in the fishing in-
dustry and therefore the d if f ic u lty  in 
the fishing companies to meet t h e ’ 
repayments due to the Shipping De-
velopment Fund; and

(c) the steps being taken by the
S h ip p in g  D ev e lo p m en t F u n d  to  a ss is t
the small fishing entrepreneurs in the 
presen t depression in th e  fishing in -
dustry? 1



THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir.

(b) No, Sir.

(c) Question does not arise, but 
to assist the small fishing entrepre-
neurs the Government have extended 
the period of repaym ent of loam from 
the Shipping Development Fund Com-
m ittee from 8 years to 16 years (with 
one year  m oratorium ).

Land Financing Companies in Delhi

5625. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased 
to state:

(a) have many private land finance 
companies are running in Delhi;

(b) whether it is a fact th a t most 
of these companies are bogus and 
possess no land and are cheating the 
public; and

(c) if  so, what steps Government 
propose to take to sAeguads the secu-

r i ty  of public money.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): (a)

to (c). The information is being col-
lected and will be laid on the Table 
of the Sabha.

Cases pending in Courts of Additional 
Rent Controllers, Delhi

5626 SHRI ZAINUAL BASHER:
SHRI RAM VILAS PAS- 

WAN:
SHRI R. R. BHOLE:
SHRI KUSUMA KRISHNA 

MURTHY:
Will the Minister of WORKS AND 

HOUSING be pleased to state:

(a) whether functioning in Courts 
of Additional Rent Controller in Delhi
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has virtually collapsed owing to tre -
mendous increase in cases;

(b) if so, number of cases pending, 
in these courts as on 28 F ebruary ,. 
1982 and the num ber of courts dealing 
with these cases;

(c) whether on an average 70 to 80 
cases are listed for a single sitting in 
each court and dates ranging from 3 
to 7 months are given by the Readers 
again and again w ithout conducting, 
any hearing;

(d) w hether Government propose 
to increase the number of Courts keep-
ing in view the huge arrears of cases 
in these Courts;

(e) if not, what steps Government 
propose to take to ease the situation; 
and

(f) whether any survey has been 
conducted regarding pending w ork 
in these courts during the last year 
and if so, the findings thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHI-
SHMA NARAIN SIN G H ): (a)
No, Sir.

(b) The number of cases pending, 
before the Controller!Addional Con-
trollers as on February 28, 1982 is: —
Eviction Petitions 7702
Standard ren t petitions 566
Deposit of Rent applications 1806
Applications for restoration of ameni-
ties 446
Miscellaneous other applications 3075
Effeting repair 97'

There is no Rent Controller and six 
Additional Rent Controllers dealing" 
with the  Rent Cases

(c) It is correct that 70 to 80 cases 
are listed for single sitting in each 
Court per day. It is however incorrect 
that Readers of the Courts of Rent 
Controller/Additional Rent Controllers
given dates. A ll work is done under
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the  supervision of the Presiding Offi-
c e rs .

(d) Yes, Sir.

(e) Question does not arise.

(f) Monthly/(Quarterly statements 
showing institution, disposal and pen-
dency are called.

Bio-Gas plants in Rural Sector during
Fifth and Sixth Five Year Plans

5627. SHRI R. Y. GHORPADE: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) provisions made in the Fifth Plan 
and the amount utilised and target 
achieved In. installing of bio-gas plants 
in the rural sector;

(b) whether it is a fact that the 
Planning Commission has provided an 
outlay of 50 crores to  set up one m il-
lion family-size and 100 community 
bio-gas plants in the Sixth Plan; if 
so, the State-wise allocation of funds 
made and targets fixed; and

(c) the efforts made to involve ru-
ral and other organisations to make 
this massive operation a success?

THE MINISTER OF STATE IN 
"THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a) 
During the  Fifth Plan installation of 
'bio-gas plants formed a component of 
the Central Scheme for Development 
of Local Manurial Resources f°r which 

'an  outlay of Rs. 16.54 crores was pro-
vided. A sum of Rs. 565.77 lakhs was 
released as Central subsidy during 
the plan, period. In addition, Rs. 120.00 
lakhs were released during 1979-80 
for the spill-over liability of the 

■Fifth Plan.

Over 70,000 bio-gas units were re-
ported set up in the country as against 
the target of 1,00,000 units fixed for 
the Plan period (1974-75 to 1978-79).

(b) Out-lay approved by the Plan-
ning Commission for the National 

'Project for Bio-gas Development for

the Sixth Plan period is Rs. 50.00 
crores. The physical target envi-
saged under the  Project is setting up 
of 4,00,000 bio-gas units to m atch the  
present outlay.

A statement showing State-wise 
provisional'physical targets is attach-
ed. The funds commensurate with the 
achievement of targets will be alloca-
ted to the States. Presently, Commu-
nity plants are not being funded from 
this project.

(c) A multi-agency approach has 
Been adopted for the implementation 
of the bio-gas programme. Besides the 
State Governments and Khadi and 
Village Industries Commission j  Boards, 
Corporate bodies such as State Agro- 
Industries Corporations and recognis-
ed voluntary organisations having ru-
ral base are  being inducted for setting 
up bio-gas units.

STATEMENT

State-wise Provisional targets for 
setting up of bio-gas units during 

Sixth Plan period

s.
No.

State Physical 
Targets (No.

i 2 3

i . Andhra Pradesh 30,000

2. Assam 700

3 - Bihar 25,000

4 . Haryana 11,000

5 - Gujarat . 35,000

6. Jam m u & Kashmir . 1,000

7- Karnataka 35,000

8. Kerala 30,000

9- Maharashtra 35,000

IO. Madhya Pradesh 35,°°°

11. Orissa 20,000

12. Punjab 11,000

13- Rajasthan 25,000
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i4. Tamil Nadu 35»ooo
15. Tripura . . . . IOO

16. U ttar Pradesh . 6o,ooo

17. West Bengal . . , 10,000

18. Goa, Daman & Diu 550
19. Pondicherry 150

20. Others . . . . 500

Total . . . . 4,00,000
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2 1500 1000 750

3 1950 1300 1 000

4 2300 15 00 1200

6 2 900 1900 1500

8 — — 1500

10 — — 1 fJOO

1 5 . — 1 900

2 0 —
— 2 6 5 0

25 —
— 3 60 0

35 — — 5740

4 5 — ■ _ _ 6470

60 ■— — 8)10

8 5 — — 12 110

Safe Drinking Water Supply

5629. SHRI  CHITTA NAHATA: 
Will the Minister of WORKS AND 
'HOUSING be pleased to state:

(a) whether it is a fact that more 
than, two-third of the rural people 
are still deprived of  safe drinking 
water facilities; and

(b) if so, the details thereof and 
what action Government propose to 
take in his regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS 
AND  HOUSING  (SHRI  BHI-
SHMA  NARAIN  SINGH):  (a)
and (b). As per the assessment made

on the basis of the information given 
by States’Union Territories, about 31 
per cent of the rural population (bas-
ed on projected population of 1981) 
had reasonable access to safe drink-
ing water supply as at the end  of 
March, 1981.  The target is to cover 
the entire rural population during the 
International Drinking Water Supply
and Sanitation Decade, i.e., by March.
1991. During the Sixth plan peiiod 
(i.e., by March, 1985), the effort will 
be to cover all the identified problem 
villages with at-least one source of 
safe potable water available through-
out the year The number of prob-
lem villages as on. 1-4-1980 was about 
2.31 lakhs with a population of about 
18.65 crores (1971 Census).
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Visit of President of Award Abroad

5630. SHRI GHUFRAN AZAM: 
SHRI BABU LAL SOLANKI:

* W in the Minister of RURAL DE-
VELOPMENT be pleased to state how 
many times the President of AVARD 
(Association of Voluntary Agencies 

for Rural Development) and the Sec-
re ta ry  of the  AVARD have been ab-
road during the last one year 
and which were the countri-es visited 
by them and for what purposes?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 

> (SHRI BALESHWAR' RAM): In
accordance with the information 
furnished by AVARD, Shri Radhakri- 
shna the President of AVARD visited 
Sri Lanka to attend the General Con- 
ferene of the International Council 
of Voluntary Agencies—-Geneva, held 
in Colombo during November 22—27, 
1981. They have also informed that 
Shri A. C. Sen who was the General 
Secretary did not visit any foreign 
country in the course of the last one 
year.

Foreign visits by office-bearers of 
) AVARD or any voluntary organisa-

tion do not require permission of this 
Ministry nor are such visits re-
ported to  the Ministry.

Exploitation of Marine Potentiate

5631. SHRI R. P. GAEKWAD: 
Will the Minister of AGRICULTURE 
be pleased to s ta te :

(a) whether Government propose to 
formulate an action programme to 
■exploit the marine potential;

(b) if so, the details thereof; and
(c) the allocation made in the Sixth 

Plan for modernisation and expansion 
of fishing harbours?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Various measures to exploit the 
marine resources are being taken by 
the States and Union Territories for 
exploitation of territorial water fishe-
ries by grant of assistance to both 
mechanised boat and non-mechanised 
boat sectors. The Central Govern-
ment under their Plan have the follow-
ing im portant schemes for exploiting 
marine fishery resources from the 
Exclusive Economic Zone;

(i) Augmentation of deep sea 
fishing fleet through a judi-
cious mixture of indigenous 

imported and chartered fish-
ing vessels.

(ii) Providing 33 per cent subsidy 
on the cost of indigenously 
constructed vessels.

(iii) Providing loans on soft terms 
for purchase of fishing vessels 
through Shipping Development 
Fund Committee;

(iv) Augmentation of fisheries 
survey;

(v) Augmentation of training faci-
lities;

(vi) Assistance for construction of 
fishing harbours at major and 
minor ports and of landing 
and bathing facilities at smal-

ler fishing centres; and
(vi) Regulation of fishing by for-

eign vessels in the Exclusive 
Economic Zone. For this pur-
pose, ‘The Maritime Zones of 
India (Regulation of Fishing 
by Foreign Vessels') Act, 1981 
has come into force w.e.f. 
2-11-1981.

(c) A Plan provision of Rs. 30 
crores has been made for modernisa-
tion and expansion of fishing har-
bours.

Free Sale of Essential Commodities

5632. SHRI RAVINDRa  VARMA: 
Will the Minister of CIVIL SUPPLI-
ES be pleased to state whether there 
is any proposal to stop free sale of es-
sential commodities?
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THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM): No, Sir.

Utilisation of Surplus stock of Sugar

5633. SHRT GHULAM MOHD. 
KHAN: Will the Minister of AGRI-
CULTURE be pleased to s ta te :

(a) whether in view of the expected 
record production of sugar in the
1981-82 s eason, Government have ex-
amined and question of utilisation of 
surplus stock of sugar;

(b) the estimated internal consum- 
tion and the quantity available for 
the proposed buffer stock of sugar, the 
estimated amount required viz. non-
recurring and recurring for creating 
a buffer stock;

(c) whether the modalities in this 
regard have been worked out; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMAR'I) (a) to (d)> With 
a carry-over stock of 9.94 lakh tonnes 
from the previous year and an esti-
mated production of about 68 lakh 
tonnes this year the total availability 
of sugar in the current sugar year
1981-82 is expected to be about 78 lakh 
tonnes. Out of this, a  quantity of 
about 57 lakh tonnes is estimated to be 
required for internal consumption lea-
ving about 21 lakh tonnes to be utilis-
ed partly for exports and partly for 
creation of a buffer stock or as carry-
over stocks for the next year.

The quantum of the buffer stock 
as also tKe modalities of its operation 
have not yet been finalised.

.World Bank Loan for Narmada Project

5634. DR. SUBRAMANIAM SWA- 
MY:
SHRI NAVIN RAVANI:

Will the Minister of IRRIGATION 
be pleased to state:

(a) whether it is true that Govern-
ment have sought a loan from the 
World Bank for the Narmada Project 
in Gujarat;

(b) if so, the details thereof;

(c) whether it is true that the World 
Bank has recommended a change or 
site for the construction of the Dam; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATON (SHRI 
Z.R. ANSARI): (a) Yes, Sir.

(b) Discussions with the World 
Bank regarding size and scope and 
quantum of assistance are still in pro-
gress.

(c) No, Sir.

(d) Does not arise.

Lifting the ban on inter state move-
ment of Gur

5635. SHRI RAM NAGINA MISH- 
RA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is any ban on the 
movement of Gur from one State to- 
another;

(b) wheher keeping in view the re-
cord production of sugarcane, Go-
vernment are making adequate ar- 
angement to crush all the sugarcane< 
in sugar factories;

(c) whether Government are aware 
that the production of sugarcane dur-
ing the recent years has gone up and 
it has become difficult for the crushers 
and Kolhus to consume all the sugar-
cane;
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t
(d) whether Government are pro-

posing to lift the ban on movement of 
Gur if it already exists; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY QF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) The Central 
Government have not imposed any 
ban on the movement of gur from one 
State to another;

(b) and (c). The sugar factories 
have a limited crushing capacity and 
it is not possible for them to crush all 
the sugarcane produced. A sizeable 
quantity of sugarcane is used by the 
crushers and kolhus. In order to in-
crease the use of sugarcane by sugar 
factories and thereby reduce the pres-
sure on gur manufacture, the Govern-
ment gave an incentive in the form of 
a rebate in Excise Duty for early 
crushing.

(b) and (e). Do not arise.
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Extension of time for completion of 
construction of Mouses

5638. SHRI R. N. RAKESH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) .whether it is a fact that some 
of the office bearers of the Railway 
Board Employees Cooperative Hous-
ing Society who are building houses 
in Anand Vihar in Delhi have been 
granted extension of time for com-
pleting construction by the Delhi Ad-
m inistration/Delhi Development Au-
thority;

(b) whether it is a fact that some 
ordinary members placed in similar 
situation have not yet been given 
extension of time inspite of their re-
presentations and have been asked to 
pay fine; and

(c) if answers to (a) and (b) above 
are in affirmative the reasons for this 
distinction and the number of appli-
cations still pending?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and (b). The Delhi 
Development Authority have reported 
that they have no information about 
the names of the office bearers of the 
society which change with elections 
from time to time. Therefore) it is not 
feasible for them to give this infor-
mation. The D.D.A. has however con-
firmed that there is no discrimination 
between office bearers of a society 
and ordinary members. i

* •
The DDA have, however, informed 

that in view of the scarcity of the 
building material, it has been decided 
that extension of time for completing 
construction on plots may be allowed 
upto 31.12.82 free of penalty, in cases 
where the building plans had been got 
sanctioned before 1-7-1981.

.,(c) Does not arise.
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Cattle in  Sarojini Nagar, New I>elhi

5639. SHRI KAMAL NATH JHA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether it is a fact that about 
300 milch cattle are being kept by 
milk sellers in the lawns of Govern-
ment quarters of A, X and Y Blocks 
of Sarojini Nagar causing unhygienic 
conditions for the allottees residing in 
these blocks;

(b) whether it is also a fact that 
these cattle belong to some milk sel-
lers who are residing in an adjoining 
village in that area;

(c) whether it is also a feet that 
twice this area was cleared by Go- 
em m ent but these milk: sailers have 
again settled down with cattle in this 
area; and

(d) if so, what are the reasons there-
for and by when Government propose 
to shift these milk sellers from this 
area?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) to (d). The in-
formation is being collected and will 
be laid on the Table of the Sabha.

Streamlining the Functioning of F.C.I.

5640. SHRI M. RAM GOPAL RED-
DY; Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the 
Chairman of the Food Corporation of 
India has suggested some steps to 
streamline its functioning; and

(b) if so, what are the details in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI); (a) and (b). Go-
vernment and Management of the 
Food Corporation of India keep the

working of the Food Corporation of 
India under constant review in order 
to improve its efficiency. The Chair-
man, Food Corporation of India had 
recently discussed, with the Officers 
of the Corporation, the possible steps 
which could be taken for improving 
the internal functioning of the Corpo-
ration.

Participation of Business Houses in 
Rural Development Programme

5641. SHRI S. B. SINDAL:
SHRIMATI USHa  PRAKASH 

CHAUDHARI:

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether guidelines for conces-
sions to big business houses for taking 
up rural development had been work-
ed out;

(b) the names of business houses 
engaged in development of rural areas 
in the country;

(c) whether any specific areas for 
rural development programme by 
industrial houses had been identified; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM): (a) and (b). 
Under section 35CC of the Income 
Tax Act, 1961, companies and coope-
rative societies are entitled to a deduc-
tion in the comutation of their total 
income in respect of expenditure in-
curred by them on any programme 
of rural development which has been 
approved by the prescribed authority. 
Under Section 35CCA, any expendi-
ture incurred by an assessee by way 
of payment to an association or insti-
tution for carrying out any approved 
programme of rural development will 
qualify for deduction in their income- 
tax assessments provided the associa-
tion or institution is also approved by
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the prescribed authority. The pres-
cribed authority lo r this purpose is a 
S tate level Committee comprising a 
designated Commissioner of Income- 
tax  and the Officer of the State Govern-
m ent not below the Tank of a Secre-
tary. Guidelines for the approval un-
der Section 35CC and 35CCA have
been issued by the Ministry of Fi-
nance.

No List of business houses engaged 
in the rural development is m aintain-
ed.

(c) and (d) No, specific areas have
been identified for business/indus-
tria l houses to take up rural develop-
ment programmes. However, they are 
at liberty to take up such programmes 
in the areas specified in sub-clause
(ii) of Clause (b) of the Explanation 
to sub-section (1) of Section 35CC of 
the Income-tax Act, 1961 read with 
the Notification No. S.O. 691(F) dated 
29-9-1979 issued thereunder by the 
Ministry of Finance in the Depart-
m ent of Revenue.
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Sugar Factory for Punjab

5643. SHRI L. S. TUR: Will the 
Minister of AGRICULTURE be pleasr- 
ed to state:

(a) whether Government are aware 
that Punjab has the highest per hec-
tare production of sugar (5.33 tonnes) 
as against next lower production of 
3.55 tonnes for U.P.;

(b) whether in view of this, Govern-
ment would consider setting up of 
more m odem  sugar mills in Punjab; 
and

(c) whether Government will assist 
Punjab in setting up 5 more sugar 
mills especially at Govindwal Sahib, 
and Am ritsar and Kapurthala Dis-
tricts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) On the basis 
of figures available for the completed 
sugar year 1980-81, the per hectare 
production of sugar, taking average 
recovery, average yields and losses 
into account, works out to 6.49 tonnes 
and 5.87 tonnes respectively for Pun-
jab and U.P.

(b) and (c) There is no State wise 
quota fixed for number of new sugar 
mills to be licensed during the Sixth 
Five Year Plan period. Licences • for 
the establishment of new sugar fac-
tories are to be granted, in any State, 
in accordance with the guide lines 
indicated in the Press Note dated 4th 
July, 1980.

Further one Letter of Instent haF 
already been granted for the establish-
ment of a new 1250 TCD Cooperative 
Sugar Factory a t Dhablan in Distt. 
Patiala. Applications from Punjab 
and other States received in this re-
gard, would he considered keeping
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'n  view the inter-State/inter-regional 
ind backward areas priorities and on 

.he merits of each application.

W.T*f«T 3
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Housing: Fund Allocated to Ministries

5645. SHRI TARIQ ANWAR: Will
the Minister of WORKS AND HOUS-
ING be pleased to stato:

(a) Is it a fact that the funds alio* 
cated by his Ministry to various 
Ministries for housing loan are ex-
hausted by the end oJE the financial 
year i.e. March end, while the fresh 
funds are allocated by the end of 
July, by the time the Ministry allo-
cates funds to various offices it is al-
ready September, by the time the 
individual officer gets it, it is October 
or November whereas the housing 
agencies like D.D.A., Noida, G.D.A., 
H.D.A. etc. demand 25 per cent 
money for the first instalment within 
30 days; and

(b) W hether Government would 
consider this situation and Some solu-
tion so that the Govei'nment servants 
do not due to procedural delays?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) No, Sir. The alloca-
tions to the various Ministries for 
housing loan are made in the first 
Week of April from the funds pro-
vided in the Vote on Account and 
further allocations are made by mid-
dle of May after the grant is voted. 
The funds from supplementary Grant, 
if any, are allocated by first week of 
January.

(b) Doeg not arise..
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Land under cultivation with Irriga-
tion facilities

5646. SHRI RAM VILAS PASWAN: 
Will the Minister of IRRIGATION be 
pleased to state:

(a) the present area of land under 
cultivation with irrigation facilities 
and area without irrigation in each 
State;

(b) the target fixed for providing 
irrigation upto 1985-86; and

(c) wTT&t steps are being taken to 
provide more irrigational and agri-
cultural facilities?

THE MINISTER OF STATE IN TH3 
MINISTRY OF IRRIGATION (SHR 
Z. R'. ANSARI): (a) A statem ent show-
ing the provisional figures of gros 
sown area, gross irrigation potentis 
and gross area without irrigation 
enclosed (Statement).

(b) By 1985-86, the total irrigatior 
potential is expected to go upto 70.^ 
million hectares.

(c) Steps are being taken to comp-
lete the ongoing irrigation project ' 
and also take up new projects to 
m aintain the tempo of irrigatior; 
development.

Statement

Gross Sown area, Gross irrigation potential created and Area without irrigation

(Thousand hectare

S.No State
Gross
Sown
Area

Gross
Irrigation
Potential

Gross
area

without
Irrigation

i 2 3 4 5

i . Andhra Pradesh . 13121 5093 802®

2. Assam 33i 1 412 2899

3- Bihar. . 11381 4996 6385

4. Gujarat 10389 2517 7872

5- Haryana . 5522 3077 2445

6. Himachal Pradesh 935 105 830

7- Jammu & Kashmir 99*0 - 4 3 5 - 8 554 2

8. Karnataka 11133 2150 8983

9. Kerala 2886 799 2087

10. Madhya Pradesh. . 21747 3189 18558

11. Maharashtra 19860 3001 16859 \

12. Manipur 213 43-2 169-8

13. Meghalaya 223 26 19 7

H . Nagaland . 150 44 106

15. Orissa 8275 2162 6113

10.
—

Punjab 6630 5292 -
1338
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1 2  3 4 5

17 . Rnjasthan - . . 17496 3*16 I 4O8O

18. Sikkim . . .  65 10 55

19. Tamil Ni du  . 76S4 3104-5 4579-5

20. Tripura . . .  385 39-4 345-6

21. U ttar Pradesh . 2*300 1587<> 8424

22. West Bengal . 7878 3056 4822

Su b -To t a l  St a t es  . . 174574 58844 115730

U nicw Te r r it o r ie s  . . 603 112 491

Grand T o ta l ■ . • 175177 58956 116221

Construction of godown by C.P.W.D.

5647. SHRI KUNWAR RAM: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Central Public 
Works Department is executing the 
foodgrains protection scheme in Bihar 
involving a cost of more than one 
crore rupees;

(b) whether the Circle Office, 
Faridabad or the Office of the Chief 
Engineer, Delhi is supervising these 
schemes; and

(c) whether Government will set 
up a special food works division in 
Bihar with a view to remove this 
anomaly?

THE MINISTER OF PARLIAMEN-
TARY^ AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. However, the 
expenditure on works in hand during 
the current financial year (1981-82) Is 
expected to be approximately Rs. 40 
lakhs. The work Is being supervis-
ed through Food Storage Division, 
Kanpur and Food Storage Sub Divi-
sion at Buxar and Patna.

(b) Yes} Sir.

(c) Opening/continuance of Divi-
sions in C.P.W.D. is primarily depen-
dent upon the workload in each finan-
cial year. The annual workload of 
Rs. 40 lakhs does not justly creation 
of a division to look after this work.

Implementation of NREP

5648. SHRI SATYA SADHAN 
CHAKRABORTY:

SHRI NIREN GHOSH:

Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) total quantum of wheat, rice as-
ked for by each State Government In 
connection with the implementation of 
the National Rural Employment Pro-
gramme during the years 1980 and 
1981;

(b) total quantity Sanctioned, State- 
wise during the above mentioned pe-
riod (rice, wheat separately);

(c) total quantity actually made 
available to each State (rice, wheat 
separately) during 1980 and 1981; and

(d) if not, whether grains supply 
has been slashed?
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THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI BA- 
LESHWAR RAM): (a) The allocations 
of the resources under National Rural 
Employment Programme to different 
States/Union Territories are not 
made on the basis of the demands re-
ceived from the States but on the 
basis of a formula evolved in consul-
tation with the Planning Commission 
and the Ministry of Finance under 
which 75 per cent weightage is given to 
the number of agricultural labourers 
and marginal farmers and 25 per cent 
weightage to incidence of poverty in 
each state.

(b) Statement I indicating the quan-
tity of foodgrains and cash funds re-
leased to each State during the years 
1980-81 and 1981-82 is enclosed.

(c) Statement II indicating the 
quantity of foodgrains and cash funds 
actually made available to each State/ 
Union Territory during the years 1980- 
81 and 1981-82 as per reports received 
so far is also enclosed.

(d) Supply of foodgrains under the 
programme has now been fixed on the 
basis of one kg. per head per day and 
balance wages are paid in cash.
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Food for work programme

5649. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
RURAL DEVELOPMENT be pleased 
to state:

(a) whether any appraisal of the 
working of “Food-for-work Program-
m e” has been made; and

- (b) Plans, if any to effect improve-
ments in the “Food-for-work Program-
me”?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI BA- 
LESHWAR RAM): (a) Yes, Sir. An
evaluation of the Food for Work 
Programme was made by. the Pro-
gramme Evaluation Organisation in 
the year 1979-80.

(b) On the basis of the short com-
ings noticed in implementation of 
food for Work Programme, the whole 
programme was reviewed restructured „ 
and renamed as National R\iral Emp-
loyment Prgoramme from October,

' 1980.

Construction of Flats by HUDCO in 
West Bengal

5650. HRI MUKUNDA MANDAL: 
Will the Minister of WORKS AND 
HOUSING be pleased to s ta te :

(a) whether HUDCO have any pro-
posal to construct rented flats (LIG 
and MIG), Hire-cum-purchase flats

* (LIG and MIG) and industrial houses 
on separate plots in the sorrounding 
area of B am ipur> Sonarpur, Garih 
Bagha Jatin, Jadavpur and Dhakuriaf 
in West Bengal;

(b) if so, facts thereof; and

(c) if not, reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir.

(b) Does aot arise.

(c) HUDCO mainly finances housiag 
schemes to be put up by different 
housing agencies. It normally does
not undertake direct construction 
work except in a limited way on be-
half of some housing agency to de-
m onstrate the feasibility of low cost 
construction for reaching the various 
target groups.

c\ c

5 651. XV* S im  : ^TT
3>f«* *Tcft 3‘aT^ £,qT fo :

(*>') Vt SHfa fsrafr 3
60 srfava apt vsta lr 

a«Tl (stTosftoO v
^ 0 ) 3 ^Tq-^r *?r

^ < ? r  # qr*r
^  ^tvot

V farf f^TcIT 3Tf X #  I ;

(s r)  q f t  %r, s t v i t
f**n; ^

£  ^Tcr^r apY *gfa fsret qv jp£
sfvsftcfr *?t ;

(*r) qfa t o t

(*r) to t  ^ x ^ x  w  f t t x  srfcfV

ft*T?a ^  W  §  *fh* qfe ^  
cfT ^  TOT 3HW g ?

Sr ^  tfeft ( ^ T f t
: ( * )  «ft n?1 1

( ^ )  t f t x  (*T) 5r̂ fT ^
s^aT 1

( q ) ^ t

^ x  f t t f a  f ^ T  
|  1 a ^  ^  T r m

qTTfe STOTTC q t  f^ tr 
fqijfq } SJ^TT f t
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* TTTsn f W a  ^  s^rr-
^3 f t  *r;ft 1 1  s f t r  i f /  s n r c f t q -
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Rural Reconstruction

5652. SHRI BHOGENDRA JHA: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) What has been and is the Cen-
tra l allotment as subsidy, loan or 
grant to each of the States and Union 
Territories during the last three year 
for Rural Reconstruction;

(b) what is the amount, district-wise, 
for Bihar for the same period; and

(c) which of the States could not 
spent the allotted amount and why?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI BA- 
LESHWAR RAM): (a) The Central re-
leases to the States/Union Territories 
for some of the m ajor programmes of 
rural reconstruction, like Integrat-
ed Rural Development Programme 
(IRDP), National Rural Employment 
Programme (NREP), Drought Prone 
Area Programme (DPAP) and Desert 
Development Programme (DDP) during
1978-79, 1979-80 and 1980-81 are indi-
cated state-wise in Statem ents I to IV.

Laid on the Table of the House. [Placed 
in  L ibrary. See  No. LT-3777/82],

(b) The Central releases under 
NREP are not made district-wise. The 
Central releases to Bihar under IRDP 
and DPAP district-wise are indicated 
in Statem ents V and VI. DDP is not 
in operation in Bihar.

(c) Generally, the Central assistance 
which remains unutilized under these 
programmes in the States at the end 
of a financial year is available for uti-
lization during the next year. The 
m ajor reasons for under-utilization 
have T>Sen administrative and infra-
structural in-adequacies and difficulties 
in the flow of credit.

Implementation of public distribution 
system through cooperatives

5653. SHRI SUBHASH YADAV: 
Will the Minister of CIVIL SUPPLIES 
be pleased to state;

(a) the names of the States where 
public distribution scheme is exclusive-
ly implemented through the coopera-
tives;

(b) the steps taken to finance the 
scheme;

(c) what steps are being taken in 
the States where "cooperatives have 
not yet been actively involved; and

(d) names of the States, number of 
societies involved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) to (d). A 
statement showing the total num ber 
of fair price shops in each State/Union 
Territory and the num ber of such, 
shops in Cooperative Sector as per last 
reports, is attached. None of the 
States has yeF~implemented the Public 
Distribution System exclusively 
through Cooperatives. However, the  
Sixth Five Year P lan takes note of the  
fact th a t To f~ successful operation of the 
public distribution system, a much big-
ger role may have to be assigned to  
Cooperatives, so that over a  period of
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time, the entire net-work of retail out-
lets could be run by them. In a letter 
sent to  all Chief Ministers on 24-11- 
1981, Union Minister of Agriculture, 
Rural Development and Civil Supplies

has drawn their attention inter-alAa, to 
this aspect, in  the Central sector, a 
sum of Rs. 56 crore has been earm ark-
ed for development of cooperatives In 
Urban and ru ral areas.

S ta te m e n t
The total number o f fair price shops and the number o f them in Cooperative Sector

S.No. State Total number of fair 
price shops

Number of fair price 
shops in cooperatives 

Sector

1 2 3 4

1. Andhra Pradesh . 28317 2*85

2. Assam 15731 U254

3. Bihar 37142 3058

4 . Gujarat 9783 3915

5. Haryana 5184 1550

€. Himachal Pradesh 2873 1970

7. Jammu & Kishmir 3377 1373

8. Karnataka I 4COO 8165

9. Kerala 11471 1713

10. Madhya Pradesh 22812 5236

11. Maharashtra 28749 9076

12. Manipur 945 25

13. Meghalaya 1755 105

I 4. Nagaland . .11 —

15. Orissa 17366 2584

16. Punjab 10210 2939

I 7. Rajasthan . 9972 5483

18. Sikkim 13 —

19. Tamil Nadu . . . 17506 12559

20. Tripura 745 88

21 • Uttar Pradesh « 1 48O75 10700

22. West Bengal • 18193 1064

23. Andaman & Nicobar Island • 192 62

24. Am nacha l Pradesh • « l 7 l 7 l

25. Chand igarh * • 2QQ 55
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26. Dadar. Nagar and Haveli .

27- Delhi . . . .

28. Goa, Daman & Diu .

29. Lakshadweep

30. Mizoram . . . .

31. Pondicherry

Fresh Registration of Flats by DDA

5654. SHRI SKARIAH THOMAS: * 
Will ffie  "Minister of WORKS AND 
HOUSING Be pleased to state:

(a) whetKer it is a fact that the DDA 
has stopped fresh registrations for 
houses';

(b) if so, the reasons thereof;
(c) whether there is any plan with 

the DDA to develop new housing colo-
nies in Deihif and

(d) if so, the details thereof?.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) No, Sir. The registration 
schemes are opened from time to time.

(b) Does not arise.
(c) Yes, Sir.
(d) The DDA has reported that fol-

lowing new residential colonies are 
being developed by it:—

Kishan Garh, Rohini, Shalimar 
Bagh Block !C’ and ‘D , Ghonda, 
Trilokpuri, Vasant Extension, Masood 
P u r Complex, Sidhartha Extension, 
Sukhdev Vihar, Ghazipur, Jahangir- 
puri, Gulabi Bagh and the area be-
hind Andrews Ganj.

Government Accommodation

5655. SHRI H. K- L. BHAGAT: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state;

(a) plans for housing accommoda-
tion to Government servants;

40 31

2180 118

379 I 76

23 25

357 32

166 IO7

(b) percentage of Government ser-
vants accommodated so far; and

(c) prospects during the next 2 
years?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARATN 
SINGH): (a) It is proposed to cons-
truct 17258 quarters in ‘general f °°1’ 
during fhe Sixth Plan in Delhi.

(b) The percentage of satisfaction is
49 in rgeneral pool’ in Delhi.

(c) It is expected that about 8,000 
quarters will be constructed in the 
‘general pool’ in Delhi during the next 
two years.

Rural Reconstruction, Projects

5656. SHRI T. R. SHAMANNA: Will 
the M inister of RURAL DEVELOP-
MENT be pleased to state:

.1
(a) ru ra l reconstruction projects of 

Central Government carried directly or 
through State' Governments;

(b) how is the coordination between 
State and Central Government schemes 
worked particularly when the State 
Government has its own ru ra l recons-
truction projects; and

(c) whaf are the steps taken by Gov-
ernm ent to arrest the large scale rush 
of the ru ra l pepple to cities in search 
of food and work?
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THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM): (a) Centrally
sponsored programmes of rural deve-
lopment like the Integrated Rural De-
velopment Programme, National Rural 
Employment Programme, Drought 
Prone Areas Programme etc. are im-
plemented through the state govern-
ments and district and block level 
agencies functioning under them.

(b) Apart from conferences and con-
sultations held from time to time, co-
ordination in the implementation of 
programmes of rural development is 
sought to be achieved through coordi-
nation committees at the state level 
with representatives of the Central 
Ministry and representatives of various 
state government departments, corpo-
rations and other agencies. A t  the dis-
trict level, coordination is being at-
tempted by entrusting the planning, 
implementation and monitoring of vari-
ous rural development programmes to 
the District Rural Development Agency 
(DRDA) headed by the Collector/De-
puty Commissioner. At the block level 
also, coordination is being brought 
about through the involvement of the 
block machinery in the implementation 
of the rural development programmes.

(c) While the investment being made 
in the rural areas through program-
mes for the development of agricul-
ture, irrigation, cottage and village in-
dustries, services etc. will improve the 
general economic condition of the rural 
population and reduce migration of 
people from rural to urban areas, a 
specific programme for providing food 
for work to the most needy segments 
of the rural population is being imple-
mented through the National Rural 
Employment Programme. Through 
this programme alone, 300 1o 400 mil-
lion mandays of employment is gene-
rated in the country in a year and in 
the Sixth Plan, an outlay of Rs. 1620 
crores is provided for this programme. 
The National Rural Employment Pro-
gramme is part of the 20-Point Pro-
gramme and vigorous steps are taken
to step up the pace of implementation
of this programme.

127 Written Answers

Unirrifated Areas in  Western 
Rajasthan

5657. SHRI MOOL CHAND DAGA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether it is a fact that in West-
ern Rajasthan a lot of area is unirri- 
gatecl and receives the lowest rain fall 
in the country and if so, th^ total of 
such area at present;

(b) the steps Central Government 
have taken to improve dry land culti-
vation for the betterm ent of the fa r -
mers; and

(c) the organisations which are work-
ing under the Central Government for 
catering the needs of this area?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) Yes Sir. Ac-
cording to the latest available informa-
tion, out of the total of 79.41 lakh hec-
tares net area sown in Western Rajas-
than—Barmer, Bikaner, Churu, Ganga- 
nagar, Jaisalmer, Jalore, Jodhpur, Na- 
gaur and Pali Districts, the net irri-
gated area was 12.20 lakh hectares 
during 1979-80, thus leaving net un-
irrigated area sown to the extent of 
67,21 lakh hectares.

(b) One of the main research cen-
tres of All India Coordinated Research 
Project on Dryland Agriculture is lo-
cated at Central Arid Zone Research 
Institute, Jodhpur. Intensive research 
Works are carried out for evolving lo-
cation specific dryland farming tech-
nology. On the basis of research find-
ings suitable packages of land and 
water management and agronomic 
practices have been recommended for 
stabilising/improving agricultural pro-
duction in Western Rajasthan. Drought 
Prone Area Programme and Desert De-
velopment Programme are also being 
implemented.

(c) Central Arid Zone Research 
Institute of Indian Council of Agricul-
tu ra l Research is located a t Jodhpur 
with its sub-Centres at Bikaner and
Pali.
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Drill to deposit Fertilizer and seeds

5659. SHRI G. NARSIMHA REDDY: 
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the 
K arnataka Government have evolved 
a (Irill costing Rs. 60/- to deposit ferti-
lizer and seeds;

(b) whether Government have fully 
tested this drill and found its useful-
ness fox the farm ers and. if so the 
particulars thereof; and

(c) whether the Central Government 
would popularise the use of this drill 
through mass production and proper 
campaign and if so, the steps taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN): (a) to (c). 
The required information is being 
collected from K arnataka Govern-
ment.

Foodgrain to Karnataka

5660. SHRI G. Y. KRISHNAN: 
the Minister of AGRICULTURE 
pleased to s ta te :

WiH
be

(a) whether Central Government 
have received any reports that the

Public Distribution System in Karna-
taka has suffered due to short supply 
of fooodgrains by the Centre;

(b) whether State Government of 
K arnataka has approached the Union. 
Government for the supply of more 
foodgrains—rice, wheat a n d  sugar dur-
ing the year 1980-81; and

(c) if so, the details regarding the 
quantity sent by Central Government 
and what was the demand of the 
State of K arnataka during the said 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) to (c). The 
State Government had reported that 
reduction in the monthly allocation of 
rice to K arnataka from 25,000 tonnes 
in November, 1981 to 10;000 tonnes in 
December, 1981 was adversely affect-
ing their public distribution system. 
In response to their requests for in-
crease in allocation of foodgrains, the 
monthly allotment of rice for public 
distribution system was raised from
10.000 tonnes in January, 1982 to
15.000 tonnes in February, 1982 and
20.000 tonnes in March, 1982. A state-
ment indicating menthly demand and 
allocation of rice, wheat and sugar to 
K arnataka during the year 1980-81 is
enclosed.

S ta tem en t
Demand. Allotment o f  Rice, Wheat and Allottment o f  Sugar from Central Pool for Karnataka

during 1980-84-
(Quantity in *000 tonnes)

Month DEMAND ALLOTMENT

Rice Wheat Sugar Rice Wheat

PD. Mills P,D. Mills
Sugar

I 1 2 3 4 5 6 . 7 8 9

April 80 Nil 100 36* 0 See note j — 10'0 36-0 14-215

May 80 5 0 10-0 36-0 below. 5j4) 100 36-0 14-215

June 80 . 5 0 10-0 36-0 5-0 10-0' 36'0 14-215

July 80 . . . T 5 5-0 36-0 7-5 5-0 36-a 14-215-
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I 2 3 4 5 6 7 8 9

August 80 . • 5 0 1 0 0 36-0 7-5 5 0 17-39 14-215

Sept. 80 12-5 5-0 36-0 12-5 5 0 17-39 14-215

Oct. 80 5 0 5-0 36-0 12-5 2 0 25-0 14-215

Nov. 80 1 0 0 10-0 36-0 12-5 2 0 23-0 14-215

Dec. 80 1 0 0 1 0 0 36-0 12*5 2 0 22-0 14-215

J a n . 81 14-5 5 0 36-0 14-5 3 0 22-0 14-215

F eb. 81 25*0 3-0 22-0 14-5 3 0  _ 22-0 14-215

M arch 81 20-0 3 0 30-0 15-0 3 0 22-0 14-215

NoU:— Th<" rtrqair^mcnt of sugar for the State was worked out on the hasis of 425 grams per 
capita availability ior the projected population as on j—4—19?8-
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Provision of gas slab in the chimeny 
Hood of Government quarters

5662. SHRI HARISH KUMAR GAN- 
GWAR': Will the Minister of WORKS 
AND HOUSING be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 4060 on 14-9-81 regarding 
provision of slabs for cooking gas in 
Government Residential Colony, R. K. 
Puram, New Delhi and s ta te :

(a) the approximate cost of provid-
ing one gas slab in the chimney hood;

(b) will^a phased plan be drawn up  
to complete this work so as to provide 
a facility which is much needed or a t 
least where demanded; and

(c) if not, reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Rs. 100 approximate-
ly.

(b) and (c). The total cost involved 
over Rs. 13 lakhs on non-plan 

side, it *-innot be stated whether such 
a programme win be undertaken.
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National Rural E m p l o y m e n t  pro-
gramme

5663. DR. VASANT KUMAR PAN-
DIT: Will the • Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether Government are consi-
dering appointment of a panel to 
study the special programmes cf 
state Government for generating rural 
employment;

(b) whether Government have 
undertaken fresh evaluation of the 
National Rural Employment Program-
me (NREP);

(c) whether NREP had suffered a set-
back due to inadequate allocation of 
funds and foodgrains for food-for- 
work programme by the Government 
Departments;

(d) if so, what efforts have been 
m ade to get additional funds, food- 
grain quota as also essential materials 
such as cement, iron and steel to meet 
the requirements of NREP;

(e> whether the IRD Programmes 
have also suffered a set back due to 
lack of adequate credit from Rural 
Banking Sector; and

(f) what steps have Government 
taken to revitalise both these pro-
grammes?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT tSHRI 
BALESHWAR RAM): (a) A committee 
has been constituted on the strategy 
for full employment in ru ral areas 
under chairmanship of Secretary
Rural Development.

(b) No, Sir.

(c) and (d). The implementation of 
National Rural Employment Program-
m e has not suffered a set back due to 
inadequate allocation of funds and 
foodgrains. All the same, provision 
of funds for the programme ha*' oteri 
stepped up for next year •***• 1982-83 
to Rs. 380 crores from H*- 360 crores

for the current year. Instructions 
have also been issued to the State 
Governments for making requisite 
quantity of essential m aterial like ce-
m ent & steel available for meeting 
the requirement of work under Na-
tional Rural Employment Programme.

(e) and (f). According to the reports 
received, the implementation of I.R.D. 
Programme in the States is not re-
ceiving desired impetus partly due to 
lack of adequate credit support from 
the banks. Following steps have been 
taken in this direction:

(i) A circular containing guide-
lines for credit support for I.R.D. 
Programme has been issued.

(ii) A High Level Committee has 
been set up under the Chairman-
ship of Dr. Manmohan Singh, Mem- 
ber-Secretary, Planning Commission 
to review the credit support for 
IRDP and to identify difficulties ex-
perienced by_ States in respect of 
smooth flow of credit support for 
IRDP and to suggest suitable mea-
sures to redress them.

(iii) Regional Seminars on insti-
tutional finance are organised from 
time to time to find ways and means 
to solve the difficulties experienced 
in respect of credit support for 
IRDP. These have been attended by 
bankers and DRDA authorities.

(iv) Ministry of Finance have cal-
led meetings of the Chief Executives 
of Commercial Banks and the State 
Government authorities for sorting 
out the problems of credit support 
for IRDP from time to time.

Finding^ of Enquiry Committee on 
Death, of Sheep of Chwri

5664. SHRI K. A. RAJAN: Will
the Minister of AGRTCtTT/rrm*: be
pleased to sts*c -

(a) whether it  is  a fact tha t an in-
quiry Committee set up by the govern-
ing body of the ICAR has found that
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mismanagements and m alpractices led 
to  the death of a large number of 
sheep in  the Central Sheep and Wool 
Research Institute (CSWRI) near Ja i-
pur; and

(b) if so, the details of the findings 
and potion proposed to be taken 
thereon?

, THE MINISTER' OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT: (SHRI R. 
V. SWAMINATHAN): (a) and (b). An 
Inquiry Committee was set up on 15th 
May, 1979 by the Governing Body of 
the f.C.A.R. to look into the m atter 
regarding high rate  of m ortality of 
sheep at the Central Sheep & Wool 
Research Institute, Avikanagar, near 
Jaipur, and to submit its report with-
in two months. An unauthenticated- 
copy of the final report has been re-
ceived in the Council only on 20th 
February 1982.

The final report along with Part-I 
and Part-II of the report which were 
received earlier in detail will be exa-
mined after which the entire report 
of the Inquiry Committee with the 
Council's comments thereon will be 
submitted for consideration of the 
Governing Body of the Council.

Drought in Bhil Areas

5665. SHRI JAINAR AY AN ROAT: 
Will the Minister of AGRICULTURE 
be pleased to state the steps taken by 
Central Goyemment to provide relief 
measures to lakhs of hunger stricken 
tribal people in Bhil areas in Rajas-
than  on account 0f severe drough t 
situation prevailing there?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT 
(KUMARI KAMLA KUMARI): On
the basis of the reports of the Central 
teams and the recommendations of 
the High Level Committee on Relief 
thereon, the Government of India 
sanctioned to Rajasthan a ceiling of 
expenditure of Rs. 8782.80 lakhs for 
various drought relief measures dur-
ing 3981-82, The State Government in

turn  allocate funds amongst the affec-
ted districts including the tribal areas 
according to the extent of damage 
suffered.

Allotment of Type IV Government 
Accommodation in Lodhi Colony, New 

Delhi

5666. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of WORKS 
AND HOUSING be pleased to sta te :

(a) how m any type IV houses in 
Lodhi Colony have been allotted dur-
ing the period 1-1-1981 to 31st Decem-
ber, 1981;

(b) is it a fact tha t during the last
12 months over-riding priorities have 
been given to certain persons ignoring 
the claims of others waiting for their 
tu rn  for change for the last 9-10 years;

(c) if not, the number of type iy  
houses allotted in Lodhi Colony on ad* 
hoc basis and the number of houses 
allotted from the change list, inter- 
alia indicating the dates covered for 
both categories of officers waiting for 
allotment/(Change on turn/out-of-tum  
lists; and

(d) if the reply to (b) is in the affir-
mative, the reasons for departure 
from the norm of alloting houses into 
1:1 ratio?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) 21

(b) and (d). Over-riding priority 
has been given to certain persons cn 
the basis of m erits each case. 
During the last 12 months, 16 of these 
houses have been allotted on ad-hoc 
basis and 5 on the Change Waiting 
List.

(c) Does not arise.
Drinking Water Wells

5667. SHRI OSCAR FERNANDES:’ 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) is it  a fact th a t Central 1 Go* 
vernm ent are not financing for op eft 
drinking w ater wells; and
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(b) if so, how Government propose 
to solve the -drinking w ater problem 
when borewells are not successful and 
the source of water is only open 
waterwells?

THE MINISTER OF PALIAMEN- 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) and (b). While open 
drinking water wells are not consi-
dered a safe source of drinking water 
supply, sanitary dugwells constructed 
in such a m anner as to prevent perco-
lation of w ater from the first layer 
w ith arrangement for proper drainage 
and  covered from the top and prefera-
bly fitted with a handpump for draw-
ing w ater from the well are considered 
as a safe source of water supply. The 
attem pt will be to solve the drinking 
w ater problem by providing sanitary 
■wells, tubewells, or piped water sys-
tems, as appropriate, adopting the most 
economical of the alternatives. It is 
not correct to say that borewells are 
not successful.
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fa  :
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* <, 1981 % 5fiva

Allotment of a Punjab Sahit 
Sabha in Minto Road New Delhi

5669. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of 
WORKS AND HOUSING be pleased 
to  sta^e:

(a) whether it is a fact that Punjabi 
Sahit Sabha made a payment of R's. 
37,442.60 in 1969 on the allotment of 
a plot measuring 1781 Sq. Yds. in the 
Institutional Area of Minto Rbad 
Scheme, Delhi;

(b) whether this is also a fact that 
more than 22 M.Ps. recommended 
th a t  the plot be handed over to Pun-
ja b i Sahit Sabha alongwith the struc-
tu re  of 8 Kotla Road as several insti- 
"tuitions were given the possession 
alongwith the structure;

(c) whether it is a fact that Punjabi 
'Sahit Sabha was willing to pay for 
*the structure and even then the same 
-was demolished;

(d) if the reply to above js in nega-
tive , what is the correct position; and

(e) has the possession been given to 
the Sabha and if not, the reason for 
delay and when it is likely to be 
given?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) A plot of land measuring 
about 0.365 acres was allotted to 
the Punjabi Sahit Sabha originally in 
1966 which was revived after cancella-
tion in 1967, in the proposed Rouse 
Avenue institutional area and the 
Sabha made a payment of Rs. 
37442.60p. in  March 1968.

(b) Without the specific particulars 
of the MPs or the  time when the alleg-
ed recommendations were made, it  is 
difficult to-confirm or deny this.

(c) Yes, Sir.

(d) Does pot arise.

(e) No, Sir. The re-development of 
the area is delayed on account of the 
non-vacation of some bungalows. As 
soon as the buugalows are vacated
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and the area is re-developed accord-
ing to the layout plan, the possession 
will be given to the Sabha.

Development of Colonies in Trans- 
Yanmna Area

5670. SHRI VIJYA KUMAR 
YADAV: Will the Minister of WORKS 
AND HOUSING be pleased to refer to 
the  reply given to Unstarred Ques-
tion No. 1336 on 1 March, 1982 regar-
ding work done by the D.D.A. in 
trans-Yamuna area of Delhi and state:

(a) the steps taken to develop lnxmi 
Nagar and Shakarpur also in trans- 
yamuna area, during 1981-82;

(b) how far the details of regularis-
ing these colonies have progressed;

(c> how long it will take to finalise 
the  lay out plans of these colonies for 
which people had submitted their s u g - 
gestions; and

(d) reasons for the delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BIHISHMA NARAIN 
SINGH): (a) to (d). The Delhi Deve-
lopment Authority has reported that 
although draft regularisation plans 
for Laxmi Nagar and Shankarpur 
area were prepared, it has been found 
tha t these colonies are located predo-
m inantly on Government land and do 
not qualify for regularisation in ac-
cordance with the policy on the sub-
ject.

x m i  
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Implementation, of 7 Point Programme
to Boost use of Fertilizer

5673. SHRI KAMLA MISHRA MA- 
DHUKAR: Will the Minister of AG-
RICULTURE be pleased to stal^:

(a) whether it is a fact that Govern-
ment propose to implement a 7 point 
Programme to boost use of fertilizers 
next year; and

(b) if so, the details of the proposed 
programme?

THE MINISTER OF .STATE IN 
THE MINISTRIES OF AGRICULTU-
RE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)]
and (b). There is no “7-Point Pro-
gramme” as such, for increasing con-
sumption of fertilisers. The Govern-
ment has however taken the follow-
ing steps in this direction.

(i) Ensuring adequate and timely 
availability of fertilisers through 
domestic production and import.
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(ii) Ensuring favourable cost-bene- 
ilt ratio by increasing the support 
prices of crops to reflect th e increase 
in fertiliser prices.

(iii) Delivery of fertilisers upto 
Block * Headquarters on Government 
account all over the country.

(iv) Increase in th e  distribution m ar-
gin by about 22 per cent w.e.I. 15-8-
1981 on ad-hoc basis pending in-depth 
.study.

(v) Launching Intensive Fertiliser 
Promotion Campaign in selected dis-
tric ts where consumption potential 
exists and at present the consumption 
is low.

(vi) Increasing the short-term loan
1 to  the States for purchase and distri-

bution of inputs, including fertilisers, 
from Rs. 136 crores in 1979-80 to Rs. 
200 crores in 1980-81 and also 1981-82.

(vii) Subsidy on Phosphatic and 
Potassic fertilisers to the small and 
m arginal farmers 25 per cent and 
33-1/3 per cent respectively under In-
tegrated Rural Development Pro-
gramme.

Maintenance of Gevemment Colonies

-5674. SHRI HARISH KUMAR G-AN- 
GWAR: Win the Minister of WORKS 
AND HOUSING be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 140 on 23rd November, 1981 
regarding T. V. programme captioned 
“Doosri Dilli” and Unstarred Question 
No. 1298 on 30th November, 1981 re-
garding Repairs work in R. K. Puram  
Sector I, New Delhi; and state;

■(a) if the roads in Delhi had been 
maintained properly adequately and 
rrtan-holes kept coverd and in good 
form, why was the necessity felt by 

’ T. V. authorities to exhibit, the same 
in their Parikram a Programme on 27th 
August, 1981; and

(b) steps taken or proposed to be 
taken to carry out the required repairs 
of the roads including the Access 
Roads in Government residential co-
lonies besides covering the open m an1

1 holes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). In  reply to the 
earlier questions it was mentioned 
that the m ajor roads, national high-
ways and Master Plan Roads in Delhi 
which are being m aintained by the 
Public Works Department of Delhi 
Administration are generally in  good 
condition and continuous efforts ’ are 
m ade for their proper maintenance. 
As regards repair of roads, as already 
stated in reply to Unstarred Ques-
tion No. 1298, dated 30th November, 
1981, the phased programme is being 
finalised and will be executed within 
the constraints of resources.

As regards covering of man-holes, 
the NDMC have reported that 12 Com-
plaints Centres with a Central Con-
trol Room at Town Hall, New Delhi, 
are operating for this purpose where 
complaints can be lodged. The MCD 
have reported that efforts are made to 
replace the missing man-hole covers 
immediately on the receipt of -the 
report.

Visakhapatnam as base for Deep 
Sea Fishing

5675. SHRI K. A. SWAMI: Will the 
Minister of AGRICULTURE je  pleas-
ed to state whether Government are 
aware that Vishakhapatnam has be-
come the base of deep-sea rishing in-
dustry in India?.

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN): M ajority of 
the  deep sea commercial fishirrg ves-
sels are operating from .Visakhapat-
nam.

• * »  • • *

Problem Villages for Drinking Water 
in Vidfsha ^

5676. SHRI PRATAP -BIIANU 
SHARMA: Will the Minister of WOR-
KS AND HOUSING be pleased to 
state:

(a) how mauy problem villages fo£ 
drinking water are there in Vidisha
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Parliam entary Constituency as on 
Zi December, 1981;

(b) what effective steps are  being 
taken to solve the problem; and

(c) whether it is a fact that due to 
want of funds PHE programme has 
suffered badly in the area during the 
current year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). According to 
the  information received irom the 
State Govt., there were 132 declared 
problem villages as on 31st Decem-
ber, 1981 in Vidisha Parliam entary 
Constituency out of which 586 prob-
lem  villages have been covered with 
drinking water supply facility. The 
rem aining are proposed to be covered 
during the Sixth Five Year Plan.

(c) No. Sir.
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Assistance for Drinking Water to 
Tamil Nadu

5678. SHRI C. CHINN AS WAMY: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government of Tamil 
Nadu has asked the Centre i'or assis-
tance for drinEing water schemes to 
villages under 20-Point Programme to 
enable the State Government to pro-
vide water supply throughout the 
State as the annual maintenance cost 
cf water supply has gone up; and

(b) if so, the plan envisaged by the 
Centre in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). Supply of drin-
king water to problem villages is a 
part of the new 20-point Programme. 
The funds are provided in the State 
Sector Minimum Needs Programme.' 
Central assistance is provided to the 
State Governments under the Cent-
rally Sponsored Accelerated Rural 
W ater Supply Programme to supple-
ment their efforts. During the Sixth 
Plan, the effort will be to cover all the 
identified problem villages with a t- 
least one source of safe potable w ater 
available throughout the year. The 
number of problem villages identifi-
ed in Tamil Nadu for th is programme 
is 6649.

Villages in Rajasthan Linked with
Pucca Road during- the Sixth Five 

Year Plan

5679. SHRI NAVAL KISHOKE 
SHARMA: Will the M inister of RU-
RAL DEVELOPMENT be pleased to 
state:

(a) whether there is a plan of the 
Government to connect Adiva&i villa-
ges in States with road;
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(b) how many such villages in Ra-
jasthan are to be linked with pucca 
roads during the Sixth Five .Year 
Plan;

(c) how much amount has been 
allocated to Rajasthan for the purpose; 
and

(d) whether this amount has been 
considered adequate to complete the 
job within the stipulated period?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM):(a) The Sixth 
Five Year Plan envisages provision of 
all-weather link roads for all villages 
with a population of 1500 and above 
and 50 per cent- of villages with a popu-
lation of 1000-1500 by 1990 under the 
Minimum Needs Programme (MNP).. 
However, in the case of hill, tribal, 
desert and coastal areas, where pop-
ulation is scarce, a cluster-of villages 
approach is to be followed in relaxa-
tion t)f the criteria mentioned above. 
The Ministry of Rural Develooment has 
also advised the States that villages 
having a high scheduled caste/tribe 
population may be identified amongst 
villages falling in the eligible category 
under MNP and that physical targets 
for connecting, these villages may be 
specifically spelt out and financial 
provisions may be earmarked therefor.

(b) 724 villages, with a population 
of 1500 and above, and 123 villages, 
with a population of 1000 to 1600, are  
to be connected with all-weather roads 
during the Sixth Plan period .under 
MNP in Rajasthan

(c) An outlay of Rs. 65 crores has 
been provided in the State Sector for 
the  ptrrpose in the Sixth Plan.

(d) Having regard to the overall 
resource constraints, the outlays pro-
vided for Rajasthan for rural roads 
under MNP, while formulating the 
Sixth Plan, are generally reasonable.

Allotment of Land under ROHINI 
Scheme

5680. SHRI R. R. BHOLE; Will the 
Minister of WORKS AND HOUSING
be pleased to state:

(a) the amount collected for allot-
m ent of plots under various categories 
separately under Rohini Scheme and 
the number of Scheduled Castes and 
Scheduled Tribes amongst them; ^

(b) the num ber of plots developed 
so far and when the allotment is ex-
pected to be completed; and

(c) whether Government are satis-
fied with the developmental work un-
dertaken so fa r under tha t Scheme?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND* WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) The DDA has reported 
that a total amount of Rs. 21.15 crores 
has been received under the  Rohini 
Registration Scheme. The category- 
wise break-up (including that pertain- 
ing to Scheduled Caste & Scheduled 
Tribes) can be given only after the 
applications have been scrutinized and 
categorised.

(b) About 20,000 plots under devel-
opment are expected to be ready for 
allotment during this year. The de-
velopment of the colony is expected to 
be completed during the next* 5 years 
subject to acquisition of the total land 
to be covered by the Project.

(c) Ye9, Sir.
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Disestablishing of Agro-service Cen-
tres

5682. SHRI jAGtolSH TYTLER: Will 
the Minsiter of AGRICULTURE be 
pleased to state;

(a) whether Government are consi-
dering to dis-establishing rhe agro-
service centres launched under the Fo-
urth Plan ‘for providing employment to 
techriicaT"personnel and custom hiring 
services and agricultural inputs; as 
these centres are not performing well;

(b) the opinion of Government in 
this regard; and

(c) steps being proposed to mitigate 
this situation?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND
RURAL. DEVETX)PMENT (SHRI R. V.
SWAMINATHAN): (a) to  (c). There 
is no proposal for discontinuing the
existing agro-service centres set up
by agro-entrepreneurs during the 
Fourth  Five Year Plan and later. The
following steps have been taken to
strengthen these centres and 10 diveri- 

;fy their activities:

(i) State Governments have been 
advised to disburse expeditiously 
all claims for interest subsidy due 
to entrepreneurs;

(ii) The State Governments have 
also been advised to accord help in 
getting custom hiring work for en-
trepreneurs under their various 
programmes including those of land 
reclamation and command area 
development.

(ii) Union Ministry of Finance has 
been requested to direct the  financing 

banks for waiver of interest charges 
due from entrepreneurs who have 
closed their centres and to extend 
further financial assistance in des-
erving cases to diversify their acti-
vities.

Ministry of Petroleum, Chemi-
cals and Fertilizers has also been 

requested for rehabilitating these 
centres by giving dealership for dis-

tribution of diesel, petrol and lubri-
cants.

Dry Land Areas
*

5683. SHRI KRISHNA KUMAR 
GOYXL;

SHRIMATI MADHURI 
SINGH:

Will fhe Minister of AGRICULTURE 
be pleased to state:

(a) whether it is a fact that the 
ICAR dry land agriculture project 
have revealed that dry lands can con-
tribute substantially to the national 
foodgrain output through a new tech-
nology;

(b) the total dry lands area in the 
country and whether any stpes are un-
der consideration of Government to 
tap a vast production potential of this 
area;

(c) what are the immediate schemes 
to increase production through C ry land 
technology;

(d) whether any area and crop var-
ieties have been selected for this pur-
poses; and

(e) if so, the details in. this respecft?
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT: (SHRI R. 
V. SWAMINATHAN): (a) Yes, Sir.

, (b) Out of 143 million hectares of 
the country's are able land about 105 
million hectares are rainfed. The In-
dian Council of Agricultural Research 
have been giving due emphasis 'for de-
veloping a suitable crop production 
technology for stablising rgricultual 
production in the rainfed areas.

(c) In recognition of the dry land 
problems of the country an All India 
Coordinated Research Project for Dry-
land Agriculture was implemented in 
1970. The project is in operation at 
23 centres which represent different 

dryland situations of the country. The 
investm ent on the Land Agricultural- 
Project during the last 10 years has 
substantially increased from Rs. 139 
lakhs during the 4th Plan to Rs. 605 
lakhs during the 6th  Plan.

In addition, the research program-
mes in the ICAR Institutes and the All 
India Coordinated Projects relevant to 
m ajor dryland agriculture crops have 
been strentghened during the 6th  Plan.

A t the State level, the engoing res-
earch in 22 Agricultural Universities 
is being strengthened through the Na-
tional Agricultural Research Project 
(NARP) which will contribute to imp-
roved dryland technology.

Besides the above, the intensive res-
earch programmes of the International 
Crops Research Institute for Semi-Arid 
Tropics (ICRISAT), Patancheru, Hy-
derabad on (i) genetic improvement of 
sorghum (jowar), pearl millet (B ajra), 
pigeon pea (arhar), chickpea 
(Channa) and groundnut and (ii) far-
ming systems to stablise production in 
seasonally dry semi-arid tropics, will 
substantially aid improving dryland 
technology.

(d) and (e): Crop production
technology has been developed
for each of the Agro-clima-
tic regions of the country and efficient 
varieties of crops like wheat, sorghum, 
pearl millet bajra, T a g i ,  mustard, 
gram and arhar etc. have been identi-
fied.

Some of the efficient crop production- 
zones for important dryland agricul-
ture crops are given in Statement.

S ta te m e n t

Potential Rainfeed Areas

Crop Potential areas

Wheat

Sorghum .

Pearl millet 
k .

( i) Sub-montane reion of Jamm u, Himachal Pradesh. Punjab' 
U ttar Pradesh.

(ii) Gangctic alluvial belt of U ttar Pradesh and plains of Bihar* —

(iii) Bundelkhand and Rewa region.

Kharij' black sails, bells of M aharashtra Karnataka Andhra. 
Pradesh and M adhya Pradesh.

(i) Shallow  black soils of Maharashtra, Gujarat.

(ii) Seirozem of Haryana and Rajasthan.

(iii) ‘Goradu’ soils of Gujarat.

(iv) Semi-arid alluvial belt of U ttar Pradesh.
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Crop Potential Area

Maize

Ragi f

Gram

Pigeon pea

Rape/mustard

Safflower .

(i) Sub-humid alluviums of Bihar and Uttar Pradesh.

(ii) Black soil belt in  S.E. Rajasthan.

(iii) Sub-montane region of Jam m u, Himachal Pradesh, Punjab,... 
and U ttar Pradesh.

Semi-arid red soils of K arnataka.

(i) Aluvium, U ttar Pradesh as a second crop.

£ii) Black soils of North M adhya Pradesh as a second crop.

(iii) Seirozem of Haryana and Rajasthan as a sole crop.

(i) As an intercrop with sorghum and pearl millet in  scmi-arid 
regions.

(ii) The semi-arid shallow black soils of Gujarat, Maharashtra,. 
Andhra Pradesh, Karnataka.

*
(i) Alluviums of U ttar Pradesh as a second crop.

(ii) Southern Black soils of Rajasthan as a second crop.

(iii) Seirozem of Haryana as a sole crop.

(iv) Sub-montane region of Jam m u, Himachal Pradesh, Punjab, 
and  U tta r Pradesh.

The deep black soils below 20 N parallel either as a second crop or 
single crop.

>
Scheme for solving the Housing Prob- 

r lem of Industrial workers by HUDCO

5684. SHRI CHANDRABHAN ATH- 
AKE PATIL: Will the Minsiter of 
WORKS AND HOUSING be pleased 
to state:

(a) to what extent ftUDCO has 
helped the industry in the construction 
of houses for workers;

(b) what are the details of the sc-
heme. for solving the housing problem 
of industrial workers;

(c) the details of such sch<3ties san- 
j~^tioned~industry-wise for industrial

workers during the last two years and 
so far in. the current year 1081-82;

(d) the amount allocated in Tcspect 
of each scheme and actually spent for 
the purpose during the period ment-
ioned above; and

(e) the number of workers provided 
w ith the houses during the above p e r-
iod?

THE MINISTER OF PARLIAMEN- ■ 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) to (e ): HUDCO
does not have any scheme meant ex-
clusively for the industrial workers. 
There are, however, two schemes of 
HUDCO for the  staff in  general. The 
terms and conditions of these schemes 
are given in statement.

The industry-wise details of the sc-
hemes, w ith loan amount and the num-
ber of the dwelling units' to be cons-
tructed thereunder, sanctioned by HU-
DCO during the last three years are 
given in Statem ent II.
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Statement I 

Staff Housing Schemes of HUDCO 

LEDNING TERMS

I. Rental stav Housing

Public Sector Schemes are financed 
by HUDCO (limited to 70 per cent of 
the project cost) at 12 per cent net rate 
of interest. The repayment period is 
.7 years.

Private Sector Schemes are financed 
by HUDCO (Limited to 70 per cent of 
the project cost) at 12 percent net rate 
of interest. The repayment period is 
.7 years.

11. Hire Purchase Housing

Public Sector hire  purchase stav 
housing schemes are financed as per 
graded scale of assistance. The lower 
' the cost of a house, the higher is loan

commitment by HUDCO as portion of 
the project cost. The net rate'of in-
terest varies from 5 per cent (For 
EWS, workers with monthly income 
not exceeding Jls, 350) to 11.5 percent 
(For HIG, staff with monthly income 
exceeding Rs. 1500). The HUDCO loan 
can be paid back within a period ran-
ging from 20 years for EWS  worker 
staff housing schemes to 10 years for 
HIG staff housing schemes.

Public .Sector hire .purchase  staff 
housing schemes, HUDCO finances 70 
per cent of the project cost and the 
net rate of interest varies from 6.5 per 
cent for EWS workers to 12 per cent 
for HIG Staff, the repayment period 
for the loan as laid down by HUDCO 
also varies between 20 years for EWS 
staff housing schemes and 10 years for 
HIG staff housing schemes.

, Statement— II

(.Details of Staj) Housing Schemes sanctioned by HUDCO durine 1979-80, 1980-81 & 1981-82 
upto 31-1-1982.)
Year 1979-80

State/Agency No. of 
Schemes

Loan 
amount 
(Rs. in 
crorcs)

No. of 
Dwellings 
sanctioned

1. TELCO Jamshed pur . . . . 1 0-80 288

2.Gujarat State Construction Corporation 3 2-65 990

3. GIDC . . . . 6 r- 01 784

4- Haryana State Electricity Beard 2 4-27 1085

5. Karnataka State Electricity Board 1 0-35 78

6.Mysore Cement . . . . 1 0*10 50

7- Maharashtra State Police Housing Welfare Cor-
poration . . . . 2 1-61 736

e. Industrial Development Corporation ORISSA 0
. 0-41 170

9. Punjab Housing & Development Board 2 0-80 260 '

‘ 10.Rajasthan Electricity Board 1 0-74 253

* ii. National Textile Corporation, Coimbatore 1 0-67 ' 302

Total ✓ 22 13-41 4996
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Ttar 1980-81

V
State/Agency

•
1

No. of Loan 
Schemes amount 

(Rs. in 
crores)

No. of 
Dwellings 

Sanctioned

1. G ujarat State Industrial Development Corporation 6 1 • 17 612

2. Gujarat State Construction Corporation 1 0-67 2y0

3. Bharat Steel Tubes Ganaur . . . . 1 0-31 100

4 - Haryana State M inor Irrigation Tubewell 
Corporation - . . . . . 1 0-10 16

5. Himachal Pradesh Housing Board J 0-2; 60

6 . Ballarpur Industries . . . . 1 0-62 208

7- M ahasrashtra State Electricity Board 1 0-25 60

8. M aharashtra State Police Housing Welfare Cor-
poration . . . . . 3 2-24 684

9 . Ujjain Development Authority 1 0.13 96

10 Punjab Housing & Development Board 8 7-33 1918

11 Rajasthan Electricity Board I M l 240

12 Hada Textile Bishnupi;r West Bengal 1 0^06 12

T o t a l  . . . . 26 14-26 4276

Tear 1981-82 (Vplo 31- 1- 82).

> Agency No. of 
Schemes

Loan 
amount 
(Rs. in 
crores)

No. of 
Dwellings 
sanctioned

1. Hyderabad Asbestos 1 0-24 36

2. Gujarat State Industrial Development Corpora-
tion . . 1 M 2 426

3 . Haryana State Electricity Boaid 2 1 0 9 312

4- Himachal Pradesh Housing Board ! 9 1-30 262

5 . Karanataka Housing Board . . . . 4 2-28 5550

6. Maharashtra State Police Housing Welfare 
Corporation . . . . . . . 1 1 - 29 4OO

7- Madhya Pradesh State Road Transport Corporation 1 0-49 I84

< 8 '
Orissa State Housing Board . . . . 1 0 1 6 74

11
9. Bhawani Cotton Mills Aboher 1 0- ly 52

10. Punjab Housing & Development Board 5 1-93 366

11. J .K . Industries Rajasthan . . . . 1 0-18 56

12. Instrumentation Limited Kota. 1 0-35 102

28 10-60 7820

26» LS—6
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Rabi Crop Estimate for 1982

5685. SHRI M. V. OHANDRASHE- 
KARA MURTHY: Will the Minister 
AGRICULTURE be pleased to state:

(a) whether during the month of 
December 1981 and January & Febru-
ary, 1982 there were heavy rains in 
almost all the northern region;

(b) if so, whether these rains have 
resulted good crops prospect these 
years;

(c) if so, to what extent;

(d) whether Government is confid-
ent to achieve the targets set for wheat 
and rice procurement;

(e) if so. to what extent the rice has 
been procured; and

(f) whether food stocks will also 
be improved?,

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) Yes, Sir.

(b) Mostly these rains were helpful 
for good crop prospects. .

(c) Although it is too early to make 
a precise estimate of the likely pro-
duction, the expectation is that the 
production would be higher than in
1980-81.

(d) No spacific procurement targets 
have been fixed for wheat and rice.

(e) Paddy and rice procured during 
the current crop year uptill 24 March 
1982 is equivalent to 6.2 million tonnes 
of rice.

(f) Yes, Sir.

News item Captioned ‘Urban Planning 
beingr IGNORED’

5686. SHRI HARINATHA MISRA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state;

(a) whether Government’s attention 
has been drawn to the newS-item un-
der the caption Urban Planning being 
Ignored” as published in the Indian

Express dated January 10, 1982;

(b) if so, whether the development 
in the country so far as urban areas 
are concerned, should take place as 
fa r as possible in harmony with the 
nature, but the same has been grossly 
ignored during the last decade;

(c) whether harmony between shel-
ter and work along with a system of 
transportation could cater to the 
diverse needs of the- people;

(d) if the answer to parts (b) and
(c) be in affirmative, the steps that 
have been taken, or are proposed to 
be taken to bridge the imbalance:

(e) whether the Chief Planner of 
the Town and Country Planning Or- 
gainsation has stated that one of the 
main ways to save environmental de-
gradation of Delhi was to concentrate 
on the periphery areas around the 
capital; and

(f) whether the same expert has also 
observed that 40 per cent of the ridge 
had been usurped in contravention of 
the Master Plan?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) Yes, Sir.

(b) It is true that the development 
of Urban areas should be in harmony 
with nature as far as possible. In  
practice, however, this harmony is not 
always being attained,

(c) Yes, Sir.

(d ) : Urban Development and Regi-
onal Planning are State Subjects

. However, the Central Govt, advises 
the State Governments about the me-
asures to be taken for planned Urban 
Development from time to time.

(e) and (f) In his remarks at the 
workshop conducted at ifie School of 
Planning and Architecture, the 
Chief Planner of Town and Country 
Planning Organisation had referred to 
a study conducted by the students of 
School of Planning and Architecture. 
New Delhi in 1980. One of the findings 
of the Study was that about 40 per
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ridge (which term was defined to in-
clude the entire ridge area from Waz- 
irabad Barrage in the North to Dhaul- 
akuan and beyond the Southern peri-
phery including areas under the juris-
diction of Delhi Cantonment) within 
the Union Terirtory of Delhi has al-
ready been in uses other than recrea-
tion, parks, afforestation and wilder-
ness which were envisaged in the 
Master Plan 0f Delhi. As regards 
the Development of areas around the 
capital, the Chief Planner had pointed 
out the necessity of proper planning 
and develoment of the entire National 
Capital Region.

Steps to improve water level in Tube 
wells

5687. SHRI VIRBHADRA SINGH: 
Will the Minster of IRRIGATION be 
pleased to state:

(a) whether it is a fact that in the 
areas where there are many lube wells 
for drawings sub-soil water, the water 
level has gone down by 20 feet in the 
last 2o years;

(b) what steps Government propose 
to remedy the situation; and

(c) if not, what sre the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) In certain localised 
areas fail in water level in the wells 
has been observed. This is however, 
a local phenomenon in certain areas 
where the drawal of groundwater ex-
ceeded the annual replenishable re-
charge.

(b) and (c). (i) A network of 4500 
hydrograph stations has been establish-
ed in the country since' 1969 to monitor 
the behaviour of the groundwater sys-
tem. The number of such hydro-
graph stations is propsed to be further 
increased in the coming years for a 
closer observation.

(ii) All such areas of over-drawal or 
potential overdrawal of groundwater 
have been identified.

’ *
(iii) The Agricultural Refinance & 

Development Corporation which re-
finances such credit flows does take 
this aspect into consideration in regul-
ating the credit flows to discourage 
further exploitation of groundwater in 
such areas.

(iv) The Rural Electrification Cor-
poration which finances th§ Rural 
Electrification programes of the State 
Electricity Boards Uso takes this as-
pect into consideration while sanction-
ing their schemes.

(v) The State Groundwater Organis-
ations do not give clearance certific-
ates for additional wells in such areas.

(vi) A model Bill has been circul-
ated to the State Governments to re-
gulate the development of ground 
water resources on proper scientific 

lines.

(vii) The Central Groundwater Bo-
ard is assessing the feasibility of arti-
ficially recharging the groundwater 
system in certain areas where conti-
nuous declining trend in the water 
level is being observed.

Public Distribution. System in Delhi

5688. SHRI MANGAL RAM PREMI: 
Will the Minister of CIVIL SUPPLIES 
be pleased to state:

(a) whether it is a fact that Pub-
lic Distribution System in Delhi has 
collapsed as specified food items like 
wheat, loose vanaspnti ghee, coal, ce-
ment etc. are hardly available through 
the Government controlled shops;

(b) what are the entitlements of 
wheat of each FPS in Government resi-
dential colonies; how much was recei-
ved by each of them; what was the net 
deficiency; the number of card holder 
left behind: steps taken to ensure non-
recurrence of the same in future steps 
taken to meet their requirements in 
full together with reasons for such sh-
ortages even after resorting 1c imp-
orts an the check the quaity of wheat 
supplied/procured;

(c) what are the rasons for loose 
ghee not being sold by the branch
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stores of all Societies at all of their 
stores; and

(d) why should tinned ghee in small 
packs be not banned till the situation 
improves?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI); (a) and (b). No. 
Sir. Within the available stocks of 
essential commodities, the Central 
Government arranges for an equitable 
allocation of these commodities as 
between various States/Union Territ-
ories. Out of the relocations made by 
the Central Government to Delhi, the 
Delhi Administration reallocates these 
commodities to fair-price shops in 
proportion to the units registered with 
each shop. By and large the supply 
position of items for public distribution 
is satisfactory in the Union. Territory 
of Delhi, though the existence of tem-
porary and localised shortages in any 
commodity cannot be ruled out.

On an average, entitlement of wheat 
of each fair-price shop on the basis ol 
4000 units works out to 217 Quintals 
per month. As against ihis, these 
fair-price shops are given wheat on an 
average to the extent of 140 puintals 

each. About 20 per cent of the food 
card holders do not lift their quota 
of wheat. The net deficiency has been 
to the extent of 25 per cent of the en-
titlement based on ihe old quota which 
has since been Tevised. Wheat sup-
plied through the Public Distribution 
System is generally o l good quality, 
and any complaints about quality 
are taken up with Food Corporation 
of India.

(c) Branch stores of all cooperative 
societies in Delhi having retail edible 
oil licences are selling vanaspati ghee 
in loose.

(d) Tinned vanaspati ghee in small 
packs has gained consumer accept-
ability and a ban would not be wel-
comed by the consumers at large.
Necessary regulatory and enforcement
measures for sale of vauaspati in 
loose form at fixed price have also

been taken by Delhi Adminstration and. 
a constant watch is kept on its sale..

Grievances of Senior Official of Min* 
istry of Agriculture

5689. PROF. AJIT KUMAR MEH-
TA:

SHRI RASHEED MASOOD:;
Will the Ministry of AGRICUL-

TURE be pleased to s ta te :

(a) whether it is a fact that a num-
ber of senior officials in the Ministry 
of Agriculture had either sought tran- 
fers from the Department or asked 
for pre-mature retirement; and

(b) if so, the nature of the grievan-
ces of these officers forcing them to 
resort to such steps and the steps 
taken by Government to redress their
grievances?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINAHTAN): (a> 
No, Sir.

(b) Does not arise..

Shortfall in consumption, of Fertilizers 
and steps to achieve Plan target in* 

Foodgrains

5690. SHRI DAULAT RAMSARAN:
SHRI G. NARSIMHA 

REDDY:
SHRI JAGPAL SINGH:

Will the Minister of AGRICUL-
TURE be pleased to State:

(a) to what extent there was short-
fall in the fertiliser consumption tar-
gets during 1979-80, 1980-81 and 1981- 
82 till date because of the hike in its 
prices and the resultant shortfall in 
the anticipated food production; and

(b) how far the declaration in the 
rat^ of fertiliser consumption is likely
to lilt the foodgrain target stipulated 
in the Sixth Plan and what steps are 
contemplated by Government to en-
sure achievement of the Plan ta rg e t 
to the maximum?
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THE MINISTER OF STATE- IN 
THE MINISTRIES OF AGRICUL-

TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)
and (b): Fertiliser consumption de-
pends on several factors like weather, 
irrigated area high yielding variety 
area, credit, fertilizer prices, output 
price of crops and fertiliser availabi-
lity. It is difficult to isolate and quan-
tify the effect of one factor, viz. price 

Tiike of fertilizer on fertiliser consum-
ption. However; fertilizer consumption 
registered an upward trend though at 
a lower growth rate despite price 
hike in 1380 and 1981. The following 
.steps have been taken to step up fer-
tilizer consumption:

(f) Ensuring adequate and timely 
availability of fertilizers through 
domestic production and import..

(ii) Ensuring favourable cost-be- 
nefit ratio by increasing the sup-
port prices of crops to reflect the 
increase in fertilizer prices.

(iii). Delivery of fertilisers upto 
Block Head-quarters on Government 
account all over the country.

(iv) Increase in the distribution 
margin by about 22 per cent w e.f 
15.8.1981 on ad-hoc basis pending 
indepth study.

(v) Launching Intensive Fertiliser 
Promotion Campaign in selected

•districts where consumption poten-
tial exists and at present the con-
sumption is low.

(vi) Increasing the short-term loan 
to the States for purchase and dis-
tribution of inputs including ferti-
liser, from Rs. 136 crores in 1979-80 
to Rs. 200 crores in 1980-81 and 
also 1981-82.

(vii) Subsidy on Phosphatic and 
Potassic fertilizers to the small and 
marginal farmers at 2 per cent and 
33 1/3 per cent respectively under 
Integrated Rural Development pro- 
Tamme.

It is expected that the various steps 
ensumerated above would promote the 
consumption of fartiliseTS and contri-
bute to achieving the foodgrains ta r-
get envisaged under the Sixth Plan.
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W ater Supply Scheme in Lmphal

5693. SHRI SONTOSH MOHAN 
DEV:

SHRI RASA BEHARI BEHRA:

Will the Minister of WORKS AND1 
HOUSING be pleased to state:

(a) whether it is a fact that water 
supply scheme had been undertaken in 
Imphal, the capital of Manipur, when 
Late Smt. Rajkumari Amrit K aur was 
the Health Minister;

(b) whether it is a fact that the sche-
me has not yet been completed;

(c) if so the details of the scheme 
approved approved at that time tor 
the water suppply to the people of 
Imphal with the proposed amount in 
comparison to the present scheme that
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is being implemented and with names 
of the officials who were in the heim 
of implementation of this scheme from 
time to time, year-wise along with 

-fthe amount spent upto date, year-wise 
on the scheme; and

(d) the details of the action being 
taken by the Central Government and 
the State Government for implement-
ing this scheme and the target date 
of completion of the scheme?

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir.

 ̂ (b) No, Sir, according to informa-
tion received from the State Govem-

■ ment.

(c) and (d) : Do not arise.

Payment of Cash Advance by Pure 
Drinks to NDMC and DDA

5694. DR. A. U. AZMI :
SHRI CHATURBHUJ :
SHRI RAJNATH SONKAR 

SHASTRI :
SHRI RATANSINH RAJDA : 
SHRI R. N. RAKESH :

V
Will the Minister of WORKS AND 

HOUSING be pleased to state :

(a) how much cash advance has 
been paid to NDMC and D.D.A. by 
Pure Drinks before occupying the site;

(b) what is the payment schedule 
before the hotel is started; and

(c) are  there any penalties for not 
starting it by the time of Commence-
ment of Asian Games, and so also on 
the other projects connected with 
ASIAD ‘82 with details thereof to-
gether with details of construction 
schedule ?

<
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHAM NARAIN 
SINGH) : (a) and (b). M /s P u r e
Drinks (New Delhi) Ltd. with whom 
the NDMC has entered into a licence 
agreement for construction, furnishing

and commissioning of a five-star hotel 
at the plot located at Windsor Place, 
allotted by the Government to the 
NDMC, have deposited a sum of Rs. 
90 lakhs with the NDMC. A sum of 
Rs. 1.78 crores is payable by the 
Company to the'NDMC at the time of 
allowing the former vacant and un-
encumbered occupation of the said 
plot by the NDMC. These two amounts 
totalling Rs. 2.68 crores will Ve treat-
ed as advance fee for the first year 
commencing from the date of allowing 
occupation of the plot by NDMC. No 
advance has been paid by the Company 
to the D.D.A.

■ (c) so Tar as the Ministry of Works* 
and Housing is concerned, four hotel 
sites were allotted—two to the NDMC, 
one to the DDA and one to the ITDC— 
for construction of five-star hotels to 
meet the requirements of accommo-
dation for Asian Games.

According to the term s of .allotments 
made by the Government, the allot- 
tes are required to complete cons-
truction and commission the hotel? 
sufficiently in time before the commen-
cement of the Asian Games, 1982.

In case the above items are not 
complied with suitable action will be 
considered at the appropriate time.

Complaints against Poaching by Sr.
Officials

5695. SHRI H- N. NANJA GOWDAr 
Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether it is a fact that com-
plaints have been made to him about 
the poaching being done by senior 
"State Government officials in the re-
served forests in U ttar Pradesh, Bihar 
and Kerala;

(b) whether he had written a let-
ter to the U P . Government on th is 
subject;

(c) whether the Prime Minister who 
is the chairman of the ‘Project Tiger 
Steering Committee’ has also been ur-
ged to intervene in the m atter tc en-
sure that the custodian, of law do not
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breake the law and deterrent punish-
ment be given to them; and

(d) if so, the details of the com-
plaints received from different places 
and action taken to punish the cul-
prits ? *

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : (a) to (d).
Only one incident of poaching involv-
ing senior State Government officials 
has been reported. This was a re-
port from the Field Director of Corbett 
Tiger Reserve in U ttar Pradesh. Shri 
Brijendra Singh, a conservationist, 
also reported the same incident.

The brief facts are that on January 
1982 the Commissioner Moradabad. 
District Magistrate Bijnor, Superin-
tendent of Police Bijnor, Sub-Divi-
sional Magistrate Nagina (Distt. Blj- 
nor), and Police Station Officer, Kala- 
garh (Distt. Bijnor), entered the area 
of the Corbet National Park in a boat 
■of the State Irrigation Department. 
A few shots were fired by this party 
from the boat at some cheetals inside 
the park. Shri Brijendra Singh and 
a few others witnessed this and assist-
ed  the Project Tiger staff in catching 
the offenders and registering a case.

On receipt of this information, the 
m atter was taken up immediately by 
the  Union Minister of Agriculture 
-with the Chief Minister of U ttar Pra-
desh. Looking to the serious nature 

of the case, the State Government 
was urged to prosecute the delinquent 
officials and also to initiate discipli-
nary action.

The State Government has since 
transferred the concerned officers. It 
has been reported that the matter 
arose in the U.P. Legislative Assemb-

ly  and Council. The Chairman of the 
Legislative Council has directed the 
U.P. Minister of State for Forests to 
enquire into the m atter himself.

The State Government has again 
"been urged to take urgent action to 
prosecute the offenders. The Prime 
Minister’s Office is being kept inform-
ed  about the matter.

Supply erf drinking: water to Delhi
from Okhla Head works

5696. SHRI H. N. NANJE GOWDA: 
Will the Minister of WORKS AND 
H'OUSING be pleased to state ;

(a) whether Government are aware 
that near Okhla Headworks thousands 
of litres of industrial effluent are 
pouring into Jam una river water 
which after processing is being sent 
to the residents of Delhi particularly 
those living in the South Delhi as 
drinking water;

(b) whether putrid stench' of this 
polluted water spreads over a couple 
of miles and has made living there 
impossible;

(c) whether the colour of the water 
at this point is dark and the water is 
so poisonous that daily thousands and 
thousands of fish die when nature has 
made them better suited to fight pol-
lution; and

(d) whether Government have m^de 
an on the spot survey of the aforesaid 
spot and if so, when and their findings 
about the state of pollution and the 
immediate steps being taken to stop 
indfistrial effluent into the river 
water ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHAM NARAIN 
SINGH) : (a) to (d). The informa-
tion is being collected and will be laid 
on the Table of the Sabha.

Bio-Gas from Willow Dust

5697. SHRI H. N. NANJE GOWDA: 
Will the Minister of AGRICULTURE 
be plased to state

(a) whether it is a fact thqt a new
method of producing bio-gas which 
can generate electricity from willow 
dust which a waste product of the 
cotton textile mills has been evolved 
by the Cotton Technological Lab., in 
Bombay; /

(b) if so, what are the details of 
the new innovation made;
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(c) whether it is also a fact that 
if harnessed on large scale the cotton 
mills in the country can cut down by 
,at least half their dependence on coal
and the cost of generation will be real-
ly small as the basic raw material is at 
present being thrown out as waste 01 
sold for a nominal price; and

(d) whether Government would give 
.a sincere trial to the above innovation 
and if so, what plans have been made, 
if any, for th is purpose ?.

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN) : (a) Yes,
Sir. Cotton willow dust or willow 
wa,ste. which is a waste product in 
textile mills can be used for jjroducing 
bio-gas by anaerobio batch fermenta-
tion process. This gas from widow 
dust is similar to gobar gas (bio-gas). 
Bio-gas can be used as fuel to run an 
internal, .combustion (IC) engine. IC' 

■engines particularly diesel engines are 
used to run generators. M/s. Kirols- 
kar Oil Engines Ltd. have developed n 
fuel engine running on diesel as 
well as bogar gas (bio-gas). This en-
gine can be coupled to a generator 
also. However, the total quantity of 
bio-gas from willow dust will not be 
sufficient to kep a generator function-
ing for reasonably long periods of time, 

"for reasonably long periods of time. 
The economic of production of elec-
tricity  from bio-gas has not been 
-worked out.

(b) A, laboratory unit of 100 kg 
capacity has been set up in the Cotton 
'Technological Research Laboratory, 
'Bombay and experiments have been 
carried out. Cotton willow dust is 

trea ted  with alkali and allowed to 
ferment in open for about 3-4 days 
th en  it is transferred in anaerobic 
digester added with 6 litres of water 
for every Kg of willow dust. During 

th e  first wek of fermentation, the gas 
produced contains considerable quan-

t i ty  . of carbon dioxide and hence not 
suitable as fuel. After the first week 
the methane content in bio-gas in-

creases to 55-60 per cent and can be 
-used as a fuel. The gas produced can

be collected over water in  a suitable 
gas holder. After the first month when 
gas production decreased the slurry is 
removed and a fresh charge is placed 
in the digester. Besides bio-gas a 100 
kg of willow dust yields 50 Kg of ex-
cellent manure.

(c) It is too optimistic to expect so 
much of energy saving from bio-gas 
production possible from the willow 
dust. It is estimated that the textile 
mills if country produce KWH elec- 
to 33,000 tons of willow dust only. 
From the technology developed at 
C.T.R.L., Bombay, it is possible to pro-
duce 5.28 million cubic metres of bio-
gas per year which will be pproxi- 
mately equivalent to 3 million litres of 
diesel oil or 17 million KWH elec-
tricity. This gas can be used for vari-
ous purposes in the textile m ijs  such 
as singeing of yarns, u£e in the labo-

ratory and canteen etc. Generation ot 
electricity from willow dust bio-gas is 
yet to be studies, for use in the 1 extile 
industry.

(d) It has been decided in a meet-
ing held recently in the Planning Com-
mission that a Pilot Plant would be 
set up in one of the Nationalised Tex-
tile Mills in Bombay to find out how 
far the use of this gas will be feasible 
in a textile mill.

Increasing Berthing Charges for 
Fishing Trawlers

5698. SHRI MOHAN LAL 1 ATEL: 
SHRI DAULATSIMHJI 

JARDEYA:

Will the Minister of AGRICUL-
TURE be pleased to s ta te :

(a) whether it is a fact that high 
rates are being charged for berthing 
and other facilities at fishing harbours 
in the country;

(b) if so, the details of the rates 
charged; and

(c) whether Government win con-
sider the rates in view of the econo-
mic difficulties of the fishing industry?
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THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHR R. V. SWAMINATHAN): (a) 
and (b): The rates for’ berthing and 
other facilities at some of the impor-
tan t fishing harbours in the country 
a r e :

(1) Madras Fishing Harbour (as on 
11-7-1981).

(a) Warfage on Fish Catches:

U p to  io  M  R s . 11 .o o  p e r  t r ip

Above io M & upto 15 M
Rs. 22.00 „  ,,

Above 15 M & up to 20 M
Rs. 27.50 „ „

A b o v e  20 M & up to 25 M
Rs. 38.50 ,, „

A b o v e  25 M. Rs. 44.00 ,, ,,

(b) Berth Hire Charges:

(i) D aily rate: Rs. 6.0 per day or 
part thereof per trawler or 
boat.

(ii) Monthly rate: Rs. 50/- per
calendar month or part there-
of per trawler or boat.

(c) A rate of Rs. 16.80 per 1.000 
litres for supply of fresh water.

(2) Cochin Fishing Harbour (as on 
11-12-1980).

(i) Berthing of fishing boats: 
Rs. 3.00 to Rs. 5.00 oer day 
depending on the length of 
vessel. For pursesion boats, 
the daily fee is Rs. 15 snd 
Rs. 10 depending on the length 
of vessel.

(ii) Agents fee: Rs. 100/- per 
month.

(iii) Entry fee for merchant
Rs. 10/- and Rs. 30/- depend-
ing upon the mode of remo-
val of fish catches from the

Quay viz. lorrlies or bamd-carts 
or bicycles.

(iv) Rs. 100/- per month for net
makers.

(v) Daily entry fee at the rate of
Rs. 4 /- per lorry; Rs. 2 /- per 
tempo-van; Rs. 1/- per hand-
cart and autotruck and Palse 
50 per bicycle.

(3) Visakhajpatnam Fishing Har-
bour (as on 17-10-1980).

(i) Berth hire charges on fishing
boats: Rs. 5.40 per day or
part thereof.

(ii) Berth hire charges on fishing 
trawlers: Rs. 107.50 per day 
or part thereof.

(iii) Wharfage charges cn fish
landed through fishing boats: 
Rs. 53,80 per boat per month.

(iv) Wharfage charges on fish
landed through fishing traw-
lers: Rs. 537.50 per traw ler 
month.

(v) Slipping charges ranging from,
R9. 15/- to 50/- per tonne 
and repair berth hire char-
ges ranging from Rs. 350/- to
Rs. 650/- per vessel per the
1st day and Rs. 175/- to
Rs. ?,25/i- per the subsequent 
days.

(c): These rates are decided by the 
Port Trust in respect of major fishing- 
harbours and State Governments in: 
respect of minor fishing harbours.
The State Governments and the Port
Trust authorities have been requested 
to examine the representations from 
the fishing industry in this regard..
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Residential and Commercial riots 
Auctioned by DDA

5699. SHRI BALASAHEB VIKHE: 
PA T IL : Will the Minister of WORKS 
AND HOUSING be pleased to lay a 
statement on the Table of the House 
giving the details of number of com-
m ercial residential plots auctioned by 
the Delhi Development Authority in 
each month from. April, 1981 to March,
1982 and state:

(a) the area 
plot,

and value of each

(b) what is the present price as 
compared to the price during each of

 ̂ t h e  la st  t h r e e  y e a r s  p e r  sq. m e t r e  f ixed 
by  'Government  fo r  eac h  a rea  in Delhi;

(c) what are the reasons or this 
abnormal rise in urban land prices, 
and

(d) steps Government have been 
taken for the reduction of prices?

THE MINISTER' OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (d). The information 
is being collected and will be laid on 
the Table of the Sabha.

V 

Gap between Supply and demand of 
Edible oil and Fats

5700. SHR'I NAVIN RAVANI: Will 
the Minister of CIVIL SUPPLIES be 
pleased to s ta te :

(a) whether It is a fact that the 
gap between supply and demand of 
edible oils and fats has been steadily 
widening;

(b) if so, the reasons therefor, and

(c) what measures are being taken 
t6 meet the demand of edible oil in 
th e  country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) and (b). 
For the past several years the gap

between supply and demand of edible 
oils and fats has ranged between 11 to
13 lakh tonnes annually.

(c): Government has taken several 
measures to meet the demand lor edi-
ble oils in the country. The impor-
tan t among them are: —

(i) Continuing import of adequate 
quantities of edible oils;

(ii) Supply of imported oils 
through tile  public distribu-
tion system;

(iii) Supply of imported oil to the 
vanaspati industry accord-
ing to certain norms;

(vi) Enforcement of ffie Storage 
Control Orders and other re-
levant enactments vigorous-
ly,

(v) Increasing production and 
productivity of traditional 
and non-traditional oilseeds 
and oils;

(vi) Planned efforts for maximis-
ing oil production through 
exploitation of the hitherto 
untapped potentials of oil-
seeds which are already 
available;

(vii) A number of scheme for in-
creasing production in the 
country have been taken up 
under the Sixth Five Year 
Plan. They include creation 
of soyabean processing facili-
ties, development and pro-
cessing <3f oilseeds of tree and 
forest origin with focus on 
tribal areas, establishment of 
modern oil complexes^ etc.

Development of Sheep Industry

5701. SHRI K. MALLANNA: Will 
the Minister of A'GRICULTURE b- 
pleased to state:

(a)’ steps Government have taken 
to earn more foreign exchane as 
well as to encourage development of 
the sheep industry in a big way; and
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(b) whether it is also a fact that 
India stands behind in producing 
good quality woollen carpets and ap-
parel wool, although it is a big coun-
try so far as the question of popula-
tion of sheep is concerned in the 
'World?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN); (a) Extensive 
programmes for improving production 
and qual i ty  of carpet wool and apparel 
wool have been undertaken. The pro-
grammes for improving production and 
qua l i ty  of carpet wool involve cross 
breeding of coarse carpet and hairy 
breeds with exotic dual purpose/fine 
wool breeds and grading up with supe-
rior indigenous carpet wool breeds. 
Programmes for improving aPPare  ̂
wool production involve cross breeding 
of indigenous sheep with superior exo-
tic fine wool breeds in suitable pockets. 
'These programmes are also being sup-
ported by appropriate health cover, 
improved sheep husbandry practices, 
distribution of good quality of rams 
etc. Thus, increasing the availability 
of superior carpet and apparel wool 
within the country will lead lo more 
foreign exchange earning through ex-
port of carpet earnings.

(b) India stands sixth in the world 
in sheep population and lags behind in 
production of apparel wool, but it is 
one of the leading countries in produ-

> cing woollen carpets.

•Ban on Shooting of Wild Animals

5702. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) the names of the States in which 
'thereis a ban on the shooting qnd 
trapping of Wild Animals and birds;

(b) when this ban was imposed;

(c) whether Government have re-
ceived any complaints regarding the

violation of the instruction issued by 
Government; and

(d) if so, the names of such Slates 
alongwith the details of the wild ani-
mals which became victims like this?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
P. V. SWAMINATHAN): (a) to (d)
Information is being collected from 
the States/Unioji Territories and shall 
be placed on the table of the House.

Board of Agriculture

5703. SHRI B. V. DESAI: Will the
Minister OJE AGRICULTURE be pleased 
to state;

(a) whether the Board of Agricul-
ture is being revived;

(b) whether it is expected to pro-
mote development of improved bul-
lock drawn implements, inexpensive 
machines and farm tools required by 
small and marginal farmers;

(c) if so, what are the other points 
of the new strategy for agricultural 
developments that are being adopted; 
and

(d) if so, whether it is also a fact 
that by implementing these pro-
grammes large number of small and 
medium farmers will be helped?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN); (a) to (d). 
The Board of Agricultural Machinery 
and Implements is being revived. The 
Board will coordinate and monitor the 
various develooment in the field of 
innovation and improvement of agri-
cultural machines and implements, 
their sandardisation, quality control, 
manufacture and distribution ar-
rangements. It will also review the 
credit requirements for their populari-
sation and other issues concerning the 
industry engaged in the manufacture 
and distribution of the abova machi-
nery and implements.
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Target for popularisation and distri-
bution of select improved agricultural 
tools, and bullock drawn implements 
and machines for different States have 
also been fixed under the New 20-Point 
Programme. The use of these imple-
ments and machines would go a long 
way in helping the small and medium 
farmers in augmenting food produc-
tion.

Averting World Food Crisis

5704. SHRI B. V. DESAI: Will the 
Minister of AGRICULTURE be pleas-

V ed to state:

*“ (a) whether it is a fact that UN
Secretary General while opening a 
food aid conference on 2-3-1982 point-
ed out that there were no, better pros-
pects to meet a world food crisis;

(b) if so,’whether according to him 
during 1982 world would face great 
food crisis;

(c) if so, whether it would be very 
difficult for India to obtain foodgrains 
during 1982 due ta  the acute shortage

Hn the world; and

(d) if so, whether all the contracts 
which had been earlier signed for im-
port of foodgrains have been complet-
ed and implemented?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI); (a) and
(b) In his opening address at the 1982 
Pledging Conference of the World 
Food Programme/Food and Agricultu-
re Organisation held in New York on 
2-3-1982, the Secretary General obser-
ved inter alia that “the world is at

* present heavily dependent on the 
cereal production of one region. The 
balance between supply and demand 
remains so precarious that a poor har-
vest in one of the main producing 
country might trigger an inflationary

■ chain, reaction throughout the world.
In  the food race which would inevita-
bly assure the needs of the proper

countries would be the first to be sacri- 
flcedt as had been the case in the world, 
focal crisis of the seventies. In 1982, 
however the consequence of such a 
situation would be still more disast-
rous.” He also drew attention to the 
need for increasing external assistance 
to agriculture in view of the unfavour-
able situation of the developing count-
ries and the amount of investment 
needed to improve and moderni-
sed the agricultural production and 
food distribution sectors.

(c) and (d) There is no proposal 
with India at present to 5° *n fCI> 
import of wheat or rice during 19-32-83.
So far as the existing import contracts 
are concerned, as on 22*3-1982,. 
the entire quantity of wheat con-
tracted for import from USA had been 
loaded into ships for India, while in 
respect of wheat from Australia, the 
quantity shipped was 6.32 
lakh tonnes leaving only a balance* 
quantity of 1.18 lakh tonr.es to be 
shipped. No difficulty in the full im-
plementation of these contracts is 
foreseen.

Development of Modem Cold Storage

5705. SHRI B. V. DESAI; Will the 
Minister of AGRICULTURE be pleas-
ed to state;

(a) whether it is a fact that a low 
cost cold storage for storing farm 
produce has been designed jointly 
by three scientists and a horticultu-
rist.

(b) if so, what are th© main feature* 
of the new godown designed by them;

(c) whether Government have 
accepted their recommendations on 
this account; and

(d) what steps are being taken to 
build such type of godown and ta  
what extent they wiU be helpful?

THE MINISTER OF STATE In  THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R„
V. SWAMINATHAN): (a) Yes, Sir.

(b) The new godowns are cooled 
by passage of humidified air through
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porous wet surface either by natural 
draft or with electrically operated 
fans. The cooling systems, based on. 
evaporative cooling, are simple^ cheap, 
energy efficient and can be easily set up 
from locally available m aterial at 
farms, marketing and distributing 
centres for storage of different types 
of perishable produce. In  hot dry 
weather, the temperatures reached in 
Ihe said co,ol godowns are not as low 
as obtained in conventional cold stores 
but are low enough to store perish-
ables for co,nsidreably long periods. 
The efficiency of his new method can 
be further increased by the use of per-
missible sprout suppressants and fun-
gicides. As compared to conven tional 
mechanically refrigerated cold stores 
which are extremely sophisticated, 
high-cost installations, consuming very 
large amount of energy, the godow ns 
in the new system are much cheaper.

(c) The preliminary observations are 
very encouraging. As the new go- 
down are still under trial, acceptance 

of the recommendation will be examin-
ed when further data are available.

(d) The question does not arise at 
this stage as the new types of godowns 
are still under experimentation.

World Bank Assistance for Develop-
ment of Agriculture

5706. SHRI CHINTAMANI JENA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether any World Bank Super-
vision Team has studied the perfor-
mance of some agricultural project in 
some States recently;

(b) if so, the names of such States 
and the details regarding ihe perfor-

mance of the development or progress 
submitted by the team; and

THE MINISTER OF STATE IN THE 
MINSTR1ES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R:
V. SWAMINATHAN): (a) Yes, Sir.

(b) and (c). In the current year 
(1982) so far} observations of super-
vision teams from the World Bank , 
have been received in respect of ex-
tension projects in the State* of Bihar, 
Gujarat, Orissa, Rajasthan. Tamil 
Nadu and West Bengal, the integrated 
cotton project being implemented in 
the States of Punjab, Haryana and 
Maharashtra and the national seeds 
projects. The major observations of 

the teams are given in the S ta tem en t.'' 
These observations are aken into | 
account by the project, implementing 
authorities.

In the case of Orissa extension pro-
ject, the World Bank team has expres-
sed satisfaction at the progress of im-
plementation.

Statement

MAJOR OBSERVATIONS ON PER-
FORMANCE OF AGRICULTURE 
PROJECTS MADE BY WORLD BANK 
SUPERVISION TEAMS RECEIVED IN 

THE CURRENT YEAR (1982) _

Extension Projects;

Observation of the World Bank 
Supervision Teams have become avail-
able in respect of Extension Projects 
in Bihari Gujarat, Orissa, Rajasthan, 
Tamil Nadu and West Bengal in the 
current year (1982) so far.

In the case of Bihar, the Team ex-
pressed the view that major difficul- '
ties in project implementation had 
been overcome and that adequate 
budget provision had been made for , 
the next financial year. The Team aloO 
expressed the hope that if the good 
progress is maintained it would be 
possible in extend the project beyond 
its present closing date of October 1S83.

(c) whether Government are also In the case of ‘Gujarat, the Team
satisfied with the progress made there- expressed satisfaction on the progress
in, particularly m  the State of Orissa? of extension work in the Saurashtra
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Rlegion and its beneficial results in res-
pect of groundnut production. The 
Team ^ lso  noted that the State Gov-
ernment had obtained assured cement 
quo,ta for the civil works programme 
under thg. project which should help 
implement this component of the 
project on schedule.

In the case of Orissa Extension Pro-
ject, the World Bank has expressed 
satisfaction at the progress of imple-
mentation. The Team recorded that it 
saw an impressive development taking 
place in Puri district with extensive 
planting of groundnut on residual 
moisture.

In the case of Rajasthan, the Team 
has drawn attention tô  the problems 
arising from the as yet undefined role 
and position of the Village Extension 
"Workers.

The Team visiting Tamil Nadu re-
ported good progress being made in 
implementing the project, especially 
given the very early stage of its im-
plementation.

In the case of West Bengal Extern- 
sion Project, the Bank Supervision 
Mission noted the good work being 

done in the field but drew the atten-
tion of the State Government to cer-
tain problems such as filling up of 
posts, purchase of vehicles necessary 
'for the implementation of the project.

Integrated Cotton Development 
Project:

The Supervision Team noted that 
the outlook for the Project continues 
to improve. The Team has however 
referred to some problems in project 
implementation like appointment of 
staff, assuring supplies of critical m ate-
rials like cement, steel as also electric 
connections.

National Seeds Projects:

Th^ team reviewing the two N ation-
al Seeds Projects observe^ that the 
pace of project implementation has 
improved significantly and thet it was

encouraged by the commendable 
efforts being made by the various 
agencies involved in its implementa-
tion.

New Corporations for handling sugar 
and Fertiliser

5707. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have de-
cided to constitute new corporations

for handling trade in sugar and ferti-
liser; and

(b) if so, the details regarding the 
scheme" of Government in this re-
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI ): (a)
No, Sir.

(b) Does not arise.

Guidelines for sale of cloth through 
Fair Price Shops

5708. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of CIVIL 
SUPPLIES be pleased to state:

(a) whether his Ministry has sent 
gudelines to various States to sell con-
trolled cloth to poor consumers

through Fair Price Shops;

(b) if so, the names of the S ta te s  
where controlled clothes are sold 
through Fair Price Shops at pesent;

(c) the nam'a of the States who 
have not introduced such system; and

(d) the steps proposed to be taken 
by his Ministry for the introduction 
of such system all over the  country?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT KUMARI 
KAMLA KUMARI ): (a)
The State Governments/Union Terri-
tories were requested in May, 1980, that 
the distribution of controlled cloth to 
the target group, i.e., weaker/vulner-
able sections, should be linked up to 
the distribution of other essential a r-
ticles.

(b) to (d). Replies received from 
State Governments/Union Territories 
indicate that the above policy i5 gene-
rally being followed.

On-going Irrigation Projects of West
Bengal, Orissa and North Eastern 

States

5709. SHRI RASA BEHARI BEH-
RA: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the details of the on-going irri-
gation projects of West Bengal, Oris-
sa and North Eastern Region States, 
State-w ise with the amount sanction-

ed, projectwise;

(b) the details of the percentage 
of works completed upto date of 
these irrigation projects in these 
States States-wise and the allocation 
m ade for these projects during the 
las three years, year-wise, project- 
wise; and

(c) the appropriate date of comp-
leting t/he projects, w ith the deails 
of the action being taken for the com-
pletions, project-wise, State-wise?

THE MINISTER OF STATE 
IN THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI): (a)
to  (c). The available details of on-
going irrigation projects of West Ben-
gal, Orissa, Assam, Manipur and Tri-
pura are given, in the enclosed state-
m ents (I and II). laid on the Table 
of the House. Placed in Library. (See 
No. LT—3778/82).

Teesta Irrigation Project

5710. SHRI RASA BEHARI BEH-
RA: Will the  M inister of IRRIGA-
TION be pleased to state:

(a) whether any proposal ha$ been 
received from West Bngal Govern-
ment for Teesta irrigation project;

(b) if so, the details of the project 
thereof;

(c) the details, of the irrigation 
schemes submitted by the West Ben-
gal Government upto date during the 
last three years and the action taken 
therof project-wise , and year-wise 
and

(d) the details of the reason of 
delaying decision of some projects of. 
the State, project-wise?

THE MINISTER OF STATE 
IN THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI): (a)
and (b) The Teesta Barrage P ro jec t  
(First Sub-Stage (Phase I) submitted 
by Government of West Bengal w a s  
accepted by the Planning Commission 
in  1975 and is a t present under cons-
truction. The project envisages two- 
barrages—one across the Teesta an d  
the other across Mahananda—a lined 
link canal connecting both barrages 
and a main canal taking off on the 
left bank from the Mahananda Bar-
rage alongwith distribution system. 
The project is estimated to cost Rs.
69.7 crores and will provide annual 
irrigation over an area of 3.8 lakh hec-
tares in West Dinajpur and Malda 
districts.

(c) and (d). Details of the Irrga- 
tion Schemes submitted by West 
Bengal Government since last three 
years w ith their present positon are 
igivn in the enclosed statement
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5 7 1 1. «rt : apTT g?r«T
*T?ft T t #qT f r  :

t e )  3F3T 7 1982
s p p t w ^  #  srvjrfcr fl*rr^TC 
|  f a  3 srfa** T ^ w x  3 * h re t 
qsr ? fk  qsft s m ^ T  ^  § ;

t e )  s a  ^  3  ffirr
^  ^qT c,fvqTTT fa**3r 1

•f"
V fa *T5TT?!<? *T TTSH? ?Tcf) ( m  

<IRo efto RTtfrTUR) : f ^ )  7
*W tV , 19 82 apt sgTtfr^rofi 5HT-
f ta  tfqi^TT ^  sr.'fa*TT *itq «r 

|  ?i fa  1

( ^ )  sf*TTfa^ qfar^fi £  qT5-
x f^ ^ q ;  sq^^rv ^  ii ^

<t t  ^  ^  ^  
w^rta'sra* a ^  5nca ^  |  t

Agricultural implements

5712. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will th e Minister of 
AGRICULTURE be pleased to state:

(a) whether it is a fact that lake 
agricultural implements and machines 
are being manufactured to deceive 
the farmers;

(b) whether it is also a fact that 
these implements are not subjected to 
technical tests as a result of which 
farmers have to suffer heavy losses;

(c) whether Government propose 
to bring such offences under the 
purview of Essential Commodities 
Act; and

(d) if so, by when the legislation 
is likely to be enacted in this regard?

THE MINISTER. OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT

(SHRI R. V. SWAMINATHAN): (a)
to (d). There is no legislation or Gov-
ernm ent Order in force in respect of 
specifications of agricultural im ple-
ments and machines, except with re -
gard to power threshers. The Indian 
Standards Institution has evolved 
Standards for a few implements, but 
this scheme is voluntary. Agricultu-
ral implements and machines are test-
ed at the Tractor Training and Test-
ing Station, Budni and Tractor Train-
ing Centre, Hissar, being run by the 
Central Government. There is no law, 
however, under which manufacturers 
can be compelled to offer their imple-
ments and machines for testing pur-
poses.

The Government is alive to the 
need of evolving and enforcing stan-
dards to ensure that quality agricul-
tural implements and machines are 
supplied to the farmers. Considering 
the number and variety of agricul-
tural implements, thi£ will have to 
be a continuing long-term process.

Junior engineers (Civil) and 
(Electrical)

5713. SHRI HANNAN MOLLAH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) total number of Junior Engi-
neers (Civil) and (Electrical) eligi-
ble for promotion and waiting for 
the same till the end of 1981; and

(b) details of the waiting periods for 
promotion in their cases?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SIN G H ): (a) There are at
present 425 Junior Engineer (Civil) 
and 185 Junior Engineers (Electri-
cal} who are eligible for promotion.

(b) In case of Junior Engineer 
(Civil), the waiting period is between 
9 to 13 years while in case of Junior 
Engineer (Electrical), it is 7 to  9 
years, after completing the eligibility 
period.
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Prices of Paddy

5714. SHRIMATI JAYANTI PAT- 
NAIK:

SHRI SATYAGOPAJL MIS- 
RA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the target of the  different va-
rieties of paddy and rice fixed for 
procurement from, difflerent States in
1981-82;

(b) whether Government are aware 
of the differential rate fixed for the 
procurement of rice and paddy in 
some States which is higher than the 
support price announced by Cenral 
Government;

(c) if so, the names of those Stales;

(d) whether his Ministry have ad-
vised or propose to advise these state 
Governments in over all national in-
terest not to announce support price 
higher than those fixed by the Gov-
ernm ent of India; ar j

(c) the details about the £tpps 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT KUMARI 
KAMLA KUMARI): (a) No targets
have been fixed for procurement of 
paddy and rice for the kharif 1081-62 
season.

(b) and (c). The Government of 
India have announced support pries 
to only paddy for 1981-882 kharif sea-
son and Governments of Andhra P ra -
desh, Karnataka, Madhya Pradesh, 
Maharashtra and Kerala have an-
nounced procurement prices of paddy
higher than the prices fixed by the 
Centre either in the form of a subsi-
dy, bonus or transport cost. The Gov-
ernm ent of Andhra Pradesh have in-
formed that orders have been issued 
withdrawing payment of production 
subsidy of Rs. 10/- per quintal on 
offers of paddy by producers at pur-
chase centres with effect from 
1-4-1982.

(d) and (e). The Central Govern-
ment advised the State Governments 
in the over all national interes not 
to announce * support prices higher 
than those fixed by the Government 
of India. »i

..T he  States which have announced 
a procurem ent price of paddy* higher 
than the prices fixed by the centre 
either in ^be form of a subsidy, bonus 
0r  transport cost have to pay commer-
cial rate  of interest at 19.5 per cent 
against the normal concessional rate 
of 12.5 per cent for availing credit for 
procurement operation.

Agricultural Extension Schem e. in 
Orissa

6715. SHRIMATI JAYA.NTI PAT- 
NAIK: Will the Minister of AGRI-
CULTURE be pleased to state: ‘

(a) whether agricultural extension 
scheme is under implementation in 
Orissa;

(b) if so, the year from which the 
agricultural extension programmes 
have been introduced in Orissa;

(c) whether training facilities have 
been provided to the farmers under 
such programme; and

(d) if so, the total number of fa r-
mers in different districts of Orissa 
who have been provided training so 
'far since the inception of such pro-
gramme in that State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI ):  ̂ (a)
The re-organised Agricultural Exten-
sion System (Training & Visit) with 
World Bank assistance is under im-
plementation in Orissa.

(b) June, 1977.

(c) Not directly. The village level 
workers who are posted in the  ru ral 
areas cover about 800 to 1000 farm ers 
in each circle. They meet each group 
of 100 to 120 farmers on a fixed day 
once a fortnight. Farm ers are met in 
theix fields and relevant and imm e-
diately applicable technologies are
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■communicated to them. The village 
level workers also meet th e groups of 
farm ers in the afternoons to discuss 
their field problems.

(d) Does not arise.

Recreation facilities in wild life 
Sanctuaries

5716. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have a 
proposal to introdue recreational faci-
lities in the various wild life sanctua-
ries of the country during the year
1982-83;

(b) if so, the names of the sanctu-
aries of Orissa which have been iden-
tified to bring under that programme 
in the above period; and

(c) th e progress made so far in im-
plementing such proposal?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)
There is no specific proposal to in-
troduce recreational facilities in the 
various wildlife sanctuaries of the 
country. However, development of 
infrastructure far the visitors is part 
of the developmental plans of the 
various National P arks and Sanctua-
ries of the country.

(b) There is no proposal to in tro-
duce recreational facilties in the 
santuaries of Orissa during 1982-8?.

(c) Docs not arise.

Financial assistance to H.F. for soil 
conservation and Forest Development

5717. PROF. NAJRAIN CHAND 
PARASHAR : Will the Minister of
AGRICULTURE be pleased to state:

(a) the  amount of financial assis-
tance given to Himachal Pradesh for 
soil conservatitn or forestry develop-
m ent schemes during the last threa 
years including the current financial 
year, district-wise;

(b) the names of such schemes 
under this financial assistance, which 
have since been completed, district- 
wise;

(c) the date by which the schemes 
under execution are likely to be 
completed and those under investiga-
tion. are likely to be taken up, dis-
trict-w ise; and

(d) w hether any comprehensive 
plan has been drawn up for the whole 
State for th is purpose?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(Sffftl R. V. SWAMINATHAN): (a)
Financial assistance given by the 
Centre to Himachal Pradesh for Soil 
Conservation and Forestry develop-
m ent under various Centrally Spon-
sored Schemes from 197980 to 1981- 
82 is as under: —

------------ -V-----------------------------
Rupees in lacs

' 1979-80 1980-81 1981-82

(i) Schcme of Soil Conservation in the catchments of 
River Valley Projects.................................................... 58-68 60-50 112-25

(ii) Integrated Watershed Management in the Food 
Pi'one Rivers of In d i-G in?e tic  Basin . . 2(y o ^

(iii) Soil \Vater and Tree Conservation in the
Himalayas . . . . . . . 30-00 36 00 53-39

(iv) Social Forestry including Rural JPuelwood
plantations . . . . . . .
District-wise figures are being collected

14-22 2-48
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(b) All are ongoing schemes.

(c) Completion tim e has not ypt 
be^n assessed- A Worl^ Bank assisted 
project for Integrated Watershed 
Management in Giri Catchment for 
about Rs. 200 lacks is under finalisa- 
tion.

(d) Information is being collected 
from State Government.

Representation by Citizen Council, 
Delhi on Housing Problem

5718. SHRI R. L- P. VERMA; Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

t.a) whether Government received a 
representation from the Citizens Co-
uncil, Delhi about the housing prob-
lem in Delhi;

(b) if so, the details thereof;

(c) what action has been taken by 
Government on each suggestion ly  the 
Council; and

(d) reasons for delay caused for the 
abolition of lease system in Delhi by 
Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir.

(b) The main suggestions continued 
in the representation are:_

(i) A housing board should be set 
up in TDelhi to build houses on a 
multi-agency basis;

(ii) new house building coopera-
tive societies should be allowed to

• be registered;

(iii) a high powered committee 
should be appointed to fix the dis-
posal cost of flats built by the DDA 
or constructed by other Government 
agencies;

(iv) the existing land iease system 
should be completely abolished.

(c) and (d). (i) It has been decided 
not to set up a separate housing board;

(ii) The Delhi Development Author-
ity has invited applications from the 
existing cooperative group housing so-
cieties for allotment of land. The 
question of opening registration for 
new group Housing societies will arise 
only after the existing demand is subs-
tantially met;

(iii) A formula for determining the 
disposal costs of flats built by the Delhi 
Development Authority has been pres-
cribed by the Authority. There is, 
therefore, no need to set up any com-
mittee for this puropse;

(iv) Government has been consider-
ing a limited question whether the 
lease-hold system as it is at present 
may b2 abolised or changed in respect 
of residential properties in Delhi. A 
decision in this regard is expected to be 
taken shortly.

Transfer of Director C.T.C.R.I.

5719. SHRI BHEEKHA BHAT: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) whether it is a fact that Direc-
tor, CTCRI, Trivandrum has been 
transferred as Director CPCR'I, Kasa- 
ragod. Kerala if so, reasons therefor;

(b) whether it is a fact that tne two 
Institutes though interrelated have 
their own specialised fields of activities 
and it was in this background that two 
separate Institutes were set up in 
close vicinity; and

(c) whether Government will con- , 
sider merger of the two institutes and 
conserve resources?

THE MINISTER OF STATS IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT: (SHRI R. V. 
SWAMINATHAN): (a) No, Sir.

(b) The Central Tuber Crops Res-
earch Institute (CTCRI), Trivpn'irum 
and Central Plantation Crops Research 
Institute (CPCRI), Kasaragod of the
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Indian Council of Agricultural Res-
earch are not interrelated as they deal 
with different groups of crops. The 
C.T.C.R.L caxries out research on tuber 
crops other than potato, whereas C.P. 
C.R.I. carries out research work on 
plantation crops and spices. The afore-
said Institutes were set up in Kerala 
State on the basis of scientific/tech-
nical considerations only.

(c) Merger of th e two Institute 
would not be advisable in view of the 
considerations brought out above.

Vacation of Bikaner House

5720. SHRI BHEEKHA BHAI: Will
tKe Minster of WURKS AND HOUS-
ING be pleased to state:

(a) wlfethen it is a fact that the 
Bikaner House, in which the Central 
P*wer Commission was located, was to 
be vacated by the Govmtnent of 
India due to the shortage of accommo-
dation in other houses of Rajasthan 
for' officials and Ministers;

(b) is it a fact that the Government 
of Rajasthan is facing lot of difficulties 
in housing the ministers and officials 
due to the rush during important meet-
ings with the Central Government and 
if so, whether any representation has 
been made by the Government Resi-
dent Commissioner or by the Govern-
ment of Rajasthan in this regard; and

(c) action taken to vacate the Bika-
ner House and its area occupied by 
Central Government?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) to (c). The Govern-
ment of Rajastfian has been requesting 
for the r e le a s e  of ‘B ik a n e r  Housa’ on 
the ground that they require it  for their 
o w n  p u r p o se s , but o w in g  t o  th^ p r e -
vailing acute sliortage of Office acco-
mmodation for Central Government 
Offices in Delhi, it has not so far b een  
possible for the Central Government 
to release this House. The State Gov* 
em inent hag been requested fco allow

the Central Government to continue 
utilise this buadinfi for some more 
time.

Soil Conservation Programme

5721. SHRI B. V. DESAI: Will the 
Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have taken 
up massive programme of soil conser- 
to utilise this building for some more 
million in the current Plan; and

(b) if so, to what extent the results 
have been achieved?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTL RE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN): (a): Yes,
Sir. The Government have taken up 
a large ‘programme of Soil Conserva-
tion to treat an area of 6.52 million 
hectares during the Sitxh Plan both 
under State and Central Sectors with, 
an outlay of Rs. 433.21 crores.

(d> During first year of the Sixth 
Plan i.e. 1980-81, an area of 9.73 la*ch 
hectares had been treated at a cost of 
Rs. 83.41 crores both under Central 
and State Sectors. During 1981-82 an 
area of 10.42 lakh hectares is expect-
ed to be treated at a cost of Rs. 89.09 
crores.

Under the State Sector, programmes 
are concentrated on treating agricul-
tural and non'-agriculturai lands 
through various agronomical, engine- 
eering and biological measures.

Against a physical target of 5.32 
million hectares for the Sixth Plan 
under State Sector Programmes, an
area of 8.65 lakh hectares has been
t r e a ted  a t  a n  e x p e n d i tu r e  of Rs. 68 38 
crores during 1980-81.

During the Sixth Plan, the major 
effort has continued to be made under 
the State Sector for treating agricul-
tu ral and non-agricultural lands while



special support from 'th e  Centre is Corporation Status for Chandigarh
being extended through the schemes
of; (i) Soil Conservation in the catch- 5723. x>R. KRUPASINDHU BHOI:
meets of River Valley Projects; (ii) Will the Minister of WORKS AOT>~
Integrated Watershed Management in HOUSING be pleased to state:
the catchments of Flood Prone Rivers;
(iii) Strengthening of Soil Survey Or- (a) whether a corporation status has
ganisations; (iv) Control of Shifting been demanded for Chandigarh;
Cultivation in the Union Territories; ,
and (v) Strengthening of All India (b) whether it is a fact that the
Soil and Land Use Survey Organisa- people of Chandigarh have been dep-
tion. rived of an elected body to administer

the Union Territory; and
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Besides, to stabilise and increase ag-
gregate production from rainfed areas,< 
a Central scheme of Propagation of 
Water Conservation/W ater Harvesting 
Technology" is proposed to be taken 
up. In order to provide policy direc-
tion on matters concerning the care 
of soil' health ;md to coordinate the 
programmes of soil conservation 
amongst different Departments, 
a Central Land Reseources Con-
servation and Development Commis-

sion is being set up. This Commission 
will also oversee and coordinate the 
activities <5t ffce 26 State Land Use 
Boards.

Against the physical target of 11 9 
lakh hectares for the Sixth Plan, an 
area of 1.08 lakh hectares has beea 
treated during 1980-81 at a cost of 
Rs. 15.03 crores under the Central 
Schemes.

In addition, efforts are being made 
in treating agricultural and non-airi- 
culfural lands through the following 
scheme for which an outlay of Rs..290 
crores has been approved:

lT  Soil, Wafer and Tree Conser-
vation in the Himalayan Region.

2. Social Forestry including Rural 
Fuel wood Plantation.

3. Drought Prone Area Develop-
ment.

% Besert Development.

TTuring 1980-81 on area of 3.63 lakh 
Hectares has been treated under these 
schemes.

(c) if so, the reaction of Govern-
ment thereto and the action proposed 
to be taken in the matter?

1

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AN1> ’ 
HOUSTNG“ (SHRI BHISHMA NARAIN 
SINGH): (a) There has been a demand 
from some quarters for corporat'o* 
status for Chandigarh.

(b) At present there is no elected 
body for Chandigarh.

(c) There is no proposal under 
consideration to alter the present ar-
rangement^ for administration. 
Chandigarh.

Ecological Imbalance due to Defores-
tation

5724. SHHl A. C. DAS: Will the 
Minister of AGRICULTURE be plea-
sed to state:

(a) whether Government are aware 
of the ecological imbalance which has 
been created due to increasing det<3re- 
tation in different parts of the coun-
try;

(b) if so, the guidelines sent to var-
ious State Governments to check the*, 
felling of trees which is going on a
large scale in certain States; and

(c) the details about the steps pro-
posed to be taken by Government lo r 
restoring ecological balance in the 
country, particularly in the forest 
areas?



THE MINISTER OF STATE In  THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT
(SHRI R.V. SWAMINATHAN): (a)
Yes, sir.

(b) Fellings in forest areas are done 
under Working Plan/Schemes prepar-
ed by State Governments. Cases of 
unauthorised fellings are dealt with 
under Central and State Acts and all 
possible action is taken to ensure that 
fellings are restricted to those permi- 
ted under Working Plans/Schemes.

are proposed to be granted to fishing 
under Working Plans/Schemes the fol-
lowing Foerstry and Soil Conservation 
schemes are under implementation in 
the country:
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VI Five Year Plan 
outlay (Rs. in crore 
. . approx.)

(i) Soil Conservation in the Catch-
ments of River Valley Projects 80 00

(ii) Integrated Watershed Mana-
gement in the Catchments of 
Flood Prone Rivers of the
Indo-Gangeticmasin ■ 78-00

(iii) Soil Wiater and Tree Con-
servation in the Himalayas 
(Government of Indra'share) 15-00

(iv) Social Forestry including 
RursUFuel-Wood Plantation 
(Government of India share) 50-00

(v) State Social forestry schemes 301-88

(vi) State Soil Conservation
Schemes . . . . 343-57
To t a l  . . . . 858-45

---------
Concessions to Flshinf Indnstrles

5726. SHRI M6 HAN LAL PATEL: 
SHRI DAULAT SINHJI 

JADEJA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Shipping Development
Fund Committee is aware' that ^shing
industry is facing econofriic difficulty;

(b) if so, whether any concessions 
are propsed Io be granted to fishing

industry as has been done for Ship-
ping Companies; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) Shipping De-
velopment Fund Committee has indica 
ted that it is not aware that the fishing 
industry is facing economic difficulty. 
It has, however, indicated that some 
cases have'com e to its notice wherein 
the companies have defaulted in re-
payment of loans.

(b) and (c). There is already a 
scheme of subsidy applicable to Fish-
ing vessels, which are not less than
13.7 m in length anfl fitted w ith engine, 
of not less than 150 Horse Power. This 
scheme provides for:

(i) a rebate of 50 per cent of the 
excise duty on High Speed Diesel 
whether exports are made or not; 
and

(ii) an additional rebate of 50 per 
cent of the excise duty cn each 
1.08 Kilo L itre of diesel for every 
one tonne of prawn exported.

Extension of this scheme to smaller 
mechanised vessels is being examined.

The Government of M aharashtra are 
providing a relief of 15 paise per litre 
of High Speed Diesel per boat subject 
to a maximum of Rs. 1,000/- per 
annum per boat. Recently, the Ad-
ministration ot Goa, Daman and Diu 
have been authorised to provide simi-
lar relie-f but the maximum amount has 
been limited to Rs. 650 per annum 
per boat.

The Marine Products Export Devel-
opment Authority have introduced a 
subsidy scheme of Rs. 9.75 lakhs for 
providing insulated fish boxes. Mech-
anised Boats and trawlers are eligible 
to avail o f this facility. The repay-
m ent period under soft lending facility 
through Shipping Developments Fund 
Committee for purchase of deep sea 
fishing vessels has been extended from
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8 years to 16 years which reduces con-
siderably the financial burden on the 
entrepreneurs.
Strike in Institute of Hotel Manage-
ment Catering and Nutrition, Pusa, 

New Delhi

5727. HR. KRUPASINDHU BHOI: 
Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether students of the Insti-
tu te  of Hotel Management, Catering 
and Nutrition, Pusa, New D elhi went 
on a token strike recently;

(b) if so, their demands and the 
steps taken to look into them; and

(c) the steps taken to modernise 
the academic course to meet the 
needs of the industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) Yes, Sir.

(b) The students have demanded 
transfer of the Institute from the 
Ministry of Agriculture to the Ministry 
of Tourism and Civil Aviation. This 
demand has been examined from time 
to time but the transfer has not been 
considered necessary.

(c) The Institute has revised the 
syllabus for the 3-year diploma course 
in hotel management, catering and 
nutrition in consultation, intpralia- 
with the reprecentatives of the hotel 
industry.

Agriculture Credit Societies

5728. SHRI SUDHIR KUMAr  G1RI: 
Will the Miniter 0f AGRICULTURE
be pleased to state:

(a) the number of Agricultural 
Credit Societies in the country and the 
number of villages covered by such 
societies;

(b) the total volume of credit offer-
ed year-wise by such societies during
1979-80, 1980-81 and 1981-82; and

(c) the details of the steps taken by 
Government to augment the volume of 
such agricultural credit?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) The total num- 
br of Prim iary Agricultural Credit 
Societies in the c o u n try , as on 30th 
June, 1980, was 94,495. The total num-
ber of villages covered by these socie-
ties during 1978-79, the latest year for 
which the information is available, 
was 5,65,625.

(b) The total volume of credit pro-
vided by the Primary Agricultural 
Credit Societies during 1978-79, 1079-80 
and 1980-81 is given below:—

(Rs. in crorcs)

1978-79 1979-80 1980-81
(Prcv.) (Prov.)

1,458 • • . ’̂ 65 ’,591

Note:—The cooperative year (July- 
June) 1981-82 is yet to close.

(c) The State Governments, who 
have the administrative and supervi-
sory control over the co-operatives, are 
taking steps for supporting the co-
operatives through legislative measur-
es, financial support, technical. sCcvicces 
and creating a climate to increase the 
flow of credit. The Government of 
India supports these societies, through 
the State Governments by providing 
financial help under various plan 
schemes.

Transfer of modem technology to 
fishermen

5729. SHRi MOHANLAL PATEL: 
Win the Minister of AGRICULTURE 
be pleased to state:

(a) whether fishermen in the coastal 
State of G ujarat are unaided by 
modern, technology;

(b) if so, whether Government have
any plan to transfer technology to the 
fishermen in all aspects of fisheries in-
cluding procession, packaging, training 
and monitoring of fisheries resources; 

and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT ('SHRI R.V. 
SWAMINATHAN): (a) No Sir. Modern 
technology is already being passed on 
to the fishermen and the progress 
monitored through extension.

(b) and (c). The State Fisheries De-
partment is conducting training 

courses in modem methods of fishing, 
processing, gear technology, etc. for 
post Senior School Certificate level. 
Besides, for fisher youths studied upto 
4th standard, a general course in mech-
anised fishing with modern fishing 
gear and methods is also conducted 
at three training centres. For inland 
fishery trainees, four training centres 
were established w here training on 
inland operatives is imparted. The 
Central Marine Fisheries Research In-
stitute has trained officials sponsored 
by  the Government of Gujarat in 
fisheries resources assessment and 
population dynamics, prawn culture, 
oyster culture and pearl culture tech-
nologies.
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Major and medium irrigation projects

5731. SHRI HARJHAR SOREN: Will 
the Minister of IRRIGATION be pleas-
ed to state:

(a) the estimated cost and areas to 
be brought under irrigation on imple-
mentation of the major and medium 
irrigation projects sanctioned by his 
Ministry in the last three years, State- 
wise; and

.(b) the details about the various 
stages of implementation of these pro-
jects?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (StfRI 
Z. R. ANSARI): (a) and (b). Ministry 
of Irrigation does not sanction any 
irrigation projects. The Planning Com-
mission accepts them for inclusion in 
the States’ Annual and Five Year Plan 
A statement showing the details of 
m ajor and medium irrigation pro-
jects accepted by the Planning Com-
mission during the last three years is 
laid on the Table of the House, 
placed in Library. [See No. LT-3779/ 
82.]

Slaughtering of Karakul sheep lambs

5732. SHRI DIGVIJAY SINH: Will
the Minister of AGRICULTURE fca 
pleased to state;

(a) whether it is a fact that the 
Central Sheep and Wool Research In-
stitute of the ICAR at Btkataer is 
slaughtering Karakul sheep lambs 
within 48 hours of birth to produce a 
special pelt for vanity;

(b) if so, will such a trade not con-
sidered cruel towards the mother and 
lamb relationship amongst sheep; and

(c) if this is cruelty under the Pre-
vention of Cruelty to Animals Act, 
what steps will Government take in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R.V. 
SWAMINATHAN): (a) The slaughter 
of Karakul lamb is done within 48 
hours of birth to produce oeit which 
has high commercial and export value 
as furskin. This is a purely com-
mercial proposition and ICAR is doing 
research" on breeding Karakuls and 
their crosses with coarse carpet wool 
breed for pelt production. Researches 
relating to pelt production is not for 
vanity.

(b) No, Sir.

(c) No Sir. Slaughtering of Karakul 
sheep lambs within 48 hours of birth 
for pelt production is done in a humane 
manner and there is no cruelty involv-
ed under the Prevention of Cruelty to 
Animals Act, I960.

Traffic and health, hazards in Nirmaa 
Vihar, Delhi

5733. SHRI KAMAL NATH: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether it has come to the notice 
of Government that a large stretch of 
land on the eastern side of the Patpar- 
ganj Road abutting Nirman Vihar in 
the Indraprastha Extension has been 
dug up and it is lying open for a pretty 
long time creating traffic and health 
hazard; and

(b) if so, the steps taken to com-
plete this work quickly?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir.
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(b) DDA has reported that the work 
will be completed goon as the con-
tractor has procured the RCC pipe 
required for the sewer line. Necessary 
fencing and other safety measures have 
been taken to ensure that the trenches 
do not create traffic and health hazard.

Residential localities being utilised for 
construction of hotel, in Delhi ..

5734. PROF. MADHU DANDA.VATE: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether it is a fact that resi-
dential localities in New Delhi are 
being utilised for construction of five 
star hotels in place of existing resi-
dential buildings reserved for MPs an i 
others; and

(b) if so, the reasons for this ap-
proach towards construction of now five 
star hotel buildings?

THE MINISTER CF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). The Govern-
ment utilised only two sites—one at 
the crossing of Raisina Road and Jan- 
path at Windsor Piace and the otner 
at the Barakhamba Road area—where 
the bunglows of MPs and other stood, 
for allotment to construct five-star 
hotels. The plot at Windsor Place is 
earmarked for Commercial (Hotel) 
purposes in the Master/Zonal Develop-
ment Plan. The plot at the Barakhamba 
Road area forms part of the Central 
Business District where hotels are per-
mitted.

Houseless persons in Delhi

5735. DR. KRUPASINDHU BHOI: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether over 20,00,000 people in 
Delhi Metropolitan area sleep without 
a roof over their heads;

(b) whether it is a fact that a t least 
two million people live in sub-human 
conditions; and

(c) th e  s te p s  Government propose 
to take to provide them shelter and to 
clear the slums?.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) The Delhi Development 
Authority has iruormed that no such 
survey has been conducted.

(b) The DDA has further informed 
that the number of people living in 
the notified slum areas is about 15 
lakhs but it is not correct to say that 
they live in sub-human conditions.

(c) The Delhi Development A uthori-
ty has developed 2,08,000 plots in re -
settlem ent colonies I960 and about 2 
lac families have been allotted these 
plots. Most of these plots have been 
allotted to the people who were shifted 
from unauthorised Jhuggi Jhompry 
clusters on public lands in the Union 
Territory of Delhi. During th is period 
the Delhi Development Authority has 
also constructed and allotted 15,000 
tenements. About 4000 tenements are 
under construction. Additional plots 
and tenements are propose 1 to be pro-
vided in the 6th Five Year Plan.

Incentivts for Late crushing of 
sugarcane

5736. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided to give special incentives to the 
mills which continued crushing even 
after the lapse of fhe sugar season;

(b) if so, what are the datails of the 
incentives;
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(c) what action Government propose 
to take against the mills which stop-
ped crushing before the close of the 
season; and

(d) what are the details ol the in-
centives given last year and the names 
of mills which availed of these incen-
tives?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULT URE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) and (b) In 
view of the bumper sugarcane crop, 
Government anticipate the crushing to 
go on in the summer months in order 
to crush the maximum posible quantity 
of cane. The question of granting ex-
cise duty rebate to sugar industry for 
late crushing is under examination.

(c) Provisions exist u n d e rih e  Sugar 
Undertakings (Taking Over of Manage-
ment) Act, 1978, for ihe Central Gov-
ernment to take over the management 
temporarily of any errant mill, in ex-
ceptional circumstances, to ensure pro-
duction of sugar and in the public 
interest. However, at present there is 
no proposal being considered to take 
over the management of any mill 
under the above-mentioned Act.

(d.) No incentive for late crushing 
of sugarcane was given during the last 
year. Hence the question of the names 
of the mills which availed of these 
incentives does not arise.

Shortage of Rationed items and Loose
Vanaspati Ghee in Ramakrishna 

Pur am, New Delhi

5737. SHRI RAJNATH SONKAR 
SHASTRI; Will the Minister of CIVIL 
SUPPLIES be pleased to struts:

(a) whether it is a fact that there 
had been acute shortage of rationed 
items and loose vanaspati ghee from 
November 1981 onwards in Rama-
krishna Puram, New Delhi.

(b) if so, reasons thereof;

(c) what -is the total monthly re-
quirement of rationed items of each 
fair price shops on the basis of food 
cards registered with each of them 
thereby bringing out the net deficien-
cies of each item; and

(d) steps taken to m e e t  the short-
ages of essential commodities thereby 
checking the rising inflationary trends 
and black marketing?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI)': (a) and (b) There 
had been some shortage of wheat and 
sugar in Ramakrishna Puram area 
since November, 1981. There was 
however no shortage of rice and wheat 
products in that locality. Loose vanas-
pati ghee has also been generally 
available and is presently in abund-
ant supply.

(c) A statement indicating total 
monthly requirement of rationed items 
in respect of each fair price shop in 
Ramakrishna Puram, New Dtlhi is en-
closed. It is clarified that rice is made 
available as per demand and its lift-
ing has always been less than the esti-
mated entitlement.

(d) Within the available stocks of 
essential commodities, the Central Go 
ernment arranges for an equitable al-
location of these commodities as bet-
ween the various States/Union Terri-
tories. The demands made by State 
Governments/Union Territories Ad-
ministrations as also the previous 
trend in off-take by them ara taken into 
consideration while making the allot-
ment. Out of the allocations made to 
Delhi, the Delhi Administration reallo-
cates these commodities to fair-price 
shops on the basis of the units regis-
tered with each*^hop. A constant 
watch is being kept by Delhi Adminis-
tration on the functioning of the retail 
outlets under the public distribution 
system.
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Engineers/Subordinate Officers in 
C.P.W.D.

5738. SHRI BHEEKHABHAI : Will 
the  Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what is the total number of En-
gineers/Subordinate Officers in the 
CPWD;

(b) what is the total representation 
-of SCs/STs among them; and

(c) what action has bean taken by 
Government to fill up the shortage in 
vacancies of SCs/STs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The total number of En-
gineers/Subordinate Officers in the re-
gular establishment in CPWD as on 
1-1-1982 is 24,892.

(b) Out of the total number of em-
ployees indicated in (a) above there 
are 2,256 SCs and 54 STs. /

(c) Action is being taken by various 
recruiting agencies in C.F.W.D. 
according to the procedure prescribed 
"by the Government from time to time.

Engineers/Subordinate Officers in
N.D.M.C./Delhi Municipal 

Conmration

5739. SHRI BHEEKHABHAI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what is the total number of
Engineers/Subordinate Officers in
NDMC/Delhi Municipal Corporation;

(b) what is the total representation 
of SCs/STs, organisation-wise; and

(c) the action taken by Government 
to fill up the shortage in vacancies
of SCs/STs ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRFBHISHM^ NARAIN 
SINGH): (a) to (c). The information 
is being collected and will be placed 
on the table of the Sabha.

Illegal Occupation of Land in Delhi

5740. SHRI SURAj BHAN:
SHRI RAM PRASAD 

AHIRWAR:
SHfll ATAL BIHARi VAJ-

PAYEE:
Will the Minister of WORKS AND 

HOUSING be pleased to state:
(a) what Has been the total acreage 

of public land under illegal occupation 
in eaqh of the last three years in differ-
ent areas of Delhi;

(b) what is the purpose for which 
the land is being used by the illegal 
occupants;

(c) what has been the modus ope-
rand! of illegally occupying the public 
land and the specific and effective 
steps taken in this period to check fur-
ther illegal and unauthorised occupa-
tion and- also~fhe vacation of the al-
ready occupied land; and

(d) names of unauthorised colonies 
that have come up in one year .and 
public facilities like ration shops, post 
offices, building of roads, parks etc. 
provided therein and also the expendi 
ture thus incurred on each one of 
them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (d). Information is 
being collected and will be la ij on the 
Table of the Sabha.

Representation Against ASRR
5741. SHRI RASHEED MASOOD: 

Will the Minister of AGRICULTURE 
be pleased' to state:

(a) the number of representations 
received by Government from the 
Scientists against the ASRB decisions 
since February, 1981; and

(b) action taken by Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT: (SHRI R. V. 
SWAMINATHAN): (a) The total num-
ber of representations received from 
the Scientists against the Agricultural
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Scientists Recruitment Board since Feb-
ruary, 1981 is 43. These include 11 
representations against the selections 
made and 32 against the screening of 
the Scientists carried out under Rule 
19 of the 'Agricultural Research Ser-
vice Rules.

(b) All these representations were 
examined as per prescribed procedure 
No justification was found in any of 
these cases to interfere with the re-
commendations of Agricultural Scien-
tists Recruitment Board, which func-
tions independently on the model of 
Union Public Service Commission.

P en d in g  C la im s of Sugar F ac to ries  fo r 
In cen tiv e  u n d e r  S am p a th  C om m ittee 

Schem e a$ on l-3-19K;J

5742. SHRI BALASAHEB V1KTIE 
PAT1L: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the names of the sugar factories 
whose claims for the incentive under 
the Sampath Committee Schenns are 
still pending as on 1 March, 1982 for 
finalisation, indicating the date of sub_ 
mission of the claims {vear-wise and 
factory-wise);

(ii) the s teps  taken  or  proposed to 
be* taken  to expedi te the f inal isation of 
the pending  cases.;

(c) the approximate date by which 
each claim is likely to be finalised; and

(d) what are the reasons for such 
a long delay in the finalisation of the 
claims?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND

RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) A statement 
showing the names of the sugar facto-
ries whose claims for incentive under 
Sampath Committee Incentive Scheme 
are still pending as on 1st March, 1982 
indicating the dates of receipt of claims 
(year-wise and factory-wise) is en-
closed.

(b) In .respect of pending claims of 
new factories which have complied 
with the requirements of the scheme, 
provisional assessments have already 
been made and benefits of incentives 
have been allowed to them quite ex-
peditiously. For pending expansion 
claims, priority is being given for spot 
verification and finalisation of their 
claims as compared to new projects in 
order to enable them also to get bene-
fits of incentives as early as possible.

(cj The pending claims of expansion 
projects are likely to be finalised with-
in a period of 6-—8 months subject to 
furnishing of all information by the 
respective factories. As regards the 
pending claims of new factories, these 
are likely to be finalised within a year 
and a half to two years depending upon 
the factories furnishing the complete 
information, as required by the Gov-
ernment.

(d) The main reason f'jr the delay 
was the heavy backlog of ca<*es which 
pertained to the period of previous 
(Sampath Committes) Scheme, the 
period when the incentive scheme was 
not In operation and the receipt of a 
very large number of fresh claims of 
factories eligible for incentives under 
the Revised Scheme.

S ta tem en t ^

The names o f  sugar factories which have submitted their claims under Sampath  
Committee Incentive Scheme for new units and expansions which are still pending as 
O i l  1st March, 1982 indicating the dates of receipt of claims.

S. Nn. Name of the factory- Dnto of Year
rrccipt of 

ckim

NEW FACTORIES

1 Gm s'iw ati (Karnataka) . . . . . . . .  23- 12-76 1976-77

2 K'irnat ( H a r y a n a ) .................................................................................. 19- 10-77 1977—78
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S. No. Nam e of the factory Date of 
receipt 
of claim

Year

3 Soncpai . . . . . . . 10-11-77 3977-78

4 Bhim asingi (Andhra Pradesh) 19-12-77 1977-78

5 Cachar (Assam) . . . . 16-2-78 1977-78

6 M irya lguda  (Andhra Pradesh) 13-6-78 1977-78

7 Talala (G.ijirat) . . . . . 25-4-79 1978-79

8 Nandganj (Uttar Pradesh) 8-5-79 1978-79

9 Sayan (Gujarat) . . . . . 14-5-79 1978-79

10 Chandpur (Uttar Pradesh) 11-6-79 1978-79

11 M u la  (Maharashtra) . . . . 18-7-79 1978-79

12 Bilaspur (Uttar Pradesh) 18-7-79 1978-79

13 Gcvrai (Maharashtra) . . . . . 16-10-79 1979 80

H Bisalpur (Uttar Pradesh) 5-12-79 1979-80

15 G idh ing la i (M aharav itri) 18-1-80 1979 80

16 K cda  (Maharashtra) . . . . 19 1-80 I 979-FO

17 Nandganj (Daryapur) (U.P-) 5-2 80 1979-80

18 Vcnkateswaia (Andhra Pradesh) . 27-2-80 1979-80

19 R a ibag  (Karnataka) . . . . 10-3-80 1979-80

20 Valsad (Gujarat) . . . . 8-4 - 80 1979-80

21 Gurasalc (Maharashtra) 22-5 80 1979-80

«<• H inditpur (Karnataka) 5-7 R0 1979-80

23 Badaun (Uttar Pradesh) 22 7- 8O 1979-80

21 Ram ala (Uttar Pradesh) 28-7-80 1979-80

25 Bhadra (Karnataka) . . . . 2-12 80 1980-81

26 Kadw a (Maharashtra) 6-12-80 1980-81

27 N anauta  (Utlar Pradesh) 19-12-80 1980-81

28 Gurdaspur (Punjab) . . . . . 20-12-80 1980-81

29 Bhogwati (M a lw ashtra) 16-1-81 1980-81

30 M ahuva  (Gujarat) . . . . 21-1-81 1980-81

31 Sant Eknath (Maharashtra) 2 H - 8 1 1980-81

32 Halwa (Bavlai) (M .P.) 30-1-81 1980-81

33 Pathri (Maharashtra) , 3-2-81 1980-81

34 U lundurpet (Tam il Nadu) • 6-2-81 1980-81

35 K aga l (Maharashtra) . . . . 17- 2-81 1980-81
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S. No. Name of the factory Date of 
roceipt of 
claim

Year

36 Kovur (Maharashtra) . . . . . . 23-2-81 1980-81

37 Bhima (Maharaihlra) . . . . . . 2 (.-2-81 1980-81

38 Gokp.k (Karnataka) . . . . . . . 26-2-81 1980-81

39 Chunchankattc (Karnataka) . . . . . . 27-4-81 1980-81

40 Beirayan (Uttar Pradesh) . . . . . . 5-5-81 1980-81

4 1 Zira (Punjab) . . . . . . . . 30-6-81 1980-81

42 Purna (Maharashtra) . . . . . . . 11-9-81 1980-81

43 Phinu (Muhol) (Maharashtra) . . . . . . 21-10-81 1981-82

44 G<i(l w.iri M'uiar (Maharashtra) . . . . . 7-11-81 1981-82

45 Tilhar (Uttar Prade'-h) . . . . . . 22-1-82 1981-82

46 Nandyal (Andhra Pradosh) . . . . 11-2-82 1981-82

47 K 11 initiator (Andhra Pradesh) . . . . .  

EXPANSION PROJECTS :

18-2-82 1981-82

48 Ugar fKariiritaki) . . . . . . . 8-3-77 1976-77

49 Air* (Utlar Pradesh) . . . . . . . 13-6-77 1976-77

50 Chodivaram . . . . . . . . 25 -9-78 1977-78

51 S’-.m^rwadi (Kirnataka) . . . . . . 3-1-79 1978-79

52 Salem (Ta nil Nadu) . . . . . . . 7-3-79 1978-79

53 Akluj (M ’.harashtra) . . . . . . . - 21.-4-79 1978-79

54 Alnsyjanallur (Tamil Nadu) . . . . . 5-6-79 1978-79

55 Vuyyuni (Andhra Pradesh) . . . . . . . 29-10-79 1979-80

56 Madhi (Gujarat) . . . . . 20 -5-80 1979-80

57 Bidri (Maharashtra) . . . . . . . 18-9-80 1980-81

58 MndinaRar (Uttar Pradesh) . . . . . 3-11-80 1980-81

59 Shirol (Maharashtra) . . . . . . . 10-2-81 1980-81

60 .B’-himpur (Uttar Pradesh) . . . . . 12-8-81 1980-81

61 Biranvakeshi (Karnataka) . . . . . . . 13-8—81 1980-81

62 Sanjeevani (Maharashtra) . . . . . . 18-3-81 1980-81

63 ?lirdoli (Gujarat) Sccond Expansion . . . . 12-10-81 1981-82

64 Shankar (Maharashtra) . . . . . . 15-10-81 1981-82

65 Mawana (Uttar P r a d e s h ) ................................................. . 19-10-81 1981-82

66 Sarsawa (U.P.) . . . . . . . . 3-11-81 1981-82
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S. No, Name of the factory Date of Year
reccipt of 

claim

67 Daurala (Uttar P r a d e s h ) .................................................................................I M 2-81 1981-82

68 KhatauU (Uttar Pradesh) . . . . . . . .  1- 2-82 1981-82

69 Captaingani (Uttar Pradesh) . . . . . .  20- 2--82 1981-82

Notes:—Bss'des above three final certificates were issued in M arch, 1982— two lor new sugar 
fictories (K')Ueg.il in K irnataka and Chhatn in U ttar Pradesh and other for an ex-
pansion p“oiec' (Yamunanagir-H 4rya:i:i). T h u s  there were 72 claims pend'ng as 
0x1 1st March, 1982.

P ric e s  and  E x p o rt of G ur

5743. SHRI BA LA SA H S B  V1KHE 
PAT IL:

SHRI GHULAM  MOHD. 
KHAN:

Will the Minister of A GRICU LT U RE 
be pleased to stale:

(a) w h e th e r  it is a fact  tha t  the re  
i s a di s tress  sale of gu r  and s u g a r -
cane  by f a rm e r s  due  to heavy  fait in 
p r ices  of gur;

(b) if so, w h a t  are ‘.he p resen t  prices 
as com pared  to the i r  prices last  year;

(c) w h e th e r  th e re  is any proposal  
u n d e r  G o v e rn m e n t ’s cons idera t ion to 
ex p o r t  g u r  to p rov ide  rem une ra t ive  
pr ices to the fa rm e rs ;

(d) if so, w h a t  are the de tai ls  in this 
r egard ;  and

(c) when  a decision is l ikely to be 
taken?

T H E D EPUTY M INISTER IN T H E  
M INISTRY O F  A G RIC U L T U R E  AND 
RURAL D EV ELO PM E N T (KUM ARI 
K AM LA  K U M A R I) :  (a) T he re  is a
seasonal  fal l in the pr ices of g u r  d u r -
ing the  peak  c rush ing  neriori. The  p r i -
ces of g u r  a re  influenced,  am ong  o the r  
factors ,  by the avai labi l i ty  of s u g a r -
cane and the capaci ty  of the s u g a r  I n -
d u s t ry  to absorb  it. The  g u r  sector  
should be able to get  ind i rec t  s u p p o r t  
by sugar  fac tories t ak ing  the m a x im u m  
cane  for  c rush ing  th e re b y  reducing  the 
p re s s u re  on gu r  m a n u fa c tu re .

(b) A S ta t e m e n t  is at tached.

(c) and (d) . E xpo r t  of g u r  is al low-
ed with in  a cei ling of 15,000 tonnes  
upto 31-3-1982.

(e) Does not  arise.
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Channelisation and Soil Conservation 
along River Swan iu Una

5744. PROF. NARAIN CHAND PA- 
RASHAR; Will the  M inister of A G R I-
CULTURE be pleased to state:

(a) w h e th e r  any  .scheme fo r  C han-
nelisa tion  and  Soil C onservation  aiong 
th e  R iver S w an  (Som B h ad ra )  in  U na 
d is tr ic t of H im acha l P ra d e s h  fo r  being 
ta k e n  up w ith  th e  W orld B ank  has  
been received from  the  H im achal Gov-
e rnm en t;

(b) if. so, the date  w hen the scheme 
was received along w ith  the  action 
ta k en  in th is  regard  and w h e th e r  the 
schem e has  been forw arded tu the 
World B ank; and

(c) if not, the  likely da te  by which 
the scheme would be subm itted  to the 
W o n d  B ank  a longw ith  the es tim ated  
cost of th is  project?

TH E M INISTER O F STATE IN TH E 
M IN ISTRIES O F A G RICU LTURE AND 
RURAL DEVELOPM ENT (SH RI R. V. 
SW A M IN A TH AN ): (a) '-md (b), No 
scheme for seeking W orld B ank  assist 
ance has been received.

(c) Does not arise.

Fisheries Developm ent Agencies

5745. PROF. NARAIN CHAND PA - 
RASHAR; W ill th e  M in is te r  of A G R I-
CULTURE b e  p leased  to state:

(a) the  n u m b e r  of F isheries  D eve-
lopm ent A gencies w hich have been set 
up in th e  country , S tate-w ise du ring  
the  last th re e  years;

(b) w h e th e r  such  an  A gency has  
also been sanctioned  for H im achal 
P radesh ; and

(c) if so, the p lace w here  it would 
be located and the  likely date  w ith  
effect from w hich it  would  s ta r t  func-
tioning?

T H E  M IN ISTER O F  STA TE IN TH E 
M IN ISTRIES O F A G R IC U LT U R E AND 
RU RA L DEVELOPM ENT (SH RI R. V. 
SW A M IN A TH A N ): (a) U nder  the
C entra lly  Sponso red  Sector  106 F ish  

F a rm e rs ’ D evelopm ent Agencies have 
been  sanctioned so far.  T he  n u m b e r

of A gencies se t  u p  du r in g  the  last 
th ree  y ears  is as follows:

1.. A ssam — 2

2. B ih a r — 16
8. G u ja ra t ■ 1 1

4. H a ry a n a — 1

5. H im achal P ra d e sh — 1

6. M adhya P ra d e s h — 4
7. M a h a ra sh tra — 1

8. M an ip u r — 1

!). N agaland — 1

10. Orissa — 3
1 1. P u n ja b — 1

12. J a m m u  and K ash m ir ----------1 1

13. Tamil Nadu — 1

14. T r ip u ra — 2

15. U tta r  P rad esh — 14

If). W est B engal — 6

(b) Yes, Sir.

(c) The F ish  F a rm e rs ’ D evelopm ent 
A gency w ith h e a d q u a r te r s  a t U n a  is 
likely to be set up du ring  1982-83.

M ore item s u n d e r P rice  C ontro l

5746. SHRI A NANTHA RAMULU 
MALLU: W ill th e  M inis le r of CIVIL 
S U P P L IE S  be p leased  to s tate:

(a) w h e th e r  G overnm ent have 
b ro u g h t some m ore items .u n d e r  price 
control; and

(b) if so, the deta ils  thereof?

TH E DEPUTY M IN ISTER IN TH E 
M INISTRY OF A G RICU LTURE AND 
RURAL DEVELOPMENT (KUivxARl 
KAMLA K U M A R I): (a) No, Sir, a s  f a r  
as essen tia l com m odities a re  concern-
ed.

(b) Does no t arise.

Irrigation. Schemes From Andhra 
Pradesh For Approval

5747. SHRI A N A N TH A  RAMULU:
M ALLU : W ill th e  M in is te r  of
IRRIG A TIO N  be  p leased  to s ta te  :

(a )  w h e th e r  th e  S ta te  of A n d h ra  
P ra d e s h  have  approached  the  Union
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Government for the grant of finan-
cial assistance during 1980-81 for its 
new irrigation schemes;

1 (b) if so, the details regarding the
schemes that have been forwarded by 
the State of Andhra Pradesh for the 
approval of Central Government; and

(c) what is the reaction of Central 
Government thereon?

THE MINISTER OF STATU In  THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) The State of An-
dhra Pradesh did not ask for financial 
assistance during 1980-81 for its new 
irrigation schemes.

(b) and (c). Do not arise.

Study Group on Housing in. Delhi

5748. SHRI BHIKU RAM JAIN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether in view of Delhi’s rapid-
ly growing population and high land 
prices Government propose to set up a 
study group to go into the issue and 
suggest suggestions for implementa-
tion;

(b) whether Government also pro-
posed to consider beside the DDA, other 
agencies to meet the challenge;

(c) whether it is also proposed to as-
sign the task of development program-
me to voluntary agencies; and

(d.) what are the other effective me-
asure proposed to be taken by Govern-
ment to cope adequate with the multi-
farious social civic, economic and com-
munity activities in the capital?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (d). The increase in 
land prices in Delhi is on account of 
various factors such ag t'he general in-
flationary trend and the low availabili-
ty of land for purchase as compared to 
the increaseing demand resulting from 
increase In population. However, a

Working Group on Private Housing 
has recently submitted its report and 
'Government is examining the recom-
mendations. The Government would 
also encourage the cooperative move-
ment for building houses by providing 
land at predetermined rates to Coope-
rative Group Housing: Societies in the 
capital. There is however, no proposal 
to s^t up any special study group to go 
into there problems.

Shortage of Helicopters For Spraying
Insecticides on Cotton in Punjab

5749. SHRI L. S. TUR: Will the Mi-
nister of AGRICULTURE be pleased 
to state:

(a) whether his attention has been 
drawn to the fact that there has been 
serious effect on cotto.n production in 
Punjab due to shortage of helicopters 
for spraying insecticides;

(b) whether it is a fact that w h i l e  
in 1972, 2.47 lakh hectares were spray-
ed from air, this figure dropped to
94,000 hectares in 1981; and

(c) whether Government will pro-
vide helicopters for aerial sp ray  to 
meet the pressing need and ensure full 
productio.n specially on cotton a^d 
wheat crops?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) There has been 
marginal shortfall in production of 
cotton in Punjab during 1980-81 in 
comparison to 1979-80. However, this 
cannot be directly attributed to less 
coverage through aerial spraying.

(b) Yes, Sir.

(c) The Government of India provi-
ded as many helicopters to Govern-
ment of Punjab for spraying on cotton 
crop as demanded by them during
1979-80 and 1930-81. No demand has 
ever been received for helicopters for 
spray on wheat crop.
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Spread of Phalaris Minor

5750, SHRI L. S. TUR: Will the  M i-
n is te r  of AGRICULTURE be pleased to 
state:

(a) whether Governent are aware of 
the outbreak and spread of Phaluris 
Minor (Gulli Danda) which has affec-
ted about 25 per cent of wheat fields in 
Punjab;

(b) whether the ICAR: have looked 
into this serious problem and develop-
ed any remedies and if so, the details 
thereof;

(c) whether Government will ensure 
adequate and timely import and sup-
ply  of Weedicides to control this dise-
ase and making these available to Ihe 
farmers al reasonable prices and abo-
lish imposition of Customs duly on 
these weedicides; and

(d) whether Government will direct 
the ICAR to speeditly taken up reme-
dial work in order to ensure that 1his 
indifference does not necessitate im-
ports of \vheat which is already avert-
ed seriously by Karnal Bunt for past 
20 years due to failure of ICAR?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT: (SHRI R V. 
SWAMINATHAN): (a) Yes, Sir. Gov-
ernment of India is aware of the inci-
dence of Phalaris Minor in wheat crop. 
A survey on weed flora carried out in 
Punjab has shown that the major we-
eds associated with wheat crop are 
Phalaris Minor and wild oats. It has 
also been estimated that about 25 per 
cent of the cropped area in Punjab 
has been affected by these two wee-is.

(b) Indian Council of Agricultural 
Research is implementing an All India 
Coordinated Research Project On Weed 
Control since 1978 which is in opera-
tion at 13 centres located in different 
parts of the country. One of its centre 
is located at Punjab Agricultural Uni-
versity, Ludhiana. The field studies 
have indicated that higher seed rate 
induced and appreciable smothering 
affect on Phalaris Minor, The Scientists 
in the All India Coordinated Wheat 
Improvement Project of the ICAR con-

ducted extensive experiments on con-
trol of Phalaris Minor and wild oats 
and have, been making recommenda-
tions to control these weeds for the 
last 7 years. The weedicides like Tri* 
bunU Dosanox, Tolkan, Gramminon, 
Areolon have been found effective in 
controlling this weed.

(c) Arrangements were made from 
lime to time by the Government to im-
port the weedicides required for cont-
rol of these weeds and the same weie 
supplied to the ■» concerned states in 
time.

The cost of these weedicides to the 
extent of 25 per cent is subsidized and 
this subsidy is provided on 50:50 basis 
by the Government of India and the 
concerned State Governments.

(dj As already stated in (b) above 
research studies fo-j evolving suitable 
weed control practices were vigorously 
pursued by the ICAR at the agricultu-
ral universities as result of which 
only control measures as of today 
were rccommended. The chemicals re-
commended by the ICAR are very af-
fective in controlling the Phalaris 
Minor and wild oats.

As regards Karnal Bunt of wheat, 
this disease has not been serious for the 
past 20 years. Though recorded for the 
first time in 1931 in Karnal, it remained 
of minor importance until iy68-b‘9, 
appearing sporadically in isolated 
plots. However, since 1975 its incidence 
began to increase, particularly in the 
north-western region. Through research 
arch wOrki it has been established that 
the disease is seed-borne, soil-borne 
and also air-borne. Hence satisfactory 
chemical or cultural control is 
not possible. The only and best solu-
tion as present is to tackle the d ise a se  
by employing tolerant or resistant 
wheat varieties which need time. The 
scientists have already indentified and 
recommended some varieties which 
have shown very low incidence of the 
disease under field conditions. Research 
has been intensified to develop better 
techniques for screening of varieties 
for durable resistance. Monitoring and 
surveillance on incidence of the dise-
ase is being continued vigorously,
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Fixation, of wheat price

5751. SHRI L. S. TUR : Will the
Minister ot AGRICULTURE be pleas-
ed to stale:

(a) whether Government h-ive re-
ceived any proposal irom Punjab 
State tor early announcement of the 
remunerative procurement price for 
It)8I-S2 wheat crop at appropriate 
lime and if so, the details thereof and 
Government decision thereon;

(b) whether in fixing the price Gov-
ernment would consider parity in res-
pect of manufactured goods including 
the high cost of inputs as also parity 
in respect of paddy prices; and

(c) whether Government will also 
enforce uniform sales tax policy in res-
pect of fertilisers and also exempt 
these from levy of Central Sales Tax?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN) : (a)
The Report of the Agricultural Prices 
Commission on Price Policy of Wheat 
for 1981-82 was referred to the Govern 
ment of Punjab for their comments 
and the same have been received. 
The question o£ lixing -a remunerative 
procurement price of wheat is under 
active consideration of the Govern-
ment.

(b) While fixing the procurement
price, the Government would take in-
to consideration all relevant factors 
including the cost of inputs and price 
relationships between manufactured
goods and other agricultural commodi-
ties.

(c) Levy of tax on sales  or pur-
chases of goods taking place within a 
State is a State subject of taxation. 
The administration of Central Sales 
Tax leviable on inter-State sale of
goods has also been entrusted by law
to the State Sales Tax authorities.
The Revenue from Central Sales Tax 
has also been assigned to the States 
and the State Governments are alone

competent to grant exemption or re-
duction if they consider it necessary 
so to do in the public interest.

Implementation of N.R.E.P.

5752. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of RURAL 
DEVELOPMENT be pleased to s ta te :

(a) whether it is a fact that some 
State Governments have diverted the 
funds provided under National Rural 
Employment Programme to certain 
other works; and

(b) if so, the names of such Slates 
and the action taken by Government 
to check this practice ?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI BALESHWAR RAM): (a) Sir, 
no such report appears to have teen 
received.

(b) Question does not arise.

e x e c u t i v e  En g i n e e r s  i n  
C.P.W.D.

5753. SHRI TARIQ ANWAR': Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what is the total number of 
posts of Executive Engineers in the 
C.P.W.D.;

(b) what is the number of officers 
actually manning these posts (both 
on regular and ad-hoc basis, separate 
figure);

(c) how many posts are meant for 
leave reserves; and

(d) how many of these posts would 
be filled by direct recruits and how 
many would be filled by the depart-
mental candidates (both degree 
holders and diploma holders)?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) 367

(b) Regular 130
Ad hoc 237
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(c) and (d). There are no leave re-
serve posts and hence the question of 
apportionment of such posts bet- 
fween direct recuits and departmental 
candidates does not arise.

Vacant Posts of Executive Engineers 
in C.P.W.D.

5754. SHRI TARIQ ANWAR: Will 
the Minister of WORKS AND HOUS-
ING be pleased to sta te :

(a) whether a large number of posts 
of Executive Engineers are lying va-
cant in the C.P.W.D.;

(b) if so, the number of such posls;
v

I  ̂ ^c) the reasons for not filling up
^  these posls so far (post -wise);

(d) what steps are being taken to
fil up these posts; and

(e) by what time these posts are 
likely to be filled?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) (a) and (b). No, Sir. Only 
18 out of 450 posls of Executive Engi-
neer in the C.P.W.D. are lying vacant 
at present.

, (c) These vacancies have occurred
recently.

(d) and (e). Selection of officers has 
already been made for appointment 
against these vacanices which will be 
filled up shortly.

,  Water Supply Problems

5755. SHRI SUDHIR KUMAR GIRI: 
SHRI SATYAGOPAL MIS- 

1 iRA:
Will the Minister of WORKS AND 

HOUSING be pleased to state:
( (a) whether a survey conducted re-
cently by Government to evaluate the 
scale of its supply problems,, indicat-
ed that 25 per cent of India’s villages 
are having either no water within a 
mile or within 50 feet of the surface 
or the existing water was contamina-
ted;

(b) if so, whether a copy of the said 
Survey report will be laid 011 the 
Table of the House; and

(c) steps taken by Government to 
improve the situation?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH) : (a) On the basis of the
nation-wide survey conducted during 
the year 1971-72, a total of 1.52 lakh 
villages in the country were identified 
as being without safe and assured 
source of drinking water. Howe/er, 
various State Government later re-
ported that the earlier survey did not 
adequately represent the magnitude 
of the problem partly because it v/as 
not complete and partly because dro-
ught conditions in subsequent years 
brought to light fresh areas v.’hich 
were vulnerable to water supply scar-
city. The latest data received from 
the State Governments show that as 
on 1.4.80 there are 2.31 lakh villages 
in the country which need to be pro-
vided water supply facilities on a 
priority basis.

(b) A statement showing the distri-
bution of those villages i.3 attached.

(c) The supply of drinking water to 
problem villages has been included in 
the New 20-Point Programme (Point 
No. 8) During the Sixth Plan, the eff-
ort will be to cover all the identified 
problem villages with atleast one sou-
rce of safe potable water available 
throughout the year.

Statement

Rural Water Supply Programme

No. of identified problem villages remained
to be provided with water supply a s on

31-3-8°

S. No. Nam e of State/UT No. of
problem
villages

1. Andhra Pradesh . . 8,ao6

a. Assam . . . .  I5 f743
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I 2 3 1 2 3

3- Bihar . . . . 15, 194 23- A & N Islands

! 
E

 

1 
"

4 . Gujarat 5>3>8 24. Arunaehal Pradesh . i ,74o

5- Haryana 3.440 25- GhaJidigarh NIL

6. Himachal Pradesh 7, 5 26. D dhi . . . . 99

7- Jammu & Kashmir . 4,698 27- Dadra & Nagar Hnveli

8. Karnataka •5,456 28. Goa, Daman and Diu 66

9- Kerala . . . . 1,158 29. Lakshadweep

10. M udlna Pradesh 24,944 3°- Mizoram 214

11. Maharashtra 12,935 3»- Pondicherry 118

12. Manipur 1,212 T o t a l  . . . .  2 3°,784

' 3- Meghalaya 2,927 Lai?3 C allings
i4.

15-

Nagaland

Orissa . . . .

649 

23.fi i G

5756. SHRI SUD H IR KUM AR GIRI: 
Will the  M in is te r  of RU RA L DEVE-
LOPM ENT be pleased to state:

iG.

17-

18 .

Punjab . . . .  

Rajasthan

Sikkim . . . .

',767 

19,^*3 

296

(a) the  q u an tu m  of land ceilings 
ex isting  a t p re sen t  in d ifferen t S ta -
tes; and

(b) the to tal n u m b e r  of land less
19. Tamil Nadu . . . C>,64g Pe°PJe in the State (State-wise)?

„ o(in T H E  M IN IST E R  O F STA TE IN  TH E
20. Triputa . . .  , M IN ISTR IE S OF A G RICU LTU RE
o,. U ttar Pradesh . . 2«,505 AND RU RA L DEVELO PM ENT (S H R t

, BA LESH W A R RAM ): (a) an d  (b). A22. West Bengal . . • 25,243 x___  . , .
s ta tem en t  is appended. 

Statement

Name of the State Land Ceiling limit Estimated 
number of 
agricultural 
labour house-
holds without 
land in 1974-75 
(In thousands)*

1 2 3
Andhra Pradesh 10 to 54 acrcs 1624
Assam 50 Bighas (16-2/33 acrcs >25
Bihar >5 to 45 acres 1238
Gujarat 10 to 54 acres 497
Haryana . . 7 ■ 25 hectares to 2 1 8  hectares io4
Himachal Pradesh 10 to 70 acres 2

*Sourve*t Rural Labour Enquiry 1974-75.
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I 2 3

Jammu & Kashmir . 8/13/14 to 22-8/11 acres 4

K sraataka 10 to 54 acres 667

Kerala 12 to 15 acres 118

Madhya Pradesh 18 to 54 acres 625

Maharashtra 18 to 54 acres D30

Manipur 5 to 6 hectares 1

M<-ghaIava — ‘ 4

Orissa 10 to 43 acres 467

Punjab - to 21-8 hrctarcs 34»

Raiasthnn 18 lo 175 acrcs H4

Sikkiin 12 5 to 50 acres N.A.

Tamil IVadu 12 io 60 accs 153°

Tripura 4 to 12 lied arcs 18

Ultar Pradesh . . 7 3) to 18 - 25 hectares 1035

W-'st 5 to 7 hectares 989

T .v t a i. . I Of, 10

Scheracs for Rural
be in g  im p lem ented  in  

Reconstruction U n io n  T e r r ito r ie s  are  as
the States^  
f o l lo w s :

5757. SH R I SUBHA SH  CHANDRA 
BOSE ALLU RI : Will the M inis ter  of
RURAL D EVELOPM ENT be pleased 
to s t a t e :

(a) w h a t  a re  the  deta ils  of the  sch-
emes in troduced  in th e  coun try  for 
ru ra l  reconstruc tion ;

(b) the n u m b e r  of jRu^al Scientific 
C en tres  opened u n d e r  the  schem e to-
g e th e r  w ith  e x p en d itu re  in c u rre d  on 
them  by the C en tra l  G overnm en t;  and

(c) what are their achievements?

THE MINISTER' OF STATE IN THE 
MINISTRY OF AGRICLTURE AND 
RURAL DEVELOPMENT' (SHRI BAL- 
ESHWAR RAM): (a) The major
programme? of rural reconstruction

(1) Integrated Rural Development  
Programme ( I R D P )

D uring  the S ixth P lan ,IR D P  seeks 
to assist a t  least 3000 fam ilies  in each 
block belonging to the  ta rg e t  g roup  of 
s m a l l /m a rg in a l  fa rm e rs ,  ag r ic u l tu ra l  
labourers ,  ru ra l  a r t isans ,  etc., th rough  
the provision of subsid ies  and  in s t i-
tu tional c red it w hich  would  enab le  
them  to tak e  up v iab le  economic ac-
tivities. The ra te  of subsidy is 25 pe r  
cent of the  cap i ta l  cost of th e  p ro jec t 
for small f a rm e rs  and  33-1/3 p e r  cent 
for  m a rg in a l  fa rm ers ,  ag r ic u l tu ra l  la-
bourers .  etc. sub jec t to a m a x im u m  of 
Rs. 3.000. F o r  tr iba ls ,  the  ra te  of subsi-
dy is 50 pe r  cent, sub ject to  a m a x i-
m um  of Rs. 5,000. A t least  30 per  cent 
of the  beneficiaries a r^  to be d raw n  
from  scheduled  castes and  scheduled



tribes and at least 30 per cent of the 
total benefits by way of credit and 
subsidy are to flow to these groups. 
The expenditure on IRDP is shared . 
between the Centre and the States on 
a 50:50 basis.

(2) N a t i o n a l  R u r a l  E m p l o y m e n t  

P r o g r a m m e  ( N R E P ) :

NREP has replaced the Food for 
Work Programme in October, 1980. 
The basic object of 1he programme is 
to generate additional employment 
for rural areas and thereby create 
durable community assets which would 
strengthen the infrastructure in rural 
areas for socio-economic development. 
10f̂  of the outlay is earmarked for 
construction of assets having a direct 
impact on the socio-economic life of 
schheduled castes/scheduled tribes. 
Allocation to the S ta te s /U n io n  Terri-
tories is made on the basis of a wei-
ghtage of 75 per cent for the popula-
tion of agricultural labourers and mar-
ginal farmers and 25 per cent for the 
incidence of poverty in the o ta te  con-
cerned. The expenditure on NREP is 
shared between tfre Centre and the 
States on 50: 50 basis with eilect from 
1-4-1981.

(3) Drought Prone Areas Progrinn- 
me (DPAP):

The main components of this pro-
gramme are:

(i) development and management 
of irrigation resources;

(ii) soil and water conservation 
and afforestation;

(iii) restructuring of the cropping 
pattern and pasture develop-
ment;

(iv) popularisation of dry-land far-
ming techniques;

(v) livestock development; and
(vi) development of small and 

marginal farmers and landless 
labourers, etc.

DPAP is implemented in 73 distric-
ts in the country and the expenditure 
on the programme is shared between 
the Centre and the States on a 50:50 
basis.
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(4) Desert Development Program-
me (DDP):

This programme aims at the integ-
rated deveopmenl of both hot and 
cold desert areas by the increasing 
productivity, income levels and em-
ployment opportunities of the people 
through optimum utilisation of phy-
sical, human and livestock resources. 
The major activities envisaged under 
DDP relate to afforestation, grass-
land development, ground water de-
velopment, construction of water 
harvesting structures, rural electri-
fication for pump-sets and develop-
ment of agriculture, horticulture and 
animal husbandry. The programme 
covers 21 districts of the country. The 
expenditure on DDP is also shared 
between the Centre and the States or. 
a 50 : 50 basis.

(b) No rural scientific centres have 
been opened under the schemes of the 
Ministry of Rural Development.

(c) Question does not arise.

Written Answers 25^

Gap between Development anrl Utili-
sation of Irrigation Potential

5758. SHRI K. T. KOSALRAM: 
Will the Minister oi IRRIGATION be 
pleased to s ta te :

(a) the extent of gap that exists bet-
ween development and utilisation of 
the irrigation potential; and

(b) the steps being taken to get 
the optimum benefit from the area 
currently under irrigation?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z.R. ANSARI): (a) The gap between 
development and utilisation of irri-
gation potential is 4.2 million hecta-
res.

(b) Introduction of rotational sys-
tem of supply of water including 
night irrigation, improved water ma-
nagement practices alonghwith better 
maintenance of canal system, timely 
provision of seeds, fertilisers and



253 Written Answers CHAITRA 8, 1904 (SAKA) Written Answers 254

access roads in the command of irri-
gation projects under the multi-dis- 
ciplinary Command Area Develop-
ment Programme are some of the 
steps being taken to get optimum 
benefits from irrigation projects.

Crop Wether Watch Group

5759. SHRI K. T KOSALRAM: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) the nature of advice being given 
to farmers on pattern of contingency 
cropping, techniques to save crop life 
and compensatory programmes in 
favourable areas;

(b) in how many blocks the crop- 
wealhe" watch groups have been set 
up; and

(c) the nature of help being given 
by the State Land Use Boards in the 
planning of land and wator-use?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRT 
R. V. SWAMINATHAN): (a) The ad-
vice given to farmeis on pattern of 
contingency cropping, techniques to 
save crop life and compensatory pro-
grammes in favourable areas is given 
below:—

1. Contingency Cropping : The pat-
tern of contingency cropping deoends 
upon the dynamics of the weather 
conditions. If the monsoon is delayed 
and it becomes too late to sow tradi-
tional crop of paddy or jowrar. an al-
ternative crop like pearl-millet, 
moong, arhar, field-bean or sunflower 
may be cultivated deperding upon the 
soil moisture status. In case of a 
kharif crop failure during mid-season 
due to prolonged drought/continuous 
rains, alternative crops which may 
complete their life cycle according 

to the expected weather conditions 
may be taken. For example, if the 
crop of jowar or bajra fails in August 
or early  September, a crop of castor 
may be taken. If the crop fails due to 
early cessation of monsoon, the stand-
ing crops should he utilised for fodder 
etc. and arrangements made to, utlise

the land with the help of late showerf 
in the month of October/November for 
growing less moisture requiring rabi 
crops like toria, lentil, barely, linseed, 
sajfTlo-wer etc. Suppliers of inputs like 
seedsi fertilisers, plant protection 
material etc. and the cultivators are 
advised to make provision for contin-
gency stocking of the inputs.

In traditional Rabi crop growing 
areas, cultivators are advised to go in 
for less water requiring crops like 
safflawer,linseed, gram, rape and mus-
tard in place of wheat, so that maxi-
mum area could be covered by crop 
substitution.

2. Technique to save crop li fe : (i) 
Cultivators are advised to retain as 

much water as posible in soil profile 
and use it as longer a period as wea-

ther permits and store the inevitable 
runofl' jn suit able storage structures 
including ponds, check dams, nala 
bunding etc. yo that » life saving irri-
gation could be provided during the 
periods of prolonged droughts.

(ii) To. ensure an efficient t if1 i*=
of canal/tubewell water, the convey-
ance and distribution system is toned 
up to provide limited irrigation to the 
maximum possible areas. The distri-
bution system including field channels 
etc. may be cleaned and shaped for 
quick and effective movement of 
water Irrigation system including 
small check basins, furruw method, 
eic. for crops are encouraged by ex-
tension staff.

(iii) Compensatory programmes is
favourable areas : Efforts are made
(i) to try to compensate crop losses in 
most surio.usly affected areas by inten-
sifying production programme and in- 
cresf’ng yield:

(ii) to incresase production in most 
favourable areas where there 
have been good rainfall or irri-
gation facilities;

(iii) to make up the crop loss in a 
particular area by taking 
catch crops Dulses. fodder.
rpbi groundnut or rabi jower 
etc.
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(iv ) area-s w hich rem ain unsown  
during drought can be sown  
with short duration winter  
or sum m er crops.

(v ) detailed mo,n t h  by m o n t h  con-
tingency program m es arc 
prepared and step s are take:’, 
to put it into practice depen-
ding upon the adequate soil 
m oisture.

(b) A Crop W eather W atch Group 
has been set up at the Centre and the 
State G overnm ents have also been ad-
vised to set up such Groups at the 
State and D istrict levels only.

• (c, The nature of advice expected  
from Land Use Boards tn respective  
States includes:—

(i) R eview ing the existing land 
uses in (he Stale and explor-
ing the possib ilities of taking  
step s  to putting lands to lire 
according to th eir capabili-
ties;

(ii) Im plem entation of fU  Com-
mand Area D evelopm ent Pro-
jects (2) Catchment Area D e-
velopm ent Projects; find f 
D ry Land Farm ing Techni-
ques; and

(iii) Increasing ]and w ater efficien-
cy by adopting suitabe croo- 
pinp- patterns, in'reasins: in -
tensity  of cropping/irrigation.

Chimamuttom Fishing Harbour 
Projett

5760. SHRI K. T. KOSALRAM: 
Will the M inister of AGRICULTURE 
be pleased to state:

(a) when w as the token provision  
made in the Central budget for Chiin- 
amuttom Fishing Harbour Project in 
K anyakum ari D istrict, T am il Nadu: * 
and

(b) steps taken to complete this pro-
ject ?

THE MINISTER OF STATE IN THE ' 
MINISTRIES OF AGRICULTURE

A N D  RURAL DEVELOPMENT (SHRI 
R. V. SW AM INATH AN): (a) A pro-
vision  of Rs. 10 lakhs w as m ade for  
Chinnam uttom  F ish ing  Harbour Pro-
ject in the Central budget for 1930- 81. 
H ow ever the provision could not be 
utilised  as the project was not approv-
ed during 1930-81.
«T

(b ). A dm inistrative sanction for  
the project estim ates of Rs. 234 lakhs 
w as issued on the 23rd February, 1982. 
A sum of Rs. 21.91 lakhs tow ards 50 
per cent C entral contribution for the 
project has been made available to the  
Tamil Nadu Governm ent during 1081- 
82. The project is estim ated to take 
a b o u t  four years for com pletion.

Irrigation Potential of M adhya Pradesh

5761. SHRI B. R, NAHATA: Will
the M inister of IRRIGATION be 
pleased to state:

(a) as to what steps are being lak er  
up to increase the irrigation potential 
of Madhya Pradesh in order to btirig 
it to national average; and

cb) w hat are the im pedim ents in 
allocating m ore irrigation projects in 
M edhya Pradesh in order to bring the 
average to national level and what 
steps are being taken to rem ove the 
impedim ents?

THE MINISTER OF STATE IN THE 
M INISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) a nd  (h) D evelop-
m ent of irrigation in M a d h y a  Pradesh  
had been held uP for nearly tw o de-
cades o n account of Inter-State D ispu-
tes on the sharing o£ the m ajor river 
flowing to the State n a m e l y  Narmada, 
This D ispute has been resolved recent-
ly. It ia now expected that the pace 
of irrigation developm ent w ill increase 
substantia lly . The irrigation percent-
age of M adhya Pradesh w hich was
10.4 at the beginning of the Sixth  
Plan is  expected to go up to 18.7 by 
the end of the S ixth  Plan,
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Request from Karnataka Assis-
tance of Water TanksI

5762. SHRf K. MALLANNA: Will
the Minister of AGRICULTURE be 
pleased to state.-

(a) whether the State Government 
of Karnataka has approached the 
Central Government for financial as-
sistance in regard to a number of 
water tanks which were seen breach-
ing in the heavy rainy season recent-
ly in the year of 1980-81;

(b) whether any assessment of loss 
sustained particularly to life and pro-
perty had also been brought to the 
notice of Central Government by the 
Stale of Karnataka; and

(c) if so, the details regarding the 
demand of the State of Karnataka nnd

(i) Cropped area affccted

(ii) Population aflecttd .

(iii) Number of human lives lost . •

(iv) Number of cattle lost

(v) Number of houses damaged

(vi) Number of minor irrigation tanks damaged

(vii) Fish curing/storing tanks damaged
(c) The State Government projected 

a requirement of expenditure of 
Rs. 2556.71 lakhs to provide relief und 
rehabilitation and for repair and resto-
ration of public properties damaged 
during the floods.

On the basis 0t  the report of the 
Central Team which visited the State 
from 11th to 15 November, 1980 and 
the recommendations of the High 
Level Committee on Relief thereon, 
the Government of India sanctioned 
on 17th January, 1981 a ceiling of ex-
penditure of Rs, 347.50 lakhs for 1980- 
81 for relief and rehabilitation and lor 
repair of public properties, damaged.

Fertility of Black Soil
5763. SHRI K. MALLANNA: Will

the Minister of AGRICULTURE be 
pleased to state.-

(a) whether it ig a fact that the area 
under the black soils holds th e  key  to 
massive increase in food;

260 LS—9.

the reaction ,of Central Government to 
meet the situation?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (KU-
MARI KAMLA KUMARI): (a) The
Government of K arnataka approached  
the Central Government with memo-
randa in  October and December, 1980 
requesting fox financial assistance for 
relief and rehabilitation of the affect-
ed people and for repair and restora-
tion of public properties damaged by 
floods during May to August 1980.

(b) According to the M emoranda 
received from ihe Government of Kar-
nataka the extent of damage to life 
and properties is as under:—̂

. 0- 77 lakh ha.

.................................... 3-38 lakhs

...................................... 11

.................................... 359

....................................  8563
*

. 37a
.  . . . 2 2

(b) if so, whether any study has 
been made in this regard; and

(c) if so  ̂ the details regarding the 
States as well qs the qualities found 
suitable f^r blapk soil so* far as the 
question of produce is concerned in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R- V. 
SW AMINATHAN):.^ Yes, Sir. Field 
experiments have indicated that on
moderately well-drained deep black 
soils, the production of jowar, cotton 
and wheat can be increased 50 to 100 
per cent with, the  adoption of improv-
ed crop production, technology which 
includes (i) land management practices 
to reduce run-off and erosion, and to 
provide improved surface drainage,
(ii) cropping Systems and crop mana-
gement practices which make efficient
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use of moisture during the rainy and 
post rainy seasons and ensnare good 
plant stand, (iii) adoption of imple-
ments for proper seed-bed preparation 
seeding, fertiliser placement, (iv) use 
recycling of run-off to provide life 
recycling of run-off to provide ife 
saving irrigation.

(b) and (c). Yes, Sir. In India, 
the black soils cover an area of about 
76.4 million hectares. This hectareage 
constitutes roughly 22.2 per cent of the 
total geographical area of the country 
in the States of M aharashtra, Madhya 
Pradesh, Gujarat, Andhra Pradesh, 
Karnataka, Tamil Nadu, Rajasthan, 
Orissa and Bihar (Statement). The 
field experiments for developing suit-
able package of crop production tech-
nology for raising crop yields on black 
soils are being undertaken in f-he 
following programmes:

(0  Under the All India Coordi-
nated Research Project on
Dryland Agriculture, research 
work is in progress at 8 cen-
tres specific to black soils
namely, Bellary, Bijapur Sola 
pur, Udaipur, Akola, Kovilpat- . 
ti Indore and Rjewa.

<ii) An Indo-U.K. Operational Re-
search Project on Dryland 
Agriculture on deep black
soils has been in operation at 
Indore since 1973. Some a d d i 

tional operational r e s e a r c h  

projects in black soil regions 
have been developed for im-
plementation under the A.P.

Cess Fund scheme of the 
Indian Council of Agricultural 
Research.

(iii) An Advance centre for re-
search on black cotton soils 
at Karnataka is also jn opera-
tion at Dharwar since the 4th 
Five Year Plan. This centre 
is expected to provide basic 
and advance applied re sea rch  
support to the coordinated 
projects in the black soil areas 
of different States.

(iv) National Bureau of Soil Sur-
vey and Land Use Planning, 
Nagpur is continuously u p d a t 

ing an inventory on soil re-
sources of the region and de-
pending upon the limitations 
and potentialities of black 
soils suggesting land use pl^nK 
for improving their efficient 
use.

(v) In addition to above, work on 
management of black soils is 
also being undertaken by the 
Soils Departments of agricul- 
oultural universities located in 
black soil areas.

(vi) The Internationa] Crops Re i 
search Institute for Semi arid 
Tropics (ICRISAT) at Hyde-
rabad is also developing crop 
production technologies for 
improving and stabilising pro-
duction of sorghum, bajra, 
arhar gram and ground-m.it. 
ICRISAT has also undertaken 
some Operational R e s e a r c h

'suotgaj s-[tos ui ^osro.r,;!

S ta tem en t
Vertisols and associated soils: distribution

State Total area under Area under Vertisols and asso- ’
Vertisols and ciated soils expressed as

■ ' associated soils - - -------— ------------------------------/■
soils (m.ha) of gross or total

Vertisols area in geographical 
India area in India

Maharashtra 

Madhya Pradesh

299
16-7

36-5 
23-0

7'9

5-1



■:x61 Written Answers CHAITRA 8, 1904 (SAKA)  Written Answers 262

* 2 3 4

<tJujar;it 8-2 u . 9 2-6

Andhra Pi adcsh n » ■ 7-2 10 • 0 2-2

, JICirTUit^l^ ] • * • G y 9-4 2- I

{ T am il Nadu . 3‘* 4 • 2 I ■ U

Rajasthan . 2-3 3,f> 0.7

O rissj 1 3 2-0 O’4

Siliar . 0 7 I ■ O 0*2

iU ttar Friidcsh Negligible Negligibl* Negligible

s  7 <3 4. m  'it iw  : ^rr
-w fa  ^  r̂rr r̂ f^rr fap:

^  ^  fF* |  f a  sfe*TH
t t K  t ^ t a r c  #Tt  TRsrmt
^  *r ^  ^  *ft sfrfV

M^PTT if TfT ttT  |
^  ^  % qfar ^  t  ;

(* i) i f c  ^r, ffr sprr ^ rc q
- |  ^hC fatT f ^ T R  vfT'ff %

w  t V »rf |  ?

* f a  ’IWOT f*5Ttf ’YcTfaVf Sr
■3 ^  (5*Ttf) *5*mT
("S) ?fk ( ,sr). TrsT̂ r *i* 9 . 12. 81 

^  !TM = ^ t  % s t r :  3?f
«ft eft ^  *r f a  c t p  *r>rr

Wft SrffaflW ifW T H 'TPTT WT «TT I 
afTRTf W T  % 3TT?, %

1 1 0 2  ^ r  3r
I v t  »it ^  fasw  frffr srr^rt ^f^nrg- 
ctfRr JV îi i r t  §■ 1

76-4 lOO'O 22-2

JTT'rfV  ̂ f^Vfl sffTT
api fdfWAf ?Tp5 ^  %T-f«.TT%9 >9

5 76 5. «f; STm'R'TH V<TO : =TCT
. w f v v  $Fn w r  ^HT% fTT
*r$r fsp :

(37) TTrf Trfl’Tf % ^ V ft
splr ?f f e r t

% t r t Ft ^  f^ n r  ^  =pt 
f w ?  ?r?37 % f t  *r fan*;rt tf^rnfsro
^ t  w t f t  t o r  I  ;

( g )  '% fr” ^t^rr-tr^r sftr' 7 Cv
ttw  % ir ^  *r q-?* • *

^fa^r t ,  fa*r q x ^ m
3WiR41' ^  ?r i^p rc  ferr

(*t ) ^  ^rFfr % fair q fa
|  ?fhc Ttf% fa ^  f a c ^ i r

% fa*?; ^

’i f  t  ;

( ^ )  5rf^ ^frf ^rarsrr^V ^  ^  
^  |  eft ^  m \ '^ r^ r  | ; ?rk  

( ? )  W  P̂T̂ TT qr^r
% f a ^  ^  ftTT 3W ^T5fl
^rrcr I ?
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y fa  f<^TK
if  3<i i t s ) ( f  *nfi q r ^ r  $ * k j )  : 

(^f) ? r ^  1981  swsrft,
1982 %  %  ^TT?T

105 ?rrar ^  1

(g-) % ( ^ ) ,  18 W T*t, 1982
6 . 7 errar <$\ sfas ^

f’TRir+'a ^  ( ^ q )  *T
«TfT g?TT T̂T :—

( 1) snrer ^  sF«Wt
gTTT 3 F̂T «*gtl ?ft
srforr f^ fir % s rq s  TW 
% ^ r f  W  *ra *t,

*
^ixnr Trgt ssTqr fa

^t*r?n ^  3*r
5Ti% % 3̂'T<7ĵ T •Ttft T̂T 1

( 2 ) ^E T fiS tf rf<TT %
Jf fHiPT % 

srfa f^rCra ^  sn^rcr
«ft, spftfe ^
srTiTR *r fa*m 
^■5®T ^  I S13:
i r r w t  if, sr5̂

»r^t 'oSycrr 1

(3) r̂f,T2r ^  ?rnR feft

^Ir % srfaw;
«ft, fsr^r t̂<T r̂ % s n T ts -  
crrft ?r$r s s t  3 % i

( 4 ) ifrro: *f?w % 
f ^ f t  Jr f^ r^ r r  ?pf 
fo rf cr^ *rr^ s f a

%
JPIJT *$x

tF T fw r f^nr^r * qrr 
snfc <m i

^  'T^r^KTOlf Jf fa'T'T 5TTT
^  f a s f a  ^ t  %  f a r ^ ? t T  5$ -  

ri?n *m^r ?r$r ^ t 1

(T ) ( l )  f w  3TCI snw ff- 

s r r r w f  3?r s e t :  * r  I n -
fect C[SF 5pft
3T^rr^ft ^  t i  * r * t  t ,  t e * t  

^  ^ T i^ ’JETJifrtfr % 
r r f  * T ^ K  apt ^  ^ H / * f r * >  

5ri'r .> £ y 4 m  ^1 ^ r t ^ r
far<Tt ^ k h  ^  5ft7

3?r *T-ft H i  f t  ^rraT 

^ 5 T -fr  ^ td T  I  I n f e  ^ T

(^TIT^) *  x z rz  ^  
-35 f t  5f f̂T?- H

^fcft |  (fr -3^  t t f t -
^  |  I

( 2 ) P tw  ^  ^ f r e  w ftr^nW r 
% tr*i Sr 5T<rf̂ T ir  
i 9 8 i  k  ew t t c  TW -rr-

gr^r spi ^ \ r r  ftw rt « r r ,
n t f ^  ^ f ^ i T  i t  f ^ 5 f t  ^ T  
T̂=5® fafi^ % ^(’’TT ^T4T 

^ ? T T t  T f  3 7 ^ ^
^?r 1̂ 1

{ 3) ^  s r f a f l f f r
cR?r2T r̂ fw ^ a '■o

t ,  cTrf̂ P
^  f e i  •* 1 ^
f̂ p f'T̂ r̂ r w i \  %■
^Tq=r 'pi f f  i 

( 4 ) ^  ^ rc?T ^ r
^  f^fJT api 

% f̂ rcr ^  
s e rfs ’ »rfe? 4 ;  
fsra^r f ? r ^  f ^ r ;  

srwrnr^r %  grrar ^  v r ^ r
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.fcnrfji % irfkwrfi
KTTTn TiSf fn  o

rr̂ 7 'Tfd'frfa 3TTf*Ff |  I
■ n i^ w f f ^ f r  spr

%: *w v  waf-
f iw  t o  t o  *rr<w ^

vsr^rr ?>rr, t o t

h'fcffb' % ^TRr: *fr * ifan  
■T Wif’Tn f%Tin I

- 5 ) Mm w i  s r t o r  f v ^ r v  

6 0 0 0  sfl'o 3n H i r e  *Pfa; ?t  
h  ^ o q o  H i  * w  3?r j t t s t t  
’4 w  ■o,q"ff>r;mi *r‘i 'f f :

% t o  V *TT
"f °^T^a^n
f r  *r*fr £  1 «Trf if 

^  » i f u  f̂r nr^r

TT V5FT spnl *ft 

^  t  STF. ^Tfn | f o  JTFT, 
1 9 8 2  % V *f ntf

t w t  frpTCH spr fa*rr 

j7nr*n i

‘( e )  f̂ f*r*r ^R o  w  trppfr 
fsfo w, r̂fexrr t o *  v

^nv qfr susrrf %
t o  1 . 2 5  c-frar ^

f w  |  t f n  n;^ tftr  
r̂®n *tr5i ^ T ^ fr f^ o

•v  t t h  ^ r a r  <r?r £ 1 

< 1 ) h i *  ^ f e i t o r  $r f a w -
O T WTn-STc*s$ <0

v t j t  nfar v t  n,«Tr I  i

fevfy ST5TWST % ^ F ,  STTJ 
'¥T«P % *fRT?W ^  ^flTFr T O l  

^TTfr ^ I T S r R .  nft%  7^t t - l

5 76 6. «f«* *WT ?T*T H W  : W  

f a c r f a  v r c fT K  *r $ ft  ^  5Rn%  ^ r  

f^F -̂itJT :

(* )  ^ r  q1? sr^r |  fa  fer^ iT , 

% *rf?w ?rcw  h  w  P m  %

’ ^ ^ r r f v r r  % f f r c f a r a r  wm * r r -  

i f  s r t o f l r  f ^ i r r r  f o r r  «rr 

r f T f  s ^ r f M r t o f  ^ r  ^  ^ n r n ^ T  f e r r  

^  f r  >fr.-f<-^n: ^=|'

^ j f r c ^ r  i t  t o r

v w m  ;

( g - )  jrfe  ^ r  rfr ^

^fr ?r^ ? w  ^ r ^ f e f  ^r ^  %

^ 7  ^rr^r ^ ?

H .i*W 5T^ n^f f̂ T*=rf«T ^

Vmt.i 4 s) (^1  w w  :

( v )  r f^ r  ( » f ) .  m  ^ S T f T r p f f  

^ :r ? r  %  arreV f s r ? ^  f ^ i r r  O t^ p t ^r 

r\[^ f r Jffr  f^r^rf^r^ff ^ q r f w p■o

wrafecr % fa q  f e f l r

3Trfk^^T ^T &pxt 1T̂

s j^ r  «flr 1 f e w f t  fs w rc r ^ T r f w r a r  

=r ^ r  t o t  |  f a  ^ r  ^  

37 3!T?rM ^  TO^T f m

5f[fr ^?r ir t  |  t o  % qro 

ĉr9Fr ^  ^

ap tt wra'd’JT ^  t o r  ^TcTT

1 1
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■ TiTrfaTf STTf ^TcO-TftJ^ TO! f f

q r  t f n  v iCv

5 767. aft Tm <*m Tl$i : w r 

faqfal i f a
Jpt f^T <t*̂ i fa  :

' (^t) ^rr ^  t  fa  j®
H'ft oATIHlft 'T^R H
q ^ fr ^t wf̂ r h #  o t t  it

cv

jgrfk ^  | ?fk  t t  tmz 
^  fir qr | ;

(sr) ^
*Kl«r *n1w r fPT 3tW"t  fFcff & ;
«fl7

(*r) r̂f̂ - ?fr sn«pr
<pt  % f?w s t t t  fa ^
«rr gqpff ^ n  |  ?

srswto ^ t fa-rf«r wVr
(«fl :TT7mBT f,7g):

(* )  *r (*r). ^ r n
•Ft ^T T$ I  cWT Ĥ TT qr^f q-r T3? 

arrtnft 1

Conversion of Reserved Forest A r e n  
in Non-Forest Areas

5768. SHRI N. E. HORO: Will tb e
Minister of AGRICULTURE be p le a d -
ed to state:

(aj whether Government have coK 
lected information regarding the re-
served fo.rest areas converted into n o n - 
forest areas during the year 1980-61 u l : 
various States; and

(b) if so, the details thereof parti* 
cularly in the State of Bihar as to how 
many hectres of land was covered, 
under the social forestry scheme 
during the year 1980-81?

THE MINISTER OF STATE IN T IIE . 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN): (a) and (b>- 
Information received from the State 
Governments regarding the reserved 
forest areas converted into non-forest 
area during the year [980-81 in variou^ 
States is given in the Statem ent

The Government of Bihar have ie- 
ported that no reserved forest area 
was converted into non-forest area 
during 1980-81.

An area of 5455 hectares was cover-
ed by the social forestry scheme in Ih* 
State of Bihar during 1980-31.

Statement

Reserved Ft rest areas converted vitt non-forest areas dm in* t >-<! i

SI. State/Union Territory 
No.

Area in hectares Local ion

4 ,

j . . Gujarat

2. Karnataka

208i''4t> Vadoilra District
(area notified 
under Section 4 
of the Indian 
Forests Act)

®°'94 Jtinagadh District
(Protected Forest;

1 . 1 a P an clin u h al't D istrict

54-Sg. Kanara Circlc
101-27 Btlgaum Circlc J
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1 a

3. Tripaa

4 . Andaman & Nicobar Islands

5. Arunachal Pradesh

II. The Government of Andhra Pra-
desh Bihar, Haryana, Himachal P ra-
desh, Jammu & Kashmir. Maharash-
tra, Nagaland, Orissa, Punjab. Sikkim 
and West Bengal and the Union Terri-
tories of Pondicherry, Mizoram, Dadra
& Nagar Haveli_ Lakshadweep, Chandi-
garh, Goa, Daman & Diu and Delhi 
have reported that no reserved forest 
areas were converted into non-forest 
areas during 1980-81. No information 
has been received from the States of 
Assam, Kerala. Madhya Pradesh, Mani-

pur, Meghalaya, Rajasthan, Tamil 
Nadu and U ttar Pradesh.

Conservation of Soil Resources
5769. SHRI N. E. HORO:

SHRI ANANTHA RAMULU 
MALLU:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether it i9 a fa d  that the 
country’s soil resources are rapidly 
deteriorating and decreasing;

(b) if so, whether Government have 
taken some acfive steps in this regard; 
and

(c) if  so, the details thereof?
T H E  M IN IST E R  O F STA TE IN  TH E

MINISTRIES OF AGRICULTURE 
,v AND RURAL DEVELOPMENT (SHRI 
' R. V. SWAMINATHAN): (a) N#

comprehensive assessment for the coun-
try as a whole is carried out at regu-
lar intervals to indicate the exact rate 
of deterioration in the country's s*il 
resources. However, on the basis of 
observations made, it is estimated that 

, the country is losing about 6,000 mil-
lion tonnes of soil, containing appro-

ximately 8.4 million tonnes of nutri-

3 4

2-59 G;uiganagar Tchsil

2-20 Longhthorai Mouza

169-OO Great Nicobar

138-00 Campbill Bay

CO00 West Kameng District

30-60 Lohit District

ents, annually through erosion. The 
observed sedimentation rates) in many 
of the multipurpose reservoirs are for 
higher than the rates assumed rates 
at the time of designing these struc-
tures. This high sediment production 
is the result of extensive erosion on 
their catchments and, therefore, reveal 
the continuous deterioration of the 
soil resources in the catchments.

(b) and (c). The problems of soil 
erosion and land degradation have 
been constantly engaging the attention 
•f the Government. A num ber of soil 
conservation programmes were initia-
ted, during the First Five Year Plan 
through the Central and States Sectors. 
In subsequent Plan period, these pro-
grammes were enlarged and diversifi-
ed both for treating agricultural and 
non-agricultural lands. In order tc 
collect basic data and information and 

to evolve package of practices, as well 
as to impart training to build up a pro-
fessional cadre, a chain of research, 
demonstration and training centres wag 
established.

The programmes in the State Sector 
are mostly concentrated on treating 
agricultural lands and some non-.igri-
cultural areas, with various agro-
nomic, engineering and biological
measures. Central support is extend-

ed in establishing and treating the 
catchm ent areas Of selected river val-
ley  projects and flood prone rivers. 
The All India Soil & Land use Sur-
vey Organisation, has been carrying 
out soil surveys in the catchm ent areas 
and certain selected districts. U nder 
a scheme for Survey and Categorisa-
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tion of Culturable Waste Land ir: 
blocks of less than 100 hectares, an 
■area of 2.3 lakh hectares was located 
in  17 States for productive develop-
ment while 1.1 lakh families of land-
less laburers were resettled on re-
claimed waste lands. Through another 
Central scheme an area of about 8.3 
lakh ha. of ravine lands in Gujarai, 
Madhya Pradesh Rajasthan and Utiar 
Pradesh were surveyed^ categorised in 
depth classes and under different own-
ership patterns such as private, gov-

ernment and panchayat, were also 
obtained. A national policy on r a v . n e  

lands was also developed for prevent-
ing erosion on the table lands and 
encroachment Of revines, reclaiming 
shallow ravines for agriculture/horti-
culture and stabilising medium and 
deep ravines by developing fuel and 
fodder reserved. The tedhnical feasi-
bility1 and* economic viability of this 
approach have also been demonstrated 
during the. Fourth, and Fifth Plan* 
through the Pilot Projects with C e n t 

ral support. During the Fifth Plan 
period. Besides continuing the pro-
grammes in the catchments of river 
valley project’s and revinous areas, 
pilot projects were taJken up for con-
trolling the areas subject to shifting 
cultivation and reclaiming areas sub-
ject to alkalivity. Till 1979-80, an area 
of 23.40 million hectares has been 
treated at a cost of about Rs. 6640 mil-
lion under the Central and State Sec-
tors, ,

During the Sixth Plan, the major 
effort has continued to, be made under 
the State Sector for treating agricul-
tural and non-agricultural lands while 
special support from the Centre is 
being extended through the schemes 
of; (i) soil Conservation in the catch-
ments of River Valley Projects; (ii) 
Integrated Watershed Management in 
the catchments of Flood Prone Rivers; 
tiii) Strengthening of Soil Survey 
Organisations; (iv) Control of Shifting 
Cultivation in the Union Territories; 
and (v) Strengthening of All India 
Soil and Land Use Survey Organisa-
tion.

Besides, to stabilise ' and increase 
aggregate product from rainfed areas,

a Central scheme of Propagation of 
Water Conservation/W ater Harvesting 
Technology is proposed to be taken up. 
In order to provide policy direction on 
m atters concerning the care of soil 
health and to coordinate the pro-
grammes of soil conservation amongst 
different Department, a Central Land 
Resources Conservation and Develop-
ment Commission is being set up. 
This Commission will also oversee and 
coordinate the activities of the 26 State 
Land Use Boards. An area of 6.5 mil-
lion hectares is proposed to be treated 
under these schemes during the Sixth 
Plan.

In addition under the following 
schemes, which are also in operation 
in the Sixth Plan, a total area of 22.30 
lakh hectares has been treated with 
soil conservation and afforestation 
measures till 1980-81:

(i) Soil, Water and Tree Conser-
vation in the Himalayan 
Region;

(ii) Social Forestry and Fuel 
Wood Plantation;

(iii) Drought Prone Area Develop-
ment Programme;

(iv) Desert Development Pro- i. 
gramme.

Silos for Procurement Operation
5770. SHRI SHIRAN.II IA L  SHAR- 

MA: Will the Minister of AGRICUL-
TURE be pleased to state the number 
of sophisticated wo,rid bank aided silos 
to be set up during coming rabi 
season?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): There is no pro-
posal to set up any World Bank-aided 
silo for foodgrains during the coming 
rabi season.
Use of Toria in preparing Vegetable 

Ghee
5771. SHRI CHIRANJI LAL SHAR- 

MA: Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether it is a fact that vege-
table manufacturers are using large 
quantity of Toria in preparing veget-
able ghee; and
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(b) if so, steps taken or proposed to 
be taken against them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (aj No such case 
has come to, fhe notice of Government.

(b) Does not arise.

TT <TR STcT 3  'TWPT cfTSltS?

5 7 72. : ^TT fifa
j f s f t  f r q r r  f a  :

( s p )  ^ T T  S p j m H  ^
q^r-qrrr *a?r *r

t ty  % ST*HTT«r iTcW-TT^
^nprr^f «rr ;

(g 1) ^T, " f tq W
TT f%cT*ft OTrrftr ^  ^ j * r f  aff ;

(*t) 3r?r 77 T resftlqrew  'm
t

iHf SP? ?T f&T % ’^TT 
^rrniT g ? *

ftftf cT»n vr«f)vr qtffa*tfor ivaTfw
(«fTKTTo <^0 f!(I%T«nT) :

( v )  I f%e5fV wrcr-r,
IT̂ T̂T vrn; «5T if sr^'TRJr^ TTrFET

w  3pt ^roff 5f fa-frfar 
^  TfTT 11 fa#JT ^RT. ®5t qr^r^qfq- 
f̂T̂ T̂T % ^Prf cT<̂  ^TT f%£|T «TRT

t  I

(?) *rk (*r) s*r qrr 20
<rrg- ^rq- ft i g ^ 'q ^ r  «t ,t .

*t t *t  w r  T̂ rr ^ i

Loss incurred by F.C.I. on Account of 
Unloading of Wheat

5773. SHRI ARJUN SETHI: Will 
the Minister of AGRICULTURE be 
pleased to s ta te :

(a) whether Food Corporation of 
India has been pul to loss on account 
of wheat unloading;

(b) if sOj the extent to which it 
incurred loss; during 1980-81; and

(c) the remedial steps Food Corpo-
ration of India have taken to improve 
the methods of unloading so as to 
avoid such losses in future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): " (a) Transit 
losses which include loss in unloading 
of wheat for that m atter in unloading 
of all foodgrains occur on account of 
spillage of grains, moisture loss during 
transit, transhipment. pilferage, de-
mage etc.

(b) Separate .figures of loss on 
account of unloading alone are not 
available. However, the total transit 
loss suffered by the Food Corporation 
of India during 1980-81 in respect of 
wheat was about Rs. 28.39 crores.

(c) The Food Corporation of India 
is taking all feasible measures to im-
prove upon handling and management 
practices for minimising transit losses.

Recovery of Overdues of Agricultural 
Credit

5774. SHRI SUBHASH YADAV: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) the impact of writing off over-
dues by the State Governments of 
Tamil Nadu and M aharashtra on the 
recovery of overdues of agricultural 
credit; and

(b) the steps Government are tak-
ing to rehabilitate such farmers 
against whom the overdues are rr.cre 
than five years old?
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THE MINITER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)
and (b). The decision to write off co-
operative overdues of agricultural 
credit from small and marginal far-
mers was announced by the Govern-
ment of M aharashtra in July, 1980 
and by Tajnil Nadu in October, 1980. 
The impact of these measures on the 
recovery of cooperative dues can be 
assessed on the basis of information 
of overdues for the year 1980-81 which 
\s not yet available,

2. The cooperatives themselves and 
the State Governments, who is in-
charge of the subject of ‘Cooperation’, 
are medial measures. Appropriate reha-
bilitation programme for the coopera-
tive institutions have been recommen-
ded by the Reserve Bank of India and 
the Government of India to the con-
cerned State Governments.

i

Wheat Procurement

5775. SHRI NAVIN RAVANI: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) the quantity of wheat procured
during the year 1981 from the wheat 
producing States, State-wise and at 
what rate; 'T*'

(b) what is the target fixed for pro-
curing wheat during the year 1982 
from wheat producing States^ State- 
w is e ;  and

(c) what is the rate fixed for procur-
ing wheat for the year 1982?

THE DEPUTY MINISTER IN THK 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI)': (a) The procure-
ment price for fair average quality of 
wheat is Rs. 130/r per quental for
1981-82 rabi marketing season and 
procurement of wheat upto 20th

March, 1982 was about 6.559 million 
tonnes as detailed below: —
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St itft P r o r u r e m r n t  ( ‘OOo to n n e s )

I. Biliar

2. Haryana 112 t

3- Jam m u & Kashmir . 20

4 - Madhva Fraricslt i 67

5 - Punjab

6. Rajasthan 10

7- U ttar PraHcsh i4gS

Total <>59n

(b) No Target have been fixed for 
procurement of wheat for 1982-83 rabi 
marketing season.

(c) No decision about the procure-
ment price of wheat for 1982-83 rabi 
marketing season has so far baen 
taken by the Government.

Dwelliaff Units

5776. SHRI NAVIN RAVANI: Will 
the Minister of WORKS AND HOUS-
ING be pleased to s ta te :

(a) the number of dwelling units re-
quired for the landless and roofless 
families in the rural and urban sectors 
as «n 31st March, 1981, Statcwise;

(b) the number of families out of 
them benefited during the current 
year, StaCe-wlse; and

(c) what steps are being taken to
provide dwelling units to them under 
a tiM e p rog ram m e?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WAJRKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b> The information 
regarding dwelling units required for 
landless and roofless families in the 
rural and urban sectors as such is not 
available. However, according to the 
reports received from the State Go-
vernments upto 81.3,81, there were in 
all IM & 1 M 7  landless families . of
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ru ral workers eligible for house-sites 
and construction assistance of which 
86,20,208 families had already been 
given house-sites and 14,63,062 fami-
lies provided with construction assis-
tance. Based on the reports received 
upto 30-9-81, 58,170 families had been 
provided with house-sites and 51,804 
families with construction assistance 
during; March to September, 1981. The 
State-wise details are given in state-
ment.

(c) The Sixth Five Year Plan en-
visages allotment of house-sites '.o 6.8 
million families, thereby covering all 
the eligible families by 1985. The 
construction assistance will be provi-
ded to 3.6 milion families., This pro-
gramme forms a part of the Minimum 
Needs Programme and also the new 
20 point programme. The Sixth Plan 
also provides for construction of 1C.2 
lakh units under the ‘Sites and Ser-
vices’ programme.

S ta tefncn t

Scheme fo r  Rural Hous^-s tales-cui n~ Construe tio’i Assistance for landless families.

States Total No. of No. of families covered
eligible families during M arch-Sep- 
as reported by tember 1981
the State Gov- ................................ Rc-

eram ents By House By Cons- marks 
upto 31.3.81 Sites truction

assistance

1 2 3 4

1. Andhra Pradesh , 21,33,000 N.R. N .R.

2- Assam . 2, 37,607 1900 100

3. Bihar . 19,58,000* 1321 Nil

4- Gujarat . . « • 4, 79,616 26329 14054

5. Haryana • ■ • 2,47,601 1342 Nil

6. Himachal Pradesh ■ . • • 10,96-1 491 35

7- Jammu & Kashmir • • • * 10,20,120 222 Nil

8. Karnataka • • • 10,60,852 N.R. N.R.

9. l , 34,88y 2R10 1102

10. Madhya Pradesh • ■ ■ 9, 13,037 4769 9635

11. Maharashtra - ■ 4,97,547 15106 11122

12. Orissa . • ■ 5,00,000 3857 2\

13. Punjab « ■ ■ 2,97,046 Nil 2052

14- Rajanhan ' ■ 3,54,023 Nil 5155

IS. Tamil Nadu . - • 14,97,000 N.R. N.R.

16. Tripura • . 42,650 N.R. N.R
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I 2 3 4 5

17. U ttar Pradesh . . . . . Ni l Ni l

18. West Bengal 2,96,911 Nil 10090

UNION TERRITO RY

1. Andaman & Nicobar Islands 7*200 Nil Nil

2 . Chandigarh . . . . . ■ 90 N .R. N.R.

3. Dadra & Nagar Haveli 1,305 Nil Nil

14,800 Nil Nil

5 . Goa, Daman & Dili . . . . 1,5% Ni l Ni l

6- Pondicherry . . . . . 15,213 23 227

GRAND TOTAL . 1,24.61,407 58,170 51,804

N.R. —Not Reported.
♦ According to th* in lonnilion rrccivcd from ihe Planning Commission. The State

Government nf Bihar h*v however, md'calod this numher as 2,75,000 only.

The Schemc is not in operation in M i-iipur, Meghalaya, Nagal;and, Sikkim, Arunaclial P ra-
desh, Laltshdwecp and Mizoram.

«FT*T Wh*

19 7 6  TTwiff (sfl f̂fCTT ^TTTimf^):

if tffaa * \  iff
( * )  r frw rsR rrc  $  |

^rTgf^rq-

1 0 ( 3 )
5 7 7 7 . STm :

cT̂ T ^

^  f t f r  f a : *rf sffr

?TP5T5^r 2 0 6 . 5 0
(sr ) ^  ^fir r ^ i  i 1 5 . 7 6

T T W  iT^- ir wfcfficW w r ac 6 4 . 2 7

?riBrf̂ T*T % s f w t  sr?  t o 7 2 9 . 3 2

fl-PT f̂ FT̂ n
JTWUK^T 6 4 6 . 0 1
JTfrTTT^ 1 1 9 5 . 0 0

JNT % ; 8 . 7 1

1 4 . 9 3
~ r n - 5T^T

*
1 1 6 1 . 8 1

( ^ )  HIT3T W .1T «T fW  SHlTcT 7 3 . 31

rT*TT ^ 4 «tl %?3‘V*r ’iTsrP!

^  jpsir i t  Jfbrfc^ w r  £  ? f ^ f r 21 . 20



(ST) JT*F (flf«RScf*T f̂V*TT

*f|T fe fa w r )  1976
^  ETPT 1 0 (3 )  % **̂ PTo

% SPrTifa 5fl% 3T?ft 
s r f e  f r ^  ^frr o'sr a ?  ftsrr 
m x  w m  îTo'T |  sffa ?raftra t t - :£t 

v r tfH t *rf ^r^rsft ^t?t; |
5W a*” fa? fVtfT STSPT ^W r^T  STTT

wi t a  n iff  f e r

5fRTT I  I

Share of Rajasthan from Ravi-Beas 
Water

5778. SHRI MOOL CHAND DAGA: 
Will the Minister of IRRIGATION be 
pleased to state:

(a) what is the share of Rajasthan 
in Ravi-Beas Water according to the 
Inter-State Agreement of the year 1955;

(b) is the Government or India 
aware that the Project of Rajasthan 
Canal is based entirely on the utiliza-
tion of this share of Rajasthan; and

1
(c) are any proposals under the con-

sideration of Government of India to 
reopen the m atter of share of Rajas-
than according to the above Agree-
ment of 1955 and if so, whether Gov-
ernment of India are aware that crores 
of rupees spent on Rajasthan C&nal 
will go waste if the Project is now 
revised or curtailed and the people of 
a Parched State will be deprived of 
even drinking water?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) According to the 
1955 Agreement between the then 

\ Punjab, PEPSU, Jammu & Kashmir
and R a ja s th a n ,  R a ja s th a n ’s s h a re  in
surplus Ravi-Beas waters in the mean 
of flow series for the period 1921— 
1945 after meeting pre-partition utiliza-
tions is 8.00 M.A.F.
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Unremunerative prices for pulses

5779. SHRI G. NARSIMHA REDDY* 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government are aw l ie  
that unremunerative prices is one of 
the main reasons which have so far 
prevented farm ers to cultivate pulses 
in the country;

(b) if so, whether Government have 
analysed other inhibiting factors and 
if so, the details thereof;

(c) the total amount of revenue 
spent during 1979, 1980 and 1981 to 
import pulses; and

(d) what steps have been taken to 
augment production of pulses in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI K. V. 
SWAMINATHAN): (a) and (b). No,
Sir. Prices of pulses in recent years 
have been fairly high, but their pro-
duction has not risen significantly. The 
main reasons for slow growth in the 
output of pulses have been: absence? oi 
a major break-through in the techno-
logy of pulse production, comparable to 
wheat and rice; low percentage o£ irri-
gated area under the crop; higner sus-
ceptibility of these crops to insect and 
pest attacks; inadequate use of quality 
seeds; and fertilizers, etc.

(c) The C.I.F. value of import of 
sub-group of items “beans, peas, 
lentils and other leguminous vegeta-
bles, dried shelled, whether skinned 
or not or split” 1978-79, 1979-80 and 
1980-81 (upto November, 1980) are as 
under;
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Tear C .I.F , (Valve Rs. lakhi)

ig78-7g 2589-98

ig7g-8o 1942-32

CHAITRA 8, 1904 {SAKA)

(b) Yes, Sir.

(c) No, Sir.

1980-81 1259-84

(upto November, 1980)
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(d) Government of India is imple-
menting Centrally sponsored J.nd Cen-
tra l Sector programmes for the develop-
ment of pulses production with a view 
to supplementing the efforts of Stale 
Governments. Efforts under these 
programmes are being concentraied in 
potential areas and Central assistance 
is being made available to the Slate 
Governments on a liberal scale for 

taking up, amongst others, demonstra-
tions. production and distribution of 
quality seeds, integrated pest manage-
ment, etc. Under the Action Pro-
gramme for the Productivity Year and 
the New 20-Point Programme, several 
programmes have been initiated with a 
view to boost the production of pulses. 
The production strategy under these 
programmes in every block will in-
clude the following approaches:

(i) Introduce pulses in irrigated 
crop rotations.

(ii) Improve productivity of pulses 
grown under rainfed conditions 
through steps, such as, better mois-
ture, conservation, a more scientific 
plant population, plant protection 
and post-harvest technology.

(iii) Improve the management of 
pulses grown in mixed cropping sys-
tems.

In aacunun to thtae ateps, the price 
support measures will also be taken.

Sr wgpil *T<t 

5 78 0. gT ta TWRf : W  
^  srerft ^  fHT 3?$Tfa :

Ofl) w r  ^  snr |  fa
< 5P&T %

sto: f e r r  % ^ 5  *r
<t pt t  'JfRTT |  ;

(«r) eft ssr
3TRT I  fa

3IT^r % f a t
?ft<r sfcff Sr

I  ; vft*

(*r) ^  % f a ?

t o t r  |  f a  *[*ff
iftft ^  ^  f t

TTTff ?r TTRT T̂TTT ?

SrTT3iT?T5f) («r1 WT7o?rlo :

( ^ )  ^  TT
^  ^  fi^ ft

( ^ )  W T ^  fTaT I

(*t  ) m r̂ rv
( ^ s t w ) srFsrfrw 1972 1
ir wrftTvT fazrT w r  ^  Aft< ^  srtTC 

TOFT ScTPT fam  W  I  I 
fa^ TT f̂f jf 'Tm r̂rT
^  '3 ^  7[f I  f a  t
T̂f IQ, fazr 9XST̂ T %

^HTTC 3M im «+>"<. I

q^cftcr «rrfeiT*fi wsr y fa  St 
§«TR ^

5 781. srt $TV77 x\n'i : ^TT y fa  

jf^V ^  f^rr fa  :

(qj) % 5T5T % %
f?w irr^sri^f
f a t  n t  |  ; 

(w) w t  q ta ta  T rrf^rat
^  fifa ^  ^EtTX % fafl1 T̂'JETHTT

5TTTOH
f a t  ^  I  ;

( ’T) q fc  % f a t
faanT ■̂p<°̂ cr vrarf^r favr w r  ^ ?

f in n «  «=r?n^nff

(sp) jfi^nr ^ fao-
m  y fa  cfqT ^ ^ 5  wwf % STATOR
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faRTT cTST fafri'K  fW T % fa *  jftspTT 
5r fp?T 3 4 0 . 00 ^  trfxszpr
*F 2 2 0 . 00 fN» 5̂1
r̂ixspT 65%  fffa, «r?[

<rFR cfqT T lT fc^ t feTTn 5 ^ - 
■HUM W> f^PT, ^
'Tf7.̂ 2r 3TTT ^TPT f̂rcT f̂ FTa

^  i ffftr
S  n y ra iw  ^ 1 5  # r  fciirejfcisrTviTff
^  W n T  % f r̂q- sft $  ^rT-
T̂ETFT ?>PT ^ 4 8 .0 0  ^ 0

% crfjri,-]? sjfdf̂ ETr *uft |  i
r̂fsT5TaT cT'TT fsreTT % 

STTT frfq- fd ffd lfom rfti 

T* fo? T̂T t |  f e p f f  *H4ln WTf^T
^ 7  f  I

( ^ )  ^ft $r, «fhTR 1 
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v f a w - ' q*fai*T siisrf *i f e r a l ,
*♦ v̂T̂ ryr̂ T H?0 «r i 8 . o o
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^  frfa iffur sm ta 3r 

qf^r^frr t̂ t t T ^  ^  iftanT |  ;
sflTC

(sr) *rfcr f t ,  st t  q?r
jprr | ; ^ r  q r  f e n T  s*m f k r
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Inclusion of Subarnarekha. Project in 
Sixth Plan

5784. SHRI CHINTAMANI JENA: 
Will th e  M in is te r  of IR R IG A T IO N  be 
pleased to state:

(a) whether State Government of 
Orissa has sought concurrence of the 
C e n tre  to inc lu d e  inter-State multi-
purpose Subarnarekha Project in the
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Sixth Plan if so, the date when State 
Government sought permission from 
the Centre and reaction of Union Gov-
ernment on It*,

(b) whether any funds have been 
allotted by Orissa Government on the 
multipurpose Project if so, .he year- 
wise allocation of the State Govern-
ment on it including budget estimate 
of 1982-83; and

(c) whether State Government of 
Orissa is not in a position, to incur any 
expenses on tTus Project because of 
non-inclusion of this Project in the 
Sufth Plan; if so, whether the Hanning 
Commission will be persuaded by the 
Centre to include this Project fn the 
Sixth Plan and pending final decision 
of the Planning Commission w'nther 
the State Government of Orissa will 
be asked to proceed ahead with the 
execution; if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) to (c). Inclusion 
of project in the Five Year Plan is 
discussed by the State Government 
with the Planning” Commission during 
the finalisation of the five year plan. 
During the discussions of the Working 
Group held in the Planning Commis-
sion for the Sixth Five Year Plan 
1980—85, an outlay of Rs. 46 crores 
was recommendecT*by the Working 
Group for the Subemarekha Project 
during Sixth Plan if more *unds are 
available with the State Government. 
However, no provision was finally made 
in the Sixth "Plan taking into account 
the available resources of the State. 
Subsequently, during discussions with 
the Planning Commission in December,
1981, the Orissa Government indicated 
that although there is no outlay pro-
vided for fhis project during the Sixth 
Plan, they are in a position to make
a v a i l a b l e  R s .  2 1  c r o r e s  f o r  t h i s  p r o j e c t

under irrigation sector during the Six+.h 
Plan.

No expenditure has been incurred 
upto 1981-82. No provision has also 
been made in the Annual Plan 1982-83 
on account of resources position of the 
State.

Supply of foodgrains and sugar to 
Orissa

5785. SHRI CHINTAMANI JLiNA: 
Will the Minister of AGRICULTURE 
be pleased to lay a statement 
showing:

(a) what is the requirement of 
wheat, rice and sugar of Orisa Gov-
ernment per month for distribjtion 
through Public Distribution fly stem;

(b) the quantity of wheat, rice and 
sugar, separately, allocated to the State 
of Orissa per month during the last 
two years;

(c) whether any request was made 
by the State ot Orissa to ntive some 
additional foodgrains during the year 
1980-81 in view of the drought situa-

tion in various districts; and
(d) if so, whether the quota of the 

State was increased and if so, to what 
extent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (KUMARI 
KAMLA KUMARI); (aj The present 
monthly demand of the State Govern-
ment is 10,000 tonnes of wheat from 
Central Pool for public distribution 
system. There is no demand from tha 
State for rice for the present. As re-
gards sugar, this is a dual price cum- 
modity and therefore, allocation of 

levy sugar quota is not made c-i the  
basis of the State Government's 
monthly demand/requirement. The 
monthly quota of 10,723 tonnes of 
sugar for Orissa was fixed ensuring a 
per capita availability of 425 grams 
for the projected population as on 
1-4-1978. This is being revised uto-
wards from 1^-1982.

(b) The required information for the 
years 1980 and 1981 is indicated in 
statement.

(c) and (d). Yes, Sir. The monthly 
rice quota of the State was increased 
from 25,000 tonnes in April, 1980 to
35,000 tonnes in May, 1980, 5U.COO 
tonnes in June, 1980, 60,000 onnes in 
July, 1980 and 65,000 tonnes in August 
1980.



S ta te m e n t

Month-wist aUocalion o f  rice, wheat a*d sugar for public Distribution System made io Orissa State durtng 1980 and
198L

(In ’000 tonnes). J

Allotment— 1980 Allotment— 1981
Rice W heat Sugar Rice Wheat Sugar .
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January . 20 8 10-723 — 6 10-723

February 25 8 10-723 - 5 10-723

M arch . > . • 25 8 10-723 — 5 10-723

April . > . 25 10 10-723 — 5 10-723

May . . . 35 10 10-723 — 5 10-723
June 50 10 10-723 — 5 10- 723

July 60 10 10-723 — 5 10-723

August . 1 . 65 5 10-723 — 5 10- 723
September 65 5 10-723 — 5 10-723
October . 65 5 10-723 — 5 10-723
November 65 6 10- 723 — 5 10-723
December 65 6 10-723 — 5 10-723

W heat imported from U.S.A.

5786. SHRI CHINTA'MA'Nl JENA: 
SHRI MOHAN LAL PATEL:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether wheat imported from 
U.S.A. in 1980-81 was inferior in 
quality; and

(b) if so, what are the details ia  this 
regard?'

THE "DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) No, Sir.

Cb) Does not arise.

Strengthening of Public Distribution 
System during Sixth Plan

5787. S H R I A. N EELA LO H ITH A D A - 
SAN NADAR: Will the Minister of 
CIVIL SUPPLIES be pleased to state:

(a) what" is {He total amount pro-
posed to fee "spent for strengthening the*
260 LS—9

Public Distribution system in the Sixth 
Five Year Plan;

(b) what is the respective amount 
proposed to be allotted for Kerala; and

(c) what are the details of the way 
in which Government propose the 
strengthening of the Public distribu-
tion system during the Sixth Plan 
period?

THE TTEPUTY MINISTER liNf THE 
MINISTRY OF AGRICULTURE AND 
KAMLA KUMARI): (a) and (d). The 
R U R A L DEVELOPMENT (KUMARI 
Sixth Five-Year Plan includes a pro-
vision of Rs. 2' crores for the Central 
Government to assist States and Union 
territories in the  North-Eastern Region 
in setting up Civil Supplies Corpora-
tions and construction of godowns by 
them. It also includes Rs. 1 crore for 
providing 'tram lng in management in-
formation system to the personnel en-
gaged under public distribution system.
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No financial assistance is presently 
earmarked'specifically for allocating to 
Government of Kerala for strengthen-
ing Pubiic Distribution System under 
the above Schemes.

(c) The following main guidelines 
have been issued to the State Govern-
ments, which are rsponsible for orga-
nisation and administration of the 
Public Distribution System in their 
respective territories:—

(i) to ensure a greater degree of 
coordination between procurement, 
transportation, storage and distribu-
tion of essential commodities, either 
the State Civil Supplies Corpora-
tion or the State-level cooperative 
organisations, or both need to be 
built up where they do not exist and 
suitably strengthened where they 
are already functioning;

(ii) to make a thorough assess-
ment of the situation to ensure pro-
per and adequate supply of essential 
commodities through the retail out-
lets to remote and inaccessible areas;

(iii) as envisaged in the Sixth 
Plan, Cooperatives should play a 
much bigger role in the public dis-
tribution system, so that over a. 
period of time, the entire network 
of retail outlets could be run by 
them;

(iv) to set up consumer advisory 
committees at the state, district, 
block and taluka levels comprising 
legislators, the panchayat represen-
tatives and the representatives of 
mahila mandals, etc;

(v) to strengthen the district ad-
ministrative apparatus and place 
only such officers in charge of these 
and related activities as have the 
necessary aptitude for and experi-
ence in this work. The supply set-up 
also should be strengthened to en-
sure adequate supervision and in-
spection of retail outlets, at the dis-
trict level; and

(vi) to ensure effective and timely 
monitoring of functioning of the 
system and to keep the Central Gov- 
ernmer t apprised of it from time to 
time.

Registration under HUDCO scheme,
1979

5788. SHRI HARISH KUMAR 
GANGWAR: Will the Minister of 
WORKS AND HOUSING be pleased to 
refer to the reply given to Unstarred 
Question No. 2171 on 31st August, 1981 
regarding registrants with DDA and 
state:

(a) how many people are registered 
under HUDCO type scheme, how many 
of them have since been given allot-
ment; how many flats are under con-
struction with locations thereof and 
when are those expected to be made 
ready for allotment; by when the next 
allotment of flats is going to be re-
leased;

(b) will all the persons registered 
under the Scheme be allotte-j flats 
within the stipulated period of five 
years; if not, reasons thereof; and

(c) should efforts be not continued 
to be made „to locate some land in 
South Delhi for MIG flats of HUDCO 
type scheme?'-

THE MINISTER 'O F PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) to (c) Information is 
being collected and will be laid on the 
Table of the Sabha.

Housing for Government servants

5789. SHRI HARISH KUMAR
GANGWAR': Will the Minister of
WORKS AND HOUSING be peased to 
state:

(a) what is the total requirements 
of units of housing for the Central 
Government servants eligible for al-
lotment thereof in the metropolitan 
cities and in cities over five lakh popu-
lation together with the number of 
units in existence;

(b) what is the deficiency and what 
steps are proposed to combat the same; 
and

(c)' ^eps taken to float a Housing 
Scheme for tfie Government servants
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wherein f&ey may subscribe through 
their pay “bills and they are allotted 
built-in flats as per their status?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) and (b). The demand, 
availability and shortage of ‘general’ 
pool’ accommodation in the  Metro-
politan Cities and in certain other 
cities, where ‘general pool’ accommo-

dation exists, is given in  the enclosed 
statement. Figures of requirement of 
‘general pool’ accommodation in all 
cities having over 5 lakh population 
are not readily available. During the 
Sixth Five Year Plan period, 19,940 
quarters are proposed to be construct-
ed at Delhi, Bombay, Calcutta, Madras 
Chandigarh, Hyderabad Bangalore 
under Crash Programme.

(c) No sTeps have been taken to float 
such a scheme for the present.

S ta te m e n t

The Dsmand Availability and shortage o f R'sidmtial Accomodation at various places as on 31-12-1981

(Nuraher of residential units)

Station Demand Availability Shortage

D e l h i .......................................... ....................................  100,384 49335 51,0+9

Bombay . . . . . ....................................  26,035 4857 21,178

Calcutta . . . . . .................................... 47,685 2956 44-729

Simla 7 ....................................  3,825 663 3,162

Nagpur . . . . .......................................... 7^648 1063 6,585

Faridabad . . . . . 2,438 1429 1,009

Madrs . 15,012 1091 13,921

Chandigarh . 8,390 1282 7,108

Bangalore .................................... 7,123 173 6,950

Ghaziabad . . . . .................................... 1,597 500 1,097
Indore . . . . . ....................................  449

t
I64 285

T o t a l  : ....................................  220,586 63,513 157,073

Establishment of cooperative training 
institution

5790. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have 
directed the National Council for Co-
operative Training to establish co-
operative training institutions to adopt 
five villages co-operative societies, 
State-wise:

(b) if so, how many State co-opera-
tive training institutes or colleges are 
being established in each State;

(c) the list of villages adopted by 
State-Cooperative Institute, colleges in 
Madhya Pradesh; and

(d) what programmes have been 
drawn to assure education and train-
ing facilities to the village cooperative 
sector for rural development pro-
gramme?
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THE DEPUTY MINISTER IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (KUMARI 
KAMLA KUMARI); (a) to (d). The 
National Council for Cooperative 
Training, among other agencies, has 
been suggested certain measures for 
full utilisation and raising the level of 
productivity of the cooperative train-
ing and education set-up during 1982- 
83 in the context of the New 20-Point 
Programme and the Year of Produc-
tivity. These measures include adop-
tion of five village cooperative socie-
ties by each of the cooperative training 
institutions. Out of the 16 Cooperative 
Training Colleges, 84 Cooperative 
Training Centres located in various 
parts of the country, one College and 
four Centres are“ in Madhya Pradesh. 
A new Cooperative Training College 
is ,to be established in Tamil Nadu 
during 1982-83. At the National level, 
there is the Vaikunth Mehta National 
Institute of Cooperative Management, 
Pune, and the National Centre for Co-
operative Education, New Delhi.

The village cooperative societies to 
be adopted under the programme are 
being identified by the training insti-
tutions. The basic, diploma and short 
term  courses conducted at the Co-
operative Training Institutions en-
compass various facts of rural de-
velopment through cooperatives. In
addition, education programmes for 
office-bearers, committee members, 
members and potential membars are 
also in operation.

Rural development

5791. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether Government have drawn 
plans to encourage adoption of villages 
for development by Indians settled 
abroad;

(b) if so, how many applications- 
have been received under this scheme 
and how many villages will be covered 
and details therof State-wise;

(c) the amount of foreign aid from 
■Indians abroad likely to be received 
for the above village development pro-
ject; and

(d) whether th is scheme will be 
continued or a new formula; is being 
worked out to attract Indians abroad 
to participate in Rural Development 
in India and if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI 
BALESHWAr  RAM): (a) Yes, Sir. A 
scheme for adoption of villages by 
Indian Residents Abroad has been 
formulated.

(b) and (c). 15 applications have
been receive# so far under the schcme. 
The details of the applicants, t’ne vil-
lages to be covered, likely projects, and 
tHe foreign aid likely to be received, 
State-wise, are appended.

(d) There is no proposal under con-
sideration of the Government of India 
for having a new scheme for Indian 
Residents abroad.
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Machinery lying idle in water supply
and sewage disposal department of 

M.C.D.

5792. SHRI NIHAL SINGH :Will the 
Minister of WORKS AND HOUSING 
be pleased to state the details of the 
machinery lying idle at Keshavpur, 
(Tilak Nagar) Plant of the Water 
Supply and Sewage Disposal Depart-
ment of Municipal Corporation of Delhi 
and the particulars and value of equip-
ment lying idle there?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): The information is being col-
lected and will be laid on the Table 
of the Sabha.

(*r) *pj t  ^
§:r t

sftfacr fararr m r  |  ? rk
q fe  ^T, cIT q f e f T  3TET #  f e r f t

'̂1 f a  3T5T t
|  ?

TO* cW  Wft WT̂ Tv,’
fag ) :

(*b ) % (*r). ^ T T
5TT I  cT̂TT 'R

T S  STPT̂ ft I

Food for work programme

3T3T ŴTT *T?f f^tiTT^T
W  f?FTR gTtT m H T  «f55fo

»̂t  % *r?fl §r ^  5f

5 79 3, : ’̂ TT
fasifal ?fh: ?rW?7 ^  ScTT̂T

f% ‘

( ^ )  f s ^ f t  f^nnr %
W  f^'^FT 5KT IT*£TT

% 'TT'Tlr % 3r wt*r
3r 3WT f w
sfk  foxr f̂t- irrar *r*jnT *r

T̂T |  ;

• (5 ) ft sftsMi srra
^ 7  fspg^r ?n% ip^ tt *r
|  sffa ^T% STCT f e m  *T̂ T 5T3t

Jf i| WT *f
*THW 5TTT ^  f5W.

5794. SHRI H. N. NANJE GOWDA: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to atate;

(a) what allocations of food grains 
have been made to the States for 1S82 
State-wise, for Ihe food for work pro-
gramme f

(b ) how does this figure compare 
with that in 1981; and

(c) whether there is any proposal to 
include cloth too for being given along 
with cereals for this programme and 
if so, when this will be implemented?

THE MINISTER OF STATE IN THE 
KTTNISTRIES O F‘AGRICULTURE AND 
RURAL DEVELOPMENT uSHRI 
BALESHWAR RAM): (a) and (b). Al-
locations of foodgrains to- various 
States/Union Territories for the year
1982-83 under National Rural Em-
ployment Programme are yet to be 
made. A statement indicating the 
allocations of foodgrains and cash 
funds made for the year 1981-82 isv 
however, enclosed.

(c) No, Sir.
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S ta tem en t

The allocations of foodgrains and rash funds made to State Governments! Union Territories 
under the National Rural Employment Programmejor they tar 1981-82

S. Name of the State/ Cash funds allocated *Foodgrains allocated
No. Union Territory • (Rs. in lakhs) (M. Ts.)

1 Andhra Pradesh . . . . 1,896-00 31,500

2 Assam . . . . . . 400-00 6,000

3 Bihar . . . . . . 2,420 00 40,000

4 Gujarat . . . . . . 560 00 9,200

5 Haryana . . . . . 160 00 2,500

6 Himachal Pradesh . . . . 120 00 2,000

7 Jammu & Kashmir . . . . 160 00 2,500

8 Karnataka . . . . . 828-00 14,000

9 Kerala . . . . . . 8O4 OO 13,400

10 Madhya Pradesh . . . . 1,320-00 22,000

11 Mahaiashtra . . . . . 1,420 00 24,000

12 Manipur . . . . . . 20 00 300

13 Meghalaya . . . . . 20 00 400

U Nagaland . . . . . . 20-00 200

15 Orissa . . . . . . 820 00 14,000

16 Punjab . . . . . . 252-00 4,300

17 Rajasthan . . . . . 468-00 8.000

18 Sikkim . . . . . . 1600 200

19 Tamil Nadu . . . . . 1,480-00 25,000

20 Tripura . . . . . . 60-00 1,000

21 Uttar Pradesh . . . . 3,340-00 55,800

22 West Bengal . . . . . 1,348-00 22,500

23 Andaman & Nicobar Islands 1600 300

24 Arunachal Pradesh . . . . 16-000 300

25 Mizoram . . . . . . 1600 300

26 Pondicherry . . . . . 1600 300

27 Chandigarh . . . . . 4 - 00

T o t a l ...................................... 18,000 00 3,00,000

•Value of foodgrains allocated (Col. 4) is included in the Cash funds allocated to State 
Govts./U.T.s. (Col. 3)
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Dam over river Kamaia

■5795. SHRI BHUGENDRA JHA: Will 
th e  Minister of IRRIGATION be 

} pleased to refer to the reply given to 
trS.Q. No. 3458 on 15-3-1982 regarding 
Indo-Nepalese accord for embankment 

y  over river Kamaia and state:

(a) whether during discussion with 
<5fficers of His Majesty Government. 
Nepal construction of multi-purpose 
dam  over river Kamaia above Sisapani 
and connecting the Son Kosi with that 
■dam was cfTScussed 'as per part (.c) of 
the question; if so, details thereabout; 
If not, whether this il §01 ig  to be 
taken up; and

(b) how long the scheme for extend-
ing Kamaia embankments beyond Jay 
Nagar upto Mirchaiya has been pend- 
ing and what stands in the way?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) During the recent 
discussions with officials of His 
Majesty’s Government of Nepal re-
garding the harnessing river Kamaia 
for benefit of both the countries, both 
sides agreed to continue the discus-
sions further. For the time being, no 
concrete proposals have been foemul-
ated by His Majesty’s Government of 
Nepal for storage on river Kamaia.

(b) Flood control is a State subject, 
and the Government of Bihar is to 
prepare any such scheme for fiood 
embankments along river Kamaia. No 
scheme for extending Kamaia embank-
ments beyond Jaynagar in Nepal terri-
tory has yet been received from the 
Bihar Government by the Cental Gov-
ernment.

Fire in F.C.I. grodown of Calcutta

5796. SHRI M. RAMGOPAL REDDY: 
Will the Minister of ""AGRICULTURE 
be pleased to state:

(a) whether it is a fact that a big 
fire completely gutted six godowns of 
the Food Corporation of India, storing 
huge quantity of palm oil and rape- 
seed oil in the Tollygunge area of

South Calcutta on the 14th March, 
1982; and

(b) if so, what are the reasons for 
the fire and what is the extent of loss 
incurred, by Government as a result 
thereof?

THE DEPUTY MINISTER IN THE
m i n i s t r y  A g r i c u l t u r e  a n d
Rtm AL DEVELOPMENT (KUMARI 
KAMLA KUMARI): (a) No, Sir. No 
godown of Food Corporation of India 
was involved in the fire in the Tolly-
gunge area of South Calcutta on the  
14th March, 1982.

(b) Does not arise.

a to , srrc qft srrte  %
frm  snrrc *0 *rf

5 7 9 7  'C'TCTforr:o

^ rr fnrr
f% :

f a )  s tf  1981 1982  if

t  ^  ^  ftr
f i w r n f  S R T  ^ 5 T ,
frfa-*rr?n1
tfflScTr Jf

f a )  s p r i n t  %  f a c R ^ r
f a ? p T R  s q f c i  w r  |  ?

H4T fcremr *rcn?Tiff
(f*TT^ : f a )

^  fr«nef <r«rr rr^ r

%q5TfT9ff % 
s r r a T T  <r  s r ^ r  ^

*r '$[£ <t«tt

f^T  5R 1 9 8 0 -8 1  ^  1 00
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( ^ )  TPSiTTH ^  vTPmft
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Deforestation in Western part of Orissa

5798. SHRI RASABEHARI BEHRA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government are aware 
of the fact that due to large scale de-
forestation in Western part of Orissa, 
mainly Kalahandi, Bolangir Districts, 
the ecological balance of the area has 
been greatly affected; and

(b) if so, the steps Government pro-
pose to take to prevent such large 
scale deforestation on the one hand 
and for planned afforestation on the 
other in these areas?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND

RURAL DEVELOPMENT (SHRI R. V~ 
SWAMINATHAN): (a) No specific 
report has been received by the Cen-
tral Government*^ this regard.

(b) (1) The Forest (Conservation) 
Act has come into force from 25-10-80- 
Under Section 2 of the act, no State 
Government or other authority can 
make, except with the prior approval 
of the Central Government, any order 
directing:

(i) that any reserved forest or any 
portion thereof shall cease to be 
reserved;

(ii) that any forest land or any 
portion thereof may be used for any 
non-forest purpose.

(2) Afforestation has been provided 
for in various Forestry and Soil Con-
servation schemes. The financial allo-
cations in the Central and State sectors 
for Orissa under these schemes are as- 
follows:

Allocation VI Five 
Year Plan 

Rs. in crores

(1) Soil Conservation State sector . . . . . .

(2) Centrp.lly sponsored schema of Soil Conservation in the Catch-
ments of River Valley Projects . . . . .

(3) Forestry State Sector . . . . . . . .

(4) Centrally sponsored scheme of Social Forcsliy Including Rural
Fuel-wood Plantations . . . . . . .

6 00

5*10 

12 '50

4-26

Encroachment on DDA land in 
Janakpuri, New Delhi

5799. SHRI BHIKU RAM JAIN: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are aware 
of the encroachments on the DT>A lands 
in A Block, Janakpuri, around Asalat- 
pur village; and

(TT) if so, what steps are being taken 
to remove unauthorised structures like 
Jhuggies and dairies on these lands 
and to utilize them for housing,

schools and nurseries for which they 
are meant?

THE MINISTER OF PARLIAMEN-
TARY "AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir.

(b)" The Delhi Development Authori-
ty has reported that the area stands 
transferred to its Pankha Boad Resi-
dential Scheme and” unauthorised occu-
pation will be cleared when the imple-
mentation of the scheme is taken up.
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Progress made by ICAfi regarding 
Coconut Wilt Diseases

5800. SHRI L. S. TUR: Will the
Minister of AGRICULTURE be pleas-
ed to refer to the reply given, to U.S. 

\  Q. No. 928 on 24th November, 1980 re-
garding research on Palm Diseases in 
Kerala and state:

(a) the progress made by the ICAR 
institutes in respect of coconut wilt 
disease;

(b) whether in view of the failure of 
ICAR to find remedies to this disease 
for over 20 years, Government propose 
to order an inquiry in the matter and 
take remedial steps to bring about* ac- 
countabilily in ICAR;

(c) whether the failure of the ICAR 
 ̂ Institute in this respect has been

brought cut in the 5-yearly achieve-
ment audit committee report, the ICAR 
Governing Body, the concerned Insti-
tute Management Committee or the 
Regional Committee meetings and if 
so, the full details thereof; and

(d) whether Government will re-
organise the evaluation and monitor-
ing system of ICAR and also put an 
outstanding Scientists to lead it?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) The Central
Plantation Crops Research Institute 
(CPCRI) of the" Indian Council of Ag-
ricultural Research is fully seized of 
the CoconuT-root wilt problem and has 
been vigorously pursuing its research 
on this complex disease. The strategy 
evolved by this institute to contain 
this disease consists of the following 
features-—

(i) containing the disease by pre-
venting its further spread;

(ii) promoting better management 
of diseased palms by judicious ma-
nuring, irrigation, {nter-croppmg and 
mixed farming;

(iii) Identification of varieties re-
sistant to the disease.

Twenty four coconut cultlvars from 
six Pacific Ocean, countries have been 
collected during August-October, 1981 
and their seedlings have been, raised 
for screening against the disease to 
locate resistance/tolerance. Besides 
the above, several seedlings raised from 
high yielding ‘disease-free ‘Super’ palms 
have been planted in diseased gardens 
to study their reaction and capacity 
to withstand the disease. In an expe-
riment where hybrids derived from the 
cross involving Chowghat Dwarf' 
Orange and West Coast Tall and the* 
West Coast Tall palms themselves were 
compared, the disease incidence was 
only 6.5 per cent in case o- the hy-
brids and 35-5 per cent in the West 
Coast Tall. The yield in the hybrids 
was 118 nuts/palm  as compared to 50 
nuts/palm in the case of West Coast 
Tall. The Central Plantation Crops 
Research institute also took up an era-
dication programme north of Chalo- 
kudy river and 400 diseased palm were 
removed.

(b) The coconut root wilt disease is 
a very complex malady and the work 
done so far has helped in understand-
ing various aspects of the disease pro-
blem. A number of possible factors 
which may be causing the disease such 
as different fungi, bacteria, nematodes, 
soil factors and virus have been in-
vestigated upon. The work now in 
progress is directed at pinpointing the 
actual causal organism or factor. Since 
coconut is a perennial crop it takes- 
time to come to valid conclusions, un~ 
like in the case of annual crops. Co-
conut elsewhere also suffer from such 
diseases like cadang-cadang, Jamaican 
yellow, Thatipaka, Thanjavour wilt 
etc., for which the actual causal organ-
ism is not yet known inspite of con-
certed efforts. Government has no 
proposal to order any enquiry since 
ICAR Scientists are giving their b e s t. 
to the nation and they are fully ac-
countable for the tasks assigned to 
them. However, research is an acti-» 
vity where it is difficult to lay down 
limits to find solutions to intractable 
problems.

The ICAR has appointed a Quin** 
quennial Review Team in October,
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1980 for examining the research work 
'in  progress in depth and to give recoin- 
'inendations to strengthen the program-
me further. The recommendations of 

; the Quinquennial Review Team are 
awaited "and would be carefully consi-
dered when received in the ICAR.

(c) Neither the Regional Commitee 
No. 8 which covers Kerala, nor the 
Institute Management Committee nor 
the Governing Body of ICAR have so 
far made any adverse observations on 
the working of the Central Plantation 
Crops Research Institute vis-a-vis its 
programme of research on coconut 
root wilt. As the Regional Committee 
Meeting No. 8 held on 21-8-1980 there 
was a request from a member about 
the urgent need to lay stress no more 
scientific research on the root wilt di-
sease.

The Governing Body at its meeting 
held on 30^12-1980 also considered a 
“Status Report on the Coconut Root 
‘Wilt’ Disease”. The important aspects 

■of this report were highlighted in the 
Governing Body Meeting by the Di-
rector, TuPCRI. There was no ad-
verse comment tTy the Governing Body 
on the programm?-of research on this 
disease.

The Quinquennial Review Team for 
th e  Central Plantation Crops Research 
Institute has not yet completed its task 
and the report is awaited. The report 
when received, would be discussed by 
the Institute Management Committee 
and the Governing Body of the ICAR.

(d) TM  ICAR has already establish* 
<ed and streamlined an evaluation and 
monitoring system through its Regio-
nal Committees, General Body, Gov-

ern ing  Body, and the Institute’s Man-
agement Committees and Research

'Councils, besides the Quinquennial Re-
view Teams consisting of eminent 
Scientists.

An outstanding internationally 
laaown Scientist is already leading the 
ICAR.

News “Natural Resources of Darjeeling 
and their Conservation and Utilization”

5801. SHRI A. K. ROY; Will the 
Minister of AGRICULTURE be plead-
ed to state:

(a) whether his attention has been 
drawn to the article in Science and 
Culture (September, 1981 vol. 47, 
under the title "Natural Resources of 
Darjeeling Districts and their conser-
vation and utilisation” giving various 
suggestions to maintain ecological bal-
ance and develop the Himalayan re- 
gltrn;

(b) if so, facts in details and reac-
tion thereto;

(c) whether fie Tias taken a special 
note of the suggestion that the trees 
above 4000 ft. should not be felled 
without proper replacement on any ac-
count; and

(d) if so, steps taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRIES OI^GRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN) :"ta) Yes, Six.

(b) All these matters are being look-
ed into by Government at various 
levels.

(c) Yes, Sir.

(d) The matter has been iTOught to 
the nonce of the State Government.

Operation Barga

5802. SHRI MUKUNDA MANDAL: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

(a) whether Government are aware 
that ‘operation Barga’ in West Bengal 
aimed at prompt recording of Barga- 
dars;

(b) if so, facts thereof;'

(c) how many Bargadars have re-
corded their Barga right since incep-
tion of the operation;
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(d)) whether Government will re-
quest other States to follow “opera-
tion Barga” to free the poor Barga-
dars; and

(e) if so, when and if not, reasons 
therefor?

THE MINISTER' OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
BALESHWA# RAM): (a) Yes, Sir.

(b) The operation is intended at 
brining on record barga (share crop-
ping interests) through a process of 
public enquiry.

(c) According to the State Govern-
ment, 10,89,500 bargadars have been 
recorded since the inception of the 
operation till the 30th June, 1981.

(d) and (e) In States where leasing 
(whether on the basis of cash rent or 
on the basis of kind rent) is allowed,

recording of tenants in the record of 
rights is in line with the accepted 
national policy. A number of other* 
State have also launched special 
drives in this regard.

Acauisition of land under State Acqui-
sition Act and land reform Act

5803. SHRI MUKANDA MANDAL: 
Will the Minister of RURAL DEVE- ■ 
LOPMENT be pleased to state the 
total area of estimated surplus, de-
clared surplus, taken possession of 
land distributed both under Estate 
Acquisition Act and Land Reform Act 
of each State and Union Territory up 
to 1981 (category-wise)?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT 
(SHRI BALESHWAR RAM): A state-
ment is appended.
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Estate Acquisition Act and Land 
Reform Act upto 1981

5804. SHRI MUKUNDA M'ANDAL: 
Will the Minister of RURAL, DEVE-
LOPMENT be pleased to state:

(a) total area of agricultural land 
vested to the State of West Bengal 
both under Estate Acquisition Act 
and Land Reform Act upto December, 
1981;

(b) distribution of vested agricul-
tural land under these Acts; and

(c) area of land available for dis-
tribution upto December, 1981 (all 
separately)?

THE MINISTER OF STATE IN TH.^ 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT 
(SHRI BALESHWAR RAM): (a) to-
(c): A statement is appended.

S ta tem en t

(in acres)

West Bengal Estates West Bengal Land
Acquisition Act. 1953 Reforms Act.

1955

Total Area of AgricuUureal land vested in the State 10,74,128 1 0 ,5 7 ,0 1 4

Area distributed . . . . . . 6 ,56 ,131 5 5 ,6 5 8

Area available for distribution . . . . 2 ,8 5 ,1 9 3 44,136

N o t e  The inloim ation pertains to  the period ending 3 0 -9 —198J except a re a  vested under 
the West Bengal Estates Acquisition Act. 1953 which relates to 3 0 -6 -1 9 8 1 .

Group Housing; Complex in A-2D, 
Block of Janakpuri, New Delhi

5805. SHRI BHIKU RAM JAIN: 
Will the Minister of W 9RKS AND 
HOUSING be pleased to state:

(a) whether it is a fact that Govern-
ment have sanctioned construcion of 
a group housing complex in A-2D, 
block of Janakpuri, New Delhi;

(b) if so, the number of flates pra- 
posed to be constructed at the site and 
the estimated cost thereof; and

(c) when the construction work 
would be taken in hand and when it 
is likely to be completed?

THE MINISTER' OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c) The infor-
mation is being collected and ■mil be 
placed, on the table of the House.

Financial Assistance to Andhra Pra-
desh during 1980-81 and 1981-S2 under 
National Rural Development Scheme

5806. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
RURAL DEVELOPMENT be pleased 
to state:

(a) the quantum of financial assis-
tance given by the Union Govern-
ment to Andhra Pradesh during the
1980-81 and 1981-82 under National 
RURAL DEVELOPMENT be pleased

(b) the amount spent by Andhra 
Pradesh Government under this sche-
me and the number of villages in 
Andhra Pradesh that have been bene-
fited from this scheme so far?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE" 
AND RURAL DEVELOPMENT (SHRI 
BALESHWAR RAM):'^(af The assist-
ance given to Andhra Pradesh in the"
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form of foodgrains and cash _uiids dur-
ing the years 1980-81 and 1981-82

C «li funds

1980 81 1981-82

(Ii.-. tn hkM (Rs. in 1'ikliO

134500 189600

(nvitclunij c >niribaLio:i also nvide by the State 
Government)

under National Rural Employment Pro-
gramme is as under:

Foodgrains

1980-81 1981—82

(MTs) (MTs)

1.05.000 31.500

(V.due <> these foodgrains is included 
in the ca'sh funds sanctioned to the State)

(b)  The .unnrit sp̂nt b/ Andhra Pradesh under the prô mm' during the: two year* 
as reported so far h at under :

' " '  cal nature (Accounts), but the same
19S0 til 1981 82 nature o£ work of the non-supervisory
■ _ ’  ”  stafT have not been considered so; and

(Rs. in lakhs)  (Rs. in lakhs) (d) if so, reasons therefor?

2080-78 i+45-4°

Tnr inform Liion in regard to number of 
villi!?ei w'jir'i Inv'c benefited in the State 
bv the icheni"  so f.'.r is bt’inq collected 
r.’i-l will bf Hid on tin- T.’.bl'' ■ >! ihe Huusr.

Staff Position in the Allotment and
Rent Wing of the Directorate of 

Estate

5307. SHRI RAM LAL RAHI: Will 
the Minister of WORKS AND HOUS-
ING be peased to state:

(a) the total number of units (Resi-
dential and Commercial) under the 
•charge of Directorate of Estates in-
creased during the period from 1st 
•January, 1973 to 1st January, 1.982 and 
the Corresponding increase in the 
staff of allotment as well as Rent 
'Wing, if so, the details thereof;

(b) whether previously) Directorate 
of Estates was a part of CPWD and 
the Clerks working there for main-
tenance of rent accounts were cate-
gorised as Accounts Clerks and now 
the Clerks working in the Rent Wing
ro£ Directorate of Estates are not cate- 
ĝn'ised as Accounts Clerk;

(c) whether assignment of Super-
visory staff in the Rent Wing of Di-
rectorate of Estates is purely of techni-

260 LS—10.

THE MINISTER OF PAJ&LIAIvIEN- 
TARY AFFAIRS AND WORKS AND 
HOUSING  (SHRI  BHISHMA NA-
RAIN SINGH): (a) The total i.umber 
of units (Residential and Commercial) 
increased/decreased during the period 
from 1.1.73 to 1.1.82 is as under: —

Residential Commercial Office
accommodation

13858  - 426  21 ■ 62 lakhs Sr. .Ft

Increased  Decreased Increased

(This does not include Hostel acco-
mmodation)

There has not been any correspon-
ding increase in staff of allotment or 
rent Wing of Directorate of Estates.

(b) Yes, Sir.

(c) and (d) The work of the Super-
visory  staff  (Accountant, Supdt., 
Asst. Director (Accounts) in the Rent 
Wing of the Dte. of Estates is of a 
specialised nature. The posts of Assis-
tant Director (A/cs) and Supdts. are 
filled by promotion from among Ac-
countants.  Accountants are selected 
through  Combined  Departmental 
Competitive Examination for which 
clerical staff is eligible.



323 Written Answers MARCH 29, 1982 * Written Answers

Forced Occupation of Forest Land in 
Uttar Pradesh

5806. SHR'I RAM VILAS PASWAN: 
Win the Minister of AGRICULTURE 
be pleased to state:

(a) whether it is a fact that some 
persons have unauthorisedly occupied 
the forest land in the Nainital district 
of Uttar Pradesh;

(b) if so, the number ol such per-
sons;

(c) whether Government’s attention 
has been drawn to the news item to 
this effect appearing in the “Times of 
India” dated 16 November, 1981 and 
if so, the facts in this regard; and

(d) the action being taken by Go-
vernment in this regard?

THE MINISTER OF STATE IN THE 
m i n i s t r i e s  o f  a g r i c u l t u r e
AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN): (a)
and (b). It is reported that more than 
3000 hectares of forest area in Tarai 
East Forest Division in Nainital Dis-
trict has been encroached upon in 
the last 7-8 years by about 3000 per-
sons.

(c) and (d). The Central Government 
has taken note of the Press Reports 
in this regard and have asked the Go-
vernment of Uttar Pradesh to get the 
encroachments vacated.

Development of CSwfi In  R.K. Puram 
New Delhi

5809. DR. A. U. AZMI: Will the Mi-
nister of WORKS AND HOUSING be 
pleased to sta te :

(a) whether it is a fact that the 
lawn in between quarters S-l/689- 
716 K. K. Puram, New Delhi, is un-
even, desert, without hydrants at pro- 
,per places, hedges, grass, and water
stagnates therein thereby causing 
great inconvenience to the residents;

(b) if set, steps proposed to be taken 
to improt e the condition of the lawn

as also its surroundings to give pro-
per ecological atmosphere to the peo-
ple residing therein;

(c) how many more such lawns are 
there in sector-I, R. K. Puram, and 
steps taken to improve them too; and

(d) would it go a long way in pro-
viding healthy atmosphere if the sides 
of the deep nallah in Sector I, R. K. 
Puram are evened, nallah channelled 
and the barren land converted into 
greenary; if so, steps taken in that 
direction?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir.

(b) and (c): There are 36 lawns in 
between blocks of quarters and 20 
small lawns in sector-I, R. K. Ptir^m. 
AH the lawns are being maintained 
satisfactorily according to the pres-
cribed yard-stocks.

(d): The information is being col-
lected and will be laid on the Table 
of the House.

Government Accommodation in Delhi

5810. SHRI DAYA RAM SHAKY A: 
Will the Minister of WORKS AND 
HOUSING be pleased to s ta te :

(a) the date of which a decision was 
taken to construct multi-storeyed 
houses for Central Government em-
ployees and the number o£ such hcuses 
completed during the period from 1079 
to December, 1981;

(b) whether the type III quarters • 
presently being constructed are smal-
ler than the Type II quarters cons-
tructed two years ago and instead of 
three rooms only two rooms are be-
ing constructed therein; and

(c) if so, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHJR.I BHISHMA NA-
RAIN SINGH): (a) The decision to 
construct multi-storeyed' houses for 
Central Government employees was



taken nearly two decades ago. 8415 
houses were completed during 1.1.1979 
to 31.12.1981.

(b) and (c) No, Sir. However, the 
plinth areas of various types of quar-
ters to be constructed under the Crash 
Housing Programme were reduced in 
1978 which have since been enhan-
ced in 1981. The type III (now ( lassi- 
fied type "C") quarters, constructed 
with the reduced plinth areas, have 
got two rooms against three rooms.

Acquisition of Deep Sea Fishing 
Vessels

58] 1. SHRI SUDHIR KUM AR 
G IR I: Will the  M inister of A G R I-
CULTURE be pleased to s ta te :

(a) ihe steps ta ke n  b y  G o ve rn m e n t  
to ach ie ve  the ta rge t o i a c q u ir in g  ,'i50 
deep sea f ish in g  ve sse l?  to exp lo it the 
m a r in e  re sou rce s of the 200 m i)e  e x 
c lu s iv e  econom ic  zone  a s  set for'.h in  
the S ix t h  F iv e  Y e a r  P ian ;

(Ij ) w h e th e r a ll of those  ve sse ls  
w o u ld  be bu ilt up in the co u n try , am i

f t ’) i i  not. tl.i* d e ta ils  th e reo f?

THE M INISTER OF STA TE IX TH E 
M INISTRIES OF AGR'ICUI .TUBE 
AND RURAL D EVELOPM ENT CSHRI 
R. V. SW AM INATHAN): (a) U> «■).
In the Sixth Five Year Plan a target 
for raising (he number of deep sea 
fishing vessels to 35f) is envisaged. 
This will be achieved through a 
judicious mixture of imuorted] char-
tered and indigenously built fishing 
vessels. Provision has been made for 
grant of soft loans through Shipping 
Development Fund Committee (SDFC) 
for acquisition of various types of 
Ashing vessels. Other steps taken by 
the Government to augment deep sea 
Fishing fleet include;

fi) providing 33 per cent subsidy 
on the cost of vessels con-
structed indigenously; and

(ii) acquisition of large fishing ves-
sels for survey and training.
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Falling catches by small Fishermen

5812. SHRI K. A SWAMI: Will tha 
Minister of AGRICULTURE be plea-
sed to s ta te :

(a) whether Government are aware 
of falling catches by small fishermen 
on Ihe -coast by Andhra Pradesh;

(b) the steps being taken to save 
their fishing grounds; and

(c) the details of Government plant 
to separate fishing trawlers and coun-
try boats?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL DEVELOPMENT (SHRI 
R. V. SWAMINATHAN): (a) It is nut 
a fact that there is any fall in the 
catches of small fishermen on the 
coast of Andhra Pradesh. According 
to the statistics furnished by the Go-
vernment of Andhra Pradesh. the 
catches of small fishermen have im-
proved during 1981 over those 
I ABO.

(b) and (c). The State Government 
have issued an order demarcating 
fishing ones for different types oi 
boats. The District Collectors have 
constituted Committee to resoh/e the 
disputes that may arise between tradi-
tional fishermen and mechanised boat 
operators.

Linking of Vamsadhara and Napavalli 
River

51*13. SHRI K. A. SWAMI: Will the 
Minister of IRRIGATION be pleased 
to s ta te :

(a) whether Government is aware 
of the need to link up Vamsadhara 
Nagavalli River in Srikakulam district 
in Andhra Pradesh for purposes of 
irrigation and flood control;

(b) the full details of investigations 
done in this matter; and

(c) the steps planned for the future? 
THE MINISTER' OF STATE IN IH E

MINISTRY OF IRRIGATION (SHRI
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Z. R. ANSARI): (a) Irrigation is a 
State subject and all developmental 
works on rivers have to be planned, 
investigated and formulated by the 
State Governments. No proposals for 
linking of Vamsadhara and Nagavalli 
rivers have so far been received in 
Government of India either from the 
State Government of Andhra Pradesh 
or from Orissa.

(b) and (c) Do not arise.

Environmental Improvements of Slum

5814. SHRI HARIHAR SOREN: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether his "Ministry has intro-
duced a scheme lfor the environmental 
improvement of the slum areas under 
the minimum needs programme;

(b) if so, the name of the towns and 
cities of the country where such slum 
improvement work h:ive been introduc-
ed so far; and

(cj the details about the name of the 
towns and <!TEies of various states and 
Union Territories which are expected 
to be covered under the above scheme 
by the end of the Sixth Plan?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The Scheme for Environ-
mental Improvements of Urban Slums 
is being operated in the State sector 
as a part of the Minimum Needs Pro-
gramme. There is no Scheme in the 
Central Sector Tor the improvement 
of slum areas.

(b.j and (c). Question -'oes not arise.

Problem Villages for Drinking Water 
in Madhya Pradesh

5815. SHRI PRATAP BHANU SHAR- 
MA: W in the Minister of WORKS 
AND HOUSING be pleased to state:

\

(a) how many villages have been 
declared as problem villages for drink-
ing water in Madhya Pradesh upto 

December, 1981;

(b) how many drilling rigs are en-
gaged in this work;

(c) whether Government of Madhya
Pradesh has demanded further rigs for 
PHE purpose; and > ^

(d) if so, the reaction of Govern-
ment of India on this request?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The number of identified 
problem villages remaining to be pro-
vided with drinking wal'ir facilities as 
on 31-3-1980 in Madhya Pradesh was 
24,944. The number of problem vil-
lages provided with water supply in 
the year 1980-81 was 7,195. During 
the year 1981-f)2 (uuto September. 
1981) water supply was provided to 
2,425 problem villages. The figures of 
both years include partial coverage 
also.

(b) 1)2 rigs maJe available by Gov-
ernment of India under different pro-
gramme during the past few years are 
engaged in the drilling programme of 
the State Government. In addition, 
the State Government haw  their own 
rigs for operation.

(c) No, Sir.

(d) Does not arise.

Rehabilitation Colonies—Abolition of 
Leasehold System

5816. SHRI BI-IIKU RAM JAIN:
SHRI NAWAL KISHORE 

SHARMA:

Will the Minister of WORKS AND 
HOUSING be pleased to slate:

(a) the number of rehabilitation co-
lonies and allottees iiviu^ therein;

(b) the amount of annual income in-
cluding penalty recovered annually 
from them;

(c) what is the expenditure on re-
covery;

(d) whether it is proposed to abolish ^ 
the leasehold system and grant free-
hold .rights to the aI1ottees Of plots; 
atfd



Written Answers CHAITRA 8, 1904 (SAKA) Written Answers 330

(e) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) 64 (including Chitta-
ranjan Park. Colony, the work relating 
to which was transferred to ihe Land 
and Development Office only in 
August-September 1981).

According to the information avail-
able with the Land and Development 
Office, 50,686 allottees (including about 
1935 allottees in the Chittaranjan Park 
Colony) live in these colonies. This 
figures does not include the number 
of allottees whose records have not yet 
been received from the office of the 
Regional Settlement Commissioner, 
New Delhi. Similarly, the -?xact num-
ber of allottees residing in Chittaran-
jan Park Colony is not known to the 
L&DO,

(b) Excluding the income from the 
Chittaranjan Park Colony, about which 
data is not readily available, recove-
ries on account of ground rent, dam-
ages, misuse, etc. in respect of reha-
bilitation leases during 1980-81 was 
about Rs, 40 lakhs.

(C) The total expenditure incurred 
by the I&DO on administration of 
leases of rehabilitation as well as non- 
rehabilitation . colonies during ]98li-81 
was about Rs. 28 lakhs. The break up 
of expenditure on adminptration of re-
habilitation properties only is not avail-
able.

(d) A limited question whether the 
leasehold system can be abolished or 
modified in respect of residential 
leases, including rehabilitation, leases 
is under consideration of the Govern-
ment. No final decision has yet been 
taken on this.

Air and Water Pollution

5817. SHRI GHULAM MOHD. 
KHAN; Will the Minister of WORKS 
AND HOUSING~Tje pleased to state:

(a) whether it is a fact that danger 
to human habitation is increasing due

to lack 'of basic amenities £nj large 
number of towns in the country;

(b) whether it is also a fact that 
nearly half the urban population in 
the country does not have toilet faci-
lities; and

(c) the steps envisaged to check air 
and water pollution , and to improve 
the present standards of living in rutal 
and urban areas?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) It is true that there is a 
lack of certain basic amenit’es In a 
large number of towns in the country.

(b) According to informatipn avail-
able* as~on 31-3-81, about 27 pe cent 
of the projected urban population oi
1981 was covered by Urban Sanitation 
facilities.

(c) To check pollution of air and 
water, the Water (Prevention and 
Control of Pollution) Act, 1974 and the 
Air (Prevention and Control of Pollu-
tion) Act, 1981 have been enacted. 
Central Board as wed as State Boards 
set up under "the aforesiad two Acts 
are responsible for implementing the 
provis?ons of fTje Acts.

Minimum Needs Programme cover-
ing the'Jbllo wing components are being 
continued during the 6th Five Year 
Plan;—

1. Elementary Education
2. Rural Health
3. Rural Water Supply
4. Rural Roads
5. Rural Electrification
(). Housing assistance to rural 

landless labourers
7. Environmental improvement of

urban slums
8. Nuttrition

Under the schemc of Environmen-
tal Improvement in slum areas in the 
State Sector, the following basic ame-
nities are provided in identified slum 
areas;

(i) Water Supply
(ii) Storm Water drainage;
(iii) paving of lanes;
(iv) street lighting, and
(v) community baths and latrines.
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rcleans trained in Madhubdni and 
Darbhanga under Trysero programme

5818. SHRI BHOGENDEA JHA: 
Will the Minister of RURAL DEVE-
LOPMENT be pleased to state:

fa} Ihe total number of eligible per-
sons already trained, distrct-wise in 
Eihar and block-wise in the districts 
of Madhubani and Darbhanga as part 
of the TRYSEM programme launched 
ior selj-'-employment through produc-
tive endeavour;

CbJ how many of those trained have 
been enabled to start their cottage and 
m ini-industries district-wise in Bihar 
and block-wise in Madhubani and 
Darbhanga districts and for what 
purpose; and

(c) wl^tt s tands in the w ay  of o thers  
s ta r t in g  th e ir  own?

TflE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI BAL-
ESHWAR RAM): (a) to (c). The in-
formation has been called for from 
the State Government and will be laid 

on the Table of the House when re-
ceived.

Willingness- of Foreign Countries for
joint venture Indeep-Sea Fishing

5819. SHRIMATI USHA PRAKESH 
CHOUDHARI: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether it is a fact that 
Japan. France, Norway and Denmark 
have express their willingness for 
Joint Venture in deep-sea fishing;

(b) if so. the details of the offers 
mide by these countries; and

fc) the decision taken by Govern-
ment on Joint Ventures and foreign 
investment in Fishing industry ?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE AND 
RURAL DEVELOPMENT fSHRI R'- 
V. SWAMINATHAN): (a) A tentative 

1 nroposal of Memorandum between 
Lidia France has been received. There 

*are no proposals from Governments of 
Japan, Norway and Denmark. "

(b j The above mentioned proposal 
is for formation of Joint Societies or 
Cooperative bodies to undertake tuna 
fishing, processing and distribution of 
fish products as well to undertake and 
develop joint survey in fishing. This 
proposal is in a preliminary stage.

(c) The basic policy of the Govern-
ment is to welcome joint venture and 
forign investments in deep sea fishing. 
Joint ventures consist of equity parti-
cipation and technical assistance in-
cluding chartering of foreign fishing 
vessels. Foreign equity participation 
upto 40 per cent s allowed either in 
cash or kind. Majority participation 
may also to considered on merits.

Ban on Export of Sandalwood

5820. SHRI ERA MOHAN: Will the 
Minister of AGRICULTURE be pleas-
ed to state :

fa) for how many years the ban on 
the export of sandalwood is in force;

fb) whether this has resulted in 
huge stockpile of sandalwood worth 
crores of rupees in Tamil Nadu;

fc) for how long sandalwood can be 
stocked without getting motheaten; 
and

(d) the steps being taken to dispose 
of these huge slocks of sandalwood?

TEH MINISTER OF STATE IN THE 
MINISTRIES of AGRICULTURE AND 
RURAL DEVELOPMENT (SHRI R. V. 
SWAMINATHAN): (a) The ban on
the export of Sandalwood in log, Sawn 
and billet form has been in force from 
] 0-11-78 except for 300 tonnes allow-
ed between 27-44-79 and 31-3-80.

(b) It has been reported by the 
Government of Tamil Nadu that due 
to the ban stocks of sandalwood have 
accumulated in their depots.

fc) Sandalwood is not eaten by 
moths

(d) The Government of Tamil Nadu 
bnvp been advised to sell sandalwood  
to the Government of K arnataka, 
who arc in need Of the same for their 
sandalwood oil distillation factories 
and to the handicraft industry.



12.M  hrs.

PAPERS LAID ON THE TABLE
R e v ie w  o n  a n d  An n u a l , Re po r t  o f  

Na t io n a l  Ag r ic u l t u r a l  Coopera -
t iv e  Ma r k e t in g  F eder at io n  o f  
I n d ia  L t d ., Ne w  De l h i, f o r  1979-80 
S t a t e m e n t  for  d e l a y . Re v ie w  

o n  a n d  Annu al  Re po r t  o n  the
WORKING OF CENTRAL FISHERIES 
C o r p o r a t i o n  L t d . H o w r a h  f o r

1977-78 AND STATEMENT FOR DELAY.

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE /AND RURAL DEVELOP-
M EN T/ (SHRI R. V. SWAMINA-
THAN): Sir. on behalf of Rao Biren- 
d.u Singh, I beg to lay on the Table

( 1) ( i ) A i:opy of the Annual 
Report (Hindi and English versions) 
of the National Agricultural Coope-
rative Marketing Federation of 
India Limited, New Delhi, for the 
year 1979-80, a'ong with Accounts 
and the Audit Report thereon,

(i i ) A copy of the Review (Hindi 
•ind English versions) by the Gov-
ernment on the working of the Na-
tional Agricultural Cooperative 
Federation of India Limited, Now 
Delhi, for the year 1979-80.

(2) A statement (Hindi and Eng-
lish versious) showing reasons for 
delay in laying the documents men-
tioned at (1) above.
(Placed in Library See LT—3759/ 

fl2).

(3) A copy ea::h of the f oi lowing 
papers (Hindi and English versions) 
undersub-section (1) of section 
619A of the Companies Act, 1956: —
(i) Review by the Government on 
the working of the Central Fisheries 
Corporation Limited, Howrah, foi' 
the year 1977-78.

(ii) Annual Report of the Central 
Fisheries Corporation Limited How-
rah for the year 1977-78 a long 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon..

(4) A statement (Hindi and Eng-
lish versions) showing reasons lor
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■delay in laying the papers men- 
toned at (3) above.

(Placed in Library See No. LT— 
3760/82).

' Papers Laid *334,

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): Sir, I have given
notice of a Calling attention motion.

MR. SPEAKER: On what?
( ln t e iS ru fk t io n < t )

SHRI KRISHNA CHANDRA HAL- 
. DER: Have you allowed it?

PROF. RUP CHAND PAL (Hoog- 
bly): Sir, I have given an adjourn-
ment motion regarding the death o? 
an IAS officer under circumstances..

MR. SPEAKER: How can you raise 
the question like this?

PROF. RUP CHAND P^L : Sir, it 
is a serious question.

MR, SPEAKER: No, no. /

SHRI KRISHNA CHANDRA HAL- 
DER: I have given notice of a Call 
ing Attention motion regarding sucide 
of an IAS officer in Delhi.

MR'. SPEAKER: It is under my
considet^tion.

PROF." MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir long
time back when Shri Antulay was the 
Chief Minister of Maharashtra, the 
Assembly had adopted a privilege 
motion against me and sent it to you. 
Sir. how long have. I to wait?

MR SPEAKER: You don’t have to.
PROF. MADHU DANDAVATE: I

have been insulted and humiliated in 
the Maharashtra Assembly. Why
don’t you protect us?

MR. SPEAKER.: I am safeguarding 
the interest of my Members,

PROF. MADHU DANDAVATE: If 
you feel th a t ... (Interruptions), You 
should make observations.

MR. SPEAKER': No question. Why 
should you worry? I am sitting here.

CHAITRA 8, 1904 (SAKA)
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An n u a l  Ac co u n ts  o f  i h e  An im a l  
We l f a r e  B o a r d , Ma d r a s  <f o r  1979—80 

a n d  Sta tement  fo r  de l a y .

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R- V. SWAMINATHAN): I
beg to lay on the Table.

(1) A copy of the Annual Ac-
counts (Hindi and English versions) 
of the Animal Welfare Board Mad-
ras, for the year 1979-80 together 
with Audit Certificate thereon;

(2) A statement (Hindi and Eng-
lish versions) showing reasons for 
delay in laying the documents men-
tioned at (1) above.

(Placed in Library. See No. LT— 
3761182).

ssfi fa a m  qrcraR (?rar
j t ) : 2 6 errite wrr,

sfr 22^! fvfrc m
Tfr |  ^  sftr ^pff h

7F | -
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^Tr ^r»RT |  t f r  q r  
wrRPpenr f e r  |  i

PROF RUP CHAND PAL (Hoogly): 
Sir, the Information Minister has is-
sued a circular to AIR centres prior 
to 19th January All-India Industrial 
strike not to pruject the success of the 
bandh and later on he denied in the 
House that he issued any such circular.

So c ia l  Secur ity  Ce r t if ic a t e  Ru le , 
1982 a n d  N o t if ic a t io n  u n d e r  Go v -
e r n m e n t  S a v in c s  Ce r t if ic a t e s  
Ac t  1959.

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): I beg to 
Jay on the Table

(1) A copy of the Social Security 
Certificates Rules, 1982 (Hindi and
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English versions) published in No-
tification No, G.S.R, 2‘59(E) in 
Gazette of India dated the 20th 
March, 1982, under sub-section(3) 
of 12 of the Government Savings 
Certificate Act, 1959.

(2) A copy of Notification No. 
G.S.R. 260(E) (Hindi and English 
versions) published m  Gazette cf 
India dated the 20th March, 1982 
issued under sub-section (3) of 
section 1 of the Government Savings 
Certificaates Act, 1959.
(Placed in Library. See No. LT- 
3762/82).

D e t a i l e d  D e m a n d s  f o r  G r a n t s  o f  

M i n i s t r y  o f  E d u c a t i o n  a n d  C  i . t u r e  

D e p a r t m e n t  o f  E d u c a t i o n )  f o r  1982- 
83 a n d  M i n i s t r y  o f  E d u c a t i o n  a n d

> C u l t u r e  ( D e p a r t m e n t  o f  C u i . t u r l ) 

f o r  1982-83.

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
fSHRT P. K. THUNGON): I bcR to
lay on the Table

(1) A copy of the Detailed De-
mands for Grants (Hindi and En-
glish versions) of Ministry ot Edu-
cation and Culture, (Department 
of Education) for 1982-83. (Placed 
in Library See No. LT—37G3/82X

(2) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Ministry of Edu-
cation and Culture (Department of 
Culture) for 1982-83. (Placed in 
Library. See No. LT-3764/82).

12 .05  h r s .

MESSAGES FROM RAJYA SABHA

« SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha: —

(i) “In accordance with the pro-
vision of rule 111 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed

to enclose a copy of the Indian Rail-
ways (Amendment) Bill, 1982, 
which has been passed by the Rajya 
Sabha at its sitting held on the 5th 
March, 1982,.”

(ii) “In accordance with the pro-
visions of rule 111 of the Rules at 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Industrial 
Employment (Standing Order) 
Amendment Bill, 1982, which has 
been passed by the Rajya Sabha at 
its sitting held on the 25th March,
1982.”

BILLS, AS PASSED BY RAJYA 
SABHA

SECRETARY: Sir, I lay on the Table 
of the House the following Bills as 
passed by Rajya Sabha : —

(1) The Indian Railways (Amend-
ment), Bill 1982.

(2) The Industrial ' Employment 
(Standing Orders) Amend-
ment Bill, 1982.

12.00 hrs.

ESTIMATES COMMITTEE 

T w e n t y - f o u r t h  R e p o r t

SHRI S. B. P. PATTABHI RAMA 
RAO (Rajahraundry); Sir, I beg to 
present the Twenty-fourth R'eporfc 
(Hindi and English versions) of the 
Estimates Committee on the Ministry 
of External Adairs—Overseas Indians 
in West Asia, Sri ■ Lanka, Malaysia, 
Burma, Indonesia and Singapore— 
Part III—South East Asia (Burma, 
Malaysia, Singapore and Indonesia).

COMMITTEE ON PUBLIC UNDER-
TAKINGS

T h i r 2y - s i x t h  R e p o r t

SHRI BANSI LAL (Bhiwani): 1 befe 
■fo present the  Thirty-sixth Report 
(Hindi and English versions) of the 
Committee on Public Undertaking on 
Action Taken by Government o,n the*
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recommendations contained in the 
Twenty-second Report of the Commit-
tee on Food Corporation of India 
(Ministry of Agriculture—Department 

Food).

12.#7 hrs.

CALLING ATTENTION TO MATAER 
QF URGENT PUBLIC IMPORTANCE

PiÊ OFVTKD OVERLOADING OB’ Pa s s k n g l k s
o f  Indi an - A ir l in e s  fl ig h ts

sfi ’HeTcT fa^TTi arT^H'
f rp f l)  : JTg'fW, SffaffRT-
Tf*T 'ThPfl'^r ^  fo m  TT
«frr r̂fTT fk*riw
frr m pt fo rte  t f, ^  sr»«fnT ’̂ rerr 
j? faf. ^  if ^ ;

“tfe rn  ir
?JT3TT f'-RHI '3r<?tVn ^  ^  $T*TaT 
^  fffaif, mftRTT 5T «iR ^  *WRR 
jfrr TH ^ ’1 Vi STO

s pit ^ tCt  i’1

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
A VIATI ATI ON (SHRI KHURSHEED 
ALAM KHAN): An incident relating 
to the Indian Airlines having carried 
(Excess passengers on the sector 
Ranchi-Patna on 11th February, 1982 
was brought to the notice oi the Gov-
ernment. As already explained in 
response to the Starred Question No. 
283 in the *Lok Sabha on 12-3-82, in 
one of its  flights Indian Airlines had 
carried 7 passengers, in excess of its 
capacity over the sector Ranchi-Patna 
on B-737 operating flight IC-410 Cal-
cutta /Ranchi/Patna /Lucknow/Delhi 
on l l th  February, 1932. Two of the 
passengers were accGjnmodated in the 
cockpit. Five other passengers were 
accommodated in the cabin. The pre-
liminary investigations made into this 
incident revealed that the flight was 
inadvertantly ovsr-bcoki-'d ex-Ranchi 
due to an error by Traffic Assistant at 
Ranchii Ci ty Booking Office.

2. Disciplinary proceedings have 
been initiated by Indian Airlines 
against the erring staff. A senior oift- 
cer of the Eastern Regional Office oE 
the Indian Airlines is conducting the 
inquiry. Director General of Civil 
Aviation has also initiated proceed-
ings under  rule 77(c) of the Aircraft 
Rules, 1937. On receipt of the report 
necessary action wilT" be taken,

if. The Director General of Civil 
Aviation conducted surprise inspec-
tions through his officers betwen 13th
March, 1982 and 2.1st March 1982 in' w  i
tended to cover various aspects of fair 
safety including any violation of safe-
ty norms by carriage of excess pas* 
sengrs. Such inspections covered Luck-
now, Patna, Bagdogra, Gauhati, Te?- 
pur, Jorhal Lilabari, Dibntnarh, Cal-
cutta. Kanchi, Agra, Varanasi, Khaju- 
raho, Chandigarh, Jammu, Srinagar, 
Amritsar and Delhi. The results of 
these inspections have revealed that 
there have been no violations of safety 
norms by Indian Airlines uv carrying 
excess passengers,

4. Indian Airlines have alceady 
issued instructions on the subject to 
their Regional Heads warning thunt 
that anv violation of safety norms likii 
overloading', etc., wilT'be viewed very 
seriously and that they would be held 
personally responsible. The Director 
General of Civil Aviation and the 
Indian Airlines would continue to 
conduct surprise checks to ensure 
strict compliance with safety regula-
tions.

; =crEqrer.

iTsffersr, ^  t o s j j  fq-

qjsp *T£nT f^T R ;
foqr t ,  «.'«r fa  A ^snrir *
3 a - , 'q 'R T  fj STRnl ^

fcw  JR I TTPT̂  <fi f a f e
i r f a w  ire fro
q  wr I  I ^
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sT̂r rsr pfi if ttgft 

iff f fa * 3rd  ̂   ̂  sp 

?* an ̂  :$t 

5r̂ fazrcr ̂:r 5R-̂-ĉ?r   ̂wfa

■fr?*wr sr <r̂rr# jpt  sprnrr

tcjtt

■̂fr t̂r̂rV  ̂sr̂tr  ?j 

fw '̂T «f«RRSfir n*R ^R T< *ft

irTfiR. *rrenr <mf  «f  i sstFerf: n'lf̂ fr 

*f.r  KT̂ r *tr g*n |, farcw 4 

mF̂rar  r̂r  sfffen f̂q- w,

rT fapn  jf  tf̂r  T̂lfl o  TTo

fto ?fa r̂H r̂ Tfr

£, <rr f̂r f«rrf

 ̂ 3̂#  % tr; farr Tt̂r,  *rnra t-t. 

f̂ qr *rm i hF̂ ft farre iffrp |  fa 

4 irrfswt sft sfffeT 3tt£ t feir m 

$   ̂q-rm ?iffTfr*F.‘ '4 i

f^r if ?fto iTo sir a # FR q-rTi 

fT̂TTqrr I fa  gfor tt 737 v-rî 
if 129 srrat v 1 f*r sprt 126 
I 1 *r 3  srRfw #?r srra1 1
TTT  5=?!̂  «p  f̂ rzr  Sfff 5Srrcr̂  f̂̂ T

 ̂ -̂<t q   ̂vjrrar irr  ?w?rr

T̂T?r ^  1

2, srf nfR smTSprcr Tn-
f̂fr \ĵr qr  qrcft t̂t̂t «r 1 
tt̂ft  pttt ^k?s  f̂f «ri  t̂ tt »t?t 1 

t?t  zrrar  3r   ̂  srfaFcOT

tTijf̂ fqf̂ P̂fiT 3R T| '4 \ 

f̂'Qff ff fVr̂F?T5TcT fr I I ITT <f( TT̂T -

*̂r 3 n'cFr fârr I’

trr  ̂ t ?i-[̂ src ci«rm w~\

WT   ̂I ^ 'ToT  fa

.̂-spttt

 ̂ t̂f f̂rfecr fsmriRi ?tt|. |  r̂r
rs.

?r̂r t

fa f̂t 3̂TR  irsp 5TK

.3  s?  str? *r !

k'  ̂  ?r ^ r̂nr-rr

I fa  ^ ̂   | fa rm̂ r

’pt <sr>m ̂ 3ft ̂ rf  r̂ax
r̂«rif TTf̂nrnr?  ̂^ 

fa? 3r  ?frt '4, f̂ffa xtz 
f̂r ?.sp7r *̂pwt̂

'Iql Q ■

wevw Ĥazv, ^fp fa? if fa# 

'̂t  ^ p̂?r «rr sffiarr t
srf f̂âr n̂r  %w:r | 1

jp faji'fT 575S- | l ĴR!

r̂  ̂TffVn̂  «fW cfl  fa?c\  *

3T? qrfajfr 5fft  ?5FPT "1’m <TT 
•̂̂tt ̂ farq-iff qr̂  ff ̂err

t ?

TT̂t   ̂ rr̂ W2̂r

JTRr 11 q-'Tnr Thft i w. 'Tht̂i tt̂t 

t ̂fT̂s HcfV   ̂̂fi t t «fr
?r̂5T srerrc wjtI  fâ T̂ R' I

f T’t *̂T=T, r̂r   ̂ ^R nwr | 1

mirf<q  : r̂sp fa?
-V %
 ̂f I

^ wr I, ̂ffa'T 

?rjr?: ferfe ? dr ?ftT <rar 1

sfl ?r??f n?«fR.' ârrsr̂i : fâTT. 
‘4̂r  wfâT ^  5t*rtt | fa ^ 

r̂̂r r̂ t̂hrt

m 1

Tf̂t   ̂̂  ̂ rr ttrv |, 
^r| fa 7  r̂?r

4 1 *K.‘ R̂̂ R'" t fa 13 

?̂rf̂T 5? t ^'i *fr ^̂rcnr  |,

ĵqT; jf' ^ R̂-Tr  g fa 7

qrar 4 2 ■ fa?  ̂  ̂?frr

?fhr 5  *T >̂' ̂ r   ̂

vft ̂rf ?
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I

«n sre* fa^T,T« : s t e w

Tr^t?ir, mfsiPflr $zr̂ w>\ n ^ c r f t a r
a R l t n  3TI I  sff ^ fc r  W W R *
1 i $rm r?e  ^  f?r«f sfr I ,
*  $e«r fa* 5»i  ̂ |  *fr< srftr-
f W  ifiaV ^ 5 R  f
st pt  ? s t  | ,  f*ff 
TCt 5fT «J5T I

it*? -. ^  ’& ^a
3fl^t I  I

sft we-a fa$R<' w r t u i  : ws*rcr 
TT̂ r̂ cr, srrqr m  faiTH *f srfn irn?r 

|  i srrerr— f € f  Trr
^ f f ,  ^r^nan: ^  ^ r r  ^r ^r^fr t  i 
^ r r f  «rfi«i -3? *fr w f t
^enr £  f ^ r  f t f t  * to  
5T5T <f£V I  f t  m ^ \  f t f f  I  rfl 

c|t£ir ^  ’ETHT̂T j[T ^TT
| ,  ^?T t̂TT 3T?T*TTT UfpT vi \

^ r t  *T?R ^R5ff
N Sr <RT »FTT I ^ T T  ^  i \  5TT *WT 

srrc f tf f  <tzY îfET? i ^  fo r 
15 *jrat r̂nT"T «f i w*n: m^lr

fan! w, 5ft *T$
w i  ^  f?w *ft TfcRHT  ̂ |  3t‘k  ?rm 
TT*T 3fT tnfgrfT ^  W  
I , ej^ f^ m ^ r  ^ 3

a w r  | ,  ^rprer ?ft *w <t t  |  i srfoF
irrat 3 s r  t  fa^r gTST ^  f r m

3TF r?y |  I

^ f% ? r 3TT3T * f l f ? * r  5pT T T R n F
qT%iff rPP f t  f̂tfjRT %,

^TPTFT ^rr sft ^ ft^ R  ^ fr f^ T  f^nrr ^rr 
^ r  11 f®  «rff^ | ,
^ n r R  ^ t r t  ?rr?rr | ,  t h r  ^ t r t

st r t t  t  i w ^rrfo flr fpr f̂r ^

i  >

TT̂  m?T^T ?T5FT : n?! 1

^  %?2cT fa^ft Tfsr̂ rft : irrr 
'Trrr i " ^ ’' ?r w w
^^rr i

*TW?faT ?T?F? : ^ T  ^  fe>%-
? r  | ,  sft ?r̂ r t s  t |  t  ■

?re:;5T 5rT5T̂cft :
s p t i?t ct sijt i =3ritf»rrr ?fr 

TnTefH: ^ it  ^nTR =k t  ^ s t r i

^ w ? r  ?r *r^ar ^ i m x"i o
srcrf5W(T A' ^nr,^ ^ t r t  ^ r ,  riT 
^fpr q̂ f iff i ĵrt ?r ^ph^t

3f w  t — H stfl
'Tn r ^T T̂ rTTS ^
*rrf t  Pp 3̂fiT ^ it ^ t ftp t t h t  fe- 
^  RT îTcn I  ^  I ^TT T»T
fsrem jra> ^t  frFft |  ?

?rs5r?r ^r^rw, ^nrt v z j  n£\ 
i '  i ^  k  #:?: %% |  i 

^ f r  5PT5rr ft* t ^  h  jV 
?̂TT5rr srw i * fk  ^  =̂5̂ rr tC t ^  

f t  i

m^>iT fTiresr : ^rr ^pt ?t
'4 ?

«ft ^1'^^ft : oW
T fair ftPTFT f  f w  »TT I 

f̂=F?r w  sft ^ f̂ir f"T4r |  ^  
VC& t ^  ^
^ r r t  *rr »r f̂ t r , ^  ^ r r |  ^
K^ff ^S’ ^5fT f w r  5»r I 
^i^cT 5r ^ f ? t  j?raft iTT srr 7% C  1 

if^rf % ^*r r̂ ^htft ^tj- ait T̂ r 
t  i
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^  TTTW TTtff |  f?  tf?  f5RT
fz ^ z  <rrarr *rcr i
tto ffo  ^  %  t o r  | 1 *Tsft

°rr tT̂ rr ^ rn r  1 ^  »̂*r
*Tf^T ? 317T t t ht #

I  :

‘The preliminary ’investigations 
made into the incident revealed thaL 
the flight was inadvertently over> 
booked ex-Ranchi due to an error by 
Traffic Assistant at the Ranchi CUy 
booking office.’*

fas t s r t o  w faw  t *; ?«a

tt' ^Tnr̂ rr =sn̂ Ti g w i
q r  w t  f t  r^ r *u 1 j t r  sftfrrc
fa  ftrft « r to  ^  *T*r?fr *fr
ITT, sfffiR  srfa iT  ?T  *FTT, rft p i t

TIT? TT ^TT̂ T ^n[
jycrr ? ^ ri#  signr ^  srrsfr ^
r£  «r, eft ^i*t srrnT nfr 

«TT ? *TTn m at 3H7ST ^ 5  W  ?

^  frm r^r Mifr | i ^ r r i

57?r3ff ^  ^fiTT ^  *TIT f̂ TJTJT cTR7 qTT 
3fr t  i ^ n f  ^«r(:r ^  s?iT-

oPT Mbr JTf t  1 ^'T
iRfa^f ZZ T^T I  I 571 ?ff

^  *r— fe fr  ir^TTfii? |, 

3»T f?rq--—!sffar ?flf3*T t o r  '̂TKT ft, 
3?r aphrrfnff ^  ?TCR' | ,
^  iiTRT t ,  xrr t o  ^=r

ft '

q̂ T *>'??A' : JT ^ R  ^?T
T^I |  ?

« f t  s s  f a j r f t  w t f x f t  : j r r r -  

apr fsrir r e  t^ f  ftroiTfwr- 
r 11 tT̂ r s r m  f t  * tr ' sp 

Vfcrc *?$ - - ^  ^ r
?r$r, <fift ^ t —. ^ fsrxr f t

TRT I  I S R ^  g 'R Sfte  TT

fr*r m  i '  i tt' -̂R-nrr ^rr^rr |  fsp 

^rr j t |  fpr |  ;

«ft ftKmTl (^TT^RT)

irj^^r : q-f ^ rr

*r ?rr *TiT ?

5STf T̂H-n f^5TTf •̂T̂ rq:zft :
if ^T'Ti ^  ^ i r s r

T9=T ^ioT ^ I TT ^5TRf if ^  

rf f̂t st«FT 3Wf q^r ?T^T WTT t 
^in Hi < ^rf%?r ?rti Tfji^rrc\
^  ICl I

srarcr jffltc ^rq-^

v r ..............

Hrfr Iffl'TT I

sft : ^ f w r

r r q r ^ r ^  T̂ T «Rt cR^ %  fT - 

fSRT \[ m  ^dTT JfiT | qrf^cff 

spY ?rk  ?5rrf sr^rsr ift

?jrSTT I f̂3f.5T ^TT fnsr^JT | f ^  V* 
* n r a ^ » * r ;  ^ ff
t o r  3fr |  i fs^rrf |  i

^  fer? sflw r

q-rr 'Terr ^rrw  i Jrr? % Mir ^■o
v k  z tz \  ?TeiT«nr k  T&
5Rlf Mt  t o  fV.w sffr «ri

jf'i w> f?rcr

spff ft-rr

fe'Frfrsr ^  ?rrsT w

I T O  f  T T ^ f^ T  ^t^RT ^  
T?r g  I f  I

? r ^ ,  trrto 't «rf cw<ftr 

■3?t T^r Tfr %  T̂PT ^T WTT 

ITIT^ w ^Ftf 7T̂ f ■?! f  l 
q-' srprfrT i  fsp ^ ' r r r ^
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[sft fa fR f srnw^.’]

3ft ^ i \i ^  s rc  T ^ rm  q r fsnrrc 
^  fair srn-

9PT ^TRTT ? ff  -ofR,
faiT STFT TfcS *Tl£*T ^  . .

: '̂iq- qpfr srr# sr 
q ^ -  sr^T W n f  f  I

sft f ^ r f t  ^T3fmft : facffi
r+ft ^  | ,  from
?fr *rr f e r r f  f r  *rr T‘rf tfv :̂r»;̂ r s i
■T̂ T̂ f Tfi^ ^  f"R sffft HfTffryTn yn'RT 
1TRT | f̂?.5T «fflT cW

^  ffr*rr rivT * rm
?rff ww^r 1 t t
q^T 3T7i^ ^T ^C=1 T W  ^TnT % 1 
StffsTC T̂ f e r  ^  ^SnT T̂K̂TT |  
I t  STPI a '451 W< ^IT IT qr̂ rr “n^R 
?rk  $ $  «ft T O  fo<f |  ra**TT 's'rF 

3>T ST.̂ T ^  ?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KHURSHEED 
ALAM KHAN); I would like to assure 
the Hon. Member that we are quite 
conscious of the safety of the passen-
gers in the aircraft. We are as much 
conscious of the safety of the passen-
gers-as the Hon. Member is and we 
share his anxiety about it.

I would like to assure the Hon. Mem-
ber that everything possible is being 
done and that there is no danger eithe- 
to the air passengers or to the aircraft.

As regards the matters of promotion 
and other things, j do not know how 
these matters come up in this parti-
cular Calling Attention.

jl have already admitted that, on 
that particurlar dayt seven passengers 
travelled from Ranchi to Patna in 
excess of the carrying capacity but

they were all accommodated. Two 
passengers were accommodated on 
jump seat with proper seat* belts and 
five passengers in the Cabin. There 
also t h e y  were accommodated by re 
moving arm-rests and the seat belts 
were expanded and t h e y  were utilised 
for . . . . . ..................

•(Interruptions)

You can yourself try and see. As 
regards the allegation of the Hon. 
Member that much cargo is being 
taken wdthout accounting for it, 1 re-
fute this allegation and, I must say 
that "\yherever we have cargo, we al-
ways display ]t or mention it either ir 

the Manifest or in other iocimcn's.

In our air-buses, the carrying capa-
city of cargo is from 7 to 10 (ones and 
this hasnever reached the maximum.

Similarly, in Boeing 737, it is 2 ] - 
to 3 tonnes and it has never been 
reached at any stage to that extent..

As regards the travelling of the crew 
in addition to the employees o[ the 
Airlines, there is a regulation uiul ti'.ere 
is permission that two extra em-
ployees can travel in a:i Air-bus and 
Boeing 737 while in Avro and Fokker’ 
aircraft, anly one employee can travel.

As regards the question raised by 
the Hon. Member about Bagdogra 
llight, we have no such complaint from 
any quarter, nor this complaint has 
ever been brought to our notice.

The Hon. Member said that from 
Srinagar to Delhit some Hon. Member 
o,f Parliament travelled in cognito, I 
do not know. At the same time, I am 
sure the Hon. Member will agree with 
me that there is no quesaion of hija-
cking by an Hon. Member of the House.

(Interruptions)

I do not know if you have ever tra- > 
veiled.

As far as the' contentment of the 
staff of the Airlines is concerned, T 
assure the Hon. Member that the stall 
of the Airlines are contended and we 
are looking to their interests. There
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is no such problem. We are as much 
anxious to look to their contentment 
and innterests as you are,

Y This incident of Ranchi happened 
only once. Before that, nothing has 
been brought to the notice. But, this

y  hag helped us, to a great extent in 
making orir staff more alert and, as 
you see, about 7 to 9 stations were 
checked within a week’s time and 
these surprise checks, with the ele-
ment o£ surprise and secrecy, are going 
to be a sort of regular feature fur 
checking all over. The hon. Member 
will also agree with me that we carry 
about 18,000 passengers on an average 
per day- They are all carried with 
safety and with comfort. There is no 
such problem as discomfort to them 
or any such thing. After all, it is air 
travel, and in air travel nobody is 
going to take any kind oi risk to tho 
life of the air-passengers or to the air-
craft or to the life of the crew.

Rep. overloading of

PROF. MADHU DANDAVATE I Rai-
pur,); Had you seen Mr. Malik's des-
patch of 2(Uh March in the Times y.V 
India and did you contradict (hat?

SHRI KHURSHEED ALAM KHAN: 
About Leh passengers?

PROF. MADI-IU DANDAVATE: 
A bou t extra passengers,

SHRI KHURSHEED ALAM KHAN: 
Are you mentioning about Leh pas-
sengers—from Chandigarh to Leh?

PROF. MADHU DANDAVATE: That 
is different. That has appeared today. 
I am referring to 2b‘th March.

SllRl KHURSHEED ALAM KHAN: 
I do not know what papers write,

SHRI ATAL BIHARI VAJPAYEE ■ 
I had asked whether an independent 
Commission of Safety would be ap-
pointed, He has not given a reply lo 
that.

SHRI KHURSHEED ALAM KHAN:
I do not think there is any need for 
such a Safety Commission. The

DGCA is quite competent enough to 
carry out this important task which 
has been assigned to them.

: (*fiT3T*) :
'̂TIGZVST WTWFi- it

frr*m |  sftr m l  % w sft n ff $  t 
*n?r i t s  q ?  T g r t

sfe  si t o  srfepff ari^uin vi
"T jTTBTT 3flW  rfr f 
^  |  I "aniir sfNn W Z

if SVn'r I  ?Ti't tTtft
vff ^  1* ^ h '  f, 1 ’?7f^rcrr % 

q- i  fa  r H t Tf rV̂ iT

'ffpnsr . . . .

PROF. N. G. RANGA (Guntur): 1 
it relevant'.1

SHRI HARIKESH BAHADUR: I urn 
talking of the most relevant things. 
You may not consider it releva n'.. 
K indly try to listen.

'i^fr T/'rrr? £f h,1:^
^TnT ^  1 '4T, "iKff W  I

srvfr h  f t  f n w  z .C\
"ifTfT TR'T I  ft: JTTf̂ M'T
3?i -rnrr «rr, r ^ -  q r .  
^  wrfsrTT 1̂ b -tit ^ rs ; n
5T37<V i I T*T -f[? '1

«rV ^rnwifv ^fr $  fa*  vf,*
% ! iT f o n  m\- j f l  ^  i , q R  *1*

fa: "3̂ h  S i T f r  v s t

|  srh qr^r f t  ¥3 t w
n f f  |5 f[ |  I 5 T ^ l t r  ^  5ff S 3 ?  

in, T̂ETiT ^
n f f  f^ncT .' t  IT fj %

€&> i*i & ^ ■ r #  i
w-\ ̂ n w n  ^  m ^r ^;T?n

W ^ T ri-  i i  _ w  I  I ^ T t  3,-^ra H 

w ^  q r t n  ?f\r t h t  
f^ rra r  ^tt ^

1 1 «n=^ g^Tf s t^ tt
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[^ ;  Tpf^sr 5 'fre r]

jfr fa  svrfa s t f ? ^^rrf
sffT <re sft %r,W
|  ? *TfT n ?  fa  *rf?i* ^fa^TT
5Ff *T 3fR % faq ^arif ^T5| 3pt 

^  ,<ft 5fRft | ,  ^ ' f  f a  ?n ft 

if |5fi -4T I ^  o f fa  n  SfPT
**Nr fa  ^arrf ?|t 5t t  ^
T? JTf t  I ^n*r £r n f t  SltfV
fa^r q-f^ 7 47-^Tfir qi.aF^t n.^ 

w: ^rrf^TT f  SfT «TT I
*5i|T SiWTTt TT m t  I

f*Ttf T^r I  fa fafa^ri' S,TcI ^
*t^t: «rgt qrc fa  3^$tt ^ r aoT 
wr^PTf ^Ri' T̂%q-, sr t̂ g^TT

^  |  i faor \z i:z  ^  f̂r-rr ¥pr 
o'ffa srirwr ^  | i ^ rr
fa *TFtfW =IMm4\ 3Tf ^ *ft F̂gJ £ | 
r̂sV f[ fa  tj/i nflrq ? 5 r | si'^Fjfr 

^r f?r#srfa'T *nr f i f t  | ,
fa 3 1 J)'kTI I  I sf; 5fTf»;0T 
A fuT «rr, ^ w 'r  «rrcf w nifr ^ r r r ,  
^  m JTi5T:fiTt- jf^r sfr ^  ser ^  
sfttT t  fajfl ?TT I 
'U - r  ^ rfafoR ' # fw r  i

a t ? % ^  m ^r
^ i n f  f t  s r g r f a a  i (t  iprr | ,  faeR r 

fa  T?ff ^  ^rrar ^ n f  i ^ r r  5*r*T fa  
f^TT w> %;*&. grV ^  fa*ft

^ ........... ..

12.30 hrs.

M r .  D e p u t y - S p e a k e r  in the Chair 
PROF. N. G- RANGA No.

SHRI HARIKESB BAHADUR: It is 
not like that—always hijacking is 
taking place, water is mixed with avia-
tion feul.

MR. DEPUTY-SPEAKER; Come to 
the subject.

v t  jrfrfor ^ t jj i  : sit

fa s s r  ? r^  % s r t t  *rc%5r ^  t |

*T# I  cT̂) ap =af?T̂  ^r
im  s fa  gr 'tjWt ^  fairr

$  WW ?i' 5T̂ |f f  I q:5f TXq  v(
t  %'i «n i t o

Sftpr ^ n ’T ^r%q- an ^  w a ; ^

^  W>\ 10 fa?rc ^T \ 5 fTfnS
^  fa  ^ ‘ff3W  «m  T̂ ,Tf cftr ■ 

% ^rfr ff.ni |  fa  %^\i, 3,*gr3r q̂*cr 
?t ri^r f  i ^  ^riTf trr^ vrcr 

fi-qr ^  m?t ^ f r  f f  t ,
q-j; xr^r ^ r  c t r

i TT ? t-^ r  sr?n t oo
^ q  ?T TSnr T̂T̂ rfr I  wVr ^TgnT 
S r :̂ jf^V TT r̂ î atTT ^ —tv *

Tpr q^-rr m  ^  % fa;
Tariff ^  f^'h.ni 5fSTT fa'Tl̂ TT n'JT
k  faq- rnp ^ ‘R
r̂ro' srf ^’s r f  ^rt % i

^ ; r -  ■ jf 'Jsq^  9r.ff ^;f ^ - .
T»fr ^  t  irst q r  .̂iq-Tr
-nmf^TT 1 ^  ?T«IT ^ f f  “*T?T 

q f v ^ 1' ?;f | ,
^ ife$  ^*rr*cs v

fa: TTflT ^TTq^m^ TTSfJ, 1953 ^  
«f, r̂ JT5TT |  I T«?cT ?WT n f  WT ■ 
jtsV fâ i'T tw t i^ ' ^fTcrr ^ fa  w  
3rviT ^  H^«rr st?tt^ % ^rf^nfT 
f  ® ^fa'crni |  i sr? t?t
farq- ^ r r t  ^pfrfa ^  ^
^•-rr  ̂ ?t  Tr^rr-:  ̂ ^  f̂r-nt cf«rr r ^ -  
viTT̂ i" ^  ^T ^'TSnrf ^rTf,

^ ̂  W> ^nR  V ^[0T
^■qfWn f', i.w i 55ff
^Fn-, ^ r  fa  1 9 5 3  ^  t r ^  vj 
’nrr | ,  ^ t ?

^ f r  st t o— ^arrf ^  «ft
q f e  ^'fs- f i  ^rRfr % -&B r̂r ^
5TT^ w; WT STPT fsrf«T5r ^iWXl

r̂pfT *t t  ^w trrft ?fs^r ÊT'T *Ft
T̂cT | JJT ?T̂ r ?
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ifcrft 'fc m  % 
f*w, *-f̂ . sr^r ^fts 1 ^ k t

m  t  WT qjjl qT il fcifVi ^  1 ̂

^ T H  =£t 55RFTT ’tftS'TT
aft ^ r r £  s t r t t  |  ^ 5  v r a r ^ t e  

ib j q r  sn<rr i ,  x^e fo r  *pt
3TRTT. t ,  *PCT 5TN irtft 3TOFT 

f c  3fTT STfaf^T ôTlC 5TSH € i
crrf% ifte  t  s m  ^ t  ^  ?

t^To 748 

(^h) <r*rr < f̂R ^t ^
m r c - ^  *n fm  737 ^ r r ^  ^  
s w u t  ^  ? ^ r r  fs n  «rr

ft? 1982 ^  S5?

srnrrr $fl <.
mr 737 w m  1

t^n: + K Tft<yH' 1953 w>
2 Jf ^  tot  |  —

To secure that the services are pro-
vided at reasonable charges.

i f r  sn*r i f #  s r  $r q ^  t s t  | - w t

tflsV «I'1 N  '3fT 7!^

£  *n ^  ?

sft srtff* *m m  srrc: : * f w ^*
f t  s ? ^ t  * j t e T  ^ r r t  

w m  ̂ r q ^ ,  * frr s s  3  5 3

^fir *ft # t o  frff % -*pt

^  ai??rjP m ,  f t s f t  £  h w  f «  

JWIj fiw ft V  P t f 3  §OT, H fasr

tfr i?*ft arra m ^ r  ^  | ,  
ipt ^ r  q^rr =^r Wr t t  |  ^  

^  ^ w r  1

MR. DEPUTY-SPEAKER; He has 
put three specific questions.
260 LS— 12.

friffa  w m  wm : ^ r  jtft
ijftwT «pt  «fr*r *rr 3m«r ?  ^ r « r r i
3f^r eft? $T$TT ^T c T T ^  I  JTR- 
^  ?R^T ^WT ^ n f  ?r T̂TTT

?  f ^ ? r  g tfacr I  ?fh
1 « rm  ^ t f ^ r  sprnr

t̂ t  ftr?p f^ rr , ^  f ^ r^itflr̂
|  I ^T  ?f^T |  f% trsf? ^

' f V f ^  ^  q r »frc

^  ft? ^TPTT HSPcTT I
m  ^  1 sft ^ r r f t  
sp^V t o  |cs ^

^  cnrnr ^  ?TRft T^ft I  ^frr ^  
3ft g?TR t o  |  ^  spff q r

3̂T*T ^^11=1 f^TT 3TRTT ^
T̂T =rft qT 4^1 >*f̂ l'jf ^ |H  ^T ^JHiq 

f e n  vjfia'i % ^  q r  iftr f^pn 5n?n 
|  ^  ^ t  qrt T O t 11

sr^f oT i\]<H%< ^T ?iTO  
^  «ft r ^ T̂  |  q r  ^
fVi'M I sn’iT'fTT I f̂ 3ft ̂ t  *̂ +' «TRT
3f^T o^dMi WT̂ qT g f̂ J 5f^t

^T cTTe^J ^tFT <i-^ JP
TTTR̂  W q?t77T f l  f̂ TTT |

n̂TSTcTT g f̂ P ^T ^  'jfPT
spT t̂*Tf; ^ T i  ^T i
cw ^ r  ^ t  | ,  q a m r^ c
w  5ft «tt ^ r  ^ t  f*m
3fr I ,  ^ n :
fiwn ̂ pt  |  ?frc ^  5 f w  t^ r t -
zz  ^ t  t w  sn | ,  f^wr
^  ? n t e  i  ^ t r t t

m  $ i I f̂ HTT i?&% q»RPr
wrq1 ^>t f*iwi Ti univT 

fFfi m  vfw w tt
x itt *fr ^ t ^ r r |  ^ 1̂  ?jr^

€ i fT W  ^  x fa  sm rev

t >
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^  h  ^  ^ r s r
^fT ?

«ft ^rsffa w  m * : f  aft
^  TPTJ fcPTT TOT | I

Mt SJ£?I f^T^f ^T*Tqlff : STITT 
f t  t o ' i ,  eft ^ F to fa iw * :

«rr ?

«ft ?n?W *5TT* :
a t  •*ft f t  | ^frf^

=pt  ^ ^ s r r f o i r r  «rr
^  ^  ^  ^ t  fajJT TOT |
s f a  *P ^ p farft =Ft ^T
Tft | Wh.^JT ^ t ^  *T a«5T 
■tf'jfl ^t 'JTHT'Tt' I

SHRI HARIKESH BAHADUR: Sir, 
my vfiry important question has not 
been replied namely whether he was 
going to increase the number of planes 
on the crowded routes.

. sft srtffa sm rc 3tw : ^rftrsVo

^farur ^ t r̂r x|»ff |
^ftX ^ T fa it  ?T^ft I

SHRI KAMAL NATH (Chhind- 
wara): Sir, the Minister has already 
elaborated his explanation and has 
answered in response to my predeces-
sors’ Calling Attention Motion.

The Indian Airlines is the single 
carrier operating in the country. I do 
not think that it should abuse this 
advantage which it has and run its 
fleet like some Road Transport Corpo-
ration. I  also think the Civil Aviation 
Authorities are taking the term Air 
bus a little too seriously and literally 
and are thinking that ttiis is a part of 
the Delhi Transport Corporation 
family. We are all concerned about 
the profits of Indian Airlines. But( 
compulsion of profits should not over-

shadow the safety factors which are 
necessary.

, Sir, the aircraft is not like a bullock- 
cart that if you pull its tail more lug-
gages can be loaded. The aircraft' is a 
highly scientific and technical machine. 
There is a well calculated ratio bet-
ween the passenger section and the  ̂
luggage section.

Some years ago, when there was a 
Caravalle air-crash in Bombay, there 
was an enquiry made. One of the 
findings of that Committee which 
enquired into the aircraft crash was 
that there was a fire at the e n d  where 
the engine was. Passengers from the 
rear portion rushed fco the front* So, 
the weight ratio changed and the 
centre of gravity shifted to the front 
and the plane nose-dived. These are 
the critical factors in an aircraft and 
in a plane which flies.

In the past, there have been cases 
where somebody entered the cockpit. 
The question is not what can be done— 
the question is not what is feasible. 
The question is what is the legal re-
quirement. The legal requirements 
have been made on the basis of a very 
great and detailed study by the 
various authorities and manufacturers 
of aircraft all the world over.

On 9th February this year, i  myself 
was coming to Delhi from Nagpur a n d  

when I boarded t^e plane, I found that 
there was a waiter coming from the 
restaurant at Nagpur airport and was 
carrying some cold drinks—carrying 
some Thums up and Campa Cola or 
whaever it was carrying some aerated 
waters. But when the passengers 
boarded, and were moving forward, 
the waiter dropped the aerated w a t e r  

and all the other bottles he had in his 
hands on the seat. Sir, the plane was 
found full that day. This was on 9th 
February. I  request, the Minister ,to 
make a note of this. The flght was 
absolutely full. The flight had come 
either from Madras <5r Hyderabad. 
Since the ‘ seat got entirely wet a 
passenger had t<5 come standing. ({5o,
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.here it  is not a question of. over-load-
ing  but a question of total chaos in the 
flight.

Sir, the * Minister has said that it is 
an admitted fact that the passengers 
were in the cockpit. I remember clear-
ly one case in the past when a passen-
ger was found in the cockit a prosecu-
tion was launched immediate?!?. This 
^happened three to four years ago. The 
concerned pilot was summarily prose-
cuted. Now, it is an admitted fact 
that it has happened on such and such 
date. There is no dispute about it. 
Sir, every aircraft before it is airborne 
a load and a trim  sheet is prepared 
which is handed over to the Captain 
before take off. I would like to know 
whether in this load and trim sheet 
which was prepared it was mentioned 
that there were seven extra passengers 
because the pilot calculates so many 
things concerning flying based on this
load and trim  sheet. So what wasi
contained in the load and trim  sheet? 
If this excess load was not mentioned 
in the load and trim  sheet then it wafc 
not only very dangerous but fortunate 
that the flight did no-t crash. Based 
on this sheet the pilot calculates what 
power and speed he has to give to the 
engines. So my point is whether it 
was there.

Sir, the Minister has explained that 
an inquiry has been instituted. What 
is the need for an inquiry when the 
Minister himself has stated that all 
this inquiry report come and what ac-
tion thereafter is proposed to be 
taken?

Sirt in response to another question 
the hon. Minister has said that two 
passengers were accommodated with 
one seat belt. Sir, for a critical thing 
like, the seat belt it is written that it 
has been certified to carry such and 
such stress and" strain. So, it is not a 
question that you can have five people 
in one betf. The question is not what 
you can do but the question is what 
you can legally do.. My specific ques-
tion that is since the seat belt has a 
Certified load whether that certifica-
tion has been met.

MR. DEPUTY-SPEAKER: A bache-
lor like Mr. Vajpayee may. not o-bject 
to two put together.

SHRI KAMAL NATH: Sir, then the 
plane would not take off.

SHRI KHURSHEED ALAM KHAN: 
Sir, L am  grateful to the hon. Member 
for making so many searching ques-
tions but one - thing I would like to 
assure him that We cfo not treat the 
aircraft—as he said—like the DTC bus 
Sir, if comparison like this is made 
then it will mean running down1 our 
own organisation..........

SHRI KAMAL NATH: Sir, I only
said it appears that you are taking it too 
far and making il.. . .

SHRI KHURSHEED ALAM KHAN:
I think you are stretching your imagina-
tion too far.

SHRI KAMAL NATH: I am praising
DTC.

SHRI KHURSHEED ALAM KHAN: 
We do not want ourselves to be compared 
with DTC.

MR. DEPUTY SPEAKER: The
Minister’s point is that in the bus you can 
travel even above the bus whereas in the 
aircraft you cannot. So, you do not com-
pare the bus with the aircraft.

SHRI KHURSHEED ALAM KHAN: 
Sir, it is an admitted fact that there were 
seven passengers extra in the flight. Even 
the Pilot has himsetlf admitted it.. Thsre- 
fore it has been possible for us to initiate 
immediate action. But it will be natu-
ral justice to give him a forma} notice 
and to wait his reply. Thereafter im-
mediate action will be taken. It will 
not take very long.

As I have stated already, the pilot 
has been suspended.

SHRI KAMAL NATH: What about
the Traffic Assistant?

SHRI KHURSHEED ALAM KHAN: 
He was suspended. ~ Pilot has been suspen-
ded. The Co-pilot has been warned. The 
Station-in-?harge has been suspended.
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SHRI KHURSHEEt) ALAM TCHAN:

(An hon. Mdmber: Why can’t the Minis-
ter be suspended?) We always adhere 
to the specifications laid down by the 
Manufacturers in all respects regarding 
safety and otherwise. . .

SHRI KAMAL NATH: Regarding
seat-belt certain restrictions are there,

SHRL KHUfcSHEfcD ALAM KHAN: 
They are not used for three persons and 
all that. And, on this particular day, 
fortunately we had 40 Japanese small 
people who came there and they were all 
accommodated; it was possible for us to 
accommodate them.

MATTERS UNDER RULE 377

(i) D i s c o n t e n t m e n t  a m o n g s t  t r i b a l s

I N  H I L L Y  T R A C K S  O F  M A Y U R B H A N J

d i s t r i c t  o f  O r i s s a .

SHRI MANMOHAN TUDU (Mayur- 
bharij): Mr. Deputy Speaker, Sir, I invite 
the attention of the Hon. Minister of 
Agriculture towards the growing discon-
tentment arising among the thousands of 
tribals inhabited in the hillly tracks of 
Mayurbhanj District of Orissa. The re-
moval of dead tree-trunks and branches 
from the Similipal Hill Forests of Mayur-
bhanj District by the Simillipal Forest 
Development Corporation has reduced the 
availability of wild mushrooms eaten ex-
tensively by the Tribals.

The simple Tribals living in remote 
hamlets situated in the foothills of 
Similipal have, other the years, acquired 
the habit of consuming “wild mushrooms’ 
growing on dead tree-trunks and branches. 
They collect these mushrooms from the 
Hill Forests, they crush them into power 
and preserve them for their future use. 
These poor Adivasis thereby get the most 
nourishing Protein Food from such mush-
rooms growing in the forest. They eat the 
mushrooms along with rice,—especially 
during the rains,—when no other veget-
able is available.

In the Similipal Hill Forests, some im-
portant strains of wild mushrooms grow

abundantly. ‘Marchella’ is one of them 
and it Is known for its fine taste and 
flavour. The dry ‘Marchella’ has got a 
big demand ia the international market 
and it Is sold fbr as much as Rs. 500/- 
a K.G. India exports this Variety of 
mushrooms, worth about Rs. 28 lakhs a 
year. They play an important role iin the 
forest eco-system and act as a medium ia  
the conversion of fresh leaf and litter, 
iftto palatable and nutritive mushroom*, 
locally known as ‘Nada-Chhatu’ or 
‘Parab Chhatu’.

With the removal of all dead, 
decaying and fallen tree-trunks and 
branches by the Similipal Forest Develop-
ment Corporation, the Forests will be 
deprived of the natural fungus beds which 
help in the growth of many rare and 
priceless wild mushrooms. The dead and 
decaying tree-trunks and branches do not 
endanger the forest in any way. On the 
other hand, they serve as the base material 
for the natural growth of the Protein and 
Vitamin-rich food for the local Tribals.

The removal of these base materials 
from the forest will also affect the genetic 
pool, on which so much research is being 
carried out. Apart from affecting the 
forest eco-system, the utilisation of the base 
material, as firewood, will also eliminate 
some rare species of wild mushrooms, 
which have immense medical proportions. 
In view of this, I demand that that 
immediate steps should be taken to stop 
the removal of dead tree-trunk and 
branches from the Simpilipal Hill forest 
of Orissa by the Similipal Forest Deve-
lopment Corporation.

(ii) Co n s t r u c t io n  o f  Ra il w a y  l in e  
FROM Ma NKHURD TO BELAPUft AND 
a d d it io n a l  Su bu ba n  lines  BETWEEN- 
Ba n d r a  a n d  And he ri .

SHRJMATI USHA PRAKASH CHOU- 
DHARI (Amravati): The metropolis o f
Bombay with an expanding population i i  
faced with a serious mass transportation 
problem. To alleviate the situation, pro-
posals were made to the Minister of Rail-
ways, as a beginning, to construct as 
additional pair of suburban railway line* 
between Bandra and Andheri and the-
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Mankhurd-Belapur section of the proposed 
East-West Corridor along the alignment 
Bandra-Kurla-Mankhurd-Belapur - Panvel. 
The Minister for Railways and the Minis-
ter for Planning were requested In April 
1981 to consider these proposals. In his 
reply on the 14th "Slay 1981 the Minister 
o f Planning stated that due to severe con-
straints of resources, the Government of 
India had been able to include very few 
metropolitan to transport projects in the 
Sixth Five Year Plan and if additional 
funds were found feasible, the question of 
including additional rail transport facilities 
in Bombay city would be examined in 
consultation with the Ministry of Rail-

ways.

Discussions were held on the subject 
between the Railway Minister and the 
State Government twice during last year. 
The Railway Minister informed the Chief 
Minister of Maharashtra in July last year 
that the Minister for Planning had .'already 
written to the Minister of Finance regard-
ing additional allocation of Rs. 70 crores 
to the Railway sector for taking up these 
schemes. The Ministry of Railways had 
recommended the scheme of Bandra- 
Andheri pair of lines to the Planning 
■Commision and that it was under consi-
deration and as regards the Mankhurd- 
Panvel railway line, the relevant project 
report was still under consideration. The 
Railway Minister was again requested on 
22-7-81 to give his full support to the pro-
jects in question.

To enable the Railway authorities to 
commence the work, particularly on the 
East-West Corridor, i.e., Makhurd-Bela- 
pur link, it is most necessary to provide 
tbem funds in the Sixth Plan itself. This 
project includes an item of 2 Km. long 
rail-cf/m-road bridge across the Thana 
Creek costing Rs. 35 crores which would 
take 5 to 6 years to complete and the 
work needs to  be started immediately. 
Once the work starts, the outlay required 
for the subsequent stages of the project 
could be provided according to the pro-
gress of the work. It would be possibles 
for the State Government to recover the 
cost of road bridge by levy of tolls.

The Scheme for an additional pair of 
lines between Bandra-Andheri • is most

essential owing to the tremendous increase 
in traffic on this line. The main land link 
is quite essential Tn view of the State Gov-
ernment’s decision to shift the Mantralaya 
and certain wholesale markets to New 
Bombay so as to help decongestion in 
Bombay. The city and Industrial Deve-
lopment Corporation of Maharashtra has 
gone much ahead in developing the New 
Bombay. Owing to the setting up of the
O.N.G.C. and Thai Vaishet Projects and 
the proposed Shava Sheva Port project 
in New Bombay, the main land rail link 
has now achieved the importance of a 
national scheme and required early im-
plementation. On 12-11-81 it was indi-
cated by the Planning Commission that 
funds of ”Rs. 23 crorcs were approved for 
the Bandra-Andheri addMfibnal railway 
lines but no provision is mad« for the 
other Project. It will be absoJiriflv 
necessary to provide some funds, at Itr 
Rs. 5 crores for the bridge by re-adjusi 
ing rail expenditure heads in the Sixth 'X 

Plan so that it can he considered as an 
ongoing project for the Seventh Five 
Year Plan.

(iii) Co n s t r u c t io n  o f  NTtfsEUM in  
Ra t n a g ir i, Or issa  t o  pr e s e r v e  
a n c ie nt  sculpt ure s .

SHRI RASA BEHARI BEHRA 
(Kalahandi): I would like to invite
attention of the Minister of Education 
about the deterioration of the ancient 
sulptures of Orissa, which are lying in 
the open, exposed to~sun and showers in 
Orrisa. The Government of India have 
sanctioned establishment of a museum in 
Ratnagiri as early as 1977. But it is 
regrettable that the construction work of 
the museum has not been started so far. 
With the consequences of early decimation 
of the cultural heritage of the past, every-
day thousands of tourists, both National 
and international, are keen to study tjiese 
sculptures to understand ancient India's 
contribution to civilization. Ratnagiri 
itself has a hoary past. Considering the 
importance of Ratnagiri, the State Govern-
ment has already sanctioned an approach 
road and a link bridge costing over 
Rs. 1.5 crores.
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. [Shri Rasa Behari Behra]

The preservation of these sculptures of 
Orissa is very essentia]. The absence of ;i 
museum in Ratnagiri would lead to the 
ruin of these sculptures. It is therefore, 
necessary that the C.P.W.D. should be 
directed to start the construction of the 
museum without any further delay.

( i v )  I n c lu s io n  o f  Ja ip u r  t o w n  o f  O r issa  
u n d e r  S m a l l  a n d  M ed iu m  T o w n s  
D e v e lo p m e n t  an d  B e a u t i f ic a t io n  
P ro g ra m m e.

SHRI A, C. DAS (Jaipur): I would
like to make the following statement under 
Rule 377. —Jajpur, which is popularly
known as Navigaya and Birajakshetra has 
got both the historical and religious signi- 
finance." It is one of the medium town

(■ the State of Orissa. Thousands of 
\  jurists and pilgrims from all over the 

country come to visit Navigaya and 
Birajakshetra of this town everyday. It 
is a matter of regret that this town has 
not been developed to the desired level.

Improvement of roads, provision of 
modern sanitary facilities, better water 
supply system, construction of resettle-
ment colonies for the slum dwellers and 
the develoment of parks o f  this ancient 
town invloves large amount of funds. 
Orissa is a poor State and the cost requir-
ed for the overall development of this 
historical town cannot be borne entitrely 
by the State Government. On the other 
hand, the delay in taking effective steps for 
the development of this town may cause 
great discontentment among the people.

The Government of India has under-
taken programme for the development and 
beautification of small and medium towns 
of the country during the Sixth plan 
period. Two hundred thirty one (owns 
h H over the country have been identified 
so far, for bringing tinder this SmalT and 
Medium Town Development and Beauti-
fication Programme.

In this connection, I demand therefore 
that Jaipur town of Orissa may please be 
included in the said programme forth-
with.

(v) A b s o r p t io n  o f  e m p lo y e e s  o f  t h e  
,  » C e n t r a l  F is h e r ie s  C o r p o r a t io n .

SHRI SUDHIR GIRI (Contai): Sir, 
the Ministry of Agriculture had taken a 
decision to wind up the Central Fisheries 
Corporation. Consequent on the decision, 
the hon. Minister of Agriculture had a 
meeting on 25-1-1982 with the heads of 
different Undertakings' under the Ministry 
of Agriculture for the absorption of the 
employees of the Central Fisheries Cor-
poration as early as possible. But out of 
197 regular staff, only 8 have so far been 
absorbed (6 in the National Seeds Cor-
porations and 2 in the Haldia Port). It 
is, therefore, a pity that instead of im-
plementing the decision, the management 
of all the Undertakings hive adopted 
dilatory tactics so "that the deadline of the 
closing of Central Fisheries Corporation 
is over. Furthermore, to avoid the 
absorption of those employees in service, 
hlmost all the Undertakings such as the 
National Seeds Corporation, F.CX, Indian 
Dairy Corporation, Modern Bakeries have 
called Tor graduate employees. Out of 
197 employees there are only 44 graduates 
in Central Fisheries Corporation. To 
make the situation worse confounded, the 
Central Fisheries Corporation manage-
ment is also not forwarding the names of 
31 casual staff who are in continuous 
service without a break for the last ten 
to fourteen years.

Two months have passed after the 
decision wa; taken for absorbing ail the 
197 regular and 31 casual stafF. But now 
it transpires that notices are going to be 
served on 30-3-1982 for the closure ,of 
the Central Fisheries Corporation. This 
would crcatc a grave situation- throwing 
a number of employees, 189 employees, 
out of employment who have put in theiT 
valuable service for a long time in this 
organisation. To alleviate such critical 
position of the Central Fisheries Corpora-
tion, the Government shou ld  lake p ositive  
steps without a moment’s dslay.

I, therefore, urge upon the Government 
to take immediate steps for absorption of 
these unfortunate, employees of Central 
Fisheries Corporation and extend the date 
for the closure of this Corporation till
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the employees are absorbed hi ■ other 
Undertakings.

12.59 h r s . .......................

DEMANDS* FOR GRANTS, 1982-83— 
Contd.

M in is t r y  o f  He a l t h  a n d  Fam il y  We l -
f a r e —Contd. . . .

MR. DEPUTY-'SPEAKER: The House 
will now take up further discussion a-nd 
voting on the Demands for Grants under 
the control of the Ministry of Health and 
Family Planning.

Shri Mool Chand Daga was on his legs. 
He has already taken fonrfcen minutes. 
Two hours and forty-eight minutes are 
left out of the time allotted for this.

The hon. Minister will reply at 3.00 p.m. 
Shri Mool Chand Daga.

ST*rr : ( tn ^ r) :
■yTTE'-i'ST ^ '1 ^ ,  firfoPET ’TT?? ̂  5fl

^t t t  f e r  «riT
2 0 0 0  * 0  f t o ^  TT^nT

ITT ^TT̂ T fV*f,
zr̂ r ^ ¥ 1' ^ r ^ r r  *^ttt ^  i

■fr*T ^TT i f  5 8  THFT f̂JTT ‘

^  iff, i f ^  sft 
qr, fa rr f  ^firr *fhr £
^nrur ffTTTTT^# f  I ^TT TFZ SH 
v z i i  2 1981  ‘TT

f^rerr *rr—

“The number, of such persons in the 
country who fall prey to the disease due 
to theri not getting the required quan-
tity of calories in their d ie t,,"

9'^'i T̂T 'i r l J’ ^  *TT---
It was on 19th August, 1981.

“The information is being collected 
and will be laid on the Table ■ of the 

t Sabha.” That is after four mouths.”

TifR t
Cl ^  s f t r f 'f ta p rv  f w
f  I IT 3 *TT'T> . vpf!’
f̂ FRTT |  sflrr q r̂rer r̂ |  .1 sir?7 
nWf V * 1 ^  S’ ^  , 6<nT^ 
s t t ^  zJT5TT^?nf?r*r. ?: t  ^

^ ,  i ^  s r rw  ’t ct t  jt  |  —

“TB still major killer in India. Des-
pite all the ‘ marvels of the medicines, 
Prof. R. Vishvanathan, an expert of the 
disease says five or six lakh people die 
every year of the disease in India alone. 
Tuberculosis continues to be India’s 
top public health problem.”

^  T f e T  rfl 
|^ T  f a  TJ «TT3: ^

1 |  1 *r *fr
T̂iqTJT ^  ft  T̂TTTT I  I

7̂T T cR  ^ ‘T «TT 23  1981

“However according to the ICMR 
report, about nine million persons in 
India are blind. The National Sample 
Survey Organisation had also conducted 
a limited survey. According to it the 
number is 1.26 . .

j75T §T,
ftpf^TPr1 |  srV q ra  *rr!5i*fc-
m m ..  |  ^  *r

' *rn ?g?r f w r r
rf 11 w *r fRTT ^  ^  $

^  6 0, 7 0 ^ITT firr^TT

| I 53- - *mr

^T^TFT l.x frr f r̂e^T 3 ^
^  ^refr 11

m r s r  so ft -r-^t ft?,T ^  i ??r?rr 

z n r w z  I  ^  f®  efi i f t t  'Tr̂ fr f r  ^  
ftr^ rr |  i *irJi .?ft ^?r

•Moved with the recommendation of the President
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ITT qTtf faiTff 1 9 6 7

C  1 srrirrsf* *  7 6 - 8 9 ,  s f t a T  *
8 . 9 5 , s ts w  s . . . ,  tr^rra

if  1 5 .5 6 ,  TT5f€W  3  1 4 .3 1  T
«

4 3 . 60 |  I 

% *TT^T 5̂TT |  f a  |5«T f%*
qT  spfq^T qsf«rqT**T *T tft 5T?T 

**TW T t  I

ftrf W  aft sftqcTrsff t f k  
ffff % fasrfaTf sftt iff § 

qr)»fr f  ?«r it ^«rr* | )  ?
5 1981  ^  f w i f  * r
^  m fe^sr f o ^ r  | ,  faff*?

^ :—

“Indians spend Rs. 2 crorcs a year on 
health foods, vitamins and tonics. Doc-
tors, however, are of the view that these 
do little good and can, at times, even 
do h a rm ..”

The article also says:

“The widespread lack of nutrition— 
education and the desire of most parents 
to  provide themselves and their Children 
with maximum nutrition flnakes Indians 
■spread Rs. 200,00,00,000 annually on 
these pills, potions and tonics. Money 
all-spent, according to doctors and nu-
tritionists who are unanimously of the 
view that they are oot required and at 
times can even be harmful to the sys-
tem. Ironically, it is often thode Who can 
least afford these tonics, health drinks 
and pills—and they are invariably ex-
pensive—who have the most faith in 
them.”

fsrn fin  sft7 ^  jf  fair
art 11
#  s m  *?l srrc srptf
f̂ sTTnT ^rffir i sfiir o t t  *\i ?i  
*3THT I  f a  TfOt qT ^aff 
^ 5 ^ 1  qe: nr® :̂ r?rr sr^T crsn

|  ^  S f t  ^  ITT̂ T *3Tn7

I  i

tr m  SMPTT ^  f a  ^  5f)iff

Si f>MT I $ 3
f<MT ^  *  an* T fJ  |  sfbr f s  f?rta«r 
*f ^r-nr t f tr  € ;m r  $  v t z  $  i
<Sf*T?fr VT STfcT

1 1 w *  *rr«r^> s m
<r)»rf f w ^ r r  *rrf|w f a

TjfT 3IT ?r«Fcrr |  | WI1ZT

^rf^r sr qm  f a  v l f
wrrsr «  w rv r srTjf $  sftorT <7s t  $, 
f s r ^  vjcfr r̂ sfrq; g ra r

cfl sit ^FvT ^  ^  ?r r̂r
i

f^rrT ^  ^  irr
^  fjT$rms |  i ^  ^
cpr fa^rr «n :—

“Will the Minister of Health and 
Family Welfare be pleased to state:

(a) the number of persons chailaned in 
Delhi under -various sections of the 
Prevention -of Food Adulteration 
Act, 1955, section-wise during 1980- 
81 and 1 9 8 1 -8 2 ....”

The reply given is:

“ ..T he information is being collected 
from Delhi Administration and wl|l he 
laid on the Table of the Sabha."

IT 5TR ^ 5

t , *T?T ^  f a  f̂ fsTcTT
11 5r*TT W * ?  JTTflT ^
^  it ? i

ir^ rfl I  I

*ft Trnr : r̂nsr
T̂cT I  f a  Tt TT?3

i  fa?  fa^rr i srnsr
»r?ff fafctir w er & i
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$  *>f tririfr f ,  af> 

f ,  fsr^^fY ip r * ttt 
w\i *?rrer- ^1r J,

*  I ,  vq#’ 9FfiT *7 5T<T
^>t?it |  1 3 ^ 1  rr^s: ?  e r f  
f a s  fa 'T fa#  ^ t  ^rffJT 1 Tjtfr 
^  v x  *t %IJTcf ^  w  ^

r̂rnT 1 5rl»r ( ,  f̂) xp?

f j f^ r  ?rm  ^  $x% q? f ,  %<r?r 
m«r 4 ,  f®  fq'VviT *5wr h 'ft ?rrf 
^x ^  q7*rrc ^  qT q f  crt
?rrfi |  ff) 3ft<?;i *r
^*7 ^r-sr | ? vrsr XT%Z E

•STf fa? f ^ n f r  ^  ^ 1  aw? 
f f  1 1 *m t aft ^  *fr srrf|ra fa

T ?T if 1

f a  ?r»fi 'isra ^ r  |  fa

t ? r  |  rc r ? 5ffrq^
T iiff 1 ^  *p?t |  f a  ^ r ?  

^  *r f l o r  |  1

“Lastly, under the spreading magic 
spell of modern medicine, traditional 
medicine on which rural communities 
have depended down the ages, is being 
discarded. So these helpless people 
benefit from neither system.”

^ <fl q-TTJfr no r
r̂«fr <r*rg xmi i  if

“It is obvious that sophisticated 
modern medicine under the present set 
141 will not be able to deliver the goods 
to all people. Their growing problems 
call for a new approach. Their very 
concept of ‘health’ needs a fresh defi-
nition. Health is not just absence of 
disease. It is a state of mental and 
physical well-being that helps a person 
to lead a useful creative life. This means 
that the current stress on curative medi-
cine must change.”

?nfr arra =5it % t

n t te  s^ rsT jfa s r f jrq
ij, Air, ?i m  tf) c?r* |  £ fa ^

Family Wei.

*CT& «TFTt f̂f3T $ f a  fa tf  ST̂ TTr
3  |  t $*rrff ^1

fStFfr « T t^  *rf |  ^  ^

^ x  faqr |  i A  ^ r rp r
g f a  ff^«TT!T^ 3ft ’ffg ^

^
fV I  I n^lr I  ^

m f t  'f t*  ^fT T ^err 11 x%$
#  ?R3T TT5FR JT^ ^tcrr |  I
qsfaror |  s fk  tu f r
Rf^qt ^ I faT  qr^jfV ^ « T

5>*rr ? ^rtf sf,- ff?rn 5p#f irr^r
srWi ^  sr T*rf'^ i
i r f i  h * vfi cT'jfi sfrn m s)

I f̂i f?T fa^Zf ?r SF^SRT
? r r f ^  5TJT5rr v

a rfa  5fr?r ^t ct t  ^ g r  i
PR . SARADISH ROY (Bolpur): Mr. 

Deputy Speaker, the Ministry of Health 
and Family Welfare is doing entirely a 
social welfare service. I have gone 
through the budget and have seen that 
last year in the supplementary budget 
under one head Rs. 16 crores have been 
reduced, though there was no much 
reduction in the total. Moreover, there i> 
a slogan: ‘health for all by the end of 
the century.’ I would like the Central 
Government to implement this slogan. 
On examination, I have found that the 
allotment of budgeT for the Ministry of 
Health and Family Welfare in the First 
Five Year Plan, out of the total Central 
Budget, was 3.3 per cent; in the Second 
Five Year Plan, it was 3 A  per cent. During 
the Third Five Year Plan it was 2.9* per 
cent- In the annual Plans of 1966— 69 the 
expenses cm Health and Family Welfare 
were 3.? per cent of the total budget. 
During the Fifth Plan the proportion was
3.0 per cent. During 1978-79 it was 3.1 
per cent and in 1979-80 it was 3.0 per 
cent, when in 1980 the slogan of 'Haalth 
for all by the end of the century’ was 
started. This year it come down to 1.4 
per cent of the total expenditure. So, you 
can very well imagine how within such a 
small amount the Central Government can 
implement the slogan ‘Health for all by
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the end of the contury’. This is my main 
point. If you examine all these things 
you will find that though a every good 
slogan has been accepted and given, 
nothing is being donq to implement it.

I find that Primary Health Centres are 
sought to be provided. But on examina-
tion I find that even some district head-
quarters are not being provided with 
(hospitals or even health centres. Our 
suggestion is that at block levels and dis-
trict headquarters feeder hospitals should 
be provided. The alarming position is 
that even some district headquarters are 
not being provided with health facilities 
Our suggestion is that if you want to 
implement this slogan of ‘Health for all 
by the end of the century’ there should 
be a health centre for every two Pancha- 
yats.

It is good that the Central Government 
want to implement the Health Guide 
scheme. It is proposed that the Central 
Government wil 1 entirely finance that 
scheme. But the point is that the Budget 
proposals do not provide any amount for 
the scheme, not to speak of one health 
guide for every 1,000 persons. That scheme 
is a very good one but it cannot be im-
plemented unless the Central Government 
takes it up seriously, recruits people and 
trains them. Otherwise, it will remain a 
slogan only—though it is a good slogan— 
as it happened in other cases.

* 1
This Ministry has said that they would 

control and/or eradicate some of the dis-
eases. The Malaria Eradication pro-
gramme was taken up long ago. But the 
Minister will only say that some mosquito 
parasites have become very obstinate, and 
have developed Resistance, and so it is 
not possible to eradicate the disease now. 
But we find unlike the pre-independence
years, when in certain areas like the 
eastern and coastal regions due to heavy 
rainfall ms 1 aria used to be there in cude- 
mic form. But now we find that even in 
Delhi and other Northern areas where 

.rainfall is less, malaria and the mosquitoes 
are on the increase. I  am sure that the 
Minister will agree that some 40 years 
back and pre-independence days malaria

Family Wei.

!'was very rarely found in these parts. This 
was the. first programme that was taken 

up after Independence. If we want to
* implement it correctly, we should produce 

those drugs so that the mosquito menace 
can be checked.

TB control programme is a laudable 
one. Already my predecessor has spoken 
about it. In our country, 10 million people 
are suffering from this disease. Of this 
one-fourth are infectious cases. The Most 
unfortunate thing is that there is no pro-
per arrangement for diagnosis of these 
patients. For diagnosis, X*ray films are 
required, "But they are in short supply. 
Even anti-tubercular drugs are in short 
supply and they are very costly. This 
disease is prevalent mainly among the pot?r 
people. And because of high prices of 
drugs and all that, they are the most 
affected persons. The main things is 
nutrition to these people. When the people 
are affected by this disease, arrangements 
should be made for diagnosis and proper 
treatment. It requires proper- supply -of 
medicine, X-ray films and all that. There 
are 353 TB centres, 328 TB clinics and 
40066 beds in the country. But these are 
available mainly in metropolitan cities. 
In otlr part, I have seen that tribal people 
were free from this disease. But now it is 
spreading among them like wild fire. 
Arrangements should be made for opening 
T.B. centres in backward tribal areas so 
that these people can be given treatment 
there itself.

Regarding filaria control measures, in 
some parts of the country, proper treat-
ment and medicine are not available to 
the affected people. Arrangements should 
be made so that medicines are available 
to these persons at cheaper rates. Proper 
education should also be given to these 
persons.

About leprosy control, an alarming 
situation has now developed. About 35
lakh people in our country are infected 
by this disease, This is one-fourth of the 
leprosy infected people in the world. 
Western Europe have already almost 
eliminated this disease. But in* our coun-
try, it is not being checked not to speak 
of elimination. So, efforts should be made 
to see that this leprosy menace is checked.



■ Family welfare programme should be 
given special attention. It requires both 
reduction in birth-rate and death-rate. 
Infant mortality should also be checked. 
Without these the family welfare pro-
gramme cannot become a success. 
Growth rate was 24.80 in 1971 and in 
1981 census it is 24.75 per thousand. 

That is only 0.5 per cent has come down. 
So the family welfare scheme practically 
for years has not progressed appreciably 
and this programme of having family 
welfare requires education among the 
masses and it requires nourishment. It is 
found that the poorer sections of the 
population are prone to having more 
children, the members of their families 
wil! be much more, while the affluent 
people who will take good diet and who 
will have proper education have a low 
birth rate. In regard to the poorer sec-
tions, their growth rate is higher, 
^hey suffer from malnutrition. Only 
talking about some programme will not 
control this birth rate in our country. It 
requires upliftment of the poorer sections 
and 70 per cent of the people live below 
tHe poverty line. The growth of popula-
tion cannot be checked without uplifting 
the poor people to a higher economic 
status.

In all these things we find that the 
sypply of drugs and medicines has become 
an alarming situation. In the last few 
years so many people are talking about 
multinationals. The multinationals are 
ruljng our country in the sphere of sup-
ply of drugs. They have their supremacy 
ip this field.

Sir, in some cases the multinationals 
raised the retail rate of their formulations 
in.-the market and IDPL and other 
organisations are supplying raw materials 
to them. Here, I would like to quote an 
article in which it is stated:

' “In many cases, IDPL’s products cost 
more at retail price level than the 
corresponding products of the private 
sector. In a disease as crucial as 
tuberculosis IDPL’s Isoniazid costs 21.1 
per cent more than Sarabhai’s Nydrazid, 
and Sodium PAS (IDPL) costs 13.4  
per cent more than Pfizer’s same pro-
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duct. For Metronidazole, antiamoebic, 
Compeba (IDPL) costs more (13.2 per 
cent) than Metrogyl (Unique). Viv£>- 
cycline (IDPL) costs 18.6 per ceHt 
more than Doxycline (Gufic) and 
IDPL’s Oxytetracycline costs 12.9 per 
cent more than Day’s same product.”

In some cases the products of IDPL 
and HAL, cost much more than the multi-
national or national pharmaceutical com-
panies.

Another thing is that IDPL and others 
arc supplying bulk drugs to these multi-
nationals and they are manufacturing 
their formulations and selling at higher 

' rate in the Indian market. This should
be checked and for this my earnest
request to the Minister will be to see that 
the manufacture of drugs and chemicals 
should come within the purview of the 
Ministry of Health and Family Welfare. 
Now, the Minister may say that it is not 
within the purview of his Ministry and it 
is the concern of the Ministry of Petro-
leum and Chemicals. The drugs and 
pharmaceutical industry should com* 
within the purview of the Ministry of
Health and Family Welfare who should
see how these are running. The rates of 
multinationals are higher. Multi nationals 
are making huge profits. They are taking 
away money out of this country.

There are certain other medicines 
which have not been used in their own 
country but they are dumping those medi-
cines in our country—which are in fact 
not effective. Our aim should be to 
provide medicines at a cheap rate and 
those medicines should be proper and 
effective. No doubt hospitals and health 
clinics are there. But spurious medicines 
are there also, A few days ago there 
was a news item in the newspaper. In 
Calcutta a Minister went to check medi-
cines in a hospital. He opened a capsule. 
That capsule contained sand. I do not 
know how these spurious , drugs are 
finding their way in hospitals and other 
places. In Delhi also suprious drugs are 
being dumped. The medicines which, 
were discarded are being dumped here. 
Our Government is not preventing them 
to import those drugs or to manufacture
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such drugs. Necessary action should be 
-taken in this regard.

Lunacy Act was passed during the 
British period. It is still there. That has 
become absolute. But no attempt ha* 
■been made to replace the same. Lunatics 
are not admitted. For admission they
have to take a certificate from the magis-
trates. Since those days many develop-
ments have taken place. A Bill for 
mental health was introduced twenty 
years back. Janata and other Govern-
ments have come but nothing has been 
done so far. This Bill should be revised 
as per the present outlook and then pass-
ed. That should be done in the interest 
of proper care and treatment of mental 
patients. IDPL are not producing required 
quantity of medicines. They are under- 

iutilising their capacity. If it is necessary, 
some more factories be established to look 
after the requirements and manufacture

• of medicines in our country.

To-day we are depending on the multi-
nationals. They are preparing formula-
tions and selling it. We should make 
our own arrangements.

Ttiere is a slogan—‘there is no substi-
tute to mother’s milk’. No measures have 
been taken not to allow the multi-

nationals to popularise their brands. We 
see in the case of smoking, there is a 
warning ‘it is dangerous for health’, but 
still it is going on. When Government 

'has accepted that there is no substitute to 
mother’s milk, enactment should be made 
so that multi-nationals and others should 
not advertise to their own interest openly 
stating that it is a substitute to mother’s 
milk. Measures should be taken so that 

'mother’s milk should be popularised.

But the multi-national companies are
giving advertisements as if there is a
substitute of dry milk powder for mother’s 
milk. They even depict the picture 
where the baby is taking mother’s milk 
side by side their milk powder. But this 
would cause much harm to the babies and 
therefore the Government should take a
decision immediately to enact a law
wherein provisions should be made to

display that there ig no substitute 
for mother’s milk. The products of 
multi-national companies are not a substi-
tute for mother’s milk, and therefore feedj 
ing of mother’s milk should be encourag~ 
ed. The social workers should be asked 
to make a propaganda that there is no 
substitute for mother’s milk. Otherwise, 
the whole health programme and its 
implementation would be in vain.

In conclusion, I would like to $ay 
regarding the Budget that whatever we 
have said, “Health for all by the end o f 
this century”, will not be effected unles* 
the budget allotment for the Ministry of 
Health and Family Welfare is enhanced 
proportionately for the implementation of 
all these programmes.

DR. KRUPASINDHU BHOI ((Sambal- 
p u r ) : Mr. Deputy Speaker, Sir, I raise 
to support the Demands for Graaft 
(Ministry of Health and Family Welfare) 
presented by our hon. soft-spoken Minister 
of Health. At the same time, I feel sorry 
that though the health and family welfare 
is the most important subject for all the 
human race in India and outside, it is 
not regularly being discussed on the floor 
of the House in each year and, if it as 
discussed, only five hours are allotted for 
the subject.

Many things had been discussed about 
Health and Family Welfare by my hon. 
colleagues. I will quote from the 
People’s Movement of Health and Family 
Planning inaugurated by Mrs. Indira 
Gandhi on the 7th Joint Conference «£ 
Central Council of Health and Central 
Family Welfare Council:

‘The health is the standing point of 
all welfare. The health of nation 
depends on the health of the indi-
viduals.”

Sir, categorically in the Sixth Plan 
document, it has been emphasised and (he 
voluntary Jfcealth organisations have been 
given guidelines that by 2,000 A.D., we 
will give minimum facilititles to the 
poorest of the poor of thTs country for 
the protection of their health. My hon. 
colleagues have pointed out earlier about 
the Plan allocation for this year and the
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Sixth Five Year Plan, but I am sure that 
wo can achieve our goal within the 
limited period. It is not one per cent of 
the total allocation for the Health and 
Family Welfare, for this year. It will be 
more than 2 .4  per cent. Still, it is like
& pebble falling from a mountain or dew 
drop in the ocean. So, the first and 
fbremost thing is to live a life comfort-
ably without disease and without physical 
disturbance. The relationship between 
irthid and body is a must. How is this 
relationship between mind and body is to 
be maintained? I afh not going to take 
more time on discussing about health pro-
grammes and health protection schemes 
bicause many of my colleagues have dis-
cussed that threadbare. But I will take 
more time on the menace of population 
explosion in the country and the world 
as a whole.

There is a 3-tier system of administra-
tion for health and family planning
throughout the country. It is a State
subject. Though we have a federal
structure, we are giving all the money
to the States. It will not solve the
problem. It is the duty of the Union 
Government to monitor all the health 
schemes and to see that all the money 
which the Government of India gives to 
the States is spent to the last penny. In 
the 3-tier system, the first tier is the 
primary health centre and the sub-centres.
In each block one PHC and in India we 
■are having 5500 primary health centres
and under each primary health centre,
tty^e is a provision for 5 to 6 sub-centres, 
5000 population per sub-centre.

Then, there is the village health guide. 
The name had been changed during the 
jiiriata regime. Mr. Raj Narain created 
so many quacks in various parts of the 
country who have no qualification even 
iipto the primary level education havfng 
been employed under the village health 
gtitate scheme. So, my request to the hon. 
Mniister is that for further recruitment 
Urttier the village health guide scheme, the 
tftttilmum qualification prescribed should 
be hiatriculation so that a village health 
guide should have some knowledge about 
Ifiie day-to-day probleTffs" of society and lie 
stawnld know the basic things about the
communicable diseases and the family
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welfare programme. He should get a 
minimum six months training and a 
refresher training for " another six months 
after five years, that is, the minimitfb of 
one year’s training within a span of five 
years. Then only he can help to solve 
the problem of health at the village level, 
he will advise in the matter of health 
protection schemes and he can also advise 
for population control programme. He 
should not be allowed to give medicines 
which have many side effects.

About sub-centres, now tin our coumry 
there is no dearth of doctors.. .

PROF MADHU DANDAVATE : 
Patients also.

DR. KRUPASINDHU BHOI: The
doctor population ratio is that there is 1 
doctor per 2750 population and there is 
1 bed per 1422 patients. By 2000 AD, 
we are envisaging to reach a target of 1 
bed per 1000 patients. In developed 
countries, they have got more money and 
more facilities. They have 1 bed per 500 
patients. In respect of developing coun-
tries also, except one or two countries, 
nobody can compete with India in this 
respect. This is a satisfactory situation in 
our country. But my suggestion is that 
we have got more than 2,55,138 doctors 
who are registered medical practitioners, 
including the Government and private. 
And we have more than 25,000 to 30,000 
Sub-Centres in the country. Why not 
employ on part-time basis in each of the 
Sub-Centres one doctor who has already 
registered his name after completing 
successfully MBBS Course and allied 
Courses like Ayurvedic .and Homoeopathic 
so that he can replace the quacks who are 
very much dangerous to the society?

Coming to the question of the Primary 
Health Centres, I will give some more 
details when 1 come to tuberculosis, 
leprosy and other things in Primary 
Health Centres and, as the Hon. Minister 
has replied in one of his answers, by 2000 
AD one Primary Health Centre will cater 
to a population of 30,000 in urban and 
semi-urban area and rural area and for 
hilly arefa and for Scheduled Caste area. 
It is a welcome suggestion.

1904 (SAKA) Min- of Health &
Family Wei.



379 D• G*. 1982-83— MARCH 29, 1982

[Dr. Krupasudhu Bhoi]

The report says that:

'  “2 to 3 doctors in each Primary
Health Centre we are having and more
doctors wil be employed.”

13.46 hrs.

[Shri H arinatha Misra in the Chair]

But the existing system in the Primary 
Health Centres does not provide in detail 
for pathological diagnosis and for X-ray 
facility. X-ray is a must in Primary 
Health Centre.

I do not think that it wil] require for 
than Rf. 100 crores to cater to the needs 
of the X-ray plant which is required for 
all the Primary Health Centres and I will 
suggest to the Hon. Minister 100 milli-
metre X-rays which is less dangerous to 
the patient and the radiation hazard will 
be less. That type of X-ray plant should 
be installed in all the Primary Health 
Centre so that the tuberculosis menace 
which is there in the country will be known 
to the doctors who will try to diagnose 
the tuberculosis.

About the 30-bed hospital, there is an 
indication that for one lakh population 
there would be one 30-bed hospital by 
the year 2000 AD. Still, there is also a 
financial constraint.

MR. CHAIRMAN: By the year 2000 
AD.

DR. KRUPASINDHU BHOI: 2000 AD, 
not now.

MR. CHAIRMAN: I am under the im-
pression that medical education is in the 
Concurrent List and it would he more 
appropriate to .........

DR. KRUPASINDHU BHOI: I will
give my suggestion on that part of the 
matter. I do not know whether you will 
be satisfied with it or not.

I have just pointed out about hte medi-
cal education system. Our educational 
system is in no way inferior to any sys-
tem of education obtaining in any deve-
loped country o f  the world. I can say

this with confidence. The other day there 
was a discussion about the performance .of 
the AllMS doctors, the talented doctors«-of 
the AIIMS. A detailed discussion took 
place. ii.--

r  I
The Hon. Minister gave a categoric^ 

reply to this point. Previously, there \yas 
brain-drain. They were going outside tlje 
country for medical education for Post- 
Graduate doctor course and for MBBS 
Under-graduate course also. Now we can 
compare ourselves with any developed 
country, though our Research Develop-
ment Wing is lagging behind. Our doctors 
are in no way less talented when com-
pared to the doctors anywhere in the 
world.

So, in thTs particular medical education 
for doctors in allopathy, MBBS Course, 
MD, MS and different faculties, MCS 
super specialisation, I will suggest one 
thing and it is a chronic disease in the 
home State of my Hon. friend, the Minis-
ter of Health, "Karnataka. . .This capita-
tion fee system is there not only in Kar-" 
nataka but it is there in other places also. 
Madam Gandhi during her address has 
categorically said that this capitation fee 
should be abolished. This is an Act of the 
State Government. They can abolish it and 
the State Government should be asked to 
have an enactment to abolish the capita-
tion fee. . . .

MR. CHAIRMAN: You mean to say 
that charity should begin at home.

DR. KRUPASINDHU BHOI: Yes, Sir. 
Madam Gandhi also said in her speech 
that our system of education should be 
rc-oriented for rural workers. For that, 
reason a committee has already been 
formed, I think—the Minister may say 
something about this in his reply—for 
reorientation of medical education in ,the 
country. At the same time we must see 
that medical education not only in allo-
pathy but in Ayurvedic and Homeopathic 
systems are given equal stress because 
Ayurvedic system is the only medical 
science where chronic diseases and long-
standing diseases can be cured. We have 
given less stress in the plan outlay . for 
Ayurvedic medicines. Ayurvedic medi-
cines will cure fast diseases like leprosy

Min• of Health & 3^0
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and rheumatic arithritis. So Ayurvedic 
education should be given more import-
ance in the nex year and if possible, this 
year itself. That is a point to be noted. 
Homoeopathy is gaining momentum and 
it should also be given equal importance. 
There is not much complaint about homoeo-
pathic education.

About the training of nurses and other 
auxiliary forces, we have got more doctors.
I think it is hundred per cent more than 
the nurses. To make population control 
a success training of femals nurses is a 
must. We must reserve seats in all the 
medical colleges for lady candidates. 
Nursing training should be integrated 
with family planning courses and the 
strength should be increased.

A few points more about the organisa-
tional defects. This is a department 
purely of a technical nature. So my point 
will be that there is a feeling among the 
doctors, scientists and technicians that their 
causes are not being properly examined 
at the administrative level. The whole 
set up in the Central Government from 
Secretary to Directors should be manned 
by highly qualified doctors except the 
financial aspect which can be adminis-
tered by financial persons who are capable 
of doing it. This is my urge and this is 
the feeling of the doctors of the country 
who have given several times memorial to 
the hon. Minister to safeguard their inte-
rests. I welcome the suggestion of hon. 
Minister, Shri P. Venkatasubbiah who 
replied the other day that they are going 
to introduce Indian Medical Service and 
Indian Engineering Service on the lines 
of the Indian Administrative Service. 
That is a welcome suggestion. But that 
will take some time from the down below 
level to come up, So this should be done 
quite soon so that the frustration in the 
minds of the doctors will go away.

About the Health Plans, a National 
Health Policy has been envisaged. That 
had been discussed by many of my friends. 
About the National Malaria Eradication 
Programme many people opined many 
things' and said that the Government has 
not applied its mind. Malaria is coming 
in a virulent nature because the P.
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Palciparum is a resistent variety drug. 
The Minister has to do something about 
that. There are difScities in the distribu-
tion of these medicines which will kill the 
germs. These have so many other 
ingredients with them like the DDT, BCF 
and other anti-malarial insecticides. In 
the agricultural sector in this country, 
always we were faced with the monstrous 
disease. The malarial workers are 
selling eighty per cent of the medicines 
on the agricultural sectors. In villages, 
spraying is not done properly. The malaria 
drug is not being sprayed properly by 
them. There is no monitoring cell for 
that. Though it is not a meance now, 
in the last two to three years, many people 
have died due to malarial diseases which 
were affecting the brains.

So, coming to malaria com'a, I shall 
urge upon the Minister to monitor it pro-
perly for the eradication of the malaria 
disease. We were boasting that we had 
already eradicated the malaria. We must 
congratulate this Government—Mrs. 
Gandhi’s Government—and the hon. 
Health Minister that we have eradicated 
small-pox. This is a great achievement in 
the health protection scheme. But, the 
most important thing is the eradication of 
beprosy-Under the leprosy control and 
eradication programme, one-thind of tiie 
total leprosy in the world is contributed 
by our country only. For this, we have 
allotted a very less amount in research and 
development. Our country has made a 
dent on the provision on lepsosy.

MR. CHAIRMAN: I think the hon.
Minister is already actively seized of the 
issue.

DR. KRUPASINDHU BHOI: The
Minister will not be seized of this issue.
I would only urge upon him to provide 
more funds for research and development 
and see that this monstrous leprosy dis-
ease goes away once and for all from 
our country. Leprosy vaccine from the 
Tata Institute and other institutions is 
coming in. Already they have done a 
detailed examination and test. Btit, the 
test on the human being is yet to be com-
pleted. In the minds of the people there 
is this social boycot that the people are
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sultering from leprosy. Everyone boycots 
them. If this vaccine comes, it will dis-
appear. A social change has to be brought 
out about in the minds of the people.

MR. CHAIRMAN: Dr. Bhoi, you ntfay 
now try to conclude.

Dr. KRUPASINDHU BHOI; I  am just 
s t a r t in g  over th e  health part. I shall 
coackide in a few minutes. But, on family 
pbuuing, you must give me 20 to 30 
n s  m ite s .

M li. CHAIRMAN: Excuse me. You> i
sarted at 1336 and it is going to be Two 
Kindly cooperate with the Chair.

14.00 hrs.

DR. KRUPASINDHU BHOI: For
leprosy there is 100 per cent grant from 
the Government of India. We have to 
give more help to the voluntary organisa-
tions and have also more beds in the 
hospitals for the leprosy patients through-
out the country otherwise it will be diffi-
cult to eradicate and control leprosy. 
The most important thing is that more 
funds should be allocated for control and 
eradication of leprosy.

Sir, as far as TB eradication programme 
is concerned I might say that 1.5 per 
cent of the population are suffering from 
radiological TB. X-ray equipment is 
necessary for its detection and, as snch, 
X-ray machine should be provided) in 
each Centre for diagnosis and treatment 
of TB. A TB patient has to take medi-
cines for a year and, as such, we should 
provide more funds for the poor patients 
so that costly medicines could be made 
available in all the sub-centres.

MR. CHAIRMAN: Please conclude
now.

DR. KRUPASINDHU BHOI: Popula-
tion explosion is a menance to the country. 
From 1951-1981 whereas our GNP has 
increased by 50 per cent the population 
has exploded by 108 per cent. In coun-
tries like Japan, Saudi Arabia afid other 
developed countries there is a negative 
growth of population.

Sir, from 1971-1981 we had 24.67 per 
cent as the decadel percentage growth. 
Our Prime Minister, Shrimati Indira 
Gandhi has categorically stated in her 
speech that through persuasion and motiva-
tion we have to check the population 
growth so tfiat by 2000 AD the decadel 
percentage growth becomes 12 per cent.
I do not want to contradict it but one 
thing I would like to tell the hon. Minister 
that if by 2000 AD we do not come to the 
point where population growth rate is nil 
then keeping in view our internal resource* 
and the available cultivable area we will 
not be able to  sustain 780 million people 
to live like human beings. So we have 
to take urgent measures.

Sir, in 1976 when Dr. Karan Singh waft
the Minister of Health he said that if 
the State Governments will come forward 
with a legislation then the Centre is not 
going to object to it. Sir, without taking 
into consideration caste, religion and creed 
the check in population rate growth 
should be made one point programme by 
all the legislators Members of Parliament, 
doctors and human society as a whole.

MR. CHAIRMAN: You have to con-
clude now. It is too much. You have 
already taken half-an-hour.

DR. KRUPASINDHU BHOI: I am
concluding in two minutes. Caste or 
religion is immaterial. At the time of 
Emergency there was a rumour that the 
Minister to see the Muslim viewpoint 
tion control. I would request the hon. 
Minister to see the Muslim viowpoint 
written by Shri Tahir Mohammad. I would 
have quoted all these details if I had the 
time. The Kuran Is not a barrier for 
population contro!. Everybody is in 
favour of population control. Nobody is 
for forcible population control; Allah, God, 
Jesus—all are against it, but motivation 
to have a small family norm, one child 
per family, nobody will oppose. So, for 
one child per family the incentive should 
be Increased and it shotfld be integrated 
if more funds cannot be given; by ‘in-
tegrated’ I  mean integrating it with other 
programmes. We have got the IRDP, 
NMEP and so many other programmes 
in Block level. A person adopting the 
noHn of one child per family should ber
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given subsidy a hundred per cent, ( In-
terruptions) Under different schemes 
Government is giving subsidy to Adivasis, 
Harijans, the middle-class people, the small 
farmer and the marginal farmer. It 
should be integrated with these pro-
grammes, if more money cannot be 
drained out from our financial resources 
for this. My suggestion for tamily 
planning is this. As I have said previously 
also, I am for statutory liberalisation and 
legalisation of abortion. In all developing 
countries they are doing it.

MR. CHAIRMAN: Now it is over.
Ktndly" resume your seat. Mr. Ravindra 
Varma.

DR. KRUPASINDHU BHOI: Then I
should not have spoken at all. Last but 
not least, family planning is now a tail of 
the Health Department. A separate 
Ministry should be formed for family 
planning because lhe problem is so 
gigantic. For (he economic growth of 
the country, to give good education and 
goud facilities to enable people to live like 
human beings, control of population is a 
must. My suggestion will be that, within
2.000 A.D.. we must achieve a zero growth 
rate. The country can sustain only 700 
million people by then. If zero growth 
rate can be achieved, even then the 
populatioin will be nearly 800 million.

My humble request to the hon. Minister 
and to ail the Parliamentarians is to
motivate people to family planning. I 
request the hon. Minister to have a Par-
liamentary forum for population control, 
including therein persons like my hon. 
friend. Mr. Banalw'alla, and others— we 
have professors here—to create a national 
consensus. In Parliament let us pass a Re-
solution unanimously. If we want socio-
economic changes in the country, then we 
have to adopt population control as our 
first and foremost programme and then
only the other programmes.

SHRI RAVINDRA VARMA (Bombay 
N orth): Mr. Chairman, ■ Sir, my hon.
friend the Minister for Health is a very
fortunate man. He presides over an 
area in which there can be no divergence
Interests.
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The Constitution of our country accepts 

the fact that the provision of health is one 
of the primary responsibilities of the 
State. Very recently the conference at 
Alma Ata—which can be described as a 
historic conference—declared that the 
main focus of the country’s health system 
had to be on primary health care. It 
underlined the importance of primary 
health care as an integral part of the 
social and economic development of the 
developing countries.

We have accepted 2.000 A.D. as the 
target, year by which we want to assure 
health for all. This is a national goal. 
Every effort in that direction must there-
fore receive universal support. But our 
succcss in reaching the target will depend 
on a number of factors. It will depend:

(i) on our ability to control the rate 
of growth of our population;

(ii) on our ability to control and 
eliminate diseases that are transmitted 
through unsafe drinking water; and 
insanitary environment;

(iii) on our ability to control and 
eliminate communicable diseases;

(iv) on our ability to provide 
primary health care and supporting 
curative services, referral and specialist 
services at appropriate levels that ensure 
accessibility and continuity;

(v) on our ability to generate and 
deploy the requisite technically com-
petent and trained manpower, and to 
orient medical education and conditions 
of work to ensure that objective;

(vi) on crur ability to make the 
maximum use of the potential, richness 
and special suitability of traditional 
systems of medicine and homoeopathy; 
and

(vii) on our ability to invest ad-
equate resources necessary for the 
fulfilment of these objectives.

I am sure that my hon. friend will have 
no objection to any of these objectives.

Now, Sir, my hon. friend and comrade 
Dr. Saradish Roy has already pointed out 
that the percentage of the total outlay on
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health has unfortunately been diminish-
ing. If health and expenditure on health 
are merely looked upon as expenditure 
and not as investment in programmes that 
will ensure public health, which is the 
basis on which the nation has to be built 
up, then, it is understandable that there is 

a. dwindling, a whittling down, of the 
percentage that is spent on public health.
As he pointed out, from 3.30 per cent in 
the first plan, it came to 3 per cent in the 
second plan and it has steadily gone down, 
and it is hovering around 2 per cent. In 
U.K., as my friend knows, 5.4 per cent 
of their G.D.P. is invested in public 
health; 60 per cent of this is on children, 
the disabled, elderly and the like.

I have already referred to the percent-
age of the total, and I do not want to 
take more time of the House, except to 
point out the meagreiTess of the outlay in 
view of the magnitude of the demand and 
the problem.

Now I would refer to the importance 
of drinking water supply and sanitation 
for ensuring public health. The WHO 
estimates that 80 per cent of the common 
ailments and diseases are carried through 
water-borne infections. On a conservative 
estimate they have said that 1230 million 
people in the world live without safe 
drinking wafer and 1350 million lack 
adequate sanitation. Sir, among the rural 
population, only 22 per cent had access to 
reasonably safe drinking W ater and 15 per 
cent had excreta disposal facilities. In 
India, 80 per cent mortality in rural areas 
is due to water-borne infections. Nearly 
]£ lakh villages, out of over 5 lakhs, 
have no facilities for drinking water, the 
provision of drinking water is not the same 
as the provision of safe, drinking water 
Sir, a recent study has revealed that the 
progress in this respect is very slow. In 
1975, a WHO Survey found that 77 per 
cent of our urban people had access to 
drinking water and 22 per cent people in 
the rural areas. 75 per cent in the urban 
areas had excreta disposal facilities and 
15 per cent in the rural areas had this 
facility. The sixth plan target in this 
respect is to increase the excreta disposal 
facilities to 80 per cent of the urban
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population and 25 per cent of the rural 
population. My hon. friend will agree that 
this will leave out a large percentage of 
our population without access to either 
drinking water or facilities for the safe 
disposal of excreta.

I will turn to the immunization pro-
gramme. I am sure my hon. friend will 
not claim that the immunization pro-
gramme is going according to plan. As 
far as polio is concerned, only a few 
districts have been covered. Over 80 per 
cent of our rural population are yet to be 
covered by the programme. I “am' sure he 
will not hold that there is some natural 
immunity, for the rural population from 
polio. Take the case of triple vaccine. 
If the benefit of immunization is to reach 

'all, the programme has to be linked with 
a programme for health in schools, 
including primary schools. »There must be 
adequate availability, an effective delivery 
system, trained manpower and channels 
that ensure hundred per cent coverage.
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With your permission, I will now deal 
with communicable diseases. Reference 
has been made to the national campaign 
for the eradication of malaria. Consider-
able progress has undoubtedly been made.
I might even say that spectacular progress 
was made in the control and eradication 
of malaria. But there is a recrudescence 
of the menace. There is increase in the 
number of cases of incidence of cerebrat 
malaria and emergence of resistance 
strains. There is no reason whatsoever, 
therefore, for complacency. The problem 
is to maintain a certain level of progress 
not only in terms of the use of insecticides 
but also in terms of the alertness rhat the 
population has constantly to maintain, to 
deal with a danger of this magnitude. 
There should be no whittling down of the 
gains that we have achieved in this field.

I turn to tuberculosis. Recent studies 
have indicated that TB continues to be one 
of India’s top-most problems id public 
health. It is estimated that 500 to 600 
thousand people die every year of TB. 
Unfortunately, my hon. friend for whom 
T have great respect said the other day in 
the House that it is not possible to give 
any statement about the number of deaths



due to TB, because no records are kept. 
This was an unfortunate answer. Perhaps 
it is an answer that can be justified in terms 
of the sources of information available to 
the Government; but experts have 
calculated that nearly 500 to 600 thousand 
people in this_ country die every year of 
TB. 10 million people in India, accord-
ing to my hon. friend, Kumari, Kumudben 
Joshi, are suffering from this disease.
1.5 per cent of the population— 1 out of 
every 60 Indians suffers from TB. Of the 
proven drugs of efficacy, namely, Rifam- 
picin, Pyrazinamide and INH, only INH 
is manufactured in India, if I am not 
mistaken. If we are to achieve our goal 
of health for all by 2000 AD, these drugs 
must be made available. The disease must 
be fought on a war-footing. It is not 
possible to eradicate this disease and yet, 
if we have a situation in which 1 out of 
every 60 Indians suffers from TB it is an 
unfortunate situation, and we may perhaps 
not reach our target by 2000 AD. The 
disease must, therefore be fought on a 
war-footing. As in the case of the national 
leprosy control programme and the pro
gramme io control blindness, I would 
recommend that ihe Centre itself must 
take over the responsbility for the fight 
against TB.

Sir, Reference was made to our success 
in combating the fell disease of leprosy. 
We are now committed to eradicate this 
disease by 2000 AD.

At the time of the 1971 Census, it was 
estimated that nearly 379 milion people 
live in areas where the disease is endemic. 
That was when the total population was 
approximately 550 million. Today the 
population has gone up to 684 million. 
So the population in the endemic area 
should also have gone up by approximately
24 per cent. The total population covered 
by the survey till October 1981 was 330 
million. This leaves a population of nearly 
a hundred million or more still uncovered 
even by the survey, not to talk of detection 
or treatment. If the aditional 120 million 
people have to be covered by the Survey, 
we have to accelerate the speed of the 
survey—detection and treatment.

Now proven drugs again like Rifampicin 
must be available in requisite quantities
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and at reasonable prices. It may not be 
wise to endanger operational efficiency or 
increase the economic burden on the 
nation that such a programme will entail 
by depending on import from outside.

Now, I shall deal with Blindness. A 
national multicentric survey conducted in 
1975 resulted in detection of 9 million 
blind and 45 million visually handicapped 
persons in the country. With the increase 
in population in the last seven years, this 
figure may well have swollen. We 
launched a National Programme for Pre-
vention of Visual impairment and control 
of blindness in 1976. I do not want to 
go into the details of this programme, but 
among other things, the programme 
visualised equipping and commissoning of 
mobile units and equipping and strengthen-
ing of Primary Health Centres starting of 
eye-care units in the District Hospitals, etc.
T looked at this year’s report and I found 
in the report that by March 1982, 45 
mobile units will be equipped and 1600 
Primary Health Centres commissioned 
and 200 and odd District Hospitals will 
be equipped. I wanted to know whether 
there was some progress and what this 
progress was. I looked at the last year’s 
Report. If I had the time I would have 
read out the two paragraphs. There is not 
even a printer’s devil to distinguish 
between one paragraph and the other, Shall 
I read it out? It is entertaining too. But 
it will also eat into the time at my dis-
posal. There is not even a printer’s devil 

to show ‘any difference. This means that 
there has been some blindness to the 
question of the blind. Otherwise, my hon. 
friend is a very perspicacious gentleman. 
He is a man with considerable tenacity.
T admire his tenacity. He is a tenacious 
fighter and there is no worthier cause than 
/he cause of public health: to use his
ndmitfed talents of tenacity, his admitted 
ability to fight, let him fight diseases for 
this nation.

MR. CHAIRMAN: I think he is also
frank.

SHRI RAVINDRA VARMA: There
are many admirable qualities in him. 
But they must be put to use. Some people 
dan never rise above petty politics. This 
does not show any- progress. In the last
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two years, is it true that even the equip-
ment envisaged for augmentation in Medi-
cal Colleges has not been purchased or 
commissioned?

I will b o w  deal with Rheumatic fever 
lire Rheumatic heart disease. Incidence oi: 
reheumatic fever in children is estimated 
:it 3 to 10 per 100. to 50 per cent of all 
Cardiac cases in hospitals of India are 
victims of chronic valvular 'disease. The 
prevalence of Rheumatic Heart disease 
among school children is estimated at 6 
per 1000, and in Delhi it is 11 per 1000. 
43 per cent of the population under 14 
years suffers from rheumatic heart disp-
ense, which means nearly 6 million 
children. Pilot centres in Delhi and 
Hyderabad have proved that prophylactic 
treatment is possible and effective. What 
is needed therefore is a national policy on 
rheumatic fever control which could be 
implemented through schools or the 
primary health care system. 1 am sure, 
my hon. friend will devote attention to 
this problem.

1 shall not take much time of the House 
on the pyramidal system of health care 
that my hon, friend wants to build from 
the village level. But when you attempt 
■a system of this kind, it is very neccssary
io ensure that the village health guide has 
the proper training, that there is a proper 
inter-relation between the links of the 
chair, and that there is a proportionate 
development of services at the appro-
priate levels. .Tf a link in the chin snaps 
or targets are not reached at a particular 
level, the entire system is thrown out of 
gear. Therefore, the need for attention 
on the integrated achievement of targets 
at various levels cannot be over-emphasis-
ed.

Take for example, the training of 
Dais. My hon. friend says that every 
village will have one trained Dai. That 
means, we must have 5-1/2 lakh. Dais in 
this country, upto now only 3-1/2 lakhs 
Dais have been trained. In 30 years, 
we have trained only 3-1/2 lakh Dais, 
and how is it possible to achieve the 
target of 5-1/2 lakh Dais unless there is 
a crash prograMme which does not crash,

to achieve the target of 5-1/2 lakh Dais 
by 2000'A.D.

Further, I must draw attention to the 
fact that the health services in the slums 
are not given the attention they should 
be given. In the course of the next few 
years, the population in the slums may 
go up to 20 millions. In that case, what 
are the plans of the Government; to 
ensure adequate primary health uare in 
the slums, for safe drinking water in the 
slums. excreLa disposal facilities in the 
slums especially in big cities like Bombay, 
which I have the honour to represent?

Now, I turn to medical education. You 
are quite interested in this subject. Sir.

MR. CHAIRMAN: I just pointed out
that medical education was in the Con-
current List.

SHRI RAVINDRA VARMA: All
right; 1 shall deal with subjects which you 
think are of legitimate interest to this 
House.

The aim is to produce an adequate 
number of trained men of calibre, com-
petence. knowledge and experience in 
modern medicine anil surgery as well as 
indigenous systems and homoeopathy. 
Nearly 11,000 graduates are being pro-
duced every year, but you see the paradox 
of inadequate numbers on the one hand, 
and unemployment on the other, and 
migration to developed countries, vhat is 
described as the brain drain. In 1971, 
out of 14000 immigrant physicians in the 
United States, 9000 were from Asia, par-
ticularly from India and Pakistan. Efforts 
must be mad$ to tackle this tirain. 
Tanzania, for instance, made an experi-
ment—that of modifying professional 
health education so as to steer it away 
from international norms and orienL it 
towards national needs so that the 
graduates may be less suited for service 
in recipient countries and more suited for 
dealing with national needs, in the country. 
It may be argued that this is a short- 
signted masure, because we do not want 
any dilution of competence in our medi-
cally trained persons. Therefore, it may 
be necessary to find out some via media 
of interweaving medical education with
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long periods of field service including 
rural service.

I am very glad that the Government 
is proposing to formulate a new national 
medical and health education policy. If 
I had the time, I would have read out 
Ihe appropriate paragraph of the report.
I welcome this proposal. But, they have 
also appointed a Medical Education 
Review Committee under a very corn- 
patent and able physician and surgeon 
Shri Shantilal Mehta. I hope, efforts 
would be made to expedite the report of 
this Committee and formulation of this 
policy, so that the needed reforms in 
medical education can take place without 
further delay.

Improving the salaries and working 
conditions and introducing career develop-
ment schemes are essential if you want to 
ensure that medical services are made 
available in the rural areas.

The Third Plan made some suggestions 
in this regard. It made a camparison 
with the benefits like the House Rent 
Allowance and City Compensatory Allow-
ance etc. that are given in cities and 
pointed out how there are no such allow-
ances available to people who want to 
go to the rural areas to work there. Now
I don’t know whether my hon. friend 
will regard the Third Plan as an archaic 
document. He can bring it uptodate but 
though must be given to these problems.

Now. I refer (o admission in the col-
leges. ft is riddled with corrupt practices 
that undermine all norms that an edu-
cational institution must follow. There 
is manipulation of marks, capitation fees 
to which somebody referred, ranging from 
Rs. 20,000 to 2 or 3 lakhs. I understand 
that in the Andhra colleges, my Hon. 
friend, the Minister for External Affairs 
will bear testimony, one and a half lakhs 
to  two lakh rupees are today taken as 
capitation fee.

MR. CHAIRMAN: The only consola-
tion is that perhaps it is all pervading.

SHRI RAVINDRA VARMA: Well,
Sir, when we breath all prevading pollu-
tion, then we have to "look up to the 
Minister to save Us from that pollution.
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PROF. MADHU DANDAVAE: That
is a global phenomenon.

SHRI RAVINDRA VARMA: Then,
Sir, there is the question of falling stand- 
dards to which references have been 
made. I would suggest that the Govern-
ment should set up a statutory body like 
the University Grants Commission to deal 
with medical education, or at least ensure 
that a special department is created in the 
U.G.C. to deal with medical education.

Now', Sir, I want to deal with Delhi 
hospitals. Reports about the sorry state 
of affairs in the hospitals appear every 
day in the newspapers. When I make this 
statement, I am not doing so to irritate 
my Hon. friend. I know he is as con-
cerned as I am with the deteriorating 
public health in this country and the 
conditions of service to the patients. Sir, 
there is deterioration of conditions of 
medi-care in hospitals, delay in attention, 
difficulty in obtainig beds even for urgent 
cases, inadequate attention, carelessness 
and callousness, overcrowding, callously 
accommodating two or three patients on 
the same bed. Today, earlier we were talk 
ing of one belt being used to fasten 
three passengers to the seat of an airplane. 
Now, accomodating two patients or three 
patients on one bed, not necessarily 
afflicted with the same disease, accommo-
dating patients in lobbies, on floors, bet- 
been cots, dirty linen in hospital—I don’t 
want to wash them here—choked public 
conveniences. All these are known to the 
Hon. Minister more than they are Known 
to me, because I think he is a man who 
visits these hospitals, not necessarily for 
treatment, but for supervision. And 
therefore, whatever, I have said is an 
understatement and if conditions are like 
thisi including the tragedy of errors, that 
is sometimes enacted in children’s wards, 
then Sir, he must devote serious attention 
to the condition of these hospitals.

Now, Sir, many committees were ap-
pointed in Delhi to go into the conditions 
of the hospitals— the Rao Committee the 
Jain Committee, ihe Varma Committee—  
not me—the Sindhu Committee, and all 
these Committees have submitted reports. 
Are they adorning the alcoves and de- 
vecots of your Ministry, my friend? Why
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[Shri Ravindra Varma]

is it that they are not implemented? If 
half of these suggestions had been imple-
mented, in time, we would have been 
saved from many of the difficulties that 
we are facing today. We have a strange 
situation where three patients occupy one 
bed in the Government hospitals and 50 
per cent of the beds in the other hospitals, 
colony hospitals—as they are called—or 
sometimes more than 50 per cent of the 
beds are vacant.

Sir, a scheme' was drawn up to make 
use of these hospitals as satellite hospitals. 
These Committees recommended the set-
ting up of a regional board of manage-
ment for these hospitals lo bring about 
complementary and harmonious develop-
ment of services, to avoid duplication of 
sophisticated departments, etc. Nothing 
has been done with regard to these recom-
mendations,

Another recommendation was that the 
colony hospitals should be utilised as 
stations of intermediate health care. This 
too has not been implemented.

Then, Sir, there is the absence or in-
adequacy of accident service. The co-
ordinated trauma Service that was to 
function in the Safdarjung Hospital, has 
been converted into the General Hospital 
attached to the Medical College.

Sir, you have tOld me that there is 
hardly any time left; but if you will per-
mit me, I shall refer to drugs. I shall 
not take much time. The Technical 
Committee on Drugs recommended a ban 
on Tetracycline in liquid, Penicillin Eye 
Ointment and Phanacetin. Has this ban 
been implemented? Are these the only 
drugs which have been proved to have 
injurious effects?

In answer to a question, the Minister 
told the House in 1980—when he was 
still a novice in the Ministry— that the 
toxic effects of six drugs had come to 
notice, and action was being taken. One 
of them was Amidopyrin. This is banned 
in more than 20 countries of the world.
It is reported that more than 33 formu-
lations of Amidopyrin, including Analgin
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are being manufactured and sold in this 
country. Why?

Nor are these Lhe only drugs. We 
don’t have our own mechanism to monitor 
the effects of drugs. We live on borrowed 
information, delayed information and 
delayed action—with hesitation at that. 
There should be an official Drug Bulletin 
in this country like “The Prescriber” in 
the United Kingdom which gives informa-
tion on the uses, abuses and adverse 
effects of drugs.

The enforcement of the Drugs Act is 
very important. Adequate number of 
laboratories must be available, at least at 
the sub-divisional level; and there must 
be adequate consumer education backed 
by deterrent action.

It will not be correct if I don’t make 
any reference to family welfare. (Inter-
ruption) It is something which affects 
everybody. T began by emphasizing the 
importance of family welfare measures.

MR. CHAIRMAN: Please leave some 
issues for others also,

SHRI RAVINDRA VARMA: Yes,
Sir, I will. But I want to be on record 
as supporting the need for family welfare. 
The importance of this cannot be over-
stated. This depends, as you know, on 
education, availability of instruments and 
many other factors into which, unfor-
tunately for lack of time, T  cannot go.

I also emphasize the need for research 
and for ensuring that adequate attention 
is given to indigenous systems of medi-
cine and homoeopthy—Ayurveda, Unani, 
Siddha and Amchi, i.e. the Tibetan system 
of medicine. Here I would say that if we 
do not nay any attention to preserving 
the Tibetan system of medicine in India, 
then it is not possible to expect that any 
country in the world will offer such 
facilities. And this system which has 
been proved to be an effective system in 
relation to many disease, may disappear.

I am grateful to you, Sir, for the in: 
dulgence shown to me. I thank you. I 
wish the hon. Minister and his colleague 
well in dealing with the gigantic problems
of public health in this country,
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sft f;TTf ( s f^ T )  :

A' |?*T fTT^T^t *?■*
fa fr te s r  «pf ^  fq;

g fa  s t t :  *T3rs*ff % 
r \ 0 sfto Hffi tt^T W T O
if <s?r T^r I  1 5f 20 ^
40 ?rr^ sftfV T ^ t 1 1
?{f Tt'T % ^Rtrr ^ f s ^ f t  ^1

*TnT?rr q ^ rr |  i ^ f r  
■3 ^  s rffa *  stsrrTtor f t  ^Tcft

tfifavft % *Tfar?T %
*r ^  m r \  s risn r fa ir?  5Tr=rT ft i

w sm% Trrcsr*? 3r *fsft ?r
^ « rr  g  fa  ^ f

^ ’f t  eprft *r a s *  %, ^ r  f t o  «fb 
n w srv i  ^nrq irnt i 
? r ^ r ? f  stcftt sw r*  ^  ?r
^ r  iR  SfFTcTRT 3r Z\o f \ °  %
^rfffTT % f?TiT r̂

°7^TT ^  -STiTT | ^  fastfspT STS'
% if sftft ^ r  ^
sfar |  sft* *r 1 0 0  ^ 1‘
% srertnTT r r ^ r  ^
% f t  | ' I  fffl^  ^  sft=T ^ iW T  
^  5*rfTt ^ i  s N f r  ^ T  *risft ^
3?Vo ^to 37^  % fcT<T
fa^Tft^ft w k  STT̂ f

f5T ^  sr|5  5ft<
^erfao; ^  ^Tgtn fa

qsrflfe  TOT sr̂ JT if TTf, 3 ^  
^  s fa  ^  ^JTlt
3r ^  3>jt  v t  ^  ^ frfa
tv  v̂nT*T 10 ^  15 z t°  V̂®
r̂ ^ t  |  1 ^r?rcr ^  »rr %$ 

^ f ^ e t  Jf 5rraf?^
faor^cT % \

2000 tTj f to  cr^ ^crrt r̂Rr-T % 

P̂5T m  5T$T r m  I  1
w  q?t ?rnT fa^r ^ra?rr,
rfr ?rrt ^ t t  ^  it*rr i ?xrrt
^ r  % sftft  ,j t r  cr<^ fr ^

sft< sft ^r^^JTr ^ r  ^iitifr,
t  sftq-ir ?r

gtsRT % ^rrtr | ,  ^  
fa ?  3rn?*f 1 ^ 5 5 r i  fa
r̂epEft 5n«-r % f¥r«3[ ?r*ft

cT̂fY r̂ spriTi^- ^r^cr (

^ttjt 3ft irr^ff % ?3tpf«r T«rr
| ,  qVo iT^o ?fto %?\X fq-^t ffo  TTxf j
^fto | ,  ^  ^ ? r r  |  sftr ^
?fttf 3?r stfl ?r ^T^rn: fto r 1 1

r% <t r t  ^"r| srr^T ^  f rs r  |  ?rtr
5it t  r̂r srr^t TmT5rr r̂r
srwr | ,  Tf̂ frT fr 'f t wr srrerr | f 
eft ^TT^t ^  ?Tit msr^r 7W5ET ^  

f ,  f̂ T-T̂  f̂ TCT ^T gr?T
frm fo r ? r  ^  ^ ^  3«r
^ r  sr^r stfl r̂ ^  §< |  ?

^ i?7 t g fa  ^  sft tftj it ^ o 
S>o |  q-T Or^t < f t o ^ 3 ^ o  | ,  ^ ' t

TT̂ r̂ fr ^ n r r  ^rirr 1

^ r t  q*r?: ^ r  ^ ^ 1  |  ?ft?:
^  ^  |  fa  3riftroh§wFT 5ftflTfT
^t^rr ^r%<r, s r r s ^  % f̂ ro; f ^ ? n :
5fTt̂ 5T ^  | tffsr ^  ^

|  1 9frc 5ft ^ r ^ -  
^rrr^r $  ? r ^  fa€Tf«f? 5ft^^r

if T? rTcTf | ,  5ft 3rr? 5r
f td t  | ,  gft ;rf g ;^ ' fr^ft 

|  ? f t r . ^  s w
?rr^ | .  ^ r ^ r f  5qfRft | ,  
mcfr ^  % sTflr ^
■ ^ t t  |  sftr Tt'fr ^rr ĉ=r ^ r  ^rm 
t o  qTcfr 11  5r»r 9p^r zrf
I  %  f t - x f f W j ;^  sfi r̂rq- ^ rr  m  
^  fr*pw? sr̂ rr ^  ^
^  ¥TcFSff % focr ?ftr qr?f? % fsfCT 
f̂rOTfT f̂<TT ^T%Tf t

siw i5r w nprt ^  wi*ft ^r 
»rt ^  ^fcr ^ft ^ fr^ rr  ^
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[sft far*
*

sfffc rrv *rf*T w M )  %
|  i $  ^ r^ar g fa  g ^ rft sft

if <rrfa*fr 

^  fafae?t
| ,  ^  spt |? * r  ^ t  ^ r a r

fafr*£f s
T ^ fr  I  I ^€t5p$r ^Ivtaff if 

f^raftsft -5x3  ^  %\% a  qacT f.
r

%%;r 3T3 % ^
r̂rcT; | sfu  <r?ft if t  ?rr«ff

|  fsRTTOTf ^  ^ fTaT
ftTTT 3ft cpfo \  $  l&sfi 3fRT | v n  

??q% % ^irn[JTT
T̂'T̂ f 5qrf«T̂  T̂̂ fT % T̂TGT ^

apt ^pti% ^  ^farcT ^  11 *r 
~1$ ^  sfK * t f z  ^ r  St^T % 

STTr̂ T q’H ^  SFT % ^rSTT 
^  9TC:T ^T^rr t̂cTr I ,  ^  i-T^f ^  
S3T sft ?rff f^ T c f t t  i ^  srrc ^ r  

%  TTo<fto?fto 3ft ^TTSY %

=r<5 t t ^  <t *T if ?fr *ftf5r*rr fiw cft fr 

TT0 q^o *fto ^ r ^rnr = r^  
fcr^fR5r, ^ e rfa * , 

t ^ i  fatf? ^  ^rw
ft 3 0 - 4  0 't h  if s N r  srior 1 1  w r

^  fr ^
ffT | ,  f̂ T ^ K n T I^ ^ ^ T

?rfa q r ^ f t ^  srcr ^  w  
strtt | ,  <ft ^ ’Tct io . n*r

3\Tcft | i w ^rgcrr | f^ tr̂ ? 
r̂PT'T r̂r̂ T fe^r r̂rcr, ^riT^f

^ r  ^ 7 ^  'TfT ^  ^  CT?’ sftt ^  
?TfY ^ n r ' o'TvT.SEt f f  I

f̂f«r w r  ^  f  fsp ^ '
T R  ^ r  ^ F |T  m  n ;^

%fir€3‘ ^  w r  | ,  I?,*: iprr
|  ? fR  5fi*ft ^T l e  c f ^  5pt ^ f^ cf

q r  ^rf |  f ^  w ^ f  ^r ?ftv
$Rfr ir^r |

^ « r t €  % if ^ A < r  3 ,-R ^rfr n f f  fffcft

|  i ^H^fr *f3?ro r w> sprwr 

^ r ^ f f  % 5TTn % ^  ^ r r ^ ,

^  ^rrq- ^ -r ^ r m  % flr q r

r̂rcf |  sm: ^rr^r Tr tfaTCH ^ r  
qf: ffmr % m s 3=r #  3^^r 71217 
^ r  ?T r ®n% | ,  m  t  x j |^  ^ r

"TT T(^[ S I  5ft*ff 3fr fTT STSITTT JpT

n;^ ?rra-=i m  ^ rd r ^ r  r { \  %n

% fa ir  3fr T^.tr 7̂ ^ r^ r- r  fr, 

^  f r  ■?■! ^rr % >t t  w  rrrg  ^ r

^T^«TT ?;R ?r if ^ if^ rr  1

^TTR. îr*Tn STnRif ^rr^r cTfn 37r^fO V

sflsPF*ra; t  I

if  ̂ fq-?ff ^lf?TJr HFI

ttsf, ^ f i ’ ^ sr t  I ®3f 'TW'fiT
iftifnr % srr^T if j ’-T^f^r 1 . 9 

5TfcT9TcT spr €  ?Ŝ T JTRt 3T̂ T ^fT
§■51 i t  % q-"ts 3 3  T̂ r

^ fi?  ^1 ^ j t r  cT̂ rrayr *wr 1 f<T®?r 

2 8 - 3 0  ^ F f f  if 'Tir^Tr ^.fjT^T 

k> 5TT  ̂ ^ T  i t  3fr HSSf ffTfirflr^ fspT 

^  stfct W  T̂ r r^o-fr 6T5fr 

? f k  creq^cTi ?r ^if?r?r siRir ^rf^cr

«ft ^Q^ft ^Tffr ’Ffr i Tn^rr ' f a r  n^c 

?fh ^  ip srr^ ^
£i<r?£r Jr ^ jt  st c5 ^
?r% 1 1 f5ff?r?K
^  ^r^'Tfar^ Tf f̂ r̂r ^ w r  ^r^ft ^ r% r 1

1 9 5 0  ir ?flrrT ir^r ^vq- ^7

5 ^ 9 1 ^  ^  W'K 1 9 7 1  #  2 . 2

srfa'CTa fT w \  ^  1 sffiM rairct % m

'<t t  f t; 1 9 7 4  srRr ^ n K

32 ^  tR t. 19 85 c?<̂  ^Tk7 ^ 'I X

25 cT+’ sjvrr z x  ^rrc?f ^:r ^a;7 

r̂f^<?T w>x f ^ T  ^riTT^r- 1 <^rr

if ipJT fq -^f ^cr |  1

14.47 hrs, ffivarm

[Mr. Deputy Speaker in the Chair]



D.G., 1982-83— CHAITRA 8, 1904 (SAKA) Min- of Health & 402

1 9 7 4  fRTCt SRftWT ^  * r

32  sfft fsrn: «ft fa  3 3 - 3 4
srf% f[vi>TT ^  Jftft I  I SPR

t $ \ ?fr ysr urmsTt % ^  ^  ^  9 3 
:30 51 suxttj' 1 s*n:

qrvu 3 f a  s t r ^ 5?; t  1
f q r a  sfirt ^ R if t  1
q>ft ip q-r̂ fT, e r r ", f e < f r

qf^Tft foerft c*ft fasnRT t :  ■ssrfa 

% | ,  % fa^ ro  %
£  HFT aft *TT7t tfT'SRR

H fy fi ^ttttttt 1 ^rf?r(T ,7 :35m
^TT ^mrcTl f  f a — f̂̂ FTT fa  fTCI*
srr*ft gT,* *frf ^§t r  * >t —
SW nfa PT O T T t m ^cTl fesrT SfRT

CN

s t r i r *  |  1 SiSfteR % ?t*r ^TffEP 

j f i^ r  ^  ft viff f  ® <j ©t  ^ r f  
?i ^ r  sfirr sftr *fr * fta rR W J  

sr srral |  ^ f a r  t o  w  ^ 'R  t
v  -o

w f t  %?r ft g w r  ^ t  ^farf^P ? t r  
2 5  ^  *.ftr Trf^TTsrf 21 
^ r  ft iTOtfer ^ t  srifft 
^ r  q r  s ^ J t  ft <n?R fa s r  ^ r f  
V N W  |  I

*i \&  ^  ^  ^ ? T i g
fa  ^TT% 3ft fTTfW ^ |  ^ f t  ^ffteft 
^•ffftq % f^rr 37q ft eft* 3TjR, 
afa  sfttf ^ f t  ?rTePw«f! |  1
CrvfrfvTTT ip ^TR^W ^T ^ ' R  % fn'n; 

*f ^ |c f 3*1394 |  I 5ffit ^q TcRT

W IT SW ^Tft |  T?: *T?^pF
1̂3T % fatr, £  WM'STdT fa  Zfi? 

«Tg<F ST'?: ^>1T I

fq ri: sn a n ^ t ^nfsrret 

ft ^r, ^ t |  t v w  w r r  ft |  *tt $tfr"t
ft^crmf ft ^f, 3ft SRSFTft spiT1̂
qhfirart ŝnf̂ RT jtr%  | ,  i^r w w  

spt ?nnT Jr ?TTft t  ^P F t ft^T ft 
\ b c  ^rpft ^ t% t, ^ r r
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vfr ^ r z ?  fcr^ s n f t  ^ t % t  1 
?T^R ^  W R  = R T ^  5T^Tft |  eft ^sfTT  

^?f'+T ?ftn ^TPTT 3,'riTT
^T%1T f^rarft %% 3T3fiR ip ^ r j f ’PTT 3FT 

ifcft ft ft ^TR 3Tt ~ 3 ^

t  I

H/tf K' ^  ^Tfol i
fa  faftt ^  sft ^ r ^  efr?ft ^frr^rrf
^  ^Tjft ^T%tT ! gfT r r q 0

*ft 0 TTq 0 tT̂ f it 0 tttt 0 rn»i' ■ ftt 0 ^  Ĵrfip
f̂ rq- m  fsnrq ^ r a r  ifR i 
^ I ^T T̂T ?TR ^-s^T ft 3*TT5*r
t \  fagr^ m m i  m  m z  ft*' "V

ST ?TR f^RT 3TTTT I TQ o*^ ft ^fr 
?ft*ft 'TT T?T ^TJT^W apT 'ST^TR qi^TT I

^fft^ft c?TTf?nT sfr?nr*r5*nt ftfa^TR 
zptfX tz f m z  ft % 1 arfrT ft 7^  

s r R R f ^ t  ^ T R ^ q  f^ R ^ r  f t ifr  

ft ?rq-fT ft vIRT ^T%T., ^T?ft ft^ft 
ft ir ^ r ^ t  ?rq^ ft ^ t  t |  |  (
3fr TTSST SFTTHpR ^fft?ft c?TT?̂ R ^R^pq
qx ft^ft ft ^ ( T  sRsft |  mfr 
xisv; t n s r t f  ^ r  ? f t ^  y i ^  ^
?rn:o ^ t o  ? rr fo  ^  sfr ^ f ^ ^ t  

f f  t  ^  tpfftfBfSt ^R ^r 5T STR |

s rw *  ft ^ f w r  '^rrfjTir ^ r  ^  
famTvT ^ R ^ r q  %, I f»r ^ R ^ q  

^jft ft $rq?r ft n R  % fcf(T rpf, 
f t ^  ^ R q  aft 3,'Rt =5TT̂ Q; |
W  T O ^ q  <T faftt ■qt g i f e  TT?«T. 
iftcTT, 9 7 ^ ,  ftPT — ft fa fra  ^  
f a q r  ’TJTT t  1 ■̂R’RT^T^rr ?rrpr

tft ^ 5  #, srYr ■qV q-R ^R
?T3[^ | ,  w f t  ^t^frq- ^ * r  1
|*T ^Tcc^ft spt fft^ sp T  TTcf, 5TRi R

qTfT ^% n; xftr  f^Rr apRT,
^ T T , ^  % t^TRft
c s TTFt T̂ w f % q -  T/r TT f̂t % f^-iT ?T «ft  

f t  tTT^ spT?TT ^ t F^U; I "JTRT
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vi srŝr % A'  fcsr™ 

*ft JTpff  srotfa  g j

?T*r (^‘.̂ ):

m̂rfw q̂rsireT  ?mt wuqfr

stftpff  ̂ | 1 w

srtft | ft w =rn:  Tf̂T̂ir 3tf

TrKff spr *fr   ̂  if ̂ nfjr̂r fw

TOF | I

?irm <rr  11 ^ | ir̂r

*v?F  nff | t TF̂T if

*m\i % ftrq, % fan;

ir̂T oTct̂j r̂ | i $?r*r

st̂t ̂ 5̂37 Iran? «<T'=rs6i  ̂ wr $

*Tfft TFTRT if Wn̂'J I qi ngf I 

T̂T ̂ RT TTff % sf̂T if fTRT frnpTPT 

faff ff !( !

*TPT q̂fFn fm ft? 3ft «fT?t 5Tf?T

I *ft 5 TTfff

if  oT'TŜJ ? 5TK 3ft r̂eff %

w srr̂T spt̂f f̂ nr Kir ŵf̂t 11 

*P3nft spq'frPwr % %tT 3fl f̂PpOT 

jftsfTT I  spirit ̂ 26 orttg-

r̂% «nt if Tvfti £t ?ft i *fto 

3fto tt̂o iTq̂ if ft̂  t̂ w-zrw?- 

|, fiRT en̂ r̂ sjirfa*T |( ^ 

farts Jr  m̂r̂r tst | i

7̂$ 37R1T jt ?rrT̂F *m *mt 

r̂ ^ot g i  q̂̂ T eft f xr$

3t̂ tt T̂̂r f sremj ft:

3̂ 5TTT frrt̂ f̂eT I efr TS if 3fl 
srîf   ̂3;̂ £r strt
| i ̂ & i t  =3T̂rr fr i 

4,'K’Tl 5RTT7  TFPR"̂" «pt T̂T'T  ̂

1977 if q̂ft 3TT 3R * zr̂f 3fteT

wx wrcr srr sftr snrrft >t5t if  ̂

fer srr osr 3?t q̂ft

gir ŝnn m i ^ ttst  f̂t

n̂FOT Tl̂t fWF   ̂I  3Tf

f̂i'*p® 1  ®tt ■̂5' ^̂rsr

ffiqr «rr 1 ^  «rr fo 3ft ̂ str: ̂ftn* 

ir̂ fsf T if  f̂t f3T̂r if ̂  11 

7.T3f r̂?.T?rq- 3ft  ?r

®̂rr r̂f «t> 1 fsrer̂Tr $ r̂rq1 ?r 

sr-rTfT ̂-r̂r fr ̂  ?r*rfr ut ̂

■JcT̂r ft 3TfT?F fêTF «H

%#-3i fecrr qr i er? f̂frr %

?r 37f3rrf?tftf ̂  ft: 1100 %

f̂TT  f£ l 4%  7̂|T «TT  57f

JF̂r.T  frq̂ |,  F̂q1

sprsr̂ 1 zwxtft wtz 3ft mzi % 

3rr̂T3ir̂r  % f̂?  «n ft.

1700 ̂  11 ^  *ft 37?t

ft? Tt  ?t 5F%̂ 1 ft>̂

o iT-q o 5ft ■ °Ff nqr̂ % w> rq̂Fr\  *

irf 1 ̂?ff̂ ̂rq-̂ ̂jt 

fTTtJ ̂ft ft ̂t ̂srrr 

?r  m-T \  *isft |

ft vs tfteirr  f̂̂ tt ftr̂tr iwr iCv

far. *ft  ^̂irr 5r̂ vt

^ T#t t 1 ?rir 5rrf̂  fr'fitf

% ^ 11 ^ ftrm | ft? ̂  RflT 

5t *TTF ̂ 5fR % qftffeT

11554 | ?ft̂  ̂  ^

33 | 1 r̂?rr sr̂rn:  gftfntt |

ft: m? ̂  ?fftr fj5f if cff̂r jfpr 

eft ff̂ft  ?n?rr f̂r̂er ft r̂rcrr 

11 rpr  ft̂r if̂i srr

if JTf fa«*nf f̂îr iTirr qr t ^

 ̂  ?f  ^ ̂rf •jft ff sft, HTrir̂«T 

tr̂n-fT %  f̂ eT«TT  f̂f f̂ I 

WN% aft ftTts ft | ?ffif  | ftr 

33 siT̂tft *ri | i ̂ pp it̂ ̂ tmtt 

?r̂ f̂f srfcT |,

r̂ftrcc A  % ̂?kf ̂ff ̂rfTfr g

■̂ft̂T A ̂rT̂rr 3T̂r ̂ ĴTT ̂ T̂cfr f i

ft: ?tpt ̂tt(t ft? 3ft fttfts f«r«t srrat 

J  ft*r ̂rrsrrc qx fNft srr̂t 11 

% ?TFT̂t tot ̂rrnrr ̂Tf̂  ftr 

ft atm? if 33 wRfirift 3ft fr 

 ̂  ft 11 f̂ t̂ srqff trc
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XTJT faflTO 'TRRH']

S R R  W>\ 5FFta 51̂ 5 f t  W  % 1
*Z>

sforcft % spff w
vft <Tf^ TfTT =5f|r tftSr

sftarct ^  *rf err f^T s s  Tr  sprarcv
'TRT f t  «rnr*TT sftr f tn t  T̂ t

% TT̂  IT 3TH H apt# 2T̂ T ^0V'-

I *Tf[ l£p P W  ^TiTTft £  I 

f^FT *r ^  j»r?ft t

s n r o  w>x ttft  |  i ™p n;^ t >\

?i tft ?ftx s t I  tft frar 

|  s fa  ^3r 5r f^ncFf *ft 1 1

r̂rq̂ r s r w  % % it

fW ^ T  1 9 8 1 -8 2  3r 5686 5TPTf*W 
W1*«T «? ? fk  1 9 8 2 -83  it
stpt f t  s r r c f e  ^ t f ^ t  ifr^r
5TT t |  I  I ^  5 ^  STTcT I  f a  5TPT%

t r t  ^  fr 1 * r  % ^  ?ft

^ r r  jt § 3trt  ^ r
F riF ^  f t  i ?sre«r t ^ t  n'*fT 

^ t f  ^  f t  |  1
^ T R  ?ft ^ n w  <ft F̂tf ^  5tT 
^ ft  ^vT STqTeft I  1 farr TTrTfTt

q?t sttohspctt fteft % t srn

h t^ t j  ift fqair |  1 f ®  <rw 

|  f a *  3?r srnr*rr <rf* ft qeir f n r  

qr q r w t  < rt j r j t t  i 

^  eft ssr«ft ?r^ TcTT ?rfr |

^  it fo eR  5ft*r ^ K t  % g fa a ’

1 1 ^ t f  r̂flr ^ t r t  1
^ t f  ^Vmft sr? afTcft |c f t  

?r?Tcn^r ^ ’r t t  |  i ^ i=i ^ r  iiTt r̂ 
rfr f^ m  ^qrcrr^r ^  ^ft ^ f t  

5TT Midi, ®?ri<t; 5TFTeTr?T ‘*fV 'Tfi '7^ '̂ 

qrar 1 ^$=*irrirR irftin:5T i?T T  |  i 

rfr ^rr % T̂T U=P 3TT q j  Jf ^  

?t 5TR f% t  srh: f^ ^ P t

^ T ^ W rft |  i 5T«fY n^p TTPT’Thr 
^i^q* % ^ m rr tr^ fq r^  ^ r  ^  
^ r  ^ n r r  €to ^to ?f£rm  |

^ r ^ r  |  ; ?ftr p t  »rar %
qtfr̂  ^ r*ft 1 1 ?*r?r f ^ r r

^  w n *  ferr «rr 5t t  ?r ^
^  I  STTPTff ?ff3\ ^  JTTTn: 

^Fn «ff«r?r 5r 1 u;=p n d ?  

= r q;i w r  3tt ^  % ^r ^rfr

w  |  ^  ^rnr ^

q fjn  ? fk  ^  t t  i r m r  ar

Ĵ rrr ^ tim i fft r̂ t  *p *̂ft f=F nrr

? fk  ^  ^rnfr srfr f.i%*TT,

?fr "f?% «rrF«T i M  zi?> t s

% 1 ^ j T i  its  f'Trrr |  f% 

^ i m  5ft*nft ^  r̂firn 7= 1̂ £  1
^ftfrrr «ft q'n ^t^rrfr^T |

sr^ lf it, r̂arT  ̂ ! j fw r  ^

f êTTT I  :j *T$T 3.3 ^ m n  ?5T

it st5% ?ry 1 1 s»rf5ra i m  ^

f% srr5*rft f t sr % a r ^  %

^FT #  T tf it g^Fr % f̂r-K  ̂ TT 
s j T ^ r  ?n:^R ^ t ^i^fr ^T%q 1

^  rTT  ̂ cfl '̂jfT |  ITT
irf^^T r̂ afftfir t ,  ?flfT ^TTt

sr^t |  vft eft ^ j  ^rr

^r frr«?rarr t. ? ^ 5  ^  ^tfr

t o e f t  ^  1 1 ^ r ^ i f t  sp>

® tf f^rr s t pt , r̂r̂ r wrnt ^ t TSff

fe w  ^ f i l  far

?rrai 1 w z ?r ^fr?iTi *ft

f̂i f e  r | t  |  ^  -tft ?r^efT frr^r Tfr
1 1 5r^er Trfi^T r̂ ^  f t  Jr ftR rr  

SZT̂ T ^ t  I  I ^T^ft Z3TXT % fg^rrip

^ t t  ^ m i f t  ?rfr spt ^rrsft 1 1
« r  ^ t f  m x  ?rfr ffcri % f^r^r^r 

?r ?r^ft sRr^ % efttstt^

f^r t ?  f^r sre r̂ srr -^f 1 1 5tt 

^  5TFRPFT |  ^ T  ^T?ft tS Z  ^Tft

f w  jTIcTT I  ft. ^ttxr: I  '4t fk: 

•Tft ! ST̂ TcnvT it 5T̂

^  n t  tit*  ?ft<r m 3  |  *i m
sfTir r̂ jfTir 3ft s w r  m n .



& TOerra1 ft 5Ti5r ft ^  
3R f*WT 5TFT I

^ n r r  src*rerRflr w r 

|  ^ n r  i cfaffrura s w a ^ r
WTcfH if ^  WX
3, 3 Trf^rm" | i ? r m

qro «r^r q ff  |  i ^ftt
rn^ ft ?ftq%FT fr x$\ | ?rk  fe sft
^ f r  m \ i eft f r i t  eft * r t  i

^  ^FTcTMt ft sn3"Ct
^  ^rrat |  ^t arae«rr

cTTfqFT s f tq ^ T  % 3^T 

fftsftft 5TT3T fsTSTSft

% s**rra ft 5*r 5T cfrs- sfa i ̂ t  eR?
ft ifa 'ftzft qT FHT■\

^  t ? t  % i 5pfff«p ftinra 'Trerprr

srtr g?r or^t srrsr *rrefr| ^ r  
S ^ t  *fN |  f a  faftt ®pt ^  f a s t
% ?rnr ft ^ t t  r̂raT ^  i ^cftsn 
f, fa  u n r  p t  «T«ft5rrf3T̂ ?5T € f& s  t 7 

OTc* f t  »rf |  I ^ T  ft ft
^ rr Ji'tft | ,  t̂ t t  *;*t : ss fa t fa rts  ^ ‘.' t
frTts ^ s r t r r r f t^ r  wv$ in err f  
q ff  ft qar ^ w r  |  fa  s fa r f t  ^ r
t  i ft fteft | ,

ft ^Tsrst 5T ̂  f r  qrraV sfa  
TrTT ^ f t  ^ o r  I  fa  f a r tf  ft w r  I  I 
STFT Z* eRRR Ŝ TPT ftfaft I

srrsfiW f a w t  ^  sfrq-Rt ^rnst
5T5 ^  ^ f̂i «̂T \35t% ^T ^ R  % faflT

5ft ft-rr r̂rf^o; ^  f t  qr ^  1 1 
600 % ^r s t ^ r  fsrr
&, §rfa^ ^t*rr(f ^ r  ft€qr 

t  '

^T 3T§t eT  ̂ r̂nT5TT | ,

^  irffft |  i *rcta ^rsrirt ^ r
q-RiT | ,  ^  ft 1 8 , 2 0

^ t r  ?qqr ?rrir ? ^  fa«j% |

D.G., 1982-83— CHAITRA

m  srn% t rt  t 't# ^  |  eft ^ i%
eT̂ a ?TTq- 3 j t^ T  WX 
TT?ft =q-̂ FTT Wf ^  ^  |  f a  k t  
iTTt  ̂ | ,  | ,  f a r o
5ft^T 50,60 Sm?T 37T T̂TUT ^

^ t  ̂ > nx  f t  ^  "f/
'TRT TOT ^rfr | ,  Tpi ^ T ^  gfr 10 
ŜTTC ? fk  2 0  ^T R  ^T srTcTT | ,  ^

^  S iw r  I  eft ^TSPT ^ T R  SRWHT

T̂ t ? fk  ft f t  *r% fasrft ft ^
"3 ^ ^  sft^T cfxiTi/l 5TT ST% ?

*rr3r 5ft»ff ^ t fa ^ f t  ^T q'f 

W>t StfeT 5T5T«f: f t  ^  |  I ^  5TT^^
^ t ^ t  |  fa  f a ^ f t  ^ r t  

sr^t ^ t  writ, ^  ^ r  ^ t  5T ^r^
% JJrTrfan*: efiTR fteft |  I ^ t f  5^fT  
R'ff |  fa  sft sfarrct f f^ T ^ T  ft f r
2lft «ft*TTft ft f t ,  5ft sftm ft

ft ^ f t «ftm<t a; tt^t o; ft 
f t  i ^  ^ t  K vm -ixm
s r ^ n r  | ,  ^ ^ n p rf t?  | ,  qfTfc*rfaTr 
I  ?frT ci^t ^r%  Jjerrfa*: ^ n f '  ^ i t r

fteft |  I

fir ?r>ff % 5ft sp«f; Trra- ft «r r̂f- 
f tt^ ; ^rfr ^  ^  ^er^r

^  fa  cpn ^TltV I  I 5TT5f eft 
«TTTt(fV3T eTJTpfjr, ftrjr^ ft c^-if
f a  SPTT f?n , ^ f t f?TT eR 5TT3R ^T^T 

^ t  f i r  i 'Teft̂ rr ^  f t  T fi |  
fa  5*ntt q^^fft ^ t  ^ rrsr fa rrf^ r
^  fteTT 57T T̂ T I  1 fa?T eT^ ft 
Tt*T ^Sef 5fr t |  t ,  f^rsr erffa  ft 5T^f^qT 
f t ^ f e f f ? f t  5R  cRT 5TFT ^ f t

<£t a q ^ sn  ft ^TT5T ?rft ef? 
f ^ f t  qx fftsTT ffa T  ^cTR

w r  i

q^F »7Tn^tr ST^T : m 'w r  ^TTsr 
•d'i^r v rn rr ^nftirr i

;} 1904 (SAKA) Min. of Health & 4 lo
Family Wei.
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sf< TUT faHTO niWlJT :

W\ eft 3f*FTeT 5T$f T? !*ft 1 $

% q^ oiTOlff 3F0TT 'qT̂ eiT |  
f% 5rn% fe w w  % ^eiMer 'St̂ t

’PT *iT+mf *TleTl ^  *Tft? x f r  ^5 
5rn% JT̂ T̂ nr % r̂ x̂pfcr ^rft tncTT ^ 

eft snq ?nft q^rfwqn;
wffqr T O  «ftmft w \ ^  q’t f t  11
F tT W  f^TPT ^  ?TFT St?T ^TrT |

sffa  qr f̂r ^ r t  ^ p r k  sp?(

^srft q̂> ^  ft ftsisr T p r  |  tf tr
*rff ft sffa-rct fteft t  i

^  ^  ^ r g  wFasprer tft*rncr

q^ft <ftft ft f t  T ft |  i if eft 

=fft qr^t <ftft qrt ;rft f e f r r

|  i q?rf tcV, Tn^r^T qr;rt q^m f, w k

TOT ^  *T^T qr^ft T^TI I , eft W t T'T

’fterr |  w k  erc? ft ^  fi« r f t  ^rfer
f t  T̂RTT I  I ilTT q^TT |  ftp STRt =^Wt

ft q^teft qrr % 5T7R v m  faro q'tft 
% qpft qft ?ft s*Te(*«n ? , Trfta %

faft *rre if 5u?T^t f t  s t f ^ T
qTT ?  eft 5 0  Sf^RT sftTTTTt ^T 

S’ftt % f t  STSFeTT |  I

t o  irnr ^ t  srier Etfeft, ^  *r ; 
if f t  q?t$ 3Tf[T ft srrar | ,  ssq?t ^rqr 
T̂FT q fq iK  q^t I  s f t  STfq: q i  

q^f srrqj qr^fr qtft qr? ?rff fftmrr |  i 
?j?^ ?r q̂ T qr^t m<$ q f t  %, ^  ftrat

M< *TT ft WST *Tft ’ti'ticil, % iiPf 
srrejft q?r ijnsr ^  eft ^  fspsr % 

q^f q i^  q'tft * im r  ^ q f f  <n;

3ft qm i \3Ĥ f®t3 ftefT qieTT ^

^rkqpft srra ^ f^ r  ^  ib n x  q? 
«frar |  i

^TK ^ t  ^I'eT IT? |  ^
q r  sriiFTT, qT?fr q1% | ,  ^ f t  ^  ^ r^ ft  
qi^t q'tm |  i ^  e r ^  % v m

Family Wei.

sftaTT H ff ftiTT eft W  ft̂ TT I T O

q^ft qrT |  i

#  *rft^r ^  q^TT 

^ t :̂ 3f ^ a r^ T  ft wt ^rra- q?^f 
q̂ t sfTT^TOen q ^ , ^ q ^  i qt^ % q^ft 

qrr wTfszr ft it ^t t  sf^s | ,  f^nr 
^sft s j r f t t  ^ t  srpft ^Tffq;, fgRRr 

^Prmer q ^  % qpf; q̂T 
MM % ST̂CT f^rqr îT1̂ I

fy& zRz 5 7 ^ r  
% % r r ^ w r  % s r^ a r  vi
A' if^ t Trftercr ft f w r  m  i ?mt 
sn W f ^  +fraKK ^  q̂ T t o  fe r r  i

q?t %qrr 10 qr 20  fsn T  

^o f t  »rft^., ^  sms,
eTqv wni ^Teft |  I

'HsiVr ^  1 qi^r r . i ^ s
spR^r ?T^ir % ^rsqif qft

5 qnr^z ^  | ,  eft

^srr m ^ r  fterr |  %  q^rf q^r?
s s  q frn  1 qftr^r q^r ^ToT |  fq:
^  | ,  ?n?r ft qen-
q ft ?pt t  f t  ■JiiM.qT t ftfq^r

?TT7sr apfqS^FT ^  2 5

q r tfs  qi^ ^i^r ift s t h f s t  ^ t

I  ? fk  ^ r ft  q?r q?tf w t t

q f t  f t a i  ! ̂ f q i w  ^  ^  ^ 7 ^

ftfsqvr q7i%5ff if ^ a  airf^pr 

f t  T ft |  i w n r  ^  ft ^ft 

'MTvf r̂ HI ^ t  I  I w fa x r  Tf^t TTft^q 

^Srqft1 eij êi' ^  I

^ T t  I  fsp ^ R « I  f^WT f t  

qr ^rfq^rr»T f t ,  m  ^ t f  ^  f^ m r  

f t ,  feeR t ^ft ^ f t  «Tft ^ rrq r  

f ,  ftq^T ft ^ r ft  fqrftt q n ^

qT q ^ ^ r ft  qrr

<rft êTPTT m \  q _ I fei^
vff^r q f t  w \ m  m  m m  fq? ^fqr



’5 qr io  'TTtf's ^
s n t  %, ^ 11

f^TT *r ^ r  ?ft»fr *na?rc
Sift, eft »̂T#3ff
+T^i^r srtr fwr«*4?« ^  ^rf^t
^  f?nr 35 qrgfe *nw  xt 7 tr^frsH
^  s z r f t t  1 #ft^r 3T3 H ^

apr 40 qTflZ apT f^iJT ^ T  I
Jrat Wfn?*T fsr̂ TT sr^nc  20
fsft '+’pH*T apt ftPcTR Tf̂ T 
^  I ^ r  fk%JX T> JT’ST TRfr ^  ^
|  ftp farsrn; it q*r 3fV sft ttx ^

^rf^Tfoqr spt 35
srfew  q r ftp^T 5it  |  —
2 0 -g ^  W P T  ap q f  ^T^TT
TOP:, jfTc^T STT^faZT, I  I T^eT'  ^  ' *" "A

s r ; ^  Jr ^ t  t t  q r t o n  ? t t ^t

|  4 0 'TOTS TT |

a w ^ s f W r  ?f ssr ^xx ^  nvr 
^ w r ,  efi icrrar i r t  ft: s w  ^fe*W 

^farer ^  qro ^ r  fe^rr w
1 1 A' ?TTq̂  srnra' *ze ^tn vekw

t?*Tc|T ^HW V’TTTl fa^fe'T  XT'S 
ST?5T ^  «pfl if TgfW ^ii  f,T 3T»W£
TO 37T ^TFTT =5|T^tl |  I * m  >TSft*T 

?T ^  ^  t  :—

“It cannot be disputed that the State 
must do everything possible for the 
upliftment of Scheduled Castes and 
Scheduled Tribes and other backward 
communities and the State is entitled 
to make reservations for them m the 
matter of admission to medical and 
other technical institutions.”

*  gsfta" w ti  ap f%TJT3T apt
i f e t e i z  ^rpft #cft «p * m
f a W  ^fr fj I t f W r  aFfff^r V
^ t - ^ t  sfto1 |  sftr t  r̂r-cpTT w>xi

^  *Ft *ft v r m  |  1
*isft T^t^q- ft? ^
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affair w> m*t t  farc
w t  ^ irs fk  ^ f  ^frsvT tftx
m f^rR ft ? t ftrar t  i 35

T ^ q x t^ f iT iP T ^ t  ^nft 
#r?;r»r ^ c r r  ^rrq^r ?fh: ^
^cq^r srrtTTf; 1 gsfhr $  ^fr

fjTofzr f ^ n  | ,  uf? ? m m  q r  ^  
TT^T ^  f^fq- ^ x  *; fsr^R W turr  

f ^ r  | f eft s t a  1 1 o t :  
rr^rr ^ f t r i r r  | ,  5ft wnsf m

eT̂P ITT apef T̂=P ^  4^T f^T^T
f  I ftr^r 5T?JT TT̂ zff ^  w  eTT̂  ^T 
^ s T  fr, ^ft ^ ^ ■ W tre T T f^

^T^ET ?fK ST553T»s \* *» ^  \ i  A

^  5?riT 1

«JJ " T ^ T  VTi^TT (^raflTRK) :
w rw a r A  ^
gfr w *z  q"?r ft»m |  <f< afr f̂T 
irtif ^  wx %nr |  ^  ? i  frrr^T 
% ftiq- f ^ r  g t ^  T rm w
^WTX'̂ i # ^ t  afT ^  E J ^ '^  ieTT ^ 
fa  5ST ^  ^ f f  ^  ?fr«if
=F f ^ ,  ^  ^ t  ?qTFT7 ^ t  ■nSTT ^  f w  
^TT t̂ MWWH f e r  I ,  ^Tft: “ n 1̂ 
fVftTeSTT ijfenTQ., W^0 ^  f̂ FT ^  1

^  5TPT % msiW ?T ^  SRT̂ THT 
r̂r̂ ci'r g ft: 5r̂ iT ^  ^Pft^ 20

^  ^ t¥ t t  f  3,'^-qTC\ o
fiTHT, ^TTf '̂TT, ffSITI^R, T
?fk  ^ rfT  ^  ^  % ?rf«T3lT |  1 ^Tft J 
^TH ^ r  ^:nr *T3fS7; ^ r f  ^

C\

^  t ,  3f^r ^  ^  ^  ?rrft 
•T̂ t ftr̂ T MTdl, fti'rf 5p o^T 3" S’T'T'T

>3
^  3ft f ^ e f t  |  ^  ^  q r
5ft ^TCR <ldT̂ <q| t̂ eTT | ,  ^  *  
^TR'JI ^  Sto ^to ^  fifRHX 1̂ 
|  I =5rt^T |  %  %^eTHT
^  sft 5 ^ntsr f̂r>r € to^to  r̂ i
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^  I JfTt ffarft,

fsnr* v̂t ffarrtf ifl r^t | i i s  v^fr 

*? *r 5 3r=5% ^  fto r fr ff *r res j  r  

5T»fr % f^rq *ft £3Ts«i7 tstt sr^sr 

farm srrtr i ^  p̂pstfet *? srrv tffsm

^ T T lf5^7 ^qT 5T1TT ^  ^ ft  ^ i ?

^tqTfctff *?l ^£i?T SR , ffsft 

ssrrw  ^ r s w r  | i

A' n*cfT ^ c f t  ? f% U  îTEfV ^1 

■g;iT^r^ sfttf ^ r  u n f a i r

3 f s s  71*7, sfet?? ?fhr z\o fro  dfrft 

fta r fr ff  ^r gq^rr *fi“ f e r

| I ST^A' lifgff STTT q-ST 5,Tf
V'  '■ CN ^

%  *rrs^*r ir ^  i? *iTf %si*

5,7 T| I  fffr ^,'% STTT q-STĉ r ^  T ^ n  °FT 

STS OT f e r  ^T TfT I  I 

■if | 3 : r  3 7 ^ 7  f  s f l r  v ts t  6 

<nr<? sn ff % irrsrsra fa it ^  | i fit 

^  -̂?t if f i  f a - fa ^  s r a 5? %  siTsfara

^Tn* < f  W^WFft.'T I  I TTTn^iT ?5TFFMr

r i f t  sft a 4' f r w  ^ '* r r  f a  i  q*fr
s-f^qT f s r ^  fa  ^T ^r *r s it ps t  5f)iff
% '^ T w r  5) sw  *rk  ^ *wk *r 

^swiTTr qr 1 *> •■

*r*flr f w  q*i&\ n
^ r  |  f a  sr^t %T-:mi  it fa^T*r ^  t ^j  |  
cf̂ r ^r

-sq-JT *fi f%T?cTT ?S^TT SfT 7^T |
^TTUT 3T371T ^  ^ 3 7 1 ^ 1  

Tff | i q̂Tf̂  ^  ^1

f lV  f  rfl % 5 'TTsfr ^ f T f f f

?r^8r |  i

■R" W'-r^t ^ c iT  g- f%

5̂ f \  ifft ?fV; ^  1 1 ?F?rrf ^*7
sfTrT^T?? - f e  ;̂ra*r 11 ^  *flf5ff 

. *r*ft | i ^^7 crr=ft

^>| «flr eTcfT | cf) f c  %) srrfr

^  tf r^  f r  ^q*r |  c l  ^

--ST* r̂rcfr 11 ^  ^ rf^ rf^ ^ ff  v) ^?fr
^ t  q j;ft fr«rT «r??rr 1 1 w #f n?r?r

cft^ ^  ^  if f )  ’“I  |  f P̂
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t Ti^ h ^ t  5r^r?r s rr^ ir^  |  I
f f f ^ T T n  ^  ?T<ff ^ T  ^  ^

^i|  5I , *r*rr 5) 3ttsw qr5I  i s t t ^ t t
Ijqnr IT) TtonT I

9̂T % 5?|a cjif
T ft |  I ^TRn STfcT ^ ^  5Trwf?T
?rtT ^ 1 1 cf 5t)jt w r ?  sr^r t|
I  q r  ^  it  z), ^ t t

it %r^T ^  ^r^fr =qTff(T I 3f| ^ r I 
q<ff T>T% I  ?T>T 3f1 5T)JT *T5Icr ,5?^^ j 
|  ^ F )  ^ ^  f^'T ^HT I 3T cfl
^|*TT f ^  5 f)iff  qf) cBtff)’ C,̂ T w?i ST̂ iT

ft «rr^ ^ ?fW
«r?rfTT % I: ^?-n 11 j

f5 T̂  JTEU 3^97 it 46 0 STqf*r^ I 
^PeS!? % ?? | jftT 3,0 49 SH ^ f^  
??T5S5T (  I facT̂ ft TTfw ?T^7R ^f|'
% ?ff ifT 5!?q TX T $  |  sT5T & f  ^5fR«!T 

%fsr ^TA'vR-^r nft f) t| | 1 srr«rlTr  ̂
VT 1 2 I 3) TT 5flT ^  * 5TT«r- 

5qT?e«? %-? 2 ^rr<  ^  ^T
TTf?f ft r̂rcft | 1 sa-fft ffr irfFr it irfte 

qif % ?fl»ff.Tl ^fr zsT sffr
|  ir^ t ?r jft'v JTtsr
% ??r?«£f % ?ff 1̂ v f s r ^  sr?r- 

Trf^r 1̂ 5s,*^sr I  io ^

Pf0% f^jff ?I TTBSf sr̂ 9f % 
f  #  SFTEn *pt ?q'rf % 3̂Tf?rn"
^  ^ ) 17if g  | 7 ^ 7  f  T-i-
?f5gr n g t  ^ ) *FFci' I; cf) ^TT W ^  f  ̂  

TTfT̂  % SfMflfSar 5P?T i  a'rf^
^pt5t f  fff ^ rn  «fT ?r^‘ 1 |i ?rt<fi 
% ^ \ z h  I? q^rn ^ r ^ r ^ r  iff 

t nf[f Cl ^  I  1

TT#f 3flr 5*  cf*rw  *rff VT i f « A “n 

|T f^T T ^ 7 «rtpp if w
TTf5T 5r3ff % sfK tffTqTT fn’i f i ^  5 
^mr^pr ^  f̂ TQ i
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*DR. V. KULANDAIVELU (Chidam-
baram ): Hon. Mf. Deputy Speaker, Sir, 
welcoming the Demands for Grants of the 
Ministry of Health and Family Welfare, I  
wish to participate in the discussion and 
say a few words. Belonging to medical 
professon, it becomes my bounden duty • 
to express my views on the functioning 
of this Ministry which envelopes the human 
health as its core activity. The distinc-
tive. format of the Annual Report of this 
Ministry is the positive proof of .the fact 
that it has been prepared by distinguished 
medical experts. Even so there are cer-
tain deficiencies in the Report which have 
to  be set right if we want to achieve the 
target of “Health for All” by 2000 AJD. 
Unless these are remedied, then this goal 
•will be elusive for ever.
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Our Central Government has categorical-
ly announced that the development of 
rural people is the central theme of all its 
programmes and plans. It cannot be de-
nied that 80 per cent of our people live 
in rural areas and a vast majority of them 
lead a life of penury and poverty. Unless 
their basic minimum medical needs are 
met, the Health for All project cannot be 
a success by 2000 A.D.

Presently the Primary Health Centres in 
the rural areas arc just ornamental in-
stitutions. They are institutions for main-
taining non-existing performance records. 
They do not serve the people 
in their hour of distress. They cannot help 
also because there are no beds and there 
are no medicines. The dread diseases like 
diarrhoea take their heavy toll among the 
children in the rural areas. I need not say 
that the children in the rural areas lack 
the stamina to fight such contagious 
diseases. The fluids are lost; the elctro- 
lytes are lost and they are dehydrated. 
Oral medicines are not available in these 
P.H.Cs. Intra-venus fluids and electrolyte 
fluits are not available. Anti-biotics are 
not available. In this environment of cm- ' 
ptiness how can we expect the blossoming 
buds of humanity t6 combat the conta-
gious diseases?

The hon. Prime Minister has announced 
in no uncertain terms that leprosy would 
be eradicated in 20 years time. Similarly, 
a long-term T.B. Eradication Programme 
has been proclaimed. But are medicines 

*
available to prevent and to. cure these 
diseases? In some Headquarters hospitals 
they may be available. I am sorry to say 
that even in District Headquarters hospi-
tals these medicines are always scarce. You 
can imagine the plight of people living in 
rural areas which are catered by the Pri-
mary Health Centres without such medi-
cines. 1 wonder how by 2000 AD we wilt 
be able to achieve the target of Health for 
All. The primary line of drugs, the bask: 
drugs like streptomycine, INH, PAS, thia- 
cetazone for eradicating' T.B; and leprosoy 
should be made available in abundance 
throughout the country. They should be 
given free to the peoplp in rural areas 
since they have no purchasing power at 
all. In the semi-urban areas and in slums 
in metropolitan cities they should be dis-
tributed at a nominal price, if not free. 
Then only leprosy and T.B. can be eradi-
cated from this great courtlry of ours.

T he, predecessor Who spoke before me 
have given constructive suggestions. I feel 
that they have all devoted a lot of time in 
studying the medical needs of the country. 
They knew that competent authorities are 
present here and that they should present 
cogent arguments and concrete view-points. 
Particularly, Shri Ravindra Varma was 
surpassing even great Professors of medi-
cine in the country in analysing the prob-
lems and in advocating a course of action.
I am sure that the hon. Minister would 
bear in mind these suggestions and take 
appropriate action for the benefit of the 
poor in the country.

Coming now medical education, I have 
to regretfully point out that there are 
serious mal practices and irregularities 
throughout the country. I have to- 
say that the innocent people are 
being subjected to the dec-epfion of 
merit, and marks. It has become the 
joke of the country how the highest marks 
are obtained through devious ways in the 
Secondary Grade Examination. You have 
seen the sordid stories appearing every
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day in the newspapers about these marks 
episodes in Kerala and Karnataka. False 
certificates are produced for the entrance 
examination. After three years’ study, 
some students have been removed from 
the rolls on this ground. The private medi-
cal colleges are unscrupulously exploiting 
the situation. All the private medical 
colleges should be taken over by the Gov-
ernment if this malady is to be eliminated. 
The very fact that huge capitatipn fees for 
admission Tn the medical colleges ensures 
entrance shows the deteriorating state of 
affairs in the country. The Government 
should come with a iron hand in this 
matter.

Allopathy is the most modern and 
scientific system of medicine, which has 
become universal in the century. But to 
our people it has not yet become easily 
available. In these circumstances we have 
to have an integrated system of our native 
systems of medicine like Ayurveda. 
Homeopathy, Unani, Siddha etc. If we 
do that it will be not only within the reach 
of our people but we will also be jiving 
to ihe world a compendium of medical 
knowledge. This should b e ‘looked into by 
the people in the discipline. The Govern-
ment should pay attention to tfii§ integrated 
approach of various disciplines of medi-
cine.

As I was referring to the deception of 
marks and merit being practised on the 
gullible people, -I would refer to the fact 
that a boy coming from rural areas has 
not got that sophistication of a boy from 
an urban centre. He cannot get the highest 
marks for want of libraries and other 
facilities in the rural areas. I have reg-
retfully point out that last year in Zipmcr 
three Harijan boys were denied admission.
I do not know the basis on W'hich this 
was done. There is no proven method to 
judge or assess the intellectuality of the 
student. How the fitness of student is 
judged? In these circumstances, the hoys 
from backward classes have become the 
victims of the vagaries of such assessment.

Similarly, the guidelines and regulations 
of Medical Council of India are woefully 
lacking in clarity. This has Jed to many 
malpracties at the level of Postgrauate 
Examinations. Even the High Court has
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been compelled to comment on this in 
its judgment. Under the omnibus consen-
sus system of evaluation, as prescribed in 
the Universities Acts, through in the entire 
educational career starting from his school 
course to the end M.B.B.S. course a  boy 
has secured distinction and has won 
a^ard t like gold medals, yet he is denied 
admission to M.D. course. One Adi-dra- 
vida student, who was brilliant throughout 
his educational career was denied admis-
sion to M.D. Degree in Madras Medical 
College and Head of the Department of 
Medicine in the Madras Medical College 
through the machinations of a Professor 
wedded to perpetuation of castersm. This 
Professor’s caste fanatacism has denied 
admission to another brilliant boy of 
backward Community with gold Medals 
in M.D. General medicinal course to his 
credit.

PROF. N. G. RANGA: Has the case 
where this young man was denied the 
M.D. seat been brought to the notce off 
the Government?

DR. V. KULANDATVELU: I has been 
brought to the notice of the Government.
1 am sorry to say that the Janata Govern-
ment did not take any action. I had made 
that allegation and I had documents to 
prove it. The AIADMK Government in 
Tamilnadu was engaged in these things.
It still does. It derives pleasure in being 
vindictive towards the scheduled castes. 
This Professor of Medicines, known for 
his Casteism was recommended by the 
AIADMK Govt, of Tamil Nadu for the 
award of Padma Sri by the centre. The 
The Centre has also offered him member-
ship of one of the Advisory Committees 
here. You can have an independent assess-
ment of such students. The Government 
in Tamil Nadu is guilty of complicity in 
these atrocities on Harijans and their 
wards. You should hold an Independent 
inquiry as to how these unjust things take 
place and how the underprivileged com-
munities are made to suffer.

I have a few more points. There is no 
institute in the Southern States at par 
with the AIIMS. IIPMER. Pondicharry 
should be declared as an autunomous 
institute at par with the AIIMS. Delhi.
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There is no mention about declaring of 
this institute al par with the AIIMS in 
the Annual Report of the Ministry sub-
mitted to the Parliament. The Jojnt Coun-
cil of the employees of JIPMER institute 
met me and expressed their anxiety. I con-
vinced them and allayed their fears. 1 
assured them that their interests will be 
well looked after. The hon. Minister has 
also issued a statement to this effect.

Sir. we are aiming at the strategy of 
'health for all’ by 2000 AD. How is it 
possible? Where are the financial resour-
ces? I would like to give one suggestion. 
All the hospitals under the aegis of Public 
Sector undertakings should extend 
their services also to the local people. There 
must be legislation in this respect. Further, 
we are concerned about eradication of 
contagious and communicable diseases 
but with rapid industrialisation there are 
high pollution hazards. This field of in-
dustrial diseases must be paid adequate 
attention.

Sir, there is mushroom growth of quack 
doctors. Why cann’t we used the National 
Security Act to curb the mushroom growth 
of quack doctors?

MR. DEPUTY SPEAKER: Please con-
clude now.

DR. V. KULANDATVELU: Sir, we are 
very much concerned about the growing 
population. Unless we make a determined 
approach on this issue we cannot achieve 
the target. The position is if Government 
imposes vasectomy then other political 
parties try to take political advantage of 
it. Now, (hat attitude must go. It is a 
national problem and it should be made 
a movement of the people, for the people 
and by the people as has been said by our 
Prime Minister. This movement must be 
supported by each and every one in the 
country.

Now, Sir, you are telling about medical 
termination of pregnancy. Suppose any 
conceived mother goes for termination of 
pregnancy in Government hospital then 
the doctors insist her to go in for tubeo 
tomy. That attitude must go. We should
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not insist it on anybody. If conceived 
mothers go in for medical termination of 
pregnancies and if they aj;e willing then 
only tubectomy may be <jpne. Similarly, 
the woman who has delivered baby outside 
the hospital must be allowed to have tubec-
tomy done, in case she is willing to have 
it. This point must be taken note of. 
These arc the two important points. 
Further we must educate our people, es-
pecially our rural people. Our rural people 
believe that children are given by God. 
They think that God has given children to 
the woman. This superstitious attitude 
must be changed. We must educate them 
to have rationalistic approach to life.

With these words I support the Demands 
for Grants.

> ■ *

«f:r $  q-^r jt  *r^r

ST^T 5PR ^  WPPffcr ^ rT T
fr 1 ^  tfr wnr |  f a

if qr^fr ^

% f a q  tT^ *FT fn lr fq fa ltr
I  I Tm*qT-T <tTo afro vtrr
(TTToSfto sft O % fatT V

f s n r c i f c  cRq; *r ^l^rr 

«n 1 qsf*T9r?3) if sfiH 5tsi§ ft
ft =3 3 ? feift w  1

Cs -

?f>T O <TfTo '
1 1 ^  fa«rr w  qr fa  *rfn*faff

q*To sfto cffo tTT5iTr?T^Fn if 3f) ,

JrfTs 5fzi ^ i f y ,  f^?TRr 9 <fr afir
q^Firsrn f w r  siTt^rr i f tf a n  

ft ^  ^  spit f e n  1 
^ t M t ,  *it s  t  ft srrf w r f f * f r r  
^rqfSTf, n %
f a q  if fasfa st^ t t  s r f e r
srq^rrf f a  sftasr s g r te r s n  %C\ v9
% ^  srfi <tt q s f i m  % fat* 5
w i f e  fo?r srrtpTT 1
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srzrgT it <fro3ft5  ioo  |

sfK 5T37JTT, ̂ ETJT f.in  if 40,

40 f I srqqr% ?rf vf vi  fTnnra1 ft 

irf fo ̂ r% jctw grrr feq

T\xr ftfts ft 5 RTffS ?ST fêTT SilrnR,

% *TR?f 150 ft 200 

rf̂  r̂r̂JT *rV

’=r?̂ff ft %)  i

TT«v5«TR % ni  ft ssr srfw

% fsrar'B *n£ vlsr ft.fre fc?i'?R stir 

i |t| *$\z ft i?5  fw fa

TT̂STTn ST̂ R ft 5 'TTffS *TTW 93H

% ̂  ft «fl ?t̂ >r fft̂T̂rr ^ ner 

§, S*T% #f?w *\T 5fl q̂-

fjTST̂ q>o 3fro ft j%lT »iaf f, B[ fqef̂

*r*ra | stVt  qsfftsT̂ f%q  i 

%ji ̂)z ft *Tf 4  fqrB̂r *TRrfw «tt i

5jfsr rr̂  •FR 3mT<  ;5ri O'  %*  o
3rfVprr Tt  f%JTT TOT faf

r̂r̂pT sssteirsRr % t
■\ S\ Ml

5 'T’T̂TJ ̂STTT n̂xrir, eft

ft ofi‘% f̂T'Ti  ^  Jf  fc

fazm stzr f%zn i taf snz ft 22

aRt?I  f̂q- ITT?;  ft ̂FffT |

ft;  *nrft  q̂ r̂ r̂ 5rht r̂r q̂ *T 

. fcTZTT SIT % TT̂TT̂ Stt̂ R ft ^ 

^RR % q̂a 5 'RftcT  *TTTO 3̂Tft

sp; *f) ocr̂czfT *fft |, ^  ^

| srh 1̂'% srffttf qr sfr u«sfwjr 

faq- ^  f, m'r\ 5tf?r< fen

T̂TcfT | I

$ fftfe q-T̂fT ̂rT̂cTT I ft* TT̂T 

*R3?T̂ iRT5R  rnr̂ t̂ 5f; gt̂ TTT 

t̂tct; !fr ■# |, stir  fîrr

jt̂It  cfr ftw  sw.t: ?t ^ 

^%̂ nr % ?n̂ r ft q-:̂T 

|» ̂  Ct qTT̂Ifr 1  s*r

cTT̂R  TT̂ T ̂?T KTR

:̂T T̂CT  JT| | ft: ̂?r SPFiT '«pY

ŝT  grsff r̂ tt̂tt

wffsp rfrm qr

q̂ar t Tv  fîpft # ftf̂ ?i' q̂r-s, N- * c\

qrsprqrr vht srfift ft' ̂ PTaT fir̂ r t

3TfTT ftTT  *T5|f%

«fl  «râ R ft  ‘ r̂f |  g?r̂ r

sraff | *tt̂ isr ̂r
i.\ ^

grr ^ fen 5,iaT | 1 ftrr ̂ tt 

|fft? 3f? 5Tf srn̂f̂sF  sriqft- 

3fq-JT ft ̂T$ft I  T|‘  ?rrT ̂Tt

’Tgr  t'TT, cfr w ftpTT ̂TT Jplf 3<RW

 ̂ frm 1  êt % r̂ro; t£ A'k

1̂  53T̂TT r̂r 'jfrq 1

m

srrwtrTV |?«r ft̂'  smr  % 

*F̂ T T̂Tft |, ^MT t̂ MV

fftfhrrr ̂■'Tlft % feTCT sFofrsars Sfi'm TSqT'  ' es
I I  ŜTSTT JTTt  r̂rft  % frlT

F̂TT  I *fU Ifflf % feTr ̂ Tf

*£\ ?rft, ?rr srr̂ f̂i- 

ftosx % f'ift  faf?3*r ?ipt itr w

r̂ft I,  f-itr wf
’ 1 rs

T̂ ft m̂rft I I  f9T5f?T TT̂KT 

stttt  I  5r?ir spY  n'fr

ftftt  T̂ffrr |

«TRf ifg  ft: 5TFT ft ̂

^ ;̂ miz gpn t€1‘ t,

5̂ srRft- *fH=£ 15fiT ̂r qrr̂ % 

«rfrc[ q̂5 5̂  ap»|- f̂;t

feTnT WTlefR n̂rft|?fU TfTWmtn 

 ̂ r̂ft  ftfT W Sfft 3iTn̂TTt s&Tq- ft

wr vrrf t 1  wVrtrr||?fp*̂  

qronrra ft t| | i

^ wPtW STTcf  spf»TT fsp ?ITjf 

T̂ % ?r?̂ iT̂ f̂r T̂FW 5R1 7ft | 1 

% w<cz  gt̂tt
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r̂̂ftt  q̂TT tot,  q'srrer 

f̂VzTFnr tt *rtr̂rft r̂nrft  ^̂tt 

z*rvt\ ̂ T̂ T̂̂rsrT 1 n$3R?rrqr 

*Fi  % ?ft%  t̂t | 1

R̂SH ff, 5ft  f̂TTfsRT F'T & Tt$ 
5«nnr̂of  | sfa ̂   frar ■

3fRT 1

r̂ o % srr* ?f jrt fate  | % 

t̂o =ft> w; srtarit % ?rer w*r 

?ft  | *fk 5t; JTqrgpc ftd |,

if 3PR  sp̂t | m sftyi ̂?ftJT it ̂ t*t

|, fa'T % 'TRT ?m ̂TT*f % f̂JTT 

'T m rTff $tar |, t ̂r *rsf % <ftFs?r

T £ c t   I   I  S f  0  g Y  J  sp r  ̂ 5 T I5 f  3 T T

*fR tot  t̂?it ftcrr | i 

sprf T̂ÔTT T̂TT r̂fftT, fa*T %

w?; cr̂Tsfr ̂ t grr  jnr̂rr

sftr wra rfir % *rcta *ffrrf % fan; ft 

*r% 1

srs?r% ht«t $ j{3t<t*t

w.; Trnff tt  t̂t g i

sft riT̂Nr {̂ %VJ) '■

q̂iezrer *nfp?zr,  Tt̂ ̂frôft

|, ŝTT'TT, ̂ TfT,

sqfh: fw 1 * frrar   ̂£

Ŝ*T ŜTPT | I

$ ^ 3PfTT T̂̂T  f fa 5TT3T

£9T it f̂r̂rf tt  $?: ̂fêt°T ?f

t, TT̂fffe??,  sftr €Tv

s r f s  ̂o f f   ? t  I  *T vtz ^t

^ #̂*rr 1

15.5a hrs.

IShri CHANDRA.J1T Yadav in the Chairi

it %*p?t Triftir̂-̂ T̂ 5,* *m!

T̂cT f̂ŷT̂T T̂rn % Sift

r̂-̂ R. t f̂TriT

?.* ’̂rnff  ̂ |,  |

5fK  PTT  I  Tf̂ R̂-̂ r̂nT tfR 

m  % ¥ft ?rr5 JTssr r̂fw r̂tr

# 1 1,2 3#  4 for 3p»: ffw
- «

 ̂  T̂̂rr =̂î tt ?rf%ff ^

 ̂ snr̂t o?wt it h

^̂.■sfr3f?r ?r̂r?t«TT 7fr | i f® 
r̂̂rrvf ̂t  cftr qr *tt ®̂i5r: ̂  

r̂n 5jfiT?R f̂TT f̂igrr fc i d̂̂raro
T̂RcftJT srr̂fê ?TFTT̂ arr 

SWF? ̂  feTT̂T ̂sr, IT 

f, ftr̂r WA grT grr ŝ skt

ferr 3ficrr I %f̂iT t ̂  ̂ t r̂?irr 

f=F sr̂t T̂spR *r«£ tt ?Ta2:

«tt ĉfr |F ?ftr ircr 19 71 ?r ?r  5rt«t 

rf̂T ̂T  t  ii, % fowN3  > *

?Rf T̂ 3fSt  ̂  qr ̂fsft*T  fTT̂ R

%fft f, ?I?t >R <T 5i'Fii 5rT*P«T 

4 fs8f<lflTSTn IT X?A fL\ .1971-

72 % fsprr ̂r, 4' 5rrfFTT | fa ?j*r 

ttr  ̂̂rf * ̂tjtr tpT  t «rr, ?n

^ %tw strit

m qr fofr?: ̂'1 5t; % qw stftt qT 

^  t ^ £ ai  P̂̂it

T̂zYŝE' it ̂fft "37T̂,'  cPSnTT̂T

t̂rft jft t’t Pnrif srr'ft «rt 

%fa?r ^  % ?rw ̂ ?rr r̂̂crr | fa 

5TT3T  q?TT ?rfr I 5fR t

r̂ % ? ?r̂r |, f̂  it ifflft ?̂ir 

%  fa ??r ̂?r ̂nr-jf  ,̂<i ,

T̂TTT ̂ tT̂CT ?fR TX ̂T̂'f T̂ ft̂

fam fa ofrsff Tfgft # ?rrqt?PT

m mtm f̂srrar i ^ ^ srnff

f?«T% I  ̂  ̂ R^R^CR W  ?T̂ PT 

trff | 1 vm ̂rnr r̂̂rr 5r*n 

 ̂fa iT̂t iTSTcf; ?T'TSTR‘ fen T̂lrlT

R̂T  I  ĉTRTT

STT fa ̂ TtR ?l̂?R ferr

5ri?n I,  t =str  sMrcr  | i  r̂  r̂ 

5rf?fnT |,
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T*  qn* fasf, tift,

|  T̂%

n̂ft | i  ̂̂  «rf 

fetier I ftp sft ̂ ̂  % <*ft snft 

t̂pt̂tt ft-rr | 1 w ssr  Jf 3rr-

r̂r ̂tf?rr | i tt̂ ̂  spf̂ ̂ q-. 

7̂r, snr*̂, t̂ TRRr Jr | 1  =pr

*tht t̂fk  îfFr̂r fj i

■ottt 5 0  %?sr?r?rtt 50 TT*f £ v̂ -v»
TR  ?r ftr<TflT 2T I RcTT  f% F̂mfT

f̂t % qvr 3r ̂xrr gsrr ftp ̂et sr?r ̂"t 

^ ^ fcqr 1 ztz #tft sft vttK 

t o *fsft sft r?̂ «tr toY, 'Terr r̂ff 

Fsrrjft sft  ftpeRT ̂fT  | ftp

strstt  jfTPT  ft qr Tf r

f. 1 qf ̂'̂rf’Tsft ftfcq̂ rt̂p % f?rq

îfrnrft sr̂crr 11 snsr̂ t̂ fi?R 

qf | fc ̂  wt  *rt ̂ RsqTf tft 

^ % qr Tf r | 1 ŝrf̂rr ir srraf ̂ qr 

f%  Hffcqr  cn: ftrsnr sqiR  1 

*tjr *ftf sft? strstr ̂ 1r | ̂fr

%*? ft *ft 50 qr# s shstc ftr̂rr «rro

*3 eft 5% ftT̂ T  1  f̂T q q?ft

?ft 5frr‘ ftp  srfc;  r̂f -

fw  wrq cTrfSp *rf  q?i*r

g-fc t'

?qrr?cq- *Fr facHr |,

?tpt% qrsr srrf qrr̂ft ̂  t 1 forgr arf

* ̂ipoi jm srrcr, ̂ t f ftm

=Ftf ̂ r̂r 11 ?r̂n:

^̂ ^̂ r̂ f̂lrftFJTrsrnnrT cft¥̂=«? 

sN: Tf ?r̂cTT I I 7̂! TTPTf̂ 5RFT

aTcfa  ?r% ̂  f̂rq rare ̂

t̂f ifr̂ Tr  T̂Tift I I  f̂r̂r 

T̂ ftrWFT ̂T ̂ ®qr  ffaT ̂ T%rr |  ,

A' ?zvm sft ̂ rrq  % 5frr f̂ mff % 

f̂ ?r  ^ n f 1 tT̂ eft ̂  ftp 

5ftir ̂trrrr ̂ qf 1 f*rt ̂ nr ̂  qr 

t̂̂ q̂ n: ft̂r 1 cft̂ Tfwr  1

#%?t #? 1,5TT3n̂ % 34 ̂   «ft

srr̂r ̂   f̂t̂  ̂  % ftrq f̂ f̂t 

 ̂ Tnfhr ̂ n̂5rar ̂t% qx ktr  ̂ f̂rr 

r̂. 1 zff vtvrk ̂  ̂ n: Sf  | fN? 

2000 f̂ t ̂  r̂pnr sttrt

 ̂  % ?rfq-̂ 5f>'T sq-R t 

î̂ctr RYRr t̂ t̂? 5n̂ T f̂recq- 35̂  

q-fr̂rr ̂irnir % ̂f̂nc ftpqr | 1 

r̂r«r ft stM jt̂ ift ^t | ftp  f̂tfcr 

âr̂ r fqrc *t #qrr f̂5rr  T̂r 

r̂?r q?rr ̂ nrar | ftpsrnr̂fRTTT̂ tf 

Tr̂ q- ssrrcsar *£i ^

?r̂r 1 wRrq j?' ?rr̂  ftr iRft ̂ft 

r̂̂t T̂efr % f̂êt  wt f ̂rrftp

 ̂ Jr ?nTFN?r fHR ft 

?fk JTft  ̂ft STPTfa? T̂ 5̂«r 3ftw 

3ft̂ %  frr̂T I

, STOTqfcT 3ft f3TF ̂ ■Tq’RT ̂T>9

?5cTt ̂TT Tft I,  T̂̂TRT ̂ ?T ̂  %

f rirqŝT 3?  | s'rfhi:

f 1  ferw ̂r ̂  ̂rnc *r-

JT̂qr t tr̂7  f îT r̂fftr | Srf%qr 

■̂f *rt i i qr Tfr 11 f*r qîT *r 

?ri%| 1 qfrq̂r 5̂  5Rrfr| 22-23 

'T̂ mrcfr qr 1  ^  fierr | sftr

n̂:-qt̂ fi% | 1 ftrq-JTcT:

usp ZttK 5* *r*fr   ̂5TRr 

r̂rffq; #ftFR f̂ f̂t̂cT if ̂ft arrerr |, 

^R5rqxsrenrzr̂ rar| 1 ̂ rotf ?r r̂rsff 

r̂  ̂̂'if $<9t-#rcrT

t̂ ̂ RT ̂|f ̂t STRi 11

T̂̂ ra1 f̂t,  ff?TR gr ̂ rnrr

ft ̂ r 11 f̂  %

fsp TT#f?rqT ftp?T̂ •sfTK *f  Tf r ̂ I q 

t̂ r̂ T̂ft arr̂rr i k f??wt 

qr ?TRfTf  SFT 3fr w fr# T3̂ Rtfr

% 3TfT ̂ 0 'ft̂T  ̂  ?, f̂f 

*T3®tf m ̂  ST̂TT 5Tf Tfl | Op 

f̂rrq1 t̂ f̂ qjt̂r ^r q-̂ ftp q’ff 

TOtf ̂r ̂ qr  Tfr 11 ?Tf ?ft fevfc
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f t  frsTfo I  I STPT ST̂ ST î'JTT •tfcp  ̂|  
ifleff ^TT fTWcT f r  T̂spcft |  I

I

q?r f t  ^ rn r  w m  % ^fs'%wnT =fV
^Tn ^  3>f% I  5TR It ^fcT I  fc  3^t
*TRrr ssrrf<ui <?t  ^ cff q ^

T̂TTT f i r  I ^ fc ^  ^ f c  5tfa-
^TfTiff "̂T »̂TRn TtW % 3TR if

srien |  efr t  t tr%  m  t*TR ?rft fT
«TI% I epffl%

16.00 hrs. „ __
^  TOTR ^  RUTf t

< *r*m ^mrTT sffc w t  ^
'Tf^T I W% TT ^TfT^T ^ ^cTT fj l’ 

t o  qrr^rforT, z \°
gY o , sp*R ^•qrf-'.JTT fe r-^ -f^ T  S^rff 

3Tr Tft I  I Hp*R ^T 55TT5T ff f f t  % ^ R ^  
M t - ? T  tft fVf^T f>TT I  1

^  5fr(TTft fe -3 fo -fe ;T  '-rEeft T̂T T f t 

|  I fT  *Tft% 2 -  3 5T>T ^  iTfT $  T̂TcT |  I 
W STHTf 3R?U =3TfFTT |  %  ?P R  S fR W ^  

f t  eft *fR W  ^ T T t  'R
f r? r#  HfR sfR 3^T*T f?RTT^f cTTfc «fpft 

^tJTT'd $  *Tfcr ?T% I f a f  fe^r 
*T*Fif ^Ft cRcfi %f\ E3TRT feTT 3fFTT ^ T ff^  I

*Tf Hff |  fc  ^ R ^ R f  ^Rf
I  ^ fk  cT T f^r^ t STaft I ,  ^rfc^r fcefjft 

w  3?t ^ f t a r f w  ^ r3 r  ^ t  fa ^ e ft

| ,  êT̂ ft qf^r Mft «ff 1 f t a  s tm - 
f w  ^ q ^ r  f t  T f t  |  1 ^ r f a q  ^ T ^ q - 

^ r a r ^  sfrr fs r  s t r  s tw w p  ^p^t- 3st?T 

=̂ 1%*, ?nfc w m \  smr *  i

^ c f t  ^ n ^ f i  ^  ^  ^  ^  ? fk  %.

^fT T  =5TTfeTT f  I ^  ^Tf 3HRT ^T% t

?mft |  1' cn^qi f  ̂  ^  sft fiTorr^: 
^ftff q r  |  1 $  s m r f  ^ T fc fr^  f c  

^  V f ^  -^T  ?RT STT̂ JJH
gwr ^irffq 1 h r  ? t r  # r f

^rf7 fT ^ a r  1 ?R7?ft srsrmf ?r srVff 

3 fR  3fr ?ppcfr |  1
'  •  r

q f c r n :  W T fl?r ^ n r '^ i r  ^ sr^T  

% f?i*q 5frjff f=n?T<* fcrq
3fiq 1 ^ — ^rfcTj ^  srr«riiT^err 

srjft^rr r̂ srrafiR^TT wrfcr ^ t  s t r e t h '  

f c q r  «rr?n ^ f f q ,  en fc  5ftJT 3HT5T

sfk( fsBrrq 1 ^ r^ r  ^ t  ^ t  s r n * f t  1 1  

^  Jf A  ^ ?rr^  *rq?ft 

fHTT̂ cT ^F .q r, iffe  JTcTy TTfRiT f f f  T^ 

EUT'T f i r  5TT 5H7T TJ STfcf «RTT f l  ^ o T

1. ?fR «Terg  ̂ #̂ T3[ ?R^ft
% q fw ^ t  w'l ^rsV^sr ^ f f r f ^ ^ r  
£i ^rRt ^ f f q  14  q^r ,
f f t^ 'T , f a f e n  -qwti % T fT ^ rn  

^T STRfTT | ,  f ^ f^ T  *Tf 5TP3T'

it  f t ^  % ^ f t t it  ^ f r  wigfwsrT f r a t  

T f t  |  i

2. 9̂T if  ttR -q ir r  ^  - ^ ^ T  r̂ f ^Q?T

| q  5Trq% f ^ r J T  t t  cf^rr ^ f c ^ f t ' j f t  

fgnrm Jf if q ^ s n r  ?r fswr
5rrq I VG ^TT if 4  q^; oSTfRTT 3RI 

^TfcTT |  I fTq=rof*T ^^TnTTi % 
^Tqfc'i'2: gfn  <T3% fe n rT  f t  |
m? ttz z  vfnff % fra  fq  ^ " f '
3TR-WR q ^ R ^ T  f e r i  5fT T f  T I  I 

f e q  q f t  % Y i*£ tf if q j t f im w t  

n t fcm  |  i w ^ r q  ^  W  ̂ r  
|  f c  ^  v k  k t h  ^ r i  ,^ rffq , 
crrfc fctft f ^ r f e ^ ^ ^ n T  h- 
fT I

3. ] ^TReffiT fcfc^TI TSfiwf,
®FV» f^fcc^T , CTrrmf fcfc??rT

m fz  ^ t  StetfTfsr f^TT T̂PTT ^ T ff^ , 

crrfc sftipf ?rftiap r̂ ^n^r 

t o  ^  I



4. c i ^  T nfsrrar
.% % fWcT ^ et r t t  f ®

t o r  5fT t ^ t  I ;  i f ®  ^ t ct

, ,  r̂q; | ,  %f%sr 5^  sfn: fezfa
<p\ sn^w rerr % 1 t?( faF^Ns-
ftfcfaffT r̂*T5TT ^ n r ,  n t f e  3?5T ^  

*=re*r vrrtn ^rrTt s n r r  t \  1

*Pri Jr <£p STTrf tftT  ^T^oT

g, $nfr ^  sff
5f 1ST STi'T EXfH 5fTapf«Icf |  I 

f»T®TT̂ r 53,z  srr jf^r: for ar 
ir f r e  I ,  ^rf%?r «'?"< snrv 

f r a  ^rfr qru; |  1 s*r ?Ttt ■jfr ifrfr
\  ?Ti STR Î TT T̂%TT |

if 5TT7 ^  5TTf 5iq^ T'fW -

sff 0 ^ar : m f ^  ?fro S ?
Cs \

«fl 5T̂ .’I? Js’T?^ : «fv f ^

?JTT I ?|Tf rniTT^ |  I
W f  ir srhgf q fr^r ^;r sm r ^  ^

*ft ^ t w t  ^ t t  i «r̂ rT% %

t  1 f^TT ir ?mV rnr ?rrf w w
^TT qr ir <TT*fi gTTT f ^ n r  7̂TT% % 
3T? WTT5TnT 5TT»r 3TS' jff JTC; Sf | 5TT7% 
fft Î cfT ^ -5  q- spjq- «TT I s*T

s t r  snq- faw  er « rn r £ ' 1 stWt ^ r  ?rrerf
% W W  %Tn^T¥ ^  |T?fV =EfTf̂ r I ^T T f

^ n f  $  n^fr ?rm rr
, ^ t t  =srrffir 1 g r^r <fVnr m  ^  % =rfr 

| ,  erfir^ %nm crt s j t^ t  sh r 
^Tf|q I 

' . c
*  |  f a  ^na T w>; c tt^

W e r  ^xr ^  ?fPT MTTJT f  1

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (Shri B. Shankaran- 
and): Sir, I am really very happy, having 
heard all the Members for two dayse on 
ihe various aspects of health problems of
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ihe country. The debate has been taken 
to a very high level, cutting across bar-
riers of politics, language, region or any 
other conflicting thought.

Very important suggestions have be'-a , 
made by many Members. I should say that

* I have been seeing for the first time in 
this country that Members of Parliament, 
inside and outside, are trying1 to create an 
awareness in the minds of the public—a 
health awareness.

This House has discussed many health 
issues, and many important suggestions 
have been given, and critical examinations 
have been made. I did not find any
motive, while any hon. Member .■ipok.e and 
gave suggestions for action by the Health 
Ministry: and for that. I am very grateful.

Before J reply to the various points made 
by each Member. 1 wish to apprise the 
House of the various achievements that
we have been able to make in the Iasi Awo 
years. 1 wish (o inform the House that 
we have been able to make many signifi-
cants achievements during the last two-
years in the activities allocated to my
Ministry, and about the important steps
that are contemplated to transform and -
improve the health and family welfare of 
our people. The revised 20-point pro* 
gramme of our Prime Minister, containing 
the basic agenda for action before the 
nation, includes and untierlines the Impor-
tance of family planning, augmentation of 
universal primary health ca're facilities' and 
conlrol of major diseases like leprosy, 
blindness and tuberculosis. The healtti 
scctor, taken in its totality, is vital for 
maximizing productivity, both in absolute 
and in per capita terml in all spheres of 
socio-economic activity. An investment in 
health is a basic investment in develop-
ment of human resources, leading to im-
provement of quality of life and over-all 
development.

The allocation for this important sec-
tor has obviously been lower than the 
needs of the situation.

At this point, I wish to inform the 
House (hat MembeiS have shown .heir 
concern on the low allocation in the Plan 
budget for the health -sector; and they 

have compared the figures from the First

1904 {SAKA) Min■ of Health & 434
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Plan till now ,lo show how health is 
getting a lower priority. But I wish to 
bring to the notice of the House through 
you. Sir, that the per capita show that 
the per capita expenditure on health on 

» medical and public health sides is steadily 
increasing—as J can give you some figures. 
In 1975-76, the per capita expenditure on 

.health was 11-82.

SHRI RAVINDRA VARMA: There
seems to be some mistake.

SHRI B. SHANKARANAND: This is 
jmy information. In 1976-77. it rose to 
13.31; in 1977-78, it was 15.05. Thcre- 
itfier, the figures are not available. This 
will show the per capita expenditure is 
increasing; maybe as compared to alloca-
tions with other Ministries, il might have 
come down, because you have comparative 
figures .there; here you do not have them, 
because it only shows that if the health 
allocation has come down comparatively, 
than in other Ministries, in other depart-
ments, it is increasing; and to that extent, 
the health allocation is not encouraging.
( Interruptions) 1 am admitting it for the 

sake of argument; I am not accepting 
iheir contention.

We have tried to maximise the return 
from the limited resources available dur-
ing 1981-82, both in the health and 
family welfare sectors. Almost full utili-
zation of the allotted funds has been 
achieved during this year, bccause one 
of the members made an allegation that 
funds were lapsing during 1980-81. We 
Tinpe to maintain this tempo of activities 
in the coming years. You have before you 

'the plan budget we have proposed for 
1982-83, viz.. Rs. 245 crores for family 
welfare and Rs. 120 'crores for health. 
The momentum already achieved in both 
sectors is such that f may have io come 
before the House for additional resources 
during the course of next year.

The forward rr^vement in the family 
welfare programme during the iast two 
years is well-known and1 has been acknow-
ledged liy the NDC at least “which met 
a few days ago. For 1981-82, our targets

were nearly 50 per cent higher than the 
achievements of 1980-81 v 1 am happy to 
inform the House that most of the States 
have achieved the targets and some have 
exceeded them. There has been a tremen-
dous upsurge in entRusmsim and 'demand 
for .services. The programme is poised for 
rapid acceleration. The national consen-
sus prevailing at the moment, thanks to 
the clear policy direction and restoration 
of the confidence of the people, has lifted 
the programme out of unseemly contro-
versy. The task before us to reach popu-
lation stabilisation as rapidly as possible 
is. however, stupendous. We have to vigo-
rously carry on with this work as a volun-
tary programme convening it into a 
people’s movement. Our objective is to 
imbue the life styles of our people with 
the observence of the small family norm. 
Full information, knowledge supplies and 
services as close to the door-steps of the 
people as possible will be provided by 
continued expansion of the delivery system 
and imaginative and effective use of media 
and inter-personal communication ufloiK 
Famijy planr^ng will be advocated not 
merely through methods, but as a con-
cept of ‘‘planned parenthood". Tn order 
to review and monitor in comprehensive 
manner all aspects of the programme and 
provide advice, a high level “Population 
Advisory Council” is being set up under 
my Chairmanship.

Family Welfare has always included 
MaLernal and Child Health Care. Our 
achievements during 1981-82 in providing 
immunisation and prophylaxis coverage to 
expectant mothers and children have t'ecn 
significantly higher than during 1980-81 
in some* cases by over 20 per cent. We 
place a great deal of emphasis on speedily 
expanding the immunisation programme. 
The targets under the Polio Immunisation 
Programme have been recently revised in 
order to Cover nearly 50 per cent of the 
infants by the end of the Sixth Flan.

This have to explain to the House 
because in the recent past unfortunately 
Family Planning has been equated to  
mere sterilisation which is absolutely in-
correct and which has brought a bad 
name to the entire programme which is 
very vital for the future of the nation.



Family Planning, I should say, is planned 
parenthood which means—and I want to 
further elaborate that—we have to delay 
the marriage or else follow some friends 
-who ara there in the Opposition who 
are not at all marrying and after marriage 
delay the.first arrival in the family.

PROF. MADHU DANDAVATE: If
the niarriagc itself is delayed!

SHRI B. SHANKARANAND: And
for the second one if at all it is desired, 
there should be sufficient spacing: und for 
this various methods are there. And finally, 
if fhc couplfc thinks it is better that they 
should—that they should not stop and noL 
have more than two, then the terminal 
method which is called sterialisation is 
there. That is all the entire concept of 
Family Planning. I wish to request the 
hon. Members of the House ‘‘Please carry 
this message that Family Planning is not 
mere sterilisation but is absolutely plan; 
ned parenthood and if all the Members 
of this House carry this message to the 
respective constituencies. I think the entire 
•country will definitely be ready to achieve 
■the goals which we have set for the turn 
of the century.

MR. CHAIRMAN: I think you are 
.getting the consensus of the House.

SHRI B. SHANKARANAND: Thank
you very much. I am grateful to the House.

SHRI ATAL BIHARl VAJPAYEE: But 
do not criticise Janata Party.

SHRI B. SHANKARANAND: I have 
not done. I am trying to forget it. Why 
do you remind me?

MR. CHAIRMAN: No. He has already 
agreed to withdraw. You have said, you 
have withdrawn. That is all.

. SHRI ATAL BIHARl VAJPAYEE: It 
should go on reord.

SHRI B. SHANKARANAND: The
emphasis in the Health sector today is 
to increase, expand and enhance the 
quality and out reach of services to 
the hitherto unreached populations. 
Health has long been looked at only 
through the narrow conduit of focussing 
on diseases, doctors and drugs. I have
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always been telling, both in and outside 
the Houes that the traditional way oF 
looking at the health problems of :his 
country has been only through the window 
of drugs, doctors and diseases. We Had 
not been able to see the rest—the preven-
tive and promotive aspect. Now, the policy 
of my Ministry is to lay emphasis oo 
the preventive and promotive and further, 
the rehabilitation aspect of health. Our 
strategy is aimed at ‘Primary Health Care* 
coverage in terms of promotion of belter 
health, protection against preventable 
diseases and outreach of curative health 
with full involvement and use of the com-
munity and its resources. The various tar-
gets fixed for achievement during the 
Sixth Plan in this sector are well on the 
way to bring fulfilled.

Now members have expressed their 
concern about the health care facilities lo 
be extended to the ruarl poor. Here, I 
should say that we have a major scheme 
called. “The Village Health Guide 
Scheme". Under this scheme, one volun-
tary worker, preferably a woman, belong-
ing to the area, will be selected by the 
community and given training by the 
Government. The main function of the 
Health Guide would be to carry the 
message of small family norm to the 
village community, look to their health 
needs and environmental sanitation 
and act as a delivery point for non-elinizol 
supplies. This I am emphasising because 
the health guide is neither a doctor nor 
a barefoot doctor, as has been thought 
by some members, We hope to train 
at least one health guide for every 1000 
rural population in another two years’ 
time. It is not good lo denigrate this per-
son. The health guide is not a doctor, 
bare-foot or otherwise, as I have already 
said but a promoter and a catalyst for 
community effort. Already we have train-
ed over 1.83 lakh such guides and their 
performance has been evaluated^ indepen-
dently. Thanks largely to them, there has 
been a significant improvement in several 
indicators of health* and family welfare 
in areas covered by them. Similarly we 
will have in each village one traditionally 
trained dhai. When we were born, there 
were no maternity homes in the villages. 
Every delivery was attended by a tradi-
tional lady whom we called a dhai. We
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want to train that lady so that she has 
a skill which is required at the time of 
the delivery. We will have in each village 
at least one traditional dhai trained to 
provide more hygienic, safe and aseptic 
deliveries. We have Trained so far 3.6 
lakh such dhais in the country.

In order to release some of the coie 
schemes from the vagaries of SLate 
finances, we have converted these schemes 
for health guides, the establishment of 
new sub-centres and the control of 
leprosy and blindness into full centrally 
sponsored schemes during 1981-82. I am 
glad to inform the House that work rela-
ting to control of leprosy, blindness, TB 
and Malaria has been consolidated, streng- 

'» thened and stepped up significantly. We 
have set up “very high level committees to 
go into the work for the control of lep-
rosy and blindness. The recommendations 
of these committees would help us to 
further gear up the programme towards 
speedy control and eventual eradication 
of leprosy and preventible blindness.

Members have expressed their concern 
about the performance of the Ministry in 
regard to blindness. One learned hon. 
member in the opposition asked, how the 
Health Ministry could be blind to the 
problem of blindness. We are not at all 
blind, but for a moment he closed his 
eyes towards our performance during the 
last three years! This scheme of control 
of blindness having been made a national 
control scheme, we have made it hundred 
per cent centrally sponsored scheme. The 
scheme suffered because it was previously 
on the basis of fifty-fifty between the 
State and the Centre. The State would 
not spend the money and take the respon-
sibility. That is how the programme suf-
fered. Now the scheme has been made 
centfally sponsored. Now the problem is 
scarcity of experts and ophthalmic assis-
tants, so that the thought, expression and 
intention of the Ministry and the Govern-
ment is translated into action in the rural 
areas. However, I should say that we have 
started a training programme in ophthal-
mology to train and creat ophthalmic 
assistants. 19 centres "have been created 
in 1981-82. We want to expand this pro- 
*gramme during 1982*83 with a further

forward movement and revise the targets. 
Today Maharashtra sfands first in the per-
formance in {he field of curable blind-
ness—cataract operations. In other fields, 
Maharashtra has done very well. Other 
States also are doing very Well.

Regarding leprosy, under the inspiring 
leadership of Prime Minister, attention 
has been focussed on the eradication of 
leprosy on a time bound basis. The 
strategy for such a monumental effort has. 
been delineated by a Working Group 
composed of eminent leprologists and' 
social workers, whose report has become 
available very recently and will be care-
fully considered by the Government in 
consultation with the State Governments 
and voluntary bodies. The recommfenda- 
tions given by the Working Group provide 
a blue print for future action, including 
a massive health education campaign to 
remove the prejudice and mis-undsrstand- 
ings about the nature of the disease and 
patients suffering from it so as to remove 
the social stigma attached thereto. A 
massive campaign over a sustained period' 
will be necessary if we are to achieve the 
goal set for us by the Prime Minister and 
in this effort the role of the voluntary 
bodies would be of particular significance.
T will appeal to the hon. Members of this 
House that it is our duty to educate the 
people in this country that leprosy is as 
good or as bad as any other infectious- 
disease. There are many infectious 
diseases in this country and leprosy is 
one. Unfortunately, the prejudice and 
the social stigma that is attached to it, 
has made the task of eradication of 
leprosy difficult. Special multi-drug regi-
men work has been taken up in selectecf 
districts.

As part of the M.C.H. programme, 
nutrition deficiency induced blindness iff 
being checked by provision . of Vitamin 
‘A’ supplements to children. We have’ 
provided a large number of x-ray units 
for the TB Centres in the country. The 
incidence of malaria Has gone down both 
in terms of malaria in general, and ihe 
more pernicious P*Falcifarum type during 
1981-82, as compartH' to the previous 
year- From the peak of 6 .4  million



cases reached In 1976, only 2.3 million 
cases arose in 1981. As I mentioned 
earlier, the contriBution of the Village 
Health Guides in thTs achieveemnt through 
early detection and drug distribution is 
significant.

The medical education field has been 
the subject of debate.' frequently. There 
is need to motivate, reorient and edu-
cationally and psychologically equip our 
medical graduates to adapt themselves to 
work in our rural areas. The emphasis 
today is not on curing the esoteric illnesses 
of the elitist few, but on attending to the 
-common diseases, afflicting and debilita- 
:ting the common man. Also, the”~need to 
curb the brain drain from our country in 
this field is paramount. Taking all these 
aspects into consideration, a high level 
arfcdical Education Review Committee has 
been set up. This Committee is looking 
into the problems of medical education 
•right from the beginning upto the specia-
lisation and super-specialisation stage. In 
all aspects of the medical education, this 
Committee is going to submit its report.
I appointed this Committee a few months 
back and 1 am expecting the report within 
a few months,

“Health can be achieved and maintained 
•only by synchronised action of several 
related schemes, such as adequate food, 
proper nutrition, environmental sanitation, 
protected water supply, hygienic habits— 
.all of which require proper education.

SHRI G1RDHART LAL W A S : What
•about irregularities committed by the State 
Governments in regard to admissions

SHRI B. SHANKARANAND: I am
coming to your point.

Attention is being paid in all these 
■sectors by coordinated action through 
•other related Ministries. Supply of drink-
ing water to all problem villages is 

.already part of the 20-point Programme. 
'Health education is sought to be promoted 
through all available forums to percolate 

■to aU sections of society.
"Here, many issues regarding capitation 

fee and admission problems have been 
raised. As I have already stated, the 
Medical Education Review Committee is 
Jooking into all aspects of medical edu-
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cation and so I think I need not deal with 
that aspect. But one thing I should say. 
So far as the reservation for Scheduled 
Castes and Scheduled Tribes in admissions 
is concerned—because some of the Mem-
bers raised this issue—the Prime Minister 
some time in this very year had made it 
abundantly clear when, I think, the 
Gujarat Agitation was going on about 
the reservation for Scheduled Castes and 
Scheduled Tribes, that the Constitutional 
protection given to the Scheduled Castes 
and Scheduled Tribes will be maintained. 
(Interruptions).

May I have a word about Yoga, Ayur-
veda, Siddha and Homoepathic medicines?

PROF. N. G. RANGA (Guntur): 
What about more medical colleges? More 
medical colleges are needed, *

MR. CHAIRMAN: He Is mentioning
about yoga. You-  should listen carefully.

SHRI B. SHANKARANAND: There
are 106 recognised medical colleges.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB- 
BAIAH): Yoga is also a part of medical 
education.

SHRI B. SHANKARANAND: We are 
producing about 12,000 medical graduates 
every year.

SHRI ASHF*Q HUSSAIN (Maha- 
rajganj): How many Dental colleges are 
there?

SHRI B. SHANKARANAND: I do
not know, but I am talking about medical 
education.

Besides, those graduates who come as 
Ayurvedic graduates. Homoeopathic gra-
duates and other graduates, if you pu 
all these figures, the figure becomes alarm 
ingly large and it is very difficult to pro 
vide jobs for them. But a question ha 
been raised that doctors are not willin 
to go to rural areas because pf want c 
facilities there. It is true tg a ccrtai 
extent, and I share the yiew$ p i the hoi
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Members that* we have to make some 
improvement in the service conditions of 
the doctors who are serving in the rural 
areas.

SHRI ATAL BIHARl VAJPAYEE: 
Why can't you make it compulsory?

SHRI B. SHANKARANAND: I am
forgetting everything that is ‘compulsory’. 
Now he is reminding about ‘compulsory’!

(In terruptions).

PROF. N. G. RANGA: Let us not
agree on it.

SHRI B. SHANKARANAND: 1 do
not want to make it compulsory. If I 
provide them with facilities and the 
necessary content of medical education 
which will motivate them to go to Jic 
rural areas, I think the"word ‘compulsory’ 
will not arise at all.

The heritage of our country in (he vast 
reservoir of excellent medical knowledge 
in the traditional systems of medicine, and 
Homoeopathy, Ts being fully used.

Sir, Ayurvedic experts and Ayurvedic 
doctors have taken exception lo my using 
the words ‘traditional system’. I should 
say that I meant only-'to say about the 
system of Ayurvedic a'nd Siddha in *n;» 
case.

SHRI UTTAM RATHOD; What 
about Unani system?

SHRI B. SHAMC ARAN AND: fJnani
and Homoeopathy are always there.

PROF. RUP CHAND PAL (Hooghly): 
But no accupunture?

SHRI B. SHANKARANAND: Please
don't puncture the debate!

Increasing attention has been paid to 
standardisation of education, pharmacopea 
and research relating to all these systems. 
A separate Corporation, namely, the 
Indian Medicines and Pharmaceuticals 
Corporation Ltd., has been set up to pro-
duce standard Ayurvedic, Siddha and 
Unani drug*. This is expected to go into 
production in a few months.

As a contribution of my Ministry to  
the year of productivity, we have signi-
ficantly stepped up the production from 
the Hindustan Latex Limited, Triven- 
drum. Against an ajl-time high produc-
tion of about 180 million pieces of Nirodh 
in 1978-79, the production during 1981-82 
will reach the level of nearly 260 million 
pieces. On the day when Bandh was 
called, the Hindustan Latex Limited work-
ed and had all time record of production.

Health is an activity which takes place 
in gvery home, every village and every 
community. It is necessary to keep track 
of the activities everywhere so that 
through proper monitoring, timely cor-
rective action and intervention, we can 
secure our objectives. It is in this con-
nection that we have recently revamped 
the system of health information flow and 
monitoring. We have evolved key indi-
cators on which we are now receiving 
regular reports from the field level up-
wards. These are studied, analysed and 
used for further guidance and advice to 
the State Governments as well ;is for 
advance action, for provision of fnnds, 
procurement of supplies, training of per-
sonnel, etc- In this regard, schemcs of 
health care for Scheduled Castes and 
Scheduled Tribes and research in respect 
of diseases afflicting them are being identi-
fied and are being taken up.

Delhi is engaged in preparatory acti-
vities for the forthcoming Asian Games. 
My Ministry will be providing, through 
the Central Government Health Scheme, 
special health and medical care coverage 
for this event involving many nations, in 
several sites of competition and diverse 
specialities connected with sports. As 
noted already by some of the Hon’ble 
Members the facilities for the Honfble 
Members, in the Parliament House 
Annexe have been strengthened and 
enhanced.

t  have tried to highlight some Impor-
tant aspects of achievement in the past 
two years. We have a long way* to go 
to assure for our people a satisfactory 
health status. In all our efforts we will" 
provide full encouragement and support 
to voluntary organisations.
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Some hon’ble Members havi raised 
their grievance about fhe grants and ihe 
method of thing grants to the voluntary 
organisations! The suggestions have been 
noled.

As all of you have observed, nothing 
that we do can give us in either absolute 
or per capita' terms appropriate results 
unless we speedily attend to the most 
crucial problem of reducing the rate of 
our population growth. We shall conti-
nue this as our primary task integrated 
with universal health care, increase in 
female literacy, improvement of the 
status of women and other socio-economic 
activities.

Regarding other points raised by the 
hon. Members I think first of all I should 
reply with reference to one hon’ble Mem-
ber who said that he should have a right 
to die. (Interruptions). One should have 
a right to die. (Interruptions) .

You know the provisions of the Indian 
Penal Code \£ill definitely punish that man 
who wants to end his life.

SHRI MOOL CHAND DAGA: No,
no. That is not an idea.

SHRI B. SHANKARANAND: I am
explaining to-day’s legal position.

SHRI MOOL CHAND DAGA: That
is not the idea.

SHRI B. SHANKARANAND: He who 
commits suicide escapes punishment. He 
who attempts to commit suicide is punish-
ed. It is the legal position to-day. 
(Interruptions) . I carf understand. * I do 
not know what prompted Shri Daga to 
say this,

SHRI MOOL CHAND DAGA: I have 
moved Private Members Bill already.

SHRI B. SHANKAR'ANAND: Killing
is a word which one deters and abhors.

Sir, a word about Spurious drugs and 
adulteration. Some Members have refer-
red to tl^ existence of spurious drug 
market in the country. The manufacture 
of fake and imitation drugs is the handi-
work of anti-social elements and the same 
is taken cognizance of by the police 
authorities of the various State Govern-
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ments in the same' manner as they cackle 
the problem of the existence of counterfeit 
currency notes in tfie country. As the 
hon. Members are aware, very recently, 
Delhi,Police have unearthed a fake drug 
factory and a cosmetic factory manu-
facturing imitation'" cflsmetics and have 
arrested several persons. The manu-
facturer of spurious drugs caught in Delhi 
has no licence to manufacture, "sell and 
stock any drugs. The man who has been 
caught, has no licence'to produce Triigs.

SHRI XAVIER ARAKKAL (Erna- 
kulam): Who supplied electricity?

SHRI B. SHANKARANAND: Not the 
Health Ministry.

SHRI XAVIER ARAKKAL: It is a
very serious matter. Whether it is the 
Health Department or Law Department 
or whatever Department it may be, the 
Government has to be very alert in this 
matter.

SHRI B. SHANKARANAND: May I .
inform the hon. Member that because the 
Government is serious, this has been 
detected and the culprit has been 
arrested?

I have already requested the Chief 
Ministers of all the State Governments to 
alert the concerned Departments about 
the menace of spurious drugs in the coun-
try. I also seek coopt^ration of the hon. 
Members of this* Hduse to create ail 
awareness in theif constituencies about the 
need of full public cooperation in track-
ing down and curbing the menace of sale 
and manufacture of spurious drugs and 
fake cosmetics. =

SHRI RAVINDRA VARMA: What
precise cooperation do you want from us?

SHRI B. SHANKARANAND: To pjas 
on the information.

PROF. MADHU DANDAVATE: Do
you want us to t&ste them first?

SHRI B. SHANKARANAND: Sir, this 
is a very serious matter which should not 
be laughed at.

I would also appeal to the Press and 
the members of the public. We have to
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marily with the State Governments. I
have loot no opportunity to urge upon the
State Health Ministers and Chief Ministers
to improve the facilities for analysis of
food articles and to contain the pernicious
evil of food adulteration in fbe Country.
Establishment of separate food cells in
each State with properly qualified and
experienced officers 'with proper status for
carrying out, guiding and supervising the
work of the enforcement machinery has
been repeatedly advised. The need for
creation of separate cadres of ·qualified
Food Inspectors and Analysts with ade-
quate remuneration commensurate with
responsibilities has also been emphasised.

D. G., 1982-83- MARCH 29, 1982

[Shri B. Shankaranand]

againsttake up the following measures
.,this evil: .

(a) We have to see that the public is
advised to buy drugs and cosmetics
.only from known licensed, chemists;

SHRI KRISHNA CHANDRA
'HALDER: Regarding ·fake and spurious
·drugs, whether the Ministry of Health will
;form an Intelligence Wing' to detect the
·~urious drugs· in the country?

SHRI B. SHANKARANAND: The hon.
-:Mem~er is quite right: But I should say
that it is the duty of the DJ'ug CdntroTIer

· of each State to test the drug that is so
marketed and even issue licences before it

>lis manufactured.

(b) The public should insist on cash
memos while. purchasing any drug;.......

(c) The public should be advised to
. compare the price charged by the
.chemist with that indicated on the label.
If the price charged is considerably low
.than indicated ·on the label, the possi-
bility of such a drugtnot being genuine,
canot" be ruled - out. Whe;ever such
suspicion arises, public should imme-

~ diately bring it to the notice of the local
authorities or police.
.(d) The consumer should be advised to
..destroy all used containers of medicines.

I would like 'to assure this august House
'>that the Government is equally concerned
-about the problem of drug adulteration
and we would sbortly be introducing an
amendment Bill to the Drugs and Cosme-

rtics Act, providing a penalty of not
·not less than 5! years imprisonment which
'may extend to a term of life and a fine
not less than Rs. 10,0001- in cases where
adulterated, spurious '01: sub-standard

· drug' causes death OJ grievous injury to a
person.

\. Regarding . food aduleration: many hon
Members alleged corruptiofi ·l'iF'lhis anii

-talked about corrupt food inspectors.!
fully share the ·anXiety of hon. Members

,that adulteration of food should be detect-
·ed and severely dealt with. The responsi-
'bility for implementation of the Preven-
:.tion of Food Adulteration Act rests pri-

During 1982-83, my Ministry proposes
to take the following steps for further
effective enforcement of the. Act in this
regard:-

(1) Strengthening
Unit.

Headquartersof

(2) Strengthening of Port Health
Organisations for quality control of
food .articles imported into India .

(3) Strengthening of Central Food
Laboratory, Calcutta and Central Food
Laboratory, Ghaziabad.

(4) Grant-in-aid to Central Food
Technological Research Institute, Mysore
and Public Health Laboratory, Pune,.
for carrying "out appellate work.

,
(5) Training programme for Food

Inspectors, Analysts and senior Officers
associated "With the implementation of
this Act with a view to ensuring unifor-
mity in the technique of analysis and
interpretation of data.

There are many- points which the hon.
Members have made. I will definitely
take them' into account. But before I
conclude. I must say that an intensified
School Heafth Services Project nas been

.launched today - by 'my Ministry with the
initial step of training the -trainers, All
the primary schools in 25 selected Primary
Health Centres in 2ITStates wIT! be covered·

'/
under thie programme by utilising tlie
primary school teachers and the medical
and para-medical staff of the Primary'
Health Centres.



In addition, 5 blocks are being cover-
ed in selected Primary Health Centres 
where it is proposed to utilise the services 
of private medical practioners for this 
purpose. Considerable amount of preli-
minary work including drawing up of 
health cards, guidelines for primary school 
teachers and for reports and returns has 
already been completed. The major pur-
pose of the Project is to test out various 
approaches to the School Health Projects 
so that it may be possible later to select 
the one which is considered most suitable 
in our national environment. Also, the 
Project is expected to establish base line 
data indicating morbidity of various types 
of diseases and deficiencies in primary 
school children and the likely load of re-
ferral services for the correction of these.

Amongst the many points that have 
been made, the hon. Members have ex-
pressed their concern about the functioning 
of Delhi hospitals. I can only say and I 
have repeated many times in this House 
previously also that unless we reduce the 
pressure of patients in each hospital, we 
will not be able to improve the conditions 
in hospitals. May 1 appeal to the hon. 
Members of the House again that please 
do not think they are only Government 
hospitals. The idea should be created in 
the minds of people that they are people’s 
hospitals and they should keep the hospi-
tals as clean as possible. It is not that the 
people go and make it dirty and the Gov- 
ment cleans it. Tf one patient goes to the 
hospital, about dozen people go with the 
patient and the pressure, the crowd, be-
comes too much. I may tell my hon. 
friend, Mr. Ravindra Varma, of course, I 
do not know—I have never fallen sick— 
if he falls sick, at least a dozen people will 
go along with him .. .

MR. CHAIRMAN: Don’t wish him.

SHRI B. SHANKARANAND: I do not 
wish him to fall sick.

SHRI RAVINDRA VARMA: 1 have 
never done that.

SHRI B. SHANKARANAND: You
have not fallen sick, I do not know.
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SHRI RAVINDRA VARMA: I cannot 
claim that. I have not made it a social 
function.

SHRI B. SHANKARANAND: In order 
to meet the pressure on Delhi hospitals, 
we have been building up five oeripheral 
hospitals in Delhi and after they are built,
I think, a lot of load will be reduced from 
the Delhi hospitals.

Unless any other Member wani:s me to 
clear any other point, I wish to conclude.

MR. CHAIRMAN: You please con-
clude. At least you concluHe. Then, they 
will put questions.

SHRI B. SHANKARANAND: I Will 
conclude.

As regards the Nature Cure Hospital 
which the Hon. friend has mentioned, we 
have established 4 Central Councils, one 
for Ayurvedic, one for Unani and Naturo-
pathy, one for Homeopathy and one for 
Yoga. All the Central Councils are look-
ing into the problems of each medicine.

1 have briefly surveyed the social health 
in the country along with past achieve-
ments and future prospects and program-
mes.

We are placed today at a unique junc-
ture in the country’s development in 
national health and family welfare pro-
grammes. We are on the threshold of a 
social revolution to usher in new percep-
tions and behaviour patterns in indivi- 
dulas in families and in the society. The 
task ahead is bolh challenging and pro-
mising.

The most significant development is the 
stimulating, positive response of the 
people in general and of the profession in 
particular, to its moral and social obliga-
tions.

We are also aware of our responsibilities 
to make the fruits of scientific and techno-
logical progress available to the people in 
accordance with the belief that the enjoy-
ment of the highest standard of health is 
one of the fundamental rights of every
human-being.

Health, in this context, is both a goal 
and a means and an indispensable compo-
nent of social and economic development. 
Health and the development processes will
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have to be constantly tracked for optimal 
returns.

( Inte rrupt ions )

As I have mentioned earlier, nothing 
that you do can be meaningful and fruit-
ful to our people unless our population 
stabilises quickly in this endeavour lo en-
hance the quality of life of our people, 
with promise of magnificant future for all 
in the copntry.

I seek the commitment and cooperation 
of all sections of this august House.

Before I conclude, may I say; what Mr. 
Franko Romello said:

“Without health, life is not life. It 
is not living life. Without health, life 
is only a state of languid and an image 
of death."

Mr. Simon Johnson said:

“To preserve health is a mor:<l and 
religious duty.”

Because my Marxist friend prompted me 
to say this while he is talking of sweet 
dreams about health. “You want to sleep 
with dreams,” I do not know.

I hope you agree that the preserve 
health is a moral and religious duty.

In the words °f Mr. William Hall:

“We can no longer be useful when 
not well.”

SHRI ATAL BIHARl VAJPAYEE: 
What is the name of that book?

SHRI B. SHANKARANAND: “Take 
Care of Your Health.”

SHRI ATAL BIHARl VAJPAYEE: Is 
the author of that book working in your 
Department?

SHRI B. SHANKARANAND: I am not 
quoting anybody who is in my Ministry 
of Health.

I am quoting either on my own or 
somebody who is concerned with health.

You have not said anything about health. 
Otherwise, I would have quoted you also.

It is most unfortunate that I am not 
getting any quotable quote from the Op-
position also.

I can finally say that there is an Arabian 
proverb which says:

“He who has health has hope and he
who has hope has everything.”

I wish the House will have all hopes 
and will have everything.

Finally, I have to say that none of the 
speakers said that he would oppose the 
demands of my Ministry. I therefore, take 
it that every Hon. Member is supporting 
the demands of my Ministry and I request 
the whole House to stand as one man to 
pass the demands of the Ministry of 
Health.

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): I want to know from 
the hon. Minister whether he has, in his 
Ministry, any proposal to establish Regional 
Institutes like the All India Institute of 
Medical Sciences in other regions because 
from the eastern, southern and western 
parts, more people cannot come all the 
way to Delhi to get the specialised treat-
ment. I, therefore, want to know whether 
his Ministry has any proposal to set up 
Regional Institutes in Calcutta, Madras 
and Bombay, whether we can hope to have 
them in Calcutta. Bombay and Madras.

SHRI B. SHANKARANAND: There 
has been a proposal to establish a medical 
centres in the east for the north-eastern 
states. A Committee has gone into the 
problem whether it should be established, 
and the proposals of the Committee are 
under the study of the Government.
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SHRI B. SHANKARANAND: Is it the 
question of the hon. Member that the 
matter is pending in the court? I do not 
know. .
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SHRI B. SHANKARANAND: The
question is, if the or>urt has decided, 
action should be taken according to the 
decision of the court.

DR. V. KULANDAIVFLU: What
about South? I have already pleaded for 
establishment of a post-graduate Institute 
at the Madras Medical College as well as 
for declaration of JIPMER, Pondicherry, 
as an autonomous Institute on part with 
AIIMS.

SHRI B. SHAN KARANANAD: There 
is no proposal to establish any post-
graduate centre in Madras, Tamil Nadu. 
Regarding JIPMER, we have not come
lo any conclusion.

SOME HON. MEMBERS rose—

MR. CHAIRMAN: The Minister him-
self invited whether any Member was 
interested in seeking any clarification or 
information. I am, therefore, allowing 
only three or four members to ask ques-
tions.

Prof. Rup Chand Pal.

PROF. RUP CHAND PAL: When I
intervened with my suggestion regarding 
recognition the system of accupuncture, the 
Minister brushed it aside ligthly. As you 
know, repeatedly, I have drawn the atten-
tion of the Government of India to re-
cognition of this system and the Acu-
puncture Association of India of which 
Dr. B. K. Basu, President of the Kotnis 
Memorial Committee, is the President.
He had also approached the Prime Minis-
ter and the Government of India regard-
ing recognition of this very effective 
system in our country. As you know, 
this system is actually being used in the 
physiotheraphy department of various 
hospitals. But because of lack of recog-
nition, this very effective and very cheap

4 53  D-G., 1982-83— CHAITRA 8,

system cannot be used widely, cannot be 
used even by very eminent doctors with 
foreign qualifications who know this 
system and who want to coordinate this 
system with the other systems.

SHRI B. SHANKARANAND: He is
talking of accupuncture. Government have 
no proposal regarding augmenting or 
expanding or strengthening it.

PROF. RUP CHAND PAL: In his
reply to my question on recognition of 
accupuncture, the Minister has sa!3 that, 
because there is no training Institute, they 
cannot give recognition right now. That 
means, they must be knowing the system.

MR. CHAIRMAN: It is all right. Then 
that reply is there and now his answer is 
also there.

Mr. Bantwalla.

SHRI G. M. BANATWALLA (Pon- 
n an i): There is a Tybbia College in Delhi 
established by late Hakim Ajmal Khan, 
and the College is going from bad to 
worse; it is in a state of ruin. Since long 
there has been a demand for the take-
over of the College by the Government. 
Will the Government take over this Col-
lege and move expeditiously in the matter 
also?

SHRI B. SHANKARANAND: The
hon. Member has raised a question about 
a single institution and its problems. We 
bzfve no proposal of taking over the 
College.

17.00 hrs.

SOME HON MEMBERS rose—

MR. CHAIRMAN: No, please. If I 
allow every hon. Member, then it will 
become another question hour and I do 
not want to convert it into a question 
hour.

Now I will put all the cut motions relat-
ing to the Ministry of Health and Family 
Welfare to vote together unless any hon. 
Member desires that any of his cut mo-
tions be put separately.
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All cut motions were put and negatived.

MR. CHAIRMAN: I shall now put
the Demands for Grants to vote. The 
question is:

“That the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be

granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the 
charges that will come in course of 
payment during the year ending the 
31st day of March, 1983, in respect of 
the heads of demands entered in the 
second column thereof against Demand 
Nos. 44-46 relating to the Ministry of 
Health and Family Welfare.”

The motion was adopted.

Demands for Grants, 1982-83, in respect of Mimistiy of Health and Familt Welfare Voted
by Lok Sabha

No. of Name of Demand 
Demand

Amount of Demand for Grant Amount of Demand for Grant 
on account voted by the Voted by the House 
House on 16th March,
198a

1 2 3 4

Revenue Capital Rcven uc Capital

Rs. Rs. Rs. Rs.

MINISTRY OF HEALTH AND 
FAMILY WELFARE

44. Ministry of Health and 
Family Welfare 2 i,97,ooo 1 ,o9587,ooo

45. Medical and Public Health 3 i,49,39,ooo 11 2,o9,44,ooo 157,46,92,000 60,77,21,000

46. Family Welfare 44,68,16,ooo 17,ooo 2j 3,40,77,000 83,ooo

DEMANDS PCJR GRANTS—contd.

M i n i s t r y  o f  E x t e r n a l  A f f a i r s

MR. CHAIRMAN: Now, the House
will take up discussion and voting on 
Demand No. 31 relating to the Ministry 
of External Affairs for which 10 hours 
have been allotted.

Hon. Members present in the House 
whose cut motions to the Demands for 
Grants have been circulated may, if they 
desire to move their cut motions, send
slips to the Table within 15 minutes indi-
cating the serial numbers of the cut mo-
tio n s  they would like to move.

A list showing the serial numbers of 
cut motions to be moved will be put up

on the Notice Board shortly. In case any 
Member finds any discrepancy in the list 
he may kindly bring it to the notice of 
the Officer at the Table without Jelay.

Motion moved:

“That ihe respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charge* 
that will come in course of payment 
during the year ending the 31st day of 
March, 1983, in respect of the heads 
of demands entered in second column 
thereof against Demand No. 31 relating 
to the Ministry of External Affairs.



Demand for Grant, 1982-83 in respect of Ministry of External Affairs submitted to the vote of
Lok Sabha
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No. of Name of Demand Amount of Demand for G rant Amount of Demand for G rant 
Demand on account voted by che submitted to the vote of the

Hr>use on 16th March, 1982 House

1 2 3 4

Revenue Capital Revenue Capital

Rs. . s . R s. R s.

MINISTRY OF EXTERNAL 
AF. AIRS

31. Ministry of External Affairs 26,67,41,000 4,71,01,000
a

133f37,o3,ooo 23,55,06,000

Now we start the discussion.

Prof. Salyasadhan Chakraborty.

SHHRI SATYASADHAN CHAK-
RABORTY (Calcutta South): At the
very outset let me say that I equal-
ly share the anxiety of the External 
Affairs Minister, the anxiety which 
lie has expressed in the Annual Re-
port for 1981-82 of his Ministry, that 
the world is facing a danger, 
the danger of war and there has 
been a progressive deterioration of the 
external security environment. I am 
one of them who are obstinately posi-
tive and optimistic. But still I 
find that dark cloud of war are gather-
ing, The sword of Damocles is 
hanging and this is a nuclear sword. 
The civilisation the humanity has 
created after sweat and toil for the 
last 5000 years is now faced with the 
possibility of total extinction because 
of unbridled armament race and un-
precedented production of deadly and 
death-sowing weapons, particularly 
nuclear weapons. To-day we live in a 
world, a world which is very near to 
us, because of unprecendented techno-
logical and scientific and commercial 
progress.

, The scientific progress is almost 
breath-taking in the present century. 
The human civilisation has progressed 
in all its aspects with a speed which, 
the people, hundred years back could

never ever dream of. Science and 
technology open before us a bright 
future, a bright new world where 
there will be no hunger, no poverty, 
no illiteracy, no ill-health.

Sir, this development has alss 
brought the possibility that a local war 
or any chance conflagration may lead 
to extermination of the human race. 
There was a time when people could 
think of wars in a very different way. 
I remember Goethei in his Faust, was 
saying that a gentleman, in the even-
ing, was looking at the blue sky where 
white patches of clouds were sailing 
across the blue sky. He was looking 
at the river—the boats were gliding 
by, the whole atmosphere was peace-
ful. He had a cup of drink in his hand 
and he was hearing the malcontents 
which were fighting in the distant land 
totally unconcerned. To-day, if there 
is a war in any comer of the world, 
we cannot have the cup of drinks and 
look at the thing and say how peace is 
beautiful! When war is going to en-
gulf the whole wo rid t then it will be 
dangerous for human race. In 
Shakespear’s Tempest, as you know, 
when Miranda, for the first time, saw 
man and saw Ferdinand, she said how 
beautiful man was. Leonardo de 
Vincy also said how beautiful was
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human figure. But< this beautiful man 
and his civilisation is now facing a 
danger of extinction.

In the report, the External Affair's 
Minister has rightly pointed out the 
danger of a new cold war. In the 
cold war, there is an attempt to spend 
more and more money on armaments 
and less and money for the social 
services. In the cold war we find that 
the ships are moving across the 
ocean—not with the cargos to satisfy 
the needs of men but with the nuclear 
warheads. We find the sky to-day is 
full of planes which can spell destruc-
tion to the different parts of the world. 
This is the world we see and, we see 
the scientists in certain countries, 
particularly, in the United States of 
America, roughly fifty to sixty per-
cent of them are engaged directly 
or indirectly in ihe preparation or in 
the process of the military production. 
Sir, this is the world that we face. 
Now, the question comes. In the report 
it has been said that it is due to suspi-
cion, mistrust and fear that we find a 
new cold war. Is it true? Is it a cor-
rect assessment of the new cold war? 
To my mind, it is n°t so. Do you 
know how the cold war; started after 
the Second World War? To-day we 
have documents and fact’s. After the 
Second World War, it was said by the 
United States of America, that the 
Soviet Union was out to conquer the 
whole world, a threat from the Soviet 
Union, a threat to the free world, a 
threat to the American way of life and 
a threat to freedom. But George F. 
Kennan one of the chief architects of 
America foreign policy in the late 
1940s and early 1950s in 1956 said 
about the origin of the cold war and I 
quote:

“The image of a Stalinist Russia 
poised and' yearning to attack the 
West and deterred o,nly by our po&- 
session of atomic weapons was lar-
gely a creation of Western imagina-
tion.”

So, was there any real threat from, 
the Soviet Union, the country which 
sufEerred most in the Second World 
War. Its twenty million people died. 
It was a country which was bleeding 
profusely from the war wounds. So, 
it was not possible. Now, which coun-
try was in a position to attack? Well, 
it was the country which came out of 
the Second World War as the strongest 
and the wealthiest and did not receive 
a scar from the Second World War. 
It was the country which by selling 
arms became rich and strong and a 
country which at that time possessed 
atom bomb. It was not possible for 
Soviet Union either to, attack credit 
it was not in the minds of the Soviet 
leaders. But this was created by the 
United States of America to create 
NATO and Marshall aid and to expand 
the American frontiers—not the geo-
graphical frontiers but expansion 
of overseas markets, raw-materials and 
domination. I would like to quote 
nothing from Soviet Union but from 
Bertrand Russell about the cold war. 
By no stretch of imagination he can 
be termed as a communist or friend of 
the Soviet Union. I quote:

“There is an essential unity in the 
cold war, economic and foreign poli-
cies of the United States. This is 
created by the constant search for 
raw materials and markets, the im-
position of poverty upon a a 
position of poverty upon a large pro-
portion of the worlds population 
and the use of U.S. military power 
interests of American capitalism and 
destory those who, dare to resist.’*

This is what Bertrand Russell said 
about American foreign policy and 
how the cold ward originated.

Sir, I would now quote another dis-
tinguished philosopher and historian 
of G. Britain, Mr. Arnold Toynbee:

“America is today the leader of a 
world-wide anti-revolutionary move-
ment in defence of vested interests. 
She now stands for what Rome 
stood for. Rome consistently sup* 
ported the rich against the* poor irt
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all foreign communities that fell 
under her  sw ay ... .America’s deci-
sion to, adopt Rome’s role has been 
deliberate."

That is how the cold war originated. 
It was the deliberate policy of the 
USA for two reasons. First of all lo 
use its armament industry in peace 
time for military purposes. That is 
why it was necessary for them to 
start this cold war to encirce USSR 
and to spread its military bases all 
over the word.

Sir, after this Sputnik soared high 
in space the USA realised that the 
time has come when they cannot 
talk from the position of strength and 
the period o,£ detente, negotiations and 
all that started. It is good that the 
Americans also responded favourably.
I remember, it was Kennedy who said, 
if we don’t meet in summit, we will 
have to meet in brink. Unfortunate-
ly it was Eisenhower who met in 
summit and it was Kennedy who met 
in brink due to the Cuban crisis. And 
with this continued dialogue, detente 
was established. It was a parity of 
arms, a sort of balance of powers, the 
balane of powers between the NATO 
powers and the Warsaw powers. I 
don’t  say that this guarantees any per-
manent peace but I say it creates a no 
war condition and this non-war condi-
tion could be utilised for disarmament. 
But, Mr. Ronald Reagan when he came 
to power, refused to accept the halt. 
He refused to accept the SALT-II 
Agreement, And you will be astonish-
ed to hear what was the programme of 
Mr. Roland Reagan. Well, in 1980, in 
his Electoral Drogramme, he said:

“To achieve total military and 
technological Superiority over the 
Soviet Union”.

So, what is what? It is not detente. 
It is not disarmament. It is not peace. 
But it is ‘total superiority’ ‘military, 
technological superiority’ over the 
Soviet Union. And what was that 
strategy was followed by them? In 
military jargon this is known as a 
counterforce, first strike capability. 
This is a theory Pentagon adocated:

‘A co,unterforce first-strike capability' 
or in simple English, ‘the capability 
for unclar aggression’. So, this is the 
policy of the present American Presi-
dent. And, he has not concealed his 
intention. He says, ‘‘we must pro-
duce enough unclear weapons so that 
we can have the first-strike capability 
and wwe can talk from positions of 
strength’ means, from the position of 
supremacy where they can dictate' 
terms and the Russion wil] have to- 
accept them. Sir, is it a language of 
peace? It is a language or feason? Are 
these the words of sanity? No. This is 
a jingoist posture that the American 
Administration took. And, Sir, what 
was the response of the Soviet Union? 
Much as we hear about the Soviet 
military preparedness, it cannot be 
denied that the Soviet Union also now 
has Atom Bomb. It has also got In- 
ter-continental Ballistic Missiles. It 
has also the atomic weapons. But, if 
you very carefully go to the total de-
velopment of these armaments and if 
you analyse coolly the arraament-race, 
you will find that the Soviet Union 
never took the intiative to develop 
any weapon, of mass destruction. The 
atomic weapon was first developed by 
the U.S.A. and it was dropped on 
Hiroshima and Nagasaki Later the 
Soviet Union was compelled to ::o it. 
And you will see that the Americans 
have developed neutron bombs. Now. 
Soviet Union too, as a m atter of de-
fence will have to do it- Just take 
Pakistan: It first of all got F-16. As 
a defensive measure we are trying to 
have Mirage. Can we equate the
two? If the Americans develop all 
^lese weapons, is it not necessary 
that "for their security, the Soviet 
Union will have to develop these wea-
pons? But. all the time the Soviet 
Union sa id : ‘I have developed this
weapon, but I am ready to sit, I am 
ready to talk, and even I am jeady to 
destroy.’ You will remember what 
has happened in Europe. The NATO 
powers are now going to employ medi-
um-range missiles in Europe and the
Soviet Union Said: Look here, I am
ready to talk. Let there be reduction.
Let us go and talk.” about this. That
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is the reason why we find that there 
is a cold war an the United States of 
America is responsible for it. Now, 
you know the nature of the present 
American economy. You will be 
astonished to know that 1/1 Oth of the 
American labour force is dependent 
on the military employment. It was 
no other person than Mr. Eisenho- 
werer who cautioned his own people 
about the military industrial complex. 
Mr. Eisenhower in his farewell speech 
said that in the United States of Ame-
rica military-industrial complex is in 
every city, in every office and in every 
desk. There is the military industrial 
complex and you know what it means. 
The amount they are spending for 
defence purposes is staggering and by 
19885 it will cross the limit of 300 
billion doars.

Sir, some people are talking about 
the Warsaw Powers and their military 
strength. Well, I can quote from the 
Studies of Stockholm Institute for 
Peace Research.

“In 1980 NATO and Warsaw 
Treaty Organisation accounted bet-
ween them for roughly 70 per cent 
of the World arms spending. The 
Western Partners spent the greater 
part, 43 per cent and the Eastern 
Bloc countries about 26 per cent.”

Who is spending more on armaments? 
Who is preparing for war? who is 
militarising the economy of the coun-
try and why is it necessary? Why is 
is it necessary for the United States 
to do it? Right from the time of 
Woodrow Wilson to Reagen the con-
sistent American Policy is to expand  
their overseas powers protect their 
vital interests that is, take raw mate-
r ia ls  from the Third World and the 
under developed countries and plun-
der the resources from those countries. 
This is the reason, why they are try-
ing to expand their overseas power. 
There is the real danger from the Uni-
ted States of America. What is the 
philosnohy behind it? I would again 
like to quote—

“In the calculations of the U.S. 
eaders from William Mckinley to

Franklin Roosevelt, from Woodrow 
Wilson to Reagan, the preservation 
oi American prosperity and institu-
tions—of the American way of 
life—has been predicated on the pre-
servation and extension of the 
United State control of foreign mar-
kets, and thus the inevitable expan-
sion of the United States power over 
seas. Viewed in this perspective, 
the Cold War can be seen, as the 
U.S. ruling class evidenty sees it, 
namely as war for the American 

frontier—the extra geographical 
frontier, the ‘Free World”.

Our Foreign Minister has rightly 
pointed out t0 the new International 
Economic Order and in the United 
Nations Charter itself we find that it 
has been pointed out that n0 lasting 
peace is possible if millions of people 
are kept in poverty, perpetual hunger 
and darkness. No lasting peace is 
possible if such disarpities that we 
find today in the world persists. That 
is why, there was a demand in the 
United Nations itself for a new inter-
national economic order. What is the 
position today? You will be astonish-
ed to see the condition of the world 
economy today. The developed coun-
tries whise population amounts to only
25 per cent of the total population of 
world account for 83 per cent of the 
aggregate. Cross National Product, 
consume 75 per cent of the world en-
ergy, 70 per cent of grain, own 92 
per cent of world’s industry, and 95 
per cent of its technical resources and 
account for 89 per cent of worldwide 
expenditure on education. Thus, 255 
per cent of the neople have monom- 
polised the resources. production as 
also consumption. Whait nhout t!he 

T‘est 75 per cent oeople? Because of 
this, they are suffering from hunger, 
they are suffering from Doverty. there 
is no education for them, and they are 
suffering from ill-health.

Today, the imperialist countries are 
thriving on the interest and profits 
they get from the Third World coun-
tries, The debt service payments of 
dievelopiink countries stood today at
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92 billion dollars a year, and they 
are constantly rising as a proportion 
to foreign exchange earnings. While 
in  1978, about 14 per cent of 
export earnings of developing coun-
tries went to repay debt( it was 20 per 
cent of debt service ratio no, For some 
i t  is 30 per cent. So, the develop-
ed western countries have made us a 
prey. Whenever we produce, we 
have to export even to the extent of 
30 per cent to discharge our debt 
service payments. For every cl oiler 
invested in the Third World Coun-
tries, they get 2.4 dollars. That is the 
condition of the Third World Count-
ries.

Many 'people know Woodrow Wil-
son as a leader of peace in the world. 
He^e, I would like to quote what he 
sa id :

“Since trade ignores national 
boundaries and the manufacturer 
instists on having the world as a 
market, the flag of his nation must 
follow him, and the door? of the 
nations which are closed must be 
battered down.”

Even Pandit Jawaharlal Nehru, in 
his book, Glimpses of World History 
has mentioned about the dollar im-
perialism. That is the reason why 
We are today in the strangle hold of 
this dollar imperialism t hat 
is the reason why we are poor. Today, 
the whole capitalist system iw in a 
deep crisis. What are they doing? 
The developed capitalist countries 
have transplanted to the underdeve-
loped countries elements of economic 
crisis and even added new ones. The 
main role in this accelerated destruc-
tive process is played by private 
banks and international financial and 
monetary institutions like IME., the 
World Bank etc. What are these insti-
tutions? Who created them after the 
Second World War? These institutions 
were created by the developed coun-
tries to keep their hold on the Third 
World countries.

Today, where do we find ourselves 
economically? What is the position of

the Third World countries including 
India? There are the uniavourable 
price ratios, the freezing of actual 
lowering of the prices of the raw ma-
terials, and other products of the un-
der-developed countries on the one 
hand, and on the other hand, the rise 
of prices of manufacturers, and servi-
ces supplied by the industrial coun-
tries, the high interest rates, the 
steady shrinkage of sources of exter-
nal financing and runaway inflation 
are some of the basic elements of the 
crisis.

What is °^ r problem in India? 
Why are we going in for the IMF 
Loans? We are going in for the IMF 
loan just because we cannot pay for 
what we import. And the prices of 
our exports are going down while the 
prices of our Imports are going up, 
thereby the trade gap is creatd. For 
that again we go to the IMF and the 
World Bank and they impose condi-
tions. And because of our depen-
dence on them,- we have to accept 
those conditions. But our economy 
cannot gain in health so long as we 
are tied to the world capitalist sys-
tem. Again we will have to go in for 
loan to repay what we have already 
taken. More debt. more indbteness 
and ultimately this creates a danger 
for us.

Here I quote an American econo-
mist who says:

“As long as it remains enmasned 
in the capitalist world market, an 
underdeveloped country is Ipso 
Facto a subject of imperialist ex-
ploitation. manipulated prices for 
its exports and monomoly price for 
its imports, and at least is in cons- 
tent danger of falling into renewed 
political subjugation.”

How do you fight it? What steps do 
we propose to take? Wellj our Prime 
Minister right from the Melbourne, 
Cancun and to New Delhi Talks has 
been emphasising that there should 
be a new international order. In Can-
cun, we demanded a simple thing— 
one per cent of their product that they
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should save for the undeveloped 
countries and they agreed to 0.07 per 
cent now t h e y  don’t agree even to i t l .

Now, what have we got from Can- 
cun? What have we got from Mel-
bourne? What our Government is 
trying today is that it is taking some 
friends, trying to Put some pressure 
and get certain concessions. But they 
woud not give you concessions. More 
and more burden they are imposing 
on us, more and more we are trying to 
go to them, bend our knees and beg 
of them look here you mighty world 
Bank, you mighty [MF, you mighty 
United States of America, give us 
something. You beKave like the poor 
Indian present who goes to the land-
lord, who keeps him in perpetual in-
debtedness and because of the exploi-
tation he remains in perpetual indeb-
tedness and continues to go to him 
and says; Oh, lord, give me something.

This is because of the fact that on 
the one hand we are talking of new 
international order: we are talking of 
self-reliane on the other hand we are 
mortgaging our eonomy. This econo-
mic weakness, this opening th edoor 
for the multi-nationals, who are pump-
ing the resources from the under-deve-
loped countries to their metropolitan 
countries, will be making us more 
weak. If this continues Mr. Foreign 
Minister, all your slogans of self-re-
liance, all your talk of non-alignment 
will be totally useless. Economic 
dependent will lead also to political 
dependence. You reverse this process; 
you t r y  to stand on your own legs. 
You don’t go in for this cooperation 
with the multinationals. Otherwise 
you will create danger for the indepen-
dence of the country.

Mr. Chairman, Sir I would now come 
to the conditions that are prevailing 
around our country. Sir, you will 
notice that the American imperialists 
are trying to create danger around our
country and also in flhe sub-continent.

' After being* rebuffed and thrown out 
from Iran.

American imperialism is now colla-
borating with Pakistan's dictatorship; 
and Pakistan has already agreed to ex-
tend Naval facilities for the U.S. at 
Karachi, and air facilities at Peshawar. 
USA is arming Pakistan to the teeth. 
Pakistan is now playing the game of 
American imperialism. Those who see 
Pakistan isolated from American im-
perialism, do not see the real danger. 
This No-War Pact they are advocating, 
is a smoke-screen to hide the American 
design, because t h e y  want to keep 
Kashmir outside this Pact, so that 
they can internationalize this issue.

What is the bone of contention? 
There is difference between India and 
Pakistan mainly on the question of 
Kashmir; and they want to inter-
nationalize the issue of Kashmir; and 
they talk of No War. This is a smokes-
creen they are going to, create. They 
are arming themselves and they are 
acquiring sophisticated weapons. This 
is a serious threat in the whole sub-
continent.

Recently, there has been a military 
take-over in Bengladesh. My only 
express their desire, then there is no 
subverted there, and military dictator-
ship has assumed power. This is a 
danger for our sub-continent. You 
will find that conditions are not good 
in Sri Lanka and also in some coun- 
trieis. This is a danger for our own 
country.

Some people talk of Afghanistan. \ 
would remind you about a recent pro-
posal by Karmal Government. They 
have agreed; they have invited Pakis-
tan and Iran, and have said ‘Let us 
sit; let us talk; let there be bilateral or 
trilateral talks.’ T h e y  have gone to 
the extent of saying that one U.S. 
represent which1 can also remain pre-
sent—“Let us talk; It us discuss and 
let there be no outside interference. 
The Soviet troops will withdraw.” 
Pakistan has cold-shouldered this idea. 
They are not responding. What are 
the ding? The Amercan imperialism 
is arming1 the chieftains ahd landlards 
who, have gone out of Afghanistan.
Armed guerilla insurgents are being
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pushed inside Afghanistan to c r e a t e  

disorder and to deprive the people of 
the fruits of revolution. I feel deeply 
that cold-war has come to our door-
step.

Sir, when some of the Members 
sitting on the other side laugh, I only 
feel that they are laughing at them-
selves. They do not really under-
stand it.

MR. CHAIRMAN: Why are you so
furious, Mr Tewary?

SHRI SATYASADHAN CHAKRA- 
BORTY: To-dayi we are faced with
this real danger. The cold war has 
come to our doorstep.

I would now mention something 
about the Indian Ocean. You have 
mentioned it in your Report; and the 
Sri Lanka Conference has been tor-
pedoed by the USA. It is a real dan-
ger. The Soviet Union agrees to the 
concept of the zone of peace. USA 
does not agree. What is happening9

Israel ‘has destroyed  the Iraqi nu-
clear establishments; and recenty 
they have annexed, the golan H eights. 
Is it not a shameful act of political 
brigandage? Is it not being backed by 
the United States of America? What 
are they doing in South Africa? They 
are arming the South Africa and they 
are not g°ing' to implement the R esolu -
tion of United Nations on Namibia. 
Everywhere, they  are stoking the fla-
mes of fire. Everywhere, th ey  are 
creating hot spots. Since there is a 
danger, it is true that the danger is 
real. But there is the other side of 
the picture. In West 'Germany, in 
England, in France, millions of people 
have come out they are fighting and 
protesting against the preparation of 
war; and they are demanding peace. 
When millions of people come out and 
express their desire, then there is no 
power on earth which can resist these 
millions of people; t h e y  are bound to
be victorious.

Look at Our borders. Kashmir prob-
lem is there. Khalistan is there.

North-Eastern region is there. There- 
is a conscious attempt to destabilise our 
border^ a greater part of them, to 
create security problems for us; and 
divisive and fissiparous forces have 
raised their heads. 1 warn the Gove-
rnment that t h e y  should take note of 
all these things seriously. The fore-
ign powers are behind it, particularly 
the United States of America. They 
are creating troubles on our borders; 
they- are creting divisive forces and 
the Government should take note of it. 
When the international situation is 
such, when our country is facing some 
danger^ what is the reaction of this 
Government? Well, it is strange that 
t h e y  are imposing more and more 
burden on the people on the working 
class. How d0 you fight against them? 
How do you strengthen the country?1 
What are the sinews of warmen, money 
and material? If you keep the wor-
kers in poverty, if yow attack the 
workers with the repressive Acts, are 
you going to strengthen the unity of 
the nation? In this Report, you have 
talked about the unity of the nation, 
by attacking' the working class, toilin^- 
people are you going t<> maintain the 
unity of the nation?

You want to make our economy 
strong. By inviting the multi-natio-
nals, are you going to make the econo-
my strong? you want to develop the 
economy by giving concessions to the 
multi-nationals. Are you going to de-
velop our economy by doing it? It is 
not possible. The policy you are follo-
wing- inside the country is anti-people. 
This will not strengthen the u n i t y  of 
the people; this will divide the people. 
Your vaccilation and weakness inside 
the country will not strengthen the 
country. You will have to reverse this 
process.

You have said that non-alignment 
gives the freedom of choice and the 
freedom of action. True. But is it 
the. real content of non-alignment?
Non-alignment is the product of anti-
imperialist struggle. You refuse to 
talk anything about imperialism. Yoyr
attempt is to confuse by saying1 supetf
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■power, rivalry. You are a failure to 
say/ identify who is your friend and 
who is yOur foe (Interruptions).

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Did you find rivalry in the Re-
port ^ i s  time?

SHRI SATYASADHAN CHAKRA-
BORTY; It is not super power rivalry; 
it is an American imprerialism and 
socialist powers are trying to resist 
American imperialisms? Why? The 
content of non-alignment is anti-im-
perialism. And because of our econo-
mic weakness, because of your depen-
dence on Western imperialism, you are 
eroding the anti-imperialist content of
non-alignment, and that is why your 
voice is feeble, your steps are weak, 
your hands are not strong, and your 
minds are not sure. It is just because 
of your economic weakness and your 
dependence. So to be really non-align-
ed you will have to be really anti-im- 
perialist, to be really non-aligned you 
will have to stand on your own legs, 
give up the dependence on Western im-
perialism; to be really non-aligned you 
should be be progressive, you should 
develop your economy and you should 
destory the feudalistic structure inside 
our co,untry and smash the monopolis-
tic strategy. Until and unless you do 
that, until you go in far radical reforms 
inside the country until you go in far 
the sapping of relationship, economic 
relationship with the multi-nations, 
non-alignment is in danger. Sir, with 
these words I conclude. Thank you. 
(Interruptions)

An  HON. MEMBER: How will
Tewari be reformed?

AN HON. M EM BER: What about
China?

MR. CHAIRMAN: Why do you want 
to provoke him (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: Since hon. Members want. 

<(Interruptions) I am happy that our 
relations with China are developing.

We want them to develop. We want 
cordial relations with China. I cong-
ratulate the Soviet Union for opening 
the dialogue with China. We want 

' China and Soviet Union to come to-
gether, develop relations with the Third 
World countries so that with a united 
mind wc- can fight the American Im-
perialism the real danger, the gen- 
derme of the world.

An. HON. MEMBER. How will 
Tewari be reformed?

SHRI SUDHIR GIRI (Contai): I beg 
to move:

“That the Demand under the Head 
‘Ministry of External AfTairs’ be 
reduced by Rs. 100."

[Need to check the expenditure 
on the embassies in foreign coun-
tries.] (3).

‘•That the Demand under the Head 
‘Ministry of External Affairs' be 
reduccd by Rs. 100.''

[Need to red are the expenses 
incurred by some officials for 
travelling in foreign countries.1
(4).

“That the Demand under the Head 
‘Ministry of Extern ui Adairs’ be
reduccd by Rs. 100.’’

[Failure to check the malprac-
tices by some officials.] (0).

SHRI G. M. BAN AT WALLA (Pon- 
nani): I beg to move:

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced to Re. 1."

[Failure to invoke total and
effective economic and political 
sanctions against the Zionist State 
of Israel especially in view of 
United Nations General Assembly 
resolution of Febrtiary, 1982 calling 
for total isolation of Israel) (6)

“That the Demand under the Head 
‘Ministry oT External Affairs' be
reduced to Re. 1.’’
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[Failure to order closure of 
Israeli consulate in Bombay des-
pite U.N. General Assembly reso-
lution calling for total isolation of 
Israel.] (7).

“That the Demand under the Head 
‘Ministry of External Affairs be

reduced to Re. 1.”
[Failure to endorse all passports 

as not valid for travel to Israel, 
as is the case for South Africa.] 
( 8 ).

"That the Demand under the Head 
'Ministry of External AfTairs’ be 
reduced to Re. 1.”

[Failure to declare without de-
lay that Israel will not be allowed 
to participate in Asian Games to 
be held in India.] (9).

"That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced to Re. 1."

[Failure to withdraw recogni-
tions granted to educational 
degrees and professional qualifica-
tions from Israel.] (10).

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by Rs. 100.”

[Need to give full diplomatic
status to the Mission of the League 
of Arab States in Delhi.] (11).

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by Rs. 3 00.”

[Need to set up a permanent 
Expert Advisory Committee for 
continuous critical evaluation of 
foreign policies and formulation of 
policy alternatives.] (12).

SHRI T. R. SHAMANNA (Bangalore 
South): I beg to move:

'‘That the Demand under the Head 
‘Ministry of External Affairs’ be 

reduced by Rs. 100.”
[Need to declare a clear cut 

policy in respect of Afghanistan 
issue.] (13).

“That the Demand under the Head 
'Ministry of External Affairs’ be 
reduced by Rs. 100.”

[Need to protect the life and' 
properties of Indians settled in S ri 
Lanka.] (14).

“That the Demand under the Head 
‘Ministry of External Affairs’ be 
reduced by Rs. 100.”

[Need to seek the help and co-
operation of countries bordering 
North Eastern areas of our coun-
try to put down extremists operat-
ing N.E. areas of India.] (15).

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by Rs. 100.”

[Need to follow a firm and busi-
ness like policy in dealing with 

Pakistan.) (16).

‘‘That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by Rs. 100.”

[Need to tatce note of happen-
ings in Bangladesh after the re-
cent military coup and its effects 
on our country.] (17).

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by'H s. 100.”

[Need to have a clear cut policy 
with U.S.A.] (18).

“That the Demand under the Head 
‘Ministry o.f External Affairs’ be
reduced By Rs. 100.”

[Need for caution and tact in 
dealings with Cliina.] (19).

“That the Demand under the Head 
‘Ministry of External Affairs’ be
reduced by Rs. 100.”

[Need to take steps to make 
non-aligned countries an effective1 
force.] (20).

“That the Demand under the Head' 
‘Ministry of External Affairs’ be
reduced by Rs. 100.”

[Need to tone up the working 
of our embassies.] (21).
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“That the Demand under the Head 
‘Ministry of External Affairs’ be 
reduced by Rs. 100.”

[Need to impress upon the offi-
cials working in our embassies and 
students studing in foreign conn* 
tries to guard the honour of the 
countries.] (22)

“That fHe Demand under the Head 
‘Ministry of External Affairs’ be re-
duced by Rs. 100.”

[Need for better understanding 
with U.S.S.R.] (23).

PROF. AJIT KUMAR MEHTA 
'(Sam astipur): I beg to move:

“That the Demand under the Head 
‘Ministry of External Affairs’ be re-
duced by Rs. 100.”

[Need to reduce expenses in- 
curredby officials visiting foreign 
countries. (34).

“That the Demand under the Head 
‘Ministry of External Affairs’ be re-
duced by Rs. 100.”

[Need to safeguard adequately 
the Indian Nationals living in 

foreign countries.) (35)).

“That the Demand under the Head 
Ministry of External Affairs be re-
duced by Rs. 100.”

[Need to reduce the epenaiture 
in Indian embassies abroad.] (36).

MR. CHAIRMAN: Shri Madhavrao
Scindia.

SHRI MADHAVRAO SCINDIA 
(Guna): Mr. Chairman, Sir.

PROF. MADHU DANDAVATE: He
i s  p l a y i n g  t o  t h e  g a l l e r y .

MR. CHAIRMAN: Have you got any 
■objection to that?

SHRI MADHAVRAO SCINDIA: Es-
pecially when my wife is sitting there 
in the gallery!

Mr. Chairmanj Sir, Professor Chakra- 
borty said that under the guidance 
of our Prime Minister and our hon. 
External Affairs Minister India is still 
in search of its identity. In their eyes 
the identify of India seems to be 
blurred. That is what Professor 
Chakraborty said. May I, in all humi-
lity, point out that I feel that it is 
Professor Chakraborty who ig having 
some difficulties with his identity bet-
ween China and the Soviet Russia? 
As far as we are concerned, in the 
words of our Prime Minister, we know 
what we are. We are not pro-Soviet 
we are not pro-Amoricrn. We are pro- 
India. We look to our national self- 
interest, but in an enlightened way, 
based on the principles of peaceful co-
existence which we have inherited from 
the time of Gandhi and Nehru. That 
is our identity.

The see-saw o£ international rela-
tions a ways dangerously on its fulcrum 
There is a serious threat of its disin-
tegrating in a heap on what is treated 
as a ‘play-ground’ by the Great 
Powers. But with it will succumb 
humanity, as we know it, leaving to 
the ‘unfortunates’ who survive, the 
tangible legacy of a scorched earth, 
and the intangible one of shattered 
values and dreams. Unless the very 
approach undergoes a radical trans-
formation, the future is grim. It is 
across such stormy and tempestuous 
seas that the hon. External Affairs 
Minister has to chart the voyage of 
the ship of our foreign policy. No 
one is quite sure of the shape the 
world will take and what the future 
holds. We are witness to a confronta-
tion between powers dedicated to 
change and those weddad to the main-
tenance of status quo, between powers 
feverishly indulging in exploitation 
and those attempting to arrest that ex-
ploitation; between powers committed 
to the perpetuation of the thesis of 
spheres of influence and those fiercely 
asserting their independence and so-
vereignty. The world is regrouping into
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n myriad of fiercely independent, 
locally redoubtable entities. We are 
moving into perimatic world whose 

•exact hues are still hazy, still uncer-
tain. Because of our Prime Ministers 
eminent international position, we 
have to look beyond just ourselves, 
and endeavour to bring some sanity 
to this world.

After Afghanistan, Poland and the 
Latin American situation, we have wit-
nessed, as the report says, a sharp 
deterioration in super-power relations. 
But I would like to point out that in 
my opinion, the days of a few mighty 
powers dominating our planet seem 
clearly numbered. The flame of na-
tionalism is asserting itself across the 
lands and proxy leaderships facing 
this resurgence of nationaist senti-
ment find themselves desperately at 
bay. Iran, and now Poland, are ex-
amples of this emotional awakening 
in what were formerly docile client 
States. All indications are pointing 
out to this trend continuing, with fur-
ther upheavals in Latin America and 
the Middle-East to the detriment of the 
USA and in Eastern Europe where the 
Soviets will be at the receiving end.

In fact, Great Power rivalry and 
their total absorption in a senseless 
arms race has cast its dark shadow 
over our part of the w o rll With the 
changes in Iran and Afghanistan, the 
whole focus of international relations 
has shifted to our sub-continent. The 
military and naval activity in the 
Indian Ocean, the continuing uncer-
tainty in Afghanistan and the induc-
tion of new generation weaponry into 
Pakistan have undoubtedly aggravated 
Indias security environment.

As I have said on several occasions 
on the floor of this House, the Soviets 
have exhibited a consistency in their 
actions towards us. We value each 
others friendship, and look forward to 
further strengthening of this relation-
ship, on the basis of mutual respect. 
But the American role is unfortunate, 
to say the least, aptly descriced in 

Selig Harrisons words as “a monu-
mental self-defeating blunder”, which

will only succeed in “fanning the flams 
of anti-Americanism in the sub-con-
tinent.’’

Ever since the first year of the 
Reagon Presidency, Indo-US relations 
have come under severe pressure. The 
Pentagons annual military posture 
statement for iy81 dearly states that 
it intends to improve its military bal-
ance in South-West Asia, a new geo-
political construction of the United 
States^ of which Pakistan is an impor-
tant part. The ostensible aim, of 
course, is the limitation o,f Soviet power 
and the prevention °f the possibility 
of Soviet military intervention, and it 
is thought by Washington that Pakis-
tan best fits into this scheme of things. 
How dangerous for the world, that the 
foremost nuclear power should base its 
foreign policy perspectives on such 
simplistic and short term thinking. 
Even assuming that the Soviet try to 
intervene in Pakistan, which I cannot__ 
see them doing, does Washington really 
feel that Pakisfarr 'Can stop them? 
Besides it is well accepted that the 
high powered weaponry that is being 
supplied to Pakistan cannot be used 
on ife western front, but can only be 
used on its eastern front, towards 
India, By this unwarranted and un-
necessary action, based on short-term 
thinking, peace loving and non-aligned 
India, s u d d e n l y  finds itself looking 
down the glistening black barrel of 
new generation weaponry. In the cir-
cumstance's, our endeavours to provide 
adequately for our defence, places a 
severe burden on our economy deli-
cately poiPed at the take-off stage. To 
compound this furthetr, the United 
States stand on the IMF loan, their 
rif facto unilateral abrogation of the 
Tarapur Agreement and the denial of 
vital spare parts for the plant leaves 
us with the feeling of a sinister cons-
p i r a c y  aimed at blunting the potentials 
of a country poised to play a signifi-
cant role in the world—a country, vhose 
only crime in the American eye, seems 
to be its outright rejection o,f the sta-
t u s  of a c l i e n t  State. Washington is 
ready to sacrifice U.S. interests in 
Indiai for the sake of its ties with tlie 
military rulers of Pakistan, in tfhe hope
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that various forms of strategic coope-
ration will prove possible; in the hope 
that the projected rapid deployment 
force will acquire acess to Pakistani 
ports; in the hope of naval base facili-
ties and the restoration of US electro-
nic intellgence stations at Peshwar.
Yest these aims have been revealed by 
no less a person than Admiral Thomas 
H. Moore, former Chairman of the 
joint Chiefs of Staff. It is a sad predi-
cament that the US Ambassador in 
New Delhi has been left in by his ad-
ministration. Ambassador Barnes can *  
only express his confidence that 
Pakistan will not misuse Ameri-
can arms against India, surely 
more wishful thinking than con-
viction, when one casts one’s mind 
back to certain events in 1965 and 
197]. Facing a turbulent internal 
situation, American strategic pro-
jections suit General Zia admirably. 
But what about America? In the c o n s 

tan t changing graph of international 
relations, is it wise to slam the door in 
the face of a peace-loving and poten-
tially great country; is it wise to slam 
the door in the face of one of the m o s t  

industrialised in the developing world: 
is it wise t0 slam the door in the face 
of a co.untry whose technological ad-
vance has culminated in such brilliant 
scientific achievements as membership 
of the exclusive satellite club and the 
conquest of Antarctica? The United 
States is the second largest democracy 
in the world( and professes to be the 
champion of the democratic cause. 
Yet ironically, it seems to feel m u c h  

cosier in its relationship with the lar-
gest communist nation, than with the 
largest democratic one. Its role in 
El Salvador, Nicaragua, Guatemala 
and its relationship with South Africa

are glaring to even the non-discerning 
eye. May be there is gome truth i n r f  
the saying that no co,untry need to *  
have permanent friends, only perma-
nent fhllreSts. But even permenent 
interests must be based on some mini-
mum principles of international mora-

lity. Otherwise, one's credibility fast 
erodes as is happening with the 
Americans. '

18.0z hrs.
MR. CHAIRMAN : Mr. Scindia I

think if the House agrees we can sit a 
few minutes more so that you can 
complete your speech.

SHRI MADHAVRAO SCINDIA; I 
would like to complete it tomorrow be-
cause I have quite a lot of things to 
say. (

MR. CHAIRMAN: It is only if you
want, Jfcu can complete it now.

SHRI MADHAVRAO SCINDIA: 1 
think 1 have got a lot to cover. So, I 
will continue tomorrow.

MR. CHAIRMAN: If you yourself,
want to continue it tomorrow, that is 
all right. Otherwise, we can sit 15 ’ 
minutes more and you can finish. !

SHRI MADHAVRAO SCINDIA: I 
would not like to test the patience of ■ 
the House any more. I would like to 
continue tomorrow.

MR. CHAIRMAN: Then, the House
stands adjourned to meet tomorrow at
11 A. M.

18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tusday> 
March 30, 1982/Chaitra 9, 1904 (Sakcd'
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